
PARLIAMENTARY DEBATES

HOUSE OF THE PEOPLE

OFFICIAL JREPORT

<Part I l—Proceedings other than Questions and Answers)

VOLUME I91954 

<x5th February, 1954 to 5th March* 1954)

Sixth Session 

1954

PARLIAMENT SECRETARIAT 
NEW DELHI

:^ 9L8D

(Part I- Questions and Answers )

Friday
21th December,  

1956

1956



CONTBNTS 

lPartl D«tateJ Volume IX-12th to nnd Deurrr&r, 195'1 
No. al. w,.",.,~ -12th D_ber,I95'. 

Oral Answers to Questi_ 

Starred Questions Nos. 1074 to 1079. 1082. 1083, 1087 to 1090. 100S, 1097. 
1099. nos. noS. nn, Inz. III8 to IUD, 1081; 1094, nOI and 1I07 

Short Notice Questions Nos. 4·to 7 

Written Answers to Questions-

Starred Questions Nos. 1080, 1084 to 1086, 1091 to 1093, 1096, 10981, 1I00, 
1I02 to 1I04. n06, n09, 1lI0, II13 to IllS., II17 and IIZ2 to II24 

Unstarred Questions Nos. 8S4 to 891 
Daily Digest. 

No. n, ThrmdaY-13th D«,mber, 1956 

Oral Answers to Questions-

Starred Questions Nos. IIz6 to 1I30, II33 to II38, II41 to II4S, II47, IISO, 
IISI, IIS3 to IIS8 

Short Notice Questions Nos. 8 and 9. 

Written Answers To Questions-

Starred Questions Nos. IIZS, II31, II32. II39. II4e. II46. u48. II49. 
uS:z, IIS9, u61 to u68 

Unstarred Questions Nos. 89z to 91Z • 

Cortection of answer to supplementary question on Starred Question No. IISS 
Daily Digest 

No. z3. FridaY-14th December. 1956 

Oral Answers to Questions-

Starred Questions Nos. 1I69 to II7S. II78 to IISI 1I84. 1I86. n89. to 1I94 
and U96 to 1200 . 

Written Answers to Questions-

1364-73 
1373-91 
1393-96 

Starred Questions Nos. U76. II77. u8z. 1I83. 1I8S. 1I87. nS8. 1I9S. 1201 
to 1221 and 89S • 1483-96 

Unstarred Questions Nos. 913 to 971 1496-1530 

Daily Digest. 1531-34 

No. ~, Morrday-17th December. 195'. 
Oral Answers to Questionl-

Starred Questions Nos. U22, 1223, 12ZS. 1226,1228, IZ29. 1231. IZ32. 1235. 
1238, IZ39. 124S. 1247. 1249. IZSI to IZSS. IZS7. 12S8. 1261. Iz6S and 1267. 1S3~3 

Written Answers to Queltions-

Starred Questions Nos. 1224. 1227. 1230. IZ33. 1234. 1236.1237. 1240 to 
1244, 1246.1248. 12S0. 12S6. 129. 1260. 1262 to 1264. 1266 and Iz68 to 1273 

Unstarred Questions Nos. 972 to 1029. 1031 and 1032 
0811y Digest 

I 

1S6t-7 S 



No. :15 nw~18t1l De""'.I956~ 
oiRi'~rs to Questions-

Starred QuestionsNos. 1275 to 1277.1280.1281. 1283 to 1285. 1287 to 129t. 
1293.1295 to.1297. 1299 and 130ItO 1303. • • • • • 

.. SIloI[t Notice Qu~ons Nos. 10 and II • 

WrlueuAuswers to Questions-
. starTed Questions Nos. 1274. 1278. 1279. 12il2, 1286. 1292. 1294, 1298. 1300, 

1304 to 1307. 1309 to 1330 

Unstaned Questions Nos. 1033 to 1043 and 1045 to 1099 
lhiI,..])lJest • 

'~":WldlladaJl-I9th n,cemm. 1956 
Oral Answers to Questions-

Staned Questions Nos. 1334. 1337. 1337A. 1338 to 1345. i347 to 1349, 1352 
to 1354.1355, 1356. 1358 and 1360 • . • • • .' . 

Short Notice Questions Nos. 12 and 13 

Written Auswers'to Questions-

stJirzed Questions Nos. 1331 to 1333. 1335. 1336, 1346. 1350, 13SI. 13S4-A • 
. I!1S7. 1359. 1361 to 1392 • • • • • • : . 

Unstaned Questions Nos. 1100 to 1126. 1128 to 1132. 1134 to 1206. 120S tD 
1214 and 1214 A 

~D~ ." 
~~. f'hursda~20thDeumbn, 1956 
~.'\prwers to Questions-

. 3Cafted ~io"s Nos 1393 to 1400,1403, 1406, 1408, 14II, 1407, 1413, 
14140 1416, 1418, 1420, 142o-A, 1421. 1424-A, 1425. 1426, 1429 and 1433 

Written Answers to Questions-
Starred Questions NOS.1401, 1402, 1404,140901410,1412, 1415,1417, 1419, 

1422 to 1424.1427, 1428. 1430 to 1432 and lu6 • • . • 

---Uusbmed Questions Nos. '1215 to 122'5. I::I25-A, 1226 to 1284, 1284-A, 1287 
to 1304 

Daily Digest 

Nil. ~ PridsJl-:lllt Decembe1', 1956. 
0n1~t9 Que~ons.,--

COLUMNS 

1640-54 

1749-1804 
.. 1805-10 

18II-43 

Starred Questions Nos. 1435 to 1437. 1440 to 1444, 1445-A. 1446, 1447, 1449 
to 1456. 1458 to 1460 . • . . . . . • • 1895-1924 

Written Answers to Questions- . 
Starred Questions Nos. 1434.1438.1439,1445,1448,1457.1461 to 1481 and 1483 1924-]6 
Unstarred Questions Nos. 1305 to 1344. 1344-A. 1345 to 1363 1936--66 

~Di.aest. 1967--'70 

No. 29lh. SaturdaJl-22"d n-mber. 1956 
Oral ,\JIswers to Questions-

Sh!Itt Notice Question No; 14 
: -;--1)alJy Digest. . 

Resume of the Session 
'.:mdri' . 

1971-74 
1975-,6 
1971-80 

1-116 

. Note: The sign+marked above a name indicates that the Question was actUally asked on 
the ftOOI of the House by that MembeI. 



LOK SABHA DEBATES ~~,S'" 
Part I-QuestioJl8 and Anaw" No..____ _u._ 

LOK SABRA 
Friday :lIst D.cembe-, 1956 

The LDk SabluJ mel al EkfJen 
of 1M Clock 

[MR. SPEAKI!II in 1M C1Iair] 
ORAL ANSWERS TO Ql.'ESTIONS 

Import of Steel 

°I4J5. Shrl Bhagwat .Jba Aza4: 
Will the Ministel of Heavy 1Dduatrie. be 
pleased to state: 

(a) whether the plan for the im
port of steel for 1957 has been drawn 
up by Government; 

(b) if so, what is the total quantity 
that would be imported; and 

(c) from what countries ? 

The MInister or Heavy lDdlUtries 
(Shrl MoM. Shah): (a) Only a provisiolllll 
plan for 1957 has been drawn up. 

(b) and (c). 6 IaIths of tons _ firmly 
contracted for from U.K., Japan, Belgium 
West Germany, U.S.S.R, Czechoslovakia, 
Italy, China and other countries for deli
very in 1957. Further imports are still 
under-consideration. 

. Shrl Bhacwat Jba Azad: May I 
know whether au' total requirements fur 
the year 1957 has also been assessed. 

Shrl M. M. Shah: Our as.essment 
of requirements for 1957 is about l to 3. million tons. 

Shrl llhapat Jba Azad: How far 
would this import of steel from different 
oountries help u~ to tide over our require
ments ? What other a1temati~ arrangements 
are being made to fill up the gap? 

Shrl M. M. Shah: One .tep we are 
taking is to increase production. But 
as far as next year is concerned, that 
production would not materialise. The 
foreign exchange position in which the 
oountry is placed today makes it difficult 
for us to make any f'recast. For the present 
six lakhs tons have been firmly con
tracted for and further efforts are being 
made to cover the gap. 

Shri llhapat Jha Azad: From which 
of the oountries with which we have 
IIigned contracts for import in the year 
1957 have we got the most favourable terma 
and in what respects ? 

531 LSD-I. 

Ded ~<6~.:a;,r ---....... i~ 
Shrl M. M. Shah: I gave the Dm1eI 

of the countries. The terms are depeDdem 
on the local prce. AB far as European 
oounnies are concerned, they are an 
governed by the Brussels Convention and 
the prices are more or less uniform or 
equal acoording to categories and 1KlCOtd-
ing to market conditions. 

Shrl T. B. Vlttal Rao: Does the 
figure of 3 or 3, nulIion tons for 1957 
inchsde arrears that we are likely to have 
owing to ahart-supply in 1956? 

Shrl M. M. Shah: There has been 
no short-supply fortunately in 1956. 
Against the target of I' 8 million tons 
by the end of November we have already 
received 1 • 75 million tons delivered 
actualiy and only 50,000 tons or a lakh 
of tons are pending which we hope to 
receive this xnonth. 

Shrl N. M. LIDpm: May I know 
the principal projects for which these 
imports are intended and whether Govern
ment have laid down the order of priority 
for steel, so that unnecessary imports 
may be avoided in view of the strinaent 
foreign exchange position ? 

Shrl M. M. Shah: The projects are 
already weD known to the House and theIe 
are also priorities which I have mentioned 
in the House several times. The tint 
priority i. governmental development 
schemes, including the heavy irrigation 
and power projects; then theIe are variO\D 
important development schemes for which 
~l i. allocated; then there are private 
industrial development schemes for in-
dustries: there are also processing indus-
tries in the steel industry; next comes 
civil supplieo, fur oonstruction needs 
by the public. 

Puldit D. N. 11wvy: ¥ar I know 
whether in the order of priorIty men-
tioned by the hon. Minister any quantity 
has been fixed for public supply? May 
I also know whether Government is 
aware that in the ftodd-affected areas of 
North Bihar for wanta! steel houses are 
not being built? 

Shrl M. M. Shah: As I said, civil 
supplies means supply to the public. 
For instance. recently there we!e ftooda 
in Uttar Pradesh and West Bengal. 
Immediately whatever quantities of gaI-
vanised iron sheets we oouId release we 
released. For North Bihar also there 
have been several releases. It is true that 
we have not been able to cope up with 
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the entire requirements of the country 
looking to the limited supply and the 
limited foreign exchange. 

Cheaper Praa Cable Rata 

·1436- Shri Bahadar Sbagh: Will 
the Minister of CommmW:atloDa 
be plcased to state: 

Ca) whether the UNESCO and the 
International Tele-oommunication Union 
have made ttrtain proposals regarding 
"Cheaper press cable rates" ; 

(b) what is the full text of the pr0.
posals; and 

(c) whether any proposals have 
been accepted by the Government of 
India and if so what are they? 

'Ibe Deputy MiIdater of ProcIac:tioD 
(Shri Satish Chandra)' (8) The report 
entitled "Joint Study on the problem 
of tranSmitting p. ess messages" by the 
Director General of the UNESCO 
and the Secretary General of the Inter
national Tele~unication Union 
1",er alia contains certsin proposals recom
mended by the Director General of the 
UNESCO regarding "cheaper press cable 
zateS". 

- (b) A comparative statement giving 
the provisions of existing ~tions as 
also the proposed provisions is laid on the 
Table of Lok Sabha. [S" Appendix 
V, annexure No. 105]. 

(c) These proposals will be plaad 
for consideration before the Internavonal 
Telegraph Administrative Conference 
of the International Tele-communication 
Union to be held in 1959 and the Govern
ment of India will finalise their views 
on them when the Agenda for the 
above conference is received. 

Shri Bahadar Singh: May I know 
if certain anomalies exist at present bet
ween ordinary and urgent rates, such 
as discrCP8flcies in rates for these teJe.. 
printer lines and surcharges on radio 
channel pick up for news broadcasts? 

Shri Sadah Chandra: The hon. 
Member'. question related to UNESCO 
and the International Tele-conununication 
Union proposals. Nrw he enquires about 
ordinary telegram rates. 

Shri Bahadur SIqh: What is 
the position, I want to know. 

5hri Sa&h Clumdra: The rates 
in India are already very low. There 
will not be much difference if these re
commendation. are accepted. The only 
~jor chan -e that will be required if these 
recommendations are accePted sometime 
in 1959 by the International Tele-coro
munication Union will be that the rates (or 
urgent press messages which are charged 
at three times the ordinary press telegram 

rates will be re"u::ed to twicethe same. The 
Government of India favours these propo
sals generally. But they have to be con
sidered at the proper stage. 

VoN.O, Oblerven on Cease-Fire 
Line 

·1437. Shri Kriabnacbarya Joshi: 
Will the Prime Minister be pleased 
to state: 

Ca) the total number of U.N.O. ob
servers posted on cease-fire line in 
Kashmir State; and 

(b) the total amount of expendi
ture incurred on these U.N.O. observers 
during 19S5-56? 

The Parliamentary Seeretary to 
the MiDlater of External Affairs (Shri 
Sadath AU Khan): (8) The number 
of U.N. observers posted on the Cease 
Fire Line in the Jammu & Kashmir 
State is not fixed but varies from time 
to time. On the 1st November 1956, 
their number was 26. 

(b) Expenditure on U.N. observers 
is borne by U.N.O. The Government 
of India, however, provide certain minor 
facilities like accommodation and rations 
in the forward areas, mechanical trans
port, free medical treatment in Military 
Hopsital etc. No separate account is 
maintained in respect of the expenditure 
involved in the grant of these facilities. 

Shri Krisbnacharya Joshi: May I 
know what is the tenure of these observers 
and the nationality of these obsfrvers? 

Sbri Sadatb Ali Kban : The t<rure 
of the observers is nOlmaily one year. With 
your permission I will read out theil na
tionalities. 

Mr. Speaker: How many are they? 

Shri Sadath Ali Khan: Eight_ 

Australia; Belgit'm; Canada; Chile; 
Denmark; New Zcalland; Sweden and 
Uruguay. 

Shri Krishnachary. Joshi: May 
I know whether these obselvers submir 
any report, and if so, has any report been 
submitted recently regarding the violation 
of cease-fire? 

Shri S.datb Ali Kban : In case 
of voilation of cease·fire they do submit 
reports, that is the normal procedure. 

Shri Sinhasan Singh : What are the 
main functions of these observers noVi
a-days? What are they doing? 

Shri Sadatb All Khan : 'The only 
function of the ot- s!'rvers is to supervise 
the observance 0' ce 1Se-tire agreement bet
ween Indian and Pak:aran. 
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Shri lCamath : Have any -eT)otts rea
ched Gov~rnm~Dt that in !=On1te of ilS be;ng 
a party to the .tatio~ing of U. N. Ob'ervers 
on th- c,a,,-fire line in Jammu & Ka'h
mir. the Pakistan Government and autho
r!ties are not co-operating ,with the observers 
and aTe aC!U111y 'e"nting the presence of 
observers on the cease-fire line? 

Shri Sadath AU Khan: We have no 
information, Sir. 

Sbri B. S. Murthy : What are the 
reasons fOT the variatiC'n in the numbers 
of U. N, Observers? And is it on the in. 
crease or on the decrease? 

Shrl Sadath Ali Khan: It is within 
the discretion of the Chief Military Obser
ver to vary the number according to the 
needs, 
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Beqal Salt Fac:tor:les, Contal 

*1441. Sbri S. C. Samanta: Will the 
Minister of Production be pleased to 
state : 

(a) th, am'lunt of los. sustained by 
B~al Factories Salt in Contai in West 
B!llgal during the last cyclone in Mid
napur and 24 Parganas districts; 

(b) whether Government propose to 
help these factories; 

(c) if so. how much grant and how 
much loan is proposed to be given; and 

(d) the volume of work in the Ben
gal Salt Factories proposed to be un
dertaken during the Second Five Year 
Plan? 

The Deputy MinUter of Proclactlon 
(Sbri Sad.h Chandra) : (a) Rs. 35.000/-
approximately. 

(b) and (c). The matter is under con
sideration. 

(d) An expenditure of Ra. 6,000 il 
proposed to be incurred on certain ameni
ties for the labour. 

Sbri S. C. Samanta : May I kn'>w 
what i8 the amount that has been claimed 
by the factories there? 

Sbri Satlah Chandra : As far as I 
know. the factories have not claimed any 
amount. The question was raised by the 
hon. Member hImself in a meeti~ of the 
Advisory Committee of which he is a Mem
ber. 

Sbri S. C. Samanta : Is it not a fact 
that there is an officer posted there for col-
1ecting meteorological data; and may I know 
whether the officer gave the facts? 

Sbri Satlsb Chandra: I do not know. 
The meteorologic,,1 officers are not directly 
under the salt Department. I am not 
aware if there is a meteorological officer 
there. But by all the accounts that we have 
received. this was not a serious cyclone. 

Slam C3earance 

*1442- Sbri Gld.ani : Will the Min
ister of Works, Hou.lna and Supply 
be pleased to state : 

(a) wh.mer the recommendations made 
by 'he State Pla'1ning Officials Con
fereDc' held in Chandigarh on lIth 
Ocrcb,.. 1956 regarding Pilot Projects 
011 .h'l1 clearance in India have been con
aiderod by Government; and 

(b) what were the main recommen
dati ons of the Conference and which 
of them have been accepted by Govern
ment? 

The Parliamentary Secretary to 
the Minister of Worb, Houalna and 
Supply (Shri P. S. N .. ltar) : (a) The 
recommendations of the Conference have 
not yet been received by Government of 
India. 

(b) Does not arise. 

~ III1IW'i"ta ~ : W 
1l ~ ~ ~ fit; ~~fw;fr if 
~ ..n-~ 3fi~ ~ ;;it f~ pr 
1!fT,~~mR~..n-~ 
fif;ln~~~~ 'l<:~mr~ 
~..n-~~'f(~ ? 

Sbri P. S. N .. kar : I am sorry to say 
that this question does not arise out of the 
original question. 

Mr. Speaker : Very well. He may 
say that he wants notice. 

Low IDcome Group Hou.lna SchelDe 

·14430 Pandit D. N. TI.ary : Will 
the Minister of Works, Housing and 
Supp'y be pleased to state : 

(a) whether any instruction or advice 
has been issued to the State Governments 
about the mode of advancing loan under 
the Low Income Group Housing Scheme; 
and 

(b) whether it is a fact that loan 
under the scheme is given only in urban 
areas and in the areas covered by community 
projects? 

The Parliamentary Secretary to the 
Minister o(Works, Houaln.aad Sup
ply (Sbrl P. S. Naskar) : (a) When cir
culating the Low Income group Housing 
Scheme to State Governments, certain im
portant questions, which their administrative 
machinery was required to resolve before 
mplernenting the Scheme, were brought 
to their notice in general terms. 
Subject to certain basic conditions laid down 
in the Scheme, they have, however, been 
allowed the maximum possible latitude to 
work out administrative details in regard 
to advancing of loans under the Scheme in 
the light of their particular requirements. 

(b) No, Sir. Althoughitwassullested 
to the State Governments when introducing 
the Scheme that it should in the first ins
tance be worked in large areas .. here hous
ing shortage was acute. the' have full 
discretion in applying it to any erea whert 
in their opinion there is a housing. short
age. 

Paadlt D. N. TI.ary I May I know 
whether the hon. the Parliamentary Secre
tary is aware that only a few days ago the 
Minister in charge, while replying to a 
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question. said that it has been decided to 
advance loans for such houses in the urban 
areas and that the rural areas are not given 
the loans? 

Shri P. S. Naskar: I do not know, I 
cannot exactly say about that. But with 
regard to what I said in reply to part (b) above 
the rural areu. I still say that this scheme 
is not at all restricted to urban areas. As 
a mUter of f~ct. certain Governments like 
Punjab anj PEPSU have actually sanction
ed loans for the c)nstruction of houses in 
rural areas as well. 

Paadit D. N. Tiwary : May I know 
whether Government has received any re
pan from the Go. emment of Bihar about 
the number of houses that have been built 
or for which money has been advanced for 
the rural areas? 

Shri P. S. N.skar : The original 
question is not about the break-up of any 
particular State or what is going on in a par
ticular :ica[e. B.Jt I can, for th! information 
of the h:>n.M ,mber, say that the information 
in respect of the actual amounts spent in 
Bihar in 1955-56 has already been furnished 
to this House in Statement II on the 9th 
August, 1956 in reply to Unstarred Ques
tion No. 543. 

Emporia Cor IIaAdicrafta 

.14 .... Sllrimad Tarkeellwari Siaha: 
Will the ,.ti.li;ter of Prodacd_ be ple.>sed 
to st~te : 

(a) whether Government propose 
to have a multi-storeyed Iluilding to 
house the Emporia of the various All India 
BOirds for tho do :elolme It· of h .nJi-
crafts and Cottage Industries etc.; and 

(b) if so, the estimated cost of construc
tion? 

Tile Deputy MiDiater or PNdue
doa (Slari Sadsh CIauulra) a (a) and (b) 
It is proposed to construct a multi-storeyed 
building in New Delhi for providing accom
modation to Khadi Gramodyog Bhavan 
and the Central Cottage Industries Em
porium. Efforts are being made to get a 
suitable site 'for the proposed building. 
The cost of construction has not been work
ed out so far. 

Slarimad Tarkeshwarl SIIlha I May 
I know whether this Emporium will also 
include the different Emporia of the various 
State Governments, for example, Bihar, 
Punjab, Rajasthan and others; or will it 
only centralise the Gramodyog and Kbadi 
Bhavan and the Central Handicrafts Board? 

Slari Sadeh Chaadra a It was origi
nally thought that all [he State Governments 
Emporia might be accommodated in the 
same building. But after reconsideration 
It baa beeI1 decided not to prina them in 

the same premises becuase the building 
to be CJostructed will have to be very 
large. The Kuhmir Emporiwn irself 
requires a bia buildi.ng. Several other State 
Governments have already got their Empo
ria in tbe capit.u, and there might be de
mands from ~[her State G~vernments also 
for allotment of apace in the same building. 
So the proposal DOW is only to accommo
date tbe Khadi Gramodyog Bhavan and the 
Central Cottage Industries Emporium there. 

Slari Kamath : U. P. Government? 

Slarimad Tarkeshwarl SiDha: What 
will happen to this newly built Gramodyne 
Bhavan? Will all tbe things in the Gramo
dyne Bhavan be carded to the proposed 
building and this building be vacated? 
What is the position in tlUs regard? 

SIari Satiala CbaJuIra. a The present 
building is a rented one and, of course, it 
may have to be vacated. 

New PhUUp. CbalIeqe Globe 

·I44S-A. Slari C. R. CIaowdary : 
Will the Prime ~ be pleased to 
state : 

(a) whetber Government are aware of 
the fact that in the 'New Phillips Challenge 
Globe' supplied by Orient Longman Pri-
vate Ltd., Madras to the colleges and 
schools i l country, Kashmir has been 
shown as an independent and separate 
country and not an integral part at India; 
and 

(h) the steps taken or proposed to be 
taken in the matter. 

The Deputy MiDiater or EzteraaI 
Main (Slari Aall K. CIumda ) : (a) 
Government have recently become aware 
of this. 

(b) The matter is under examination. 

SIari C. R. Chowdary a May I know 
the procedure adopted in the matter 
of supply of globes and maps to the edu
cational i lSti.utions in the country? 

Slari Aall K. ChaDda : We have not 
ever supplied any maps or atlases to any 
school. 

Dr. llama Rao : May I know whe
ther the Government place orders with the 
foreign firms who, with political motives, 
misrepresent these things? 

Shri Aall K. Chaada : We have pla
ced no orders with those firms. 

Slari Ve1ayucUum : May I know 
whether the Government can impose any 
restriction on the persons now producing 
maps or distributing maps which are basi
eaUy against the interests of our own coun
try? . 



21 DECEMBER 1956 - Ond Afll\Den 

Sbri AaIl K. CbaDda I If they are 
produced locally, certainly we can take 
action, and if the question is with reference 
to maps and atlases imported from outside, 
we can take action under the Sea CustomS 
Act. 

Sbri Kamath : May I know whether 
any repons have been received by Govern
ment that some State Governments have 
pW:ed latge orders with the firms and, if 
80, whether the Government will enquire 
into it and countermand such orders? 

Sbri AaIl K. ChaDda: We have n 
information. . 

SbrI C. R. Chowdary I May I know 
whymaps which show Kashmir as a separate 
country are allowed to be imponcd into 
this country? 

SbrI AaIl K. CIIaDda I As soon 
as our attention was drawn to this matter, 
we took action, and we are having maps 
scrutinised by the Surveyor-General. De
fore we take action, we must have 
.uthoritative repon from our Surveyor
General. 

Refape CoIcmy, AIDa1'da (Oriaa) 

*J446. SbrI Saapuma :. Will the 
Minister of RehabWtadoD be pleased to 
atate : 

(a) whether it is a fact that the Gov
ernment of Orissa have approached the 
Centre for financial assistance to establish 
• refugee colony at AmaIda Road iI'. Oris
sa; and 

(b) if so, the reaction of Government 
in the matter ? 

The MfaI8gr of Rellabllltatloa 
(Sbr1 Mebr CbaD4 1CIuuma) I (a) No. 
A proposal to establish a transit c:amp at 
Amatda is however under considera
tion. 

(b) Doea not arise. 

SbrI S .. pm". : May I know how 
many colonies have been put up so far in 
Orissa and what is the economic condition 
of each colony? 

SbrI Mebr Chaad ICIuuma : It is 
• very wide question. The main question 
relates only to Amarda Road Colony. 
I canDot say off-hand the number of colonies 
in Orissa. In some colonies, the condition. 
are good and in some the conditions require 
• little improvement. I am lookil:g into 
that matter. 

Sbri S ...... n.: There was • proposal 
to put up one l'efugee colony in Malkangiri 
ill the district of Koraput in Orissa. What 
has happened to that ? May I know whe
ther the Government is considering such • 
propoaal? 

SbrI Mebr ChaDd Khanna : If the 
hoD. Member is refeuing to big scheme. 
namely Malkangil i the land develop
ment reclamation scheme, I may say that 
it is under consider.tion. 

IDaadl GramodYOIf Bhavan, 
New Delhi 

*u"'7 {Sbri T. B. Vittal Reo I 
~. Dabu Ramuarayua SlnIfh I 

Will the Minister of Productio. be 
pleased to state : 

(a) whether it is a fact that some high 
aalatied employees of the Khadi Gramo
dyog BhaVaD, ~ew Delhi have been given 
two increments in a year and that majority 
of the low paid employees have been 
ignored; 

(b) if 80, whether there is any rule for 
regulating the grant of i crements; and 

(c) the policy that has been evolved 
by the All Indis Khadi and Village 
Industries Board for giving incre
ments to it. trading aa:ount emplo
yees? 

The Deputy MiDiater of Produc:don 
(Sbri S.dah Chuadra) : (a) The maxi-
mum salary of an employee of the Bhavan 
is RI. 400/- per mensem. No employee got 
two regular increments in a year. 
Certain employees were, however. 
benefited b'l a slight rise on account of ad
justment 0 their salaIies in the prescribed 
scales which came into effect in Ap'ril, 
1956. 

(b) and (c). The initial appointment is 
made on a trial basis after which the salary 
is fixed in a prescribed grade. Subsequently 
increments are 1 egulated in aa:ordance with 
the normal rules. 

SbrI T. B. Vittal Reo : May I know 
what perc:entage of these employees are 
temporary? 

SbrI Satiah Chuadra I These are all 
employees of the Khadi and Village Indu ... 
tries Board. I do not think there is any 
classification like temporary or peDIl8-
neat. 

Sbri T. B. Vittal Rao I May I know 
whether the Shops and Establishments 
At:!: is enforced on these establishments 
and, if not, why not? 

SbrI Satiah Chuadra I I think it is 
enforced. It is for the State Admini ... · 
tration to see that it is enforced. 

Sarder A. S. SailfaJ : May I know 
how many Khadi Gramodfog Bhavan em
ployees have been given slight increments, 
a. stated by the Deputy Minister? 
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Shri Satish Chandra : The question 
does not relate to the entire Khadi &&rd. 
It refers to the Khadi Gramodyog Bhavan 
in New Delhi. There are about IS or 19 
persons who have got a very slight incre
ment on account of the adjustment in new 
grades. 

Shri Ve1ayudhan : The hon. Deputy 
Minister said that no employee got twO 
regular increments. May I know whether 
when the appointment was made, the start
ing salary was given with two years' incre
ments? Were such appointments made in 
this organisation? 

Shri Satish Chandra: I said that these 
grades have come into effect from April, 
1956. There were no grades before. 
People were, employed on an ad hDc salaries 
determined according to their qualifications 
and experience. It is only very recendy 
that these scales of pay have been pres
aribed and people have been brought 
into these scales. I can assure the hon. 
Member that no double increments were 
given. 

Shri B. S. Murthy : The question is 
whether certain high-salaried officers 
have been given increments, while the lower 
paid staff were not paid-anything. I want 
to have a categorical answer from the 
Deputy Minister. 

Shri Salish Chandra : Firsdy, there 
is no r,igh- al 'rie J officer in the Bhavan. 
As I said, the maximum salary is fUlt of the 
Manager of the Bhavan and it is Rs. 400 per 
mensem. I do not know how the hon. 
Member defines "high-salaried officer". 

Shri B. S. Murthy: It is in the ques
tion. 

Shri Salish Chandra : It is wrong. 
That is why I said that the maximum sa1ary 
is Rs. 400 per mensem. 

Shri B. S. Murthy : The Deputy 
Minister did not reply to it. 

Mr. Speaker : The hon. Member 
must follow the gist. The maximum salary 
is Rs. 400 per menaem, and it is for the 
Manager. 
III 

Productioa (of Coal 

*1449. Shri Dcbeadra Nath Sarma: 
Will the Minister of ,ProductiOD be plea
sed to state : 

(a) whether it is a fact that production 
of coal at Margherita and Mamdang Col-
lieries has decreased; and 

(b) if so, the reasons therefor? 

The Deputy Minilter of Productioll 
(Shri Satiah Chandra) : (a). The hon. 
member is presumably referring to the 
collieries owned by the Assam Railway 
Tradini Company ID the Margherita Field 

in Assam. If so, there has been a fall in 
the output of the four collieries. 

(b) The fall in production is mainly 
due to an underground fire in the Tipong 
Colliery. 

Shri Dcbelldra Nath Sarma : May 
I know whether the fall in production is 
due to the dispute berween the manage-
ment and the labourers? 

Shri Satish Chandra: 1 am not aware 
of it. These are private small collieries 
in Assam. According to the information 
that 1 have got, there was some under
ground fire in one of the collieries which 
has been responaible for this fall in out
put. 

Shrimad Tarkeshwari Sbaha : 
In view of the recurring rcpom that under
ground fire is spreading in different col
lieries including the coal-fields in Raniganj 
and Jharla, may I know what specific steps 
Government propose to take before such 
fires catch up wider areas in theBe col-
lieries ? 

Shri Satish Chandra : All possible 
precautionary measures are taken for 
the purpose. Only a few days ago, I ans-
wered a question on that subject, giving de
tails. It i. a big problem, but there i. no 
immediate danger of the colliery fires sprea
ding. It is difficult to extingoish them 
completely but they are made dormant by 
the effortS of the colliery-owners and some 
assistance is also given by the Coal Board 
in this maner. 

Shri P. C. Boac : May I know whe
ther the cause has been ascertained, and 
whether any attempt has been made to 
control the fire by sealing off the ares ? 

Shri Satish Chandra : Most of the 
fires are sealed at present. Otherwise, 
ther will envelop a large number of col
lienes. As I said, it is not possible to ex
tinguish them completely. But they may 
be made in effective by certain measures 
taken by the collieries with the assis
tance-financial and otherwise--given 
the Coal Board. 
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Mr. SpeUer I The haD. Members 
will kindly write to the Government 
first. If they have infonnation and if 
th<'}' want to Jet it rectified or verified 
mettly &king queslioDs alone here may 
not be enough. 

PaIldit D. N. TIwary: May I know 
whether the Government can give an 
idea a. to how many illegal staya of 
Paikstanis are still continuing in India? 

Shri Sadath AD Khul: I am prepared 
to give it if the hon. Memb:r IiIIblea 
• IqIIIIRte question. 

Shri Kamath: Is the Parliamentary 
Secretary aware that his colleague, the 
Minister in the Ministry of Home Affairs. 
sometime ago stated in the House that 
a number of Pakistanis hal illel!8lly 
entered Bhopal and even fomented com
munal trouble and that a wireless trans
mitter has been seized from them and, 
if so, may I know whether those Pakistan is 
have been expelled from India? 

Shri Sadath AD Khan: The ques
tion may be put to the Home Minister . 

Shri GidWllDi : Yesterday some 
Pakistanis were arrested, because they h d 
come to India without passpon. Are the 
Government taking any steps to s ,e that 
nobody enters India without passport ? 

Shri Saclath An Khan : It has othi"g 
to ,'0 wi.h the question tLa has been la
bleJ. It was r.port which app.o .ched 
the ews. aper •• 

Mr. Speaker: They will make enqui
ries. 

Shri -aagde: W' at step are Gov:r-
m ,n: ta i g in the case of those Pakis anis 
wh , ha eben se Ie 'C," to jail but Who 
navin been reLaseJ, re~use to lO back to 
P"kis.an ? 

Shri Sadath All Khan : I cannot answer 
this qJesr,oa. 

Mr. Speaker: Is the Government 
helpl.'s in such cases? The other day 
this question was put to the Home 
Minister and Shri Datar said the same thing • 
Pakistanis come here without passport 
and under the rules and regulations, they 
are convicted and oent to jail. Then 
they are released and they will not go back. 
Therefore, by merely going to jail, they 
establish themselves permanently h~re. 
Therefore. the hon. Minister must give 
an answer • 

Shri Sadath AD Khan: I do not 
know whether they have been pushed back 
or kept here. I cannnot say. It is for 
the Home Ministry. 

Mr. Speaker: That belongs to the 
Horne Ministry and tjlerefore, the Extemal 
A/fain Ministry cannot answer. 

Refupa with FaJae MIp-atiaa 
CertI1iadee 

" 14S·· Shri Raman_cia Des: 
Will the Prime Mbat.ter be pleased to 
ltate: 

(8) whether i is a fact that large 
number of ref ug18 have entered Wes 
Bengal with f e Jlliiration certi 
ficates ; 
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(b) whether it is • fact that Govern
ment have refused rehabilitation 
facilities to these persona on the above 
grounds; and 

(c) whether it is fact that Pakis-
tan authorities allowed these refugees 
to leave Pakistan and enter the India., 
territories and the Indian check-posts' 
authorities also allowed them to enter 
India in contravention of the general 
rule of migration or entrance of foreign 
territories' people into India? 

The Deputy MbIJater or EzteraaII 
Affairs (Shri AnJ1 K. Chanda): 
Information is not available. A report 
has been called for from the State Go
vernment. 

Shri H. N. Mukerjee: In view of the 
fact that the overwhelming majority of 
those who are alleged to have come with 
false migration certificates are not them
selves to blame, but, might perhaps 
have been victimised by ceh:ain undesira
ble interests on the other side, could 
Government give us an assurance that the 
cases of those people who have allegedly 
come with false migration certificates 
would be sympathetically considered? 

Shri AnJ1 K. CbaDda: I have already 
said that we have asked for repan 
from the West Bengal Government. Till 
the r :port is before us, it is very difticult 
for us to say anything in the matter. 

Shri RamaaaDda Du: May I 
know, in view of the fact that a large 
number of these people have been al10wed 
to leave Pakistan by the Pakistan autho
rities and to enter India and the Indian 
check posts authorities have also allowed 
them, why they are refused any rehabilita
tion grants? 

Shri ADlI K. Chaada: We have got 
no official information in the matter. We 
have asked the State Government c0n
cerned to send us detailed report. 

Shrlmati lteDu ChakraYlU'tty: This 
matter about false migration certificates 
has been agitating the minds of people 
both in Tripura and in West Bengal for 
the last three or four months. Several 
questions have also been put to the Rehabili-
tation Minister. May I know 
the Government of West Bengal or 
Tripura have not intimated to the Cenrral 
Government at all that there are about 
2S,ooo such people? 

Shri ADJt K. Chanda: This parti-
culsr question refers to West Bengal. 
With regard to Tripura, the hon. Minis
ter for Rehabilitation may be able to 
explain tbe position. 

The MbIJater of RehabUltatiOD. 
CShri Mohr Chand Khaama): The 
position is that about, 2~,OOO persona 
have come into Tripura with fake 

migration certificates. They have been 
there for the last three or four months. 
We have not been able to give them any 
formal recognition, because the matter is 
under examination whether, a Pakistani 
national coming to India in such circum-
stances with fake migration certificate 
should be accepted or not for the purpose 
of rehabilitation in India; but relief on 
tid hoc ba is is being given to these persona 
in Tripura. I think their number in 
the camps is about 15,000. I am only 
taking from memory, subject to correc
tion. 

Murder or Farat OfIicer in 
N.E.F.A. 

-14520 Shri H. N. Mukerjee: Will 
the Prime MlDister be pleased to 
state. 

(a) whether an inquiry has been 
made into the citcwnstancea of the alleged 
murder, while on duty, of Haridas Bhat
tacharya, assistant in the office of the 
Divisional Forest Officer, Tezu,. North 
East Frontier Agency, on or about 
September S, 1956; and 

(b) if so, what are the results ? 

The ~ Secretar,. 
to the MbIJater or ExteraaI AIfaIra 
(Shri Sadath All Khaa): (a) and (b). 
The citcwnstancea attendant on the 
aDeged murder of Shri H. Bhattacharya 
are· being investigated. A statemtll will 
be laid on the Table of the House as SOlID 
as these investigations are completed and 
if neceasary, lepl action initiated. 

ShriH. N. MukerJee: Is Government 
taking any steps with regard to a represen
tation made by the brother of the dead 
officer to the effect that the dead body 
was disposed of by the employees of the 
Forest DePBTtment and he did not get 
any intimation with regard to the dead 
body being disposed of by his relati. es ? 

Shri Sadath All fCban: I am not 
aware of that fact; but I wiU enquire. 

Shri H. N. Mubrjce: Is Government 
aware thaI in Silchar, Assam, certain 
journals like A runodhaya, a nationalist 
weekly, have said that there are some 
very suspicious ci rcumstances connected 
with the incident and tbat the officer 
who was found injured at or near the 
place of the occurrence went away to 
Delhi, when his evidence was necessary 
to find out the fact of the matter. 

Shri AIl11 Ie. Chanda: Our atten
tion has been drawn to those Press reports. 
I myself have received some communica
tion from the relatives of the deceased. 
In view of the seriousness of this case, 
we have soulht the help of the Central 
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Government to send a specialist to investi
gate into the case and he is now working. 
~iIl his rep~rt i. available for us, it is 
difficult to express an opinion on the 
floor of the House. 

Sbri H. N. MukerJee: Is it a fact 
that in this area there is no police, pro
perly so called, and the officers are func
tioning there at their peril? 

Shri AnD It. Cluuacla: It is because 
of that that we sought the help of the 
Central police administration. 

Dr. Kama Rao: What is the reason 
for this delay of more than 3 i month. 
in receiving the report, in spite of the 
case being very serious ? 

Shri AnD K. Cluuacla: We had to 
communicate with the Central administra
tion for the deputation of the officer; 
it does take some time. 

A.LR. Audition T_ 

°1451. Shri Bheekha Bha1: Will 
the Minister of Inf'ormation 8Ild. Broad
-tiDe be pleased to state: 

(a) the number of factors taken into 
consideration while taking audition tests 
of the artistes in radio stations; and 

(b) whether the artistes are paid 
any remuneration for undergoing audi
tion tests? 

The Minister of lnf'ormatiOD aDd 
BroadeaatiDe (Dr. .Kedar): (a) 
Suitability of voice, variety and technique 
in performance and general knowledge 
of music are the main factors which are 
taken into consideration. 

(b) No, Sir. 

Shrl Bheckha Bhai: May I know 
whether· the persons put in charge Qf the 
audition tests are themselves artistes 
and have faced th~ audition tests? 

Dr. Keskar: Yes. 

Shri Bheekha Bha1: May r know 
whether out-of-pocket expenses are paid 
to the artistes who come for attending 
the audition tests? 

Dr. KeUar: No, Sir. 

Shri Bheekha Bhai: May I know 
the reason why they are not paid the actual 
expenditure, when they come from long 
distances ? 

Dr. 1CeUar: This is not an adv'rtise
ment for employment by Government. 
Persons who come, come voluntarily. 
There is· no obligation on the part of the 
Government that they should come. 

Shri VeJayucllum: May r know 
~hether, apart from the main considera
uons for the audition tests which the 
hon. Minister has mentioned, there is 
any other consideration like favouritism 
nepotism etc. in selection? ' 

Mr. Speaker: Next question. 

Dr. Keskar ,os_ 

Mr. Speaker: The hon. Minister 
!,eed not answer this question, which 
IS a general charge that Government prac
tises nepotism etc. 

Shr~ VeJayucllum: That goes with
out saymg. 

PriDtiDg of Lak Sabha ProceecliDga 

"14S40 Shri Kamath: Will the 
Minister ofWorD,HouaiDe aDd Supply 
be pleased to state: 

(a) whether Government have 
\Illder consideration any plan or pro
posal whereby the printing of Lot 
Sabha proceedings will be expedited; 
and 

(b) if so, the main features thereof? 

The ParUameDtary Secretary to 
the MiDi.ter of Works, HousiDg aDd 
Supply (Shri P.S. Naskar): (a) Yes, 
Sir. 

(b) The Parliament Wing of the 
Government of India Press, New Delhi 
is being expanded. The capacity of the 
Parliament Wing which was capable of 
printing only 45,000 MSS pages per year 
in 1952 has already been expanded to 
1,87,000 MSS pages by insta1line 
additional machinery. Some more machi
nery is expected to be received by Feb
ruary, 1957 and when this is installed 
the capacity will be increased to 3,00,000 
MSS pages per year. 

Shri Kamath: Has Government 
considered the desi rability. nay the 
compelling necessity of haVing a separate, 
independent and ,fficient printing press 
for the Lot Sabha only, under the control 
and direction of the Speaker himself? 

Shri P. S. Naber: r cannot give 
exact information on this point to the 
hon. Member at the m,ment. 

Sbri Kamath: Has the Government 
considered so far ....... .. 

Mr. Speaker: He is not able to 
give the information. 

Shri Kamath: Is the Parliamentary 
Secretary in a position to lay on the Table 
a statement or give to the House informa. 
tion as to the comparative time tak'D 
by other Parliaments of the world to 
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print their proceedings and as to whether 
we are almost the very last or very much 
behind? 

Shri P. S. Nukar: If the han. 
Member puts a que.tior some time, 
We will try our best to find out. 

Sardar A. S. Saip!: May I know 
whether the proposal made by the Parlia
ment Secretariat to have an up-to-date 
press has been condidered and if so, 
with what result? 

Shri P .S. Naskar: I should require 
notice to answer. 

Shri A. Ie. GopalaD: May I know 
whether a Committee of Members of 
Parliament had been formed, whether they j 
have gone into this question and whether 
they have made any recommendations 
about this? 

Shri P. S. Naskar: I have no in
formation at the mJment. I shaII just 
find out. 

Sardar A. S. Saigal: A long time 
ago, the proposal was made. Yet, it 
has not been considered by the GaverD
ment. 

Shrlmati Renu Chakravartty: The 
Co:runi.e, h s met a d male i s firm 
re:ommen Ja:ions a d it i fu. y 'he Par
Iiamc.tary Se::rotary knows Dotainl about 
it. 

Mr.splabr: No g'ad in losing patience" 

Shri Kamath: Is it not a fact that 
very frequently requests come from 
other Parliaments of the world for copies 
of Parliament's proceedings here and 
if so, how does G.>vernment attend 
to these requelts when the proceedings 
arc not printed at all ? 

Shri P. S. Nukar : A..l the publi
cations are dlstri buted or soU by the Lok· 
Sabha Secretariat at the Publications 
counter as they are available. 

Shrl Kamath I Do t.hey supply 
stencilled copies ? 

Shri A. L GopalaD I I want to 
mue a s~o:nissio 1 a;) this qu !Stion. 
A Committee of Members of Pa -liam:nt 
was there, they w"nt into the q~es:ion 
and SOln, recommondations had been 
made. When a q l!StiaQ bo. cam" it was 
at I !Sst the duty of th' Minister to under
stand it and give a reply. That is not 
done. 

Shri P. S. Naskar: As I .aid in my 
original answer, we are trying our best. 
W < are expanding the press as m ... ch as 
we can. Sudd"Jly, pressure of work 
increased with the addition of Hindi 
printin". 

Mr. Speaker I Han. Members are 
impatient. 

Shri P. S. Naskar : Our programme 
couU not cope up ........... . 

Mr. Speaker : Hoo. Members want 
the proceedings to be printed q.1ickly and 
supplied to them. That i. the' point. 

Shri Kamath : On a point 01 order, 
Sir, in view of the very unsatisfactory 
nature of the ao;wers gJt fw.n til' Parlia
mentary Secretary, w.ll yau be so good 
as to direct the Minist!r to be present 
and answer this question tomorrow 
There is no Question-Hour tomorrow. 
We can take up this q>1estiO'l only. The 
Minister may come and reply. He has 
24 hours' time t.> get further information. 
This is the last sesaiJn and tomorrow is 
the last day. I would request you to direct 
the M.inister to be present and answer the 
question tomorrow. 

Mr. Speaker: I shall send a copy of 
the proc_-edings to the Minister or the 
Secretary will send the proceedin~. I 
am not going to allow any more questions. 
Is it going to throw more light than other 
friends have done ? 

There seems to be a very general 
fe ling here that the proceeding, of Parlia
ment are not published in tinte and that 
it takes years before they are published. 
when they became out-of-date, and that 
they are not available for ready reference. 
It is only a questio of the various han. 
Members taking an interest in it and im
pressing upon the Minister to get this 
additional press as early as possible. 
That is at the back of all these questions. 

Next question. 

• Shri P. S. Naskar : I think it will 
be all right in a short time. 

Ez-employees of P .... T. Departmeat 
(Travauacore-Cochin State) 

*I4SS. Shri A. It. GopalaD : Will 
the Minister of Communications be 
pleased to state : 

Ca) whether it is a fact that Govern
ment have cancelled funtion of Central 
scales of P_1Y t> ex-S ate Ponal S aff of 
erstwhile Travancore-Cochin State Govern
ment; 

Cb) whether it is also a fact that 
(hvernment have ordered recovery of 
arrears of pay already disbursed to these 
employees ; 

Cc) if so, whether Government have 
received representations to withdraw 
those orders ; and 

Cd) the reasons why these orders 
were issued ? 

The Deputy MInlster of Production 
CShrl Satish Chandra) : Ca) The Govern
ment have chrifi~ that the general orders 
issued by thein ab~ut the applicability of 
Central Scales of pay with effect from 
1-4-50 to the staff taken over by the Centre 
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along with the ex-State P. & T. sJ8tem 
will not apply to the staff of ex-Anchal 
system, as tbey were actually taken over 
only with e1fect from 1-4-51 and as they 
were State Government servants from 

. 1-4-50 to 31-3-51 when tbe Anchal system 
was managed by tbe State Government 
on an agency basis. 

(b) It is likely that the audit would be 
taking action to recover exc.ss amount 
if, due to mis-interpretation of the original 
orders, excess payments bave been made. 

(c) Government have received re
presentations asking for the extension of 
the Central seal .. of pay and other condi
tions of service to the ex-Anchal staff 
from 1 -4-50. 

(d) A statement indiC3ting these 
reasons is placed on the Table of Lok 
Sabba. [Su AppcnJix V, annexure No. 
107] 

Shri A. It.. Gopalan : May I know 
wbether orders had been issu.:d t~ refund 
the amount that had already been given 
to some sections of this staff ? 

Shri Sathh CbaDdra : I said, tbat 
this is the fwiction of the Audit and they 
would be taking acdon to recover such 
extra payments, if any, that bave been 
made. 

SJui A. It.. Gopalan I Another ques
tion was put two days back to the Minister 
for Communications and be said that 
that be would reconsider the matter. In 
view of that answer, will the Government 
stop the collection of arrears and comider 
the wbole matter afresb ? 

Shri Satlah Chandra I If tbe bOIl· 
Minister bas given tbat assurance, be 
will keep to it. 

Shri V. P. Nayar : From tbe answer 
we tind tbat from 1-4-50 to 1-4-51, the 
employees were considered to be in 
agency service. I want to know wbat 
were the amounts paid to the Travancore 
Government, if any, for this agency work 
and whether the Government of India 
have made any profit. 

Shri Satlah Chandra: I bave not 
got the figures. The fact is tbat on the 
date of the Federal financial integration, 
that is, 1-4-50, some departments Were 
taken over by tbe Government of India 
such as Income-tax, Excise, Customs, 
·:tc., while certain other departments of 
tbe erotwhile Travancore-Cochin State 
such as M!1:eorology, Archaeology, Employ
ment Exchange, incl~ding tbe P. & T. 
system continued under the State Govern
ment. They were not integrated lhally. 
They were takeo over on a 8ubseq uent 
date. 

Shri V. P. Nayar I Mty I know 
whether during tbat p.rio.:!, tne Central 

OH.mal.nt iOt any rev<!tl~ ov.r an.:! 

above what they were able to spend ? 
.The other departments taken over were 
not revenue yielding departments. 

Shri Satlah Ch_dra I AD the 
departments were not taken oyer. Some 

. departments were taken over; some were not. 
They were pernaps taken over technically. 
Article 258 of tbe Constitu:ion provided 
that the mlnagement of th.S! departmenta 
on a particwar date vested in the Central 
Government. ActuaJly they were taken 
over on a subsequent date. Because the 
Anchal employees wore taken . over a year 
later, the Central scales of pay will be 
applicable from tbat date. 

v: Shri Ve1ayucihaR : May I know 
whether, in the agency system under which 
tne Anchal system was being run by the 
State Government for one year on behalf 
of the Central Government, there was a 
any specific clause tbat they should not 
be brought under the Central scales of 
pays or whether it is a fact tbat there was 
a clause that the Anchal employees 
should be included among the tele-comnu
nications service and tele-comm.mications 
services were paid from the particular 
date in 1950 onwards ? 

Shri Satiah ChlUldra: This was all 
discussed. It was an inte~ part of tbe 
Federal financial integration scheme. 

Shri Achuthan : Tbe hon. Minister 
said that the ex-Anchal staff were work
ing on an agency sy,tem for one 
year. Was tbere any material differnce 
10 the nature of the work that was done 
by them in rel.tion to the work done by 
postal employees 1 What is the reason 
now, because they were d Jing the same 
amount of work, for the Government not 
paying tbe Central scales of pky to these 
employees for one year ? 

Shri Satiah ChIUIdra. There can be 
two ways of lookinlt at this matter. The 
employees were paid the same salaries for 
one year as they were getting for many 
years before. It was not a new thing tbat 
was introduced by the Central Government. 
The Central Government paid accorJing 
to its seale from the !lay they b!Cilme Cen
tral Government employees. They were 
not Central Government employees for 
that period of one year. They con
tinued to be State Government employees. 

Shri PWUlOOIe: Is it not ract th't the 
o )vern.nent has been looking 1t tois qu'
s ion in two ways Juri ~ t ose years? Is 
not a fact t ..•. 80me of them have been 
pai j 'r are alrea Iy being pai 1 a part of 
tneir salary a orJin~ to th, Central acales 
a Jd how toes G~vt consiler it fair to as, 
these small sala.iel people to re,urn tbe 
amount. 

shri Satlah ChaDdra: My N,lIeague, 
the Minis,er of Communic tions has_!re
al) .,iven some aSlllra;)cc to t •• e H~UIe. I 
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thi kit woul:l-o-uy be fair t".t he is all1WCd 
to examine the matter afresh. 

Pertup_ Eac:NacluDeIlt apoa IIulIaD 
Coat-Liae IUId Air-epace. 

+ r Shrl RqIm_ath SIqh: ·1456-1 Shri M. L Acrawal: 
Shri Gidwaal: 

L Shrl ItrisIuuu:barJa JOIIbl: 

Will the PrIme ~ be pleased 
to state: 

(a) whether it is • fact that Portuguese 
ships have been encroaching upon the 
Indian coast-line and a ship was actually 
caught by the' Indian patrol: 

(b) whether the aeroplanes flying from 
Katachi to Goa and other P~ese Indian 
Tenitories have also been VIolating the 
Indian air-apace; and 

(~ if so, the action being taken by Go
venuncnt in this regard ? 

The Deputy MbIJater Of &-...1 
Malre (Shrl AIdJ It. Clumda)1 <a> Yes. 
Country-craft and fishing vessels registem:! 
in the PortugUese Possenions in India 
have been entering Indian territorial waters 
illegally for fishing and smuaJing. The 
exact details of earlier violations oC Indian 
waters bv such craft are not available but in 
recent Weeks violations have been reported 
on the 22nd September, 8th October, 
23fd and 14th October and 23fd November. 
Most of these violations have been by 
muntry-craft from Daman and Diu. The 
country-craft which entem:! Indian waters 
on the z3fd November carrying illegal 
immigrants from Daman WS5 taken into 
custody br the Indian Customs authorities. 

(b) Yea. Portuguese air-craft 0pera
ting on the route Karachi-Diu-Daman
Goa have frequently violated Indian air 
space. Since the 7th April. 19S6, when 
• notification was issued declaring air space 
over Indian territory, within 10 miles of the 
boundaries of any of their Portugese Posses
sions in IDdiI as prohibited areas, over 
40 such instanceS of violations by Port
uguese air-craft have been reported. 

(c) In regard to violations by country
craft, whenever possible the craft in question 
are apprehended by Indian Customs pre
ventive launches. M stated earlier, so far 
one IUch craft has been taken into custody. 
In regard to the frequent violations by 
Portuguese air-craft strong protests have 
been lodged with the Portuguese Govern
ment through diplomatic channels. 

~~~:~~;f 
~ t f.I; ~ m"m: l¢t ~
<r.f~~tt 4'lf{~~~ 
fit; ~ \R1IiT \jf1Il1r ItlIT fW t t 

ShrI AIID It. a-uta. With regard 
to the violation of our air space, the Portu
guese authorities have persistently denied 
the fact. In our last mmmunication to 
them sent through the Egyptian Embassy 
on the 16th November, we have told them 
that we are satisfied that the violations of 
air space over Indian territorry and terri
torial waters by Portuguese aircraft bad 
in fact taken place and were still continuing. 
A ststeme .t giving full details of the viola
tions was also forwarded, and it was speci
fically stated there: (a) necessary preven
tive action against future violations by 
Portuguese aircraft of Indian air space 
would be taken by Indian authorities with
out further warning and (b) t"e res) si-
bility for the consequences resulting from 
such action will rest solely on the Portuguese 
Government. 

Shri M. L ApwonI: M the protest 
has not produced any results, does the 
Government contemplate any action stronaar 
than the strong protests? 

Shrl AIdJ It. Clumda: Yes. In 
our note we have said that we are going to 
take action without any further notice to 
them. 

Shri Gidwaal: What wiD be the 
nature of that action? 

Shrl AIdJ It. Clumda: The hon. 
, Member must wait to know what action we 
take. 

Shrlmad Tarteshwari Siaha : M1Y 
I know whether the Gavernment of In:lia's 
decision extending their jurisdiction to six 
miles in the sea as their territory has been 
communicated to the United Nations, 
and if so, what reply has been received from 
the United Nations? 

Shri AIdJ It. CIumda: M far as I 
know, each sovereign country has the right 
to decide its own territoriu waters. For 
instance, I believe the U.'S.A. has IZ miles. 
Ours is six nautical miles. 

Sbrlmad Tarteshwari SInba: What 
are the international mnventions fixed for 
ch~ the violation of these territorial 
jnrisdicaons in the sea, and may I know 
whether any report has been received from 
the United Nations to this effect? 

Shrl AIdJ It. Cbaada: I am afraid I 
have no Information on this point. 

. Shrl H. N. MukherJee: Regarding 
violations of our air SPBCC, apart from protests 

to the Portuguese Government which are 
put in the WlSte paper basket, have we 
tried to move the International Civil Avia
tion Organisation or simiJar bodies for action 
to be taken against Portuguese aviation 
generally speaking ? 

Shrl AIdJ K. CIumda: No, Sir. M 
far as I know, we have not yet taken 
any other steps ~ting communicating 
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with the Portuguese Government. There 
has been exchange of views with that 
Government during the last few months, 
and this is our last note, details of which 
I have supplied to the House. 

Shri Tel< Chand: May I know whe
ther according to the well known doctrine 
of qrwusp'" tormtllta exploduntur the terri
torial limit should be at least ten miles? 

Shri AnD K. Chanda. I take the 
information from the hon. Member. He 
is a legal luminary. 

Acquisldon or Landa for DUp1aced 
Persons 

·14s& Shrimati Renu CbaJtravarttyt 
Will the Minister of RebabWtatioa be 
pleased to staTe: 

(a) whether it has been decided to 
withdraw acquisition notices from lands 
in P. S. Haroa, Bhangar and Rajarhat of 
24 Paragans District, West Bengal acquired 
for refugee rehabilitation; 

(b) what is the reason for staying posses
&ion of these lands for three months; 

(c) whether there is any proposal to 
give refugees alternative lands in other 
are&S;and 

(d) if so, where? 

The Minister or RehablDtatioa 
(Shri Mehr Chand KIumDa): (a) to (d). 
The information is being collected and will 
be laid on the Table oC !.ok Sabh~ in due 
course. 

Sbrimad Renu CbaJtravartty: May 
. know if the Government i. prepared to 

make a statement that the peasants' land 
below the ceiling prescribed by the Zamin-
dari Abolition Act of West Bengal will be 
released to the peasantry. 

Shri Mehr Chand KIumDa: I am 
sorry J cannot make a cate-mrical statement 
on a big issue like that without any notice. 

Sbrimad Renu CbaJtravarttyt Will 
the Minister be preparej to !tive an 
assurance that he will personally look into 
the matter and release such peasants' lands? 

Shri Mehr Chand KIumDa: I will 
certainly look into the matter with very 
,reat sympathy, hut I cannot commit myself 
to what action I will take. 

Haadloom Cloth 

014511. Dr. Rams Reo: Will the 
Ministe" of Commerce and CoDSUDleI' 
Jadutriea be pleased to state: 

Ca) whether Government have 
received any representations that huge 
stocks of handloom cloth have accumu
lated with the primary co-operative socie
ties in Andhra; 

(b) whether Government have been 
approached for any loan to purchase these 
stocks to relieve the primary societies; an d 

(c) whether any special steps have 
heen taken to go to the aid of hand
loom weavers in Andhra in the present 
eritical position? 

The MJnister of Trade \Shri 1Carmar
karl: (a) to Cc). No such representati,. s 
have been received though we have heard 
reports to this effect. Nor has the State 
Government concerned approached the 
Central Government for any loan for this 
purpose. If any reference is received from 
the State Government it "ill be examined 
sympathetically. 

Dr. Rams Rao: Are Government 
aware that there are reported to be otocks 
worth nearly Rs. I crore with the primar) 
co-operative societies which they are unable 
to clear? 

Mr. Speaker: The State Governme-t 
has not informed them. 

Dr. Rams Rao, Have they heard 
reports? 

Shri ltarmarkar: We have heard 
reports, but not about the exte t. One 
erore or two erores we have not heard till 
now. 

Shri B. S. Murthy: May I know 
whether any primary co- operative societies 
have approached the Central Govern .. _ent 
to help them to remove the stocks? 

Shri Earmarkar, The primary socie
ties approach the Stare Governments in the 
first instance, then the State GovernIl'ents 
approach the Central Government for help. 
As I have said, if they approach,we shall 
consider the matter very sympathetically. 

Shrimad Tarakeahwar:l SiDha: The 
Government says they have no information 
about the accumulation of stocks of hand
loom coJoth. may I know if Government 
have no information about the accumula
tion of handloom cloth in the country, how 
they plan their future programme of pro
duction of handloom cloth? 

Shri Karmarkar: Firstly the questior
relates only to Andhra and Madras. ~eco-.d 
Iy, I have not said we have no information, 
hut that we have heard. 

Shrlmati RenD Chakravartty: In 
view of the fact that all our taxation policy 
on cloth etc., is based on the fact that we 
do not have enough production of cloth, is 
the Government going to find out from 
all the States the correct position regarding 
handJoom as well as mill cloth before 
levying such excise duties? 

The MUlI.ter of Heavy IDdDatriee 
aDd Commerce aDd CoDnmer IDdD ... 

triee (S hri Morarji Desai): May I say 
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that the· taxation poliCY is not based on 
this mpposition that thel e is not sufficient 
cloth? Because the prices were rising 
and there was 80me sort of 
speculaticn about them that excise duties 
were levied to bring down prices. About 
this particular matter, the other day when 
the Handloom Board met. they told me 
that they have got some stocks accumulated, 
and we told them to approach us through 
the State Governments and we would give 
them help, but they have not yet written 
to us. 

Shrimati Tarkeehwari SiDha: May 
Iknow ....... . 

Mr. Speaker: I am not going to allow. 
Hon. Members have become accustomed 
to ignore local legi,latures, ard they never 
care to communicate any of these difficul
ties to their counterparts locelly. Each 
hon. Member has under him five or Seven 
Legislative Assembly Members belonging 
to the State. If the States do not move 
the Centre, must the Centre move the 
States? 

*tV~O. '" ~ ~ : ;m 
~ aft"{ SRfm!l ~ III iR'IT'f ;tit 
T'lT It.~ flfi : 

(lfi) ~~~rnrm· 
fiI;lrr 'flIT U III ~ <iTe t' m 
'iffl-m ~o ~, HX' ~ ~ 
fiI;lrr ;orr ~ ~ ; 

(@) ~~, m ~ 'iffl-m l!i<r 
~~T~; 

(tT) ~ m ~ ~ ~ 
~"§f ; 

('!f) '!'1fT ~ ~ ~ w.n 
~~Tmmrr~; ~ 

(i') ~ ~, m ~ ~ <'11m 
lfi't ~ <iTe lfiT itlfi l;.rn: ~ w:ft;r ~ 
ott fum ~ it f<:rIf ~ '!'1fT ~ 
m;orr~~? 

~ am: SRfm!l q,ft (WfO_ 
~) : (lfi) ;;ft ~ I 

(@) ~ lfiT ~ ~ ~Y.1S1t 
~ fuif1lT '!fU ~, f:;r;:rIf ~-

~ Clltt'll' 1ft mfin;r~, c;~, 
H.XIS ij'Ifi' 'rU ~ ~ I 

(tT) ~ ttit ~ '11: " gi 
Ofllrn lfiT ~ ~ if ~ \'I1I1f ~ , 
~ ~ itlfi ~ ;mr;n ~ 
\'I1I1f ~ ~ W I 

('!f) ;;ft, ~ ~-fiIi<:m ml'r'lI' 
it~, ~ ~ ~ atIT ~ 
~ 'lit ~ rnr 1ft, ~ ~ 
~vxo~,mm~1 

(To) ~ ~ :mIT I ~ m 
'11: ~ "'W ;orr ~ ~ fit; ~ ~
mm:ff lfi't ~mT it mhf ~ atIT 

~ w;m: ~ ~~,~, 
fu;hrr ~, ~ ~ futf<ls 
ml'r.l'f rnr fum <it ;orr W ~ I 

,"~m~:'4'~~ 
~ if fit; ~ <I'!> If ~ ~ 
w.n ~ ~ ~ ~ ~ ~ if~
mm:ff ttit ~ ~ ~, ;;IT ~ ~ 
,!it ~ ? 

Mr. Speaker: Order, order. The 
Question Hour is over. 

WRI'ITEN ANSWERS TO QUESTIONS 

Report of the Chief Inspector of 
Mba .. 

.1.4340 Shrl Chattopaclh)'B)'8I Will 
the Minister of Labour be pleased to 
state when the annual re r ort of the Chief 
Inspector of Mines in India for the year 
1955 will be published? 

The Mbalster ofLabollr (ShrlChaa_ 
dubhaJ Desai), The Repert has been 
prepared by the Chief Imrector of Mines 
and will be printed and published as soon 
as possible. 

Fordp. Tedmlcal A .... taaae 

*I438. Shri Ram Kris1I.aaI Will the 
Mini'ter of Heavy IDdustrl" be pleased 
to state: 

(a) whether some foreign countries 
have agreed to give technical uaistance 
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to India to develop her Industries during 
the Second Five Year Plan; 

(b) if so, the names of the eountir ; 
and 

(e) the nature of assistance offered, 
country-wise ? 

The M1nIater of Heavy Industries 
(Shrl M. M. Shah): (a) Yes, Sir. 

(b) Several countries including U.S.A., 
U.S.S.R., U. K., Canada, West and East 
Germany, Japan, Sweden and Italy. 

(e) The nature of the assistance offered 
ranges from training facilities in the country 
concerne:i to supply of experts, technical 
equipment and know-how for industries 
the Second Five Yesr Plan. 

IDdo-Pakiltall AsreemeDt on ShrIDea 
&lid Holy Place. 

-14390 Shrl D. C. Sharma: Will the 
PrIme Mbdater be pleased to state: 

(a) whether the Joint Committee 
composed of the representatives of India 
and Pakistan to work OUt the details of 
implementation of the Agreement of 1953 
on shrines 8Ild holy places has since com
pleted its wolk; and 

(b) if so, what is the nature of recom
mendations made? 

The ParUameatary Secretary to 
the Minister of Esternal Affain (Shrl 
S.adathAU XbaD:) (a) and (b). No, 
Su. 

The work of compilinq lists of holy 
places and shrines in both India and 
Pakistan is continuing. 

It has been suggested to the Government 
of P~stan that a meeting of the Joint 
Committee may be held early in 1957. 
Their reply is awaited. 

Newsprint Plaata 

·I44So Shri s.m-Jappal Will 
the Minister of Heavy IDdaatriea be 
pleased to state: 

(a) whether it is a fact that National 
Ind~s~ Development Corporation is 

. con81denng a scheme to establish a plant 
for the manufacture of newsprint from 
begasae; 

(b) if so, the total estimated coat of 
the plant; and 

(e) the annual production capacity 
of the plant ? 

The Mlaiater of Heavy lDdaatrles 
(Shri M. M. Shah): (a). Yes, Sir. 

(b) and (e). Consultations with the 
foreign expert finn are stili in progres •• 
The COlt may be between Ra. 4 to Ra. 6 

CIOrCS for a production capacity of 30,00 
tons of newsprint per annum. 

Incio-Pakiltall Pauport FacWtiea 

.Lf48. Shri M. Ielamuddhu Will 
the PrIme MiDHter be pleased to re-
fer to the reply given to Unstarred Question 
No.8 on the 16th July, 1956 regarding Indo
Pakistan Passport facilities and state: 

(a) whether the revised scheme for 
Indo-Pakistan Passport drafted by the 
Government of India on the basis 
of the agreement resched between the 
Pakistani Minister for the Interior and 
India's Minister for Rehabilitation during 
their discussion in Karachi in April, 1955 
and sent to the Government of Pakistan 
in May, 1955, has been accepted by the Go
vernment of Pakistan; 

(b) if so, the details thereof; and 

(e) if not, whether the matter has 
been pursued further ? 

The Deputy MJniater of ExterIlaI 
Affain (Shri ADi1 K. Chanda): (a) and 
(b). No, Sir. The Pakistan Govern
ment have not yet accepted the agreement. 

(e) As there has been no response from 
the Government of Pakistan, it has not 
been considered necessary to pursue the 
matter further. 

Cbakeaa Refupe Camp 

-1457. Shri Duaratha Deb: Will the 
Minister of Rehabi11t.,tlcm be pleased 
to state: 

(a) whether it i. a fact that • number 
of displaced persons of Howaibari and 
Cbakena Refugee Camps in Tripura died 
during the last three or four months; 

(b) if so, the number of deaths since 
the month of July, 1956; 

(e) the causes of such death.; and 

(d) the .teps Government propose 
to take to arrest the death rate of these 
refugee camps? 

The MIDIater of RehabmtadoD 
(Shri Mehr CbaDd 1CIuuma)1 (a) to (e). 
The Howaibari and Chakena Relief Camps 
were opened in Tripura by the State G0-
vernment in the last fortnight of August, 
1956. There were 7,261 displaced persona 
in these camps at the end of November, 
19~6. During this period 68 persons died. 
The deaths were due to natural causes 
like old age, normal diseases like Malaria, 
Dysentery etc. 

(d) Medical faCIlities in the form of a m0-
bile· dispensary have been available in these 
amps. A dispensary was started at Cha-
kens camp in November, 1956 and another 
is being opened at Howaibari Camp. 
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Wqe Boards 

°I4SI. Shrl Kajrolkar: Will the 
Minister of Labour be pleased to refer to 
·the supplementaries on Starred Question 
No. 842 on the 5th December, 1956 and 
state: 

Ca) the names of the industries for 
which Wage Boards are proposed to be 
~tup;and 

(b) when are they expected to start 
functioniIig ? 

The MlDister of Labour CShri Khan-
dubhai Desai), Ca) and (b). The matter 
is being considered in consultation with the 
State Governments and it is not possible 
to indicate at this stage the industries for 
which Wage Boards will be set up and the 
date from which they will start functioning. 

Poet and Telqraph Services, Aaree
ment with China 

.I462. {Sardar Iqbal Singh: 
Sardar Akarpuri: 

Will the Minister of CommwdcadODB 
be pleased to state: 

Ca) whether any agreement has been 
signed between India and People's Repub
lic of China to regulate the Post and Tele
graph services in both the countries; and 

(b) if so, the main features of the agree-
ment? 

The Deputy MiDlIIter of Produc:tioD 
(Shrl Sadah Chandra). Ca) No. 

Cb) Does not arise. 

TelephoDe Linea 

°I46~. Shri R. N. SinCh: Will the 
Minister of CommunieadoD. be pleased 
to state: 

Ca) whether' it is a fact that tenden 
were invited for laying new telephonic 
transmission lines between Delhi and Cal-
cutta with sis miles distance of Repeaten; 

(b) if so, how many tenders were 
received; 

Cc) what was the real estimated cost of 
the said Repeater and which of the tenders 
were aCcepted; and 

Cd) whether a copy of the agreement 
will be laid on the Table? 

The Deputy Mlnlater of Productloa 
(Shri Sado Chandra). \a) Tenders were 
invited for the first phase, namely-

C.) Carrier Equipment to be imported 
for New Delhi-Agra, Agra-Benaras 
and Lucknow-Kanpur Sections; 

{il) Powe.r Plant for above, and 

Cii.} Cables for Agra-Benares and 
Lucknow-Kanpur ; 

i 
(b) and (c) Ci)· 7 tenders were received 

for the equipment. 

CiI) 9 for the power plant, 

(iii) 12 for the co-a:rial cable, and 

(w) II fllr symmetrical pair cable. 

Tenders for equipment and Power 
Plant have been accepted. The estimated 
cost of these two items for the entire scheme 
covering Bombay-De1hi-Asansol route is 
nearly Rs. I' 9 crores. 

(d) No agreement has yet been entered 
into. 

New. BuUetina of A.LR. 

°I464- Shri M. s. Gurupadaawamy: 
Will the Minister of Informadon and 
Broadc:asdng be pleased to state: 

(a) whether it is a fact that no mid-day 
bulletins are being issued in major Indian 
languages like Maiaya\am, Kannada anel 
Punjabi; and 

Cb) whether Government would'consi
der the starting of mid-day bulletins in 
such languages also? 

The Miniater of information and 
Broadcaadng (Dr. lCeakar): Ca) and 
(b). Yes, Sir, Mid-day news bulletins are 
being broadcast ooly in 8 out of the 14 
languages recognised in the Constitution. 
Al! soon as additional transmitter facilities 
become available at Delhi, such bulletins 
will be started in as many of the other 
languages as is feasible. 

Industrial Commi_ on Transport 
Servicea 

°I46s. Shri Chattopaclhyaya: Will 
the Minister of Labour be pleased to 
refer to the reply given to Starred Question 
No. 1981 on the loth September, 1956 and 
state: 

Ca) whether any decision has since been 
taken to set up an Industrial Committee 
on Transport Services; and 

(b) if so, when the first meeting of the 
said Committee is likely to be convened ? 

The MInleter of Labour (SJui 
Khanclubhai Deaai): Ca) Yes. 

(b) Al! soon as the composition of the 
Committee is settled. 
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Coal Mbaiq Equipment 

oU66.{Sbri &riaIuuacharya Joshi: 
~ Sbri T. B. Vlttal Rao: 

Will the Minister of BeaV'J IDduIl1riell 
be pleased to state: 

(a) the steps taken by Government for 
the manufacture of coal mining equipment 
in India; and 

(b) whether there is any proposal to 
invite foreign experts to adviSt" Govern
ment on the manufacture of coal mining 
equipment? 

The Mialster of IIeaVJ 1Il4~ 
(Sbri M. M. S ..... ): (a) and (b). A state
ment is rlaced on the Table of the House. 
(See Appendix V, annexure No. 108). 
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IloJ1ias Mills ID Bihar 

*zt68. PaIlcllt D. N. Tl_rJ>: Will 
the Minister of HeaV'J Ia4ustrte. be 
pleased to state: 

(a) whetlier applications of merchants 
for setting up ro\IiDg mills in Bihar have 

been received either directly or endorsed 
by the Government of Bib&r; and 

(b) if so, whether they have beeI1' 
considered and sanctioned ? 

'lbe Mluiater of BeaV'J lIl4utr1es. 
(Sbri M. M. Shah): (a) Yes, Sir. 

(b) All applications are still under 
consideration. 

Utpdte Project 

*l.f69ofSbri Shl ....... jappal l Sbri Blbhud Mlahra: 

Will the Minister of ProduetioD be 
pleased to refer to the reply given to 
Unat&rred Question No. 1743 on the 12th 
September, 1956 and state: 

(a) the total cost of the order placed 
wirh German firms for excavation and 
conveyor machinery for India's Lignite 
industry; 

(b) the names of the firms; and 

(c) when the machinery is expected 
to reach India ? 

The DeputY Mluiater of Produeticm. 
(Sbri Sadeb Clumdra): (a) The total 
cost at site of the Excavation and Conveyor 
machinery ordered for the Neyveli Lignite 
Project from German firms is Rs. 390 lakha 
:lpproximately. 

(b) The suppliers of the machinery &re, 
Messrs. ( L.M.G. ) Vrenstcin-Koppcl 
Und Lubecker-Maschinenbau and Messrs. 
Krupp-Indien-HandelsgeseUschaft. 

(c) The delivery of machinery ,is to 
commence from January, 1958 and will be 
completed in 1959. 

Tesdle MilIa 

.~470. Sbri ~da Das: Will 
the Minister of Commerce IUId CoD-
aumer IBdu.triea be pleased to state: 

(a) whether it is a fact that quota, 
below the total requirements of the State. 
of West Bengal, of cloth and other linen 
goods has recent\)' been fixed by Govern
ment resulting in decrease in the number of 
'shifts' of all of the West Bengal cott<>ll 
mills; 

(b) whether this measure has resulted 
in unemployment; and 

tc) ifso, the steps taken by Government 
in the ·matter ? 

'lb. MIDis1er of Trade (Sbri 
~br): (a) No such quota has been 
fixed by the Government. 

Cb) and (e). Do not arise. 
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Employees' Provident FlIDd 
Act 

'1471. Shri H. N. Mukerjee : Will 
the Minister of Labour be pleased 
to state: 

(a) whether the attention of Govern
ment has been drawn to representa
tions requesting extension of the Em
ployees' Provident Fund Act and the 
Scheme framed thereunder to the em
ployees of Cinema theatres and the 
lowering of the minimum limit from fifty 
to fifteen; and 

tb) whether Government have taken 
any decision in the matter? 

The Minister of Labour (Shri 
Klumdubhai Deaai): (a) Yes. 

(b) The matter is still under the 
considelation of Government. 

A.I.R. 

" JShri Kamath: 
1472.\. Shri A. L Gopalan: 

Will the Minister of IDformadoa 
and Broadcasting be pleased to state: 

(a) whether it is a fact that All 
India Radio did not broadcast news 
of the public meeting organised by 
Maha Gujarat Parishad on the znd 
October, 1956 at Ahmedabad; 

(b) whether All India Radio carried 
a report about another public meeting 
organised by the Gujarat Congress Com
mittee and addressed by the Prime 
Minister; and 

(c) if so, the reasons therefol? 

The Minister of InformadoD and 
BroadcastiDg (Dr. tCeskar): (a) to 
(c). The address of the Prime Minister was 
covered by All Ind ia Radio on account of 
its news value. Agency reports of the 
meeting organised by the Maha Gujarat 
Parishad were not bro~dcnSl because 
(i) they were not available in the News
room of All India Radio until the next 
morning and it was, therefore, tOO late 
to Include them even in the main morning 
balletin, and (ii) agency reports showed 
that the speakers at the meeting referred 
mainly to election programmes and 
prospects, a topic which it is not the prac
tice of All India Radio to include in its 
news bulletins. 

Burra-Dhemo Colliery Accident 

• 1473. Shrlmati Renu Chakravartt)': 
Will the Minister of Labour be pleased 
to refer to the replies given to Starred 
Question Nos. 445 and SOlon the 27th 
November 1956, and state: 

(a) whether it is a fact that 
deven miners of Burra-Dhemo colliery 

who miraculously lived, in spite 
of inundation of the mine, have since 
been refused employment or payment 
of dues by the Manager of the Mine; 
and 

(b) the steps Government propose 
to take to see that these men are given 
immediate employment and relief to 
ensure their livelihood and return to 
health? 

The MinIster of Labour (Shri 
Khandubhal Desai): (a) No. 

(b) Does not arise. 

Import Li_ for Motor Vehicles 
Parts 

• {Dr. Rams Ran: 
1474· Shri P. Subba Ran: 

Will the Minister of Commerce and 
Coasumer Industries be pleased to 
state : 

(a) whether it is fact that licenses 
to import motor vehicle parts on ad 
#We basis have been given to a single 
finn; . 

(b) if so, why; and 

(c) what' is the standing of this 
firm? 

The MlDiBter 
Karmarkar): <a) 

of Trade (Shrl 
No, Sir. 

(b) and (c). Do not arise. 

Lock out in West HiD on Mills 

"1475. Shrl A. It. Gopalan: Will 
the Minister of Labour be pleased to 
state: 

(a) whether Government are aware 
that West Hill Oil Mills (Malabar District, 
Kerala State) declared a lick out In 
October, 1956 during the pendency of 
an Industrial dispute before an officer; 
and 

(b) if so, the action taken by G0-
vernment in this regard? 

. The MinIster of Labour (Shri 
JOaan4ubhal Deaal): (a) and (b). 
Information is being collected from the 
State Government and it will be placed 
on the Table of the House in due course. 

Dlsplaeed PersoDS in Trip ..... 

"I4?'. Shri Daaaratha Deb: Will 
the Minister of RebabWtatioD be 
pleased to state: 

(a) whether it is fact that due to 
scarcity of food and the rise in prices . 
of the essential commodities a large 
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number of refugees have been living 
on the verge of starvation at present 
in Tripura; 

Cb) whether any memorandum has 
been submitted to Government by 
any refugee organisation of Tripura 
in the middle of October, 1956; 

Cc) if so, what are those grievances 
contained in such memorandum, if 
any; and 

Cd) what steps have been taken so 
far or are proposed to be taken in the 
matter? 

The MiDister of Rehabmtadon 
~~ Mehr ChaDd J.CIuuuua): Ca) 

(b) to (d). The Tripura Administra
tion received a representation dated 
17th October, 1956 addressed by the 
President, The United Refugee Committee 
to the Director of Rehabilitation, Tripura. 
This representation was of a general 
nature and contained some suggestions 
fOl expediting implementation of re
habilitation schemes including those for 
employment of displaced persons, advance 
of rehabilitation loans, increasing facilities 
for drinking water supply in the rehabilita
tion colonies, etc. The suggestions are 
receiving consideration. 

Radio and Wireless Uceuia, 
Branch Staft" (Mysore) 

*1477. Shri M.S.lGurupadaawamy: 
Will the Minister of Co_lUlieadGld 
be pleased to state: 

(a) whether ir is a fact that the 
services of the personnel working in 
the Radio and Wireless licensing Branch 
of the Government of Mysore were 
transferred to the Posts and Telegraphs 
Department of the Government of 
India on the 1St April, 1950; 

(b) if so, whether it is a fact that 
tbe re-fixation of scales of Pay of those 
officers has not been decided so far; 

(c) wbether it is fact tbat those 
officers have not been permitted since 
then to draw their usual increments, 
allowances, etc., on the ground that 
their fixation of scales of pay has not 
been done; and 

(d) when the Government propose 
to take a decision in this matter? 

The Deputy Minlater of Produe
Uon (Shri Sadah Chandra): <a) Yes. 

(b) No. 
(c) No. The pay of only two officials 

has not <been fixed so far. 
(d) Shortly. 

Patel Lecture Series 

"1478. Shri Krishnaeharya Joshi: 
Will the Minister of Informadon and 
Broadcaating be pleased to state: 

(8) whether the Scheme of Patel 
Lecture Series in Hindi has been finalised; 
and 

Cb) if so, when will the Speakers 
deliver rheir talks? 

The Minister of Indormatlon aDd 
~roadcasting (Dr. Kesker): (a) There 
18 no sepuate scheme for Patel Lecture 
series. in Hindi. Depending upon the 
.elecnon . of the speaker and his special 
subject, the language in which the lectures 
are to be delivered may be English, 
Hindi or any other regional language. 

(b) Does not arise. 
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Visn-ce 0IIicers 

·1410. P_cIit D. N. TIw...,.: 
Will the Minister of Worb, Boaaiq 
aDd Sllpply be pleased to refer to the 
replies given to the sUPIllementaries on 
starred Question No. 1637 on the 
1St Septembel, 1956 and state: 

Ca> the number of cases detected 
by the Vigilance 01!icers; 

Cb) the number of cases dealt with 
dcparunentally; 

(e> the numbel of cases taken to 
courts; and 

(d) whether any departmental action 
was taken against those who were let 
oft" by the courts under technical grounds 
or for want of sulBcient evidence? 

The ParUameatuy SecretaI'y 

10 the MiDlater of Worb, IIouJac 
ad hppl,. CShri P. S. N ...... ): Ca) 
to (d). A statement is placed on the 
Table ofthe House. [S •• Appendix V 
annexure No. 109.1 

Coal Price in W_ 8eap1 

*148a. Sbrl Ibm_enda Du: 
Will the Minister of Production be 
pleased to state: 

Ca) whether it is a fact that the 
ptice of coal has been fixed at a uni-
form rate for Bomt;ay and Calcutta; 

(b) if so, whether this uniform 
price of coal ha. told adverse1y on 
the Industries in general and Small 
Scale IndUStries in particular in West 
Bengal; and 

(c) what was the price of coal pre
vaUing. before the introduction of new 
price structure ? 

The Depllty Minister of Produe:
tion CSbrl Setiah ~dra): Ca) No, 
Sir. 

(b) and Ce). Do not arise. 

Se1ec:tion of Delegations for 
Viaita Abroad 

·1413. Shri ICamath: Will the 
Minister of Parliamentary Aft'aIra 
be pleased to state: 

Ca) at what stage the selection 
of personnel of a delegation including 
M.P's sponsored by a Ministry for visit 
abroad, he is informed; 

Cb) the detaUs of the infonnation 
be is vouchsafed; and 

Ce) whethet he is allowed to sugest 
any changes in the personnel or leader
ship of the delegation in so far as the 
same has a bearing on Members of 
Parliament? 

The Miniater of ParHamftltory 
A.ftidra CSbrl SatylUllU"ayan Siaha): 
(a> The Minister for Parliamentary 
AfFairs is informed about the inclusion of 
Members of Parliament in a de1eFatim1 
going abroad, at or after the initial stage 

of a provisional selection and in any case 
before the selection is finalised. 

(b> Other Information fUmisbed 
generally relates to the size of delegation, 
purpose and duration of visit, and its other 
members. 

(c) Yes. 

MpafIlCtnft of eanoa B18ck 

{ Sbrl Ram KaWh8a: 
130S. Slarl V. P. Neyer: 

Will the Minister of Rea.". Iadnet:rte. 
be pleased to refer to the reply given to 
Starred Question No. 1096 on the 14th 
August, 1956 and state: 

Ca) whether the scheme for manufac:tuJe 
of Carbon Black in India during Sec:oncl 
Five Year Plan baa been finalised; and 

(b) if so, the mainJeatures thereof? 

The MInIPer of ...". fa ...... 
_d eo.- ..... eoa_lDd_ 
trIea (Sbrl Morarfl .,...1)1 (a) and (b). 
No, Sir, Preliminary comultations with 
expert firms are still in progress. 

BuIc: a.IrII«oriea P_ry 

IJ'O. Sardar 14 .... SiqIa: {
Sbri Ram KrIaban: 

Sardar Abrpuil 

Will the Minister of Ilea.". 1ndMtrie. 
be pleased to refer to the reply Biven to 
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Starred Question No. 1633 on the 1St 
September, 1956 and state: 

Ca) whether the details of the scheme for 
setting up a factory for making basic re
fractories have been finalised; and 

Cb) if so, the details thereof? 

The MiDister of Heavy Industries 
and Commerce and Cousumer ludus
tries CShri Morarji Desai): Ca) and (b). 
No, Sir. The details of the ~scheme to be 
implemented are imder consideration. 

Delegatiou of SmaU Scale Manufac-
turers 

I307. Shri Ram Krishan: Will the 
Minister of Commerce and Cousumer 
Industries be pleased to refer to the 
reply given to Unstarred Question No. 
1213 on the 1st September, 1956 and state: 

(a) whether the proposal for sending 
a delegation of small-Scale manufacturers 
to Sweden has been finalised; and 

Cb) if so, the details thereof ? 

The Minister of Heavy Indastriea 
and Commerce BUd CoD8umer Indus
tries CShri Morarji Desai): (a) and Cb). 
Yes, Sir. Six Technicians have been 
selected for training in Sweden and arrange
ments are now being made for their depu
tation. 

Paper 

I308. Shri Ram Krishan: Will the 
Minister of Heavy Industries be pleased 
to state: 

Ca) the total quantity of paper manu
factured in India during 1956 so far; 

Cb) the total imports and exports of 
paper during the same period; and 

(c) the names of exporting and impor
ting countries ? 

The Minister of Heavy Iudustries 
ad Commerce and Cousumer Iudus-
tries (Sbri MorarJl Desai): (a) 159,822 
tons Juring the first 10 months of this year. 

Cb) Imports: U6,I,0 tons. 
Exports: 2,100 tons. 

(c) A statement is laid on the Table of 
the House. (Sto Appendix V, annexure No. 
no] 

Mull Co-operadve Society of DU-
placed Penoua 

I309· Shri BireD Dutt: Will the 
Minister of RetaabilItatillla be pleased 
to state: 

( a) whether the Masli Co-operative 
Society of displaced persons has been given 
aid to start a fishery; 

(b) whether the reclamation of the Masli 
Bee! has been compkted; and 

(cl if so, the amount spent in this 
regaTd ? 

The Minister of Rehabllltatiou 
CShri Mohr Chand KbaDlUl) : ca) to (e). 
A scheme for the development of a fishery 
in Maslichhera for the benefit of displaced 
persons was sanctioned at a cost of 
RS.27,9OO/-. The Tripura Administration 
have started the work. On the work dis
placed persons will be employed, most of 
whom are members of the Multi-purpose 
Co-operative,society. An expenditure of 
Rs. 5,000/- has already been incurred. 

Tile Factories 

I3IO. Shri C. R. Iyywmi : Will the 
Minister c·f Commerce and Consumer 
Iudustries he pleased to state: 

Ca) how many tile factories are there 
roundabout and near Trichur in Keral. 
State: 

Cb) whether the tiles manufactured in 
those factories are exported to foreign 
countries; 

Cc) if not, the reaSona therefor; and 

(d) whether it i 8 possible to export 
them if some improvement is made in the 
process<"lf manufacture like better grinding 
of earth? 

The MiDister of Heavy Iudustries 
and Commerce and Consumer Iudus
tries (Sbri Morarji Desai): (a) Over So. 

(b) and Cc). Exports are not appreciable 
as the tiles have not yet established a market 
in foreign countries. 

Cd) The possibility of expansion of export 
trade would depend not merely on impro
vement in the technique of manufacture but 
also on building up a market as 'quality 
goods' abroad. 
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AlllDdia Khadi and Village Iadudriea 
Board 

1)13- Shri T. B. Vittal Rao: Will the 
Mimster of Production be pleased to state: 

(a) the terms and c~nditions on which 
Certdication Committee of AlI India Khadi 
and VIllage Industries Board, Lucknow 
issues a certificate to a prospective Ashram 
or Bhandar or production centre desirous 
to deal in hand spun, hand woven khadi 
and Gramudyog art icles produced by certi
fied production centres or destrous to 
engage m the production of certified hand 
spun, hand Woven khadi; 

(b) whether the Certification Committee 
keep any watch over the working of its 

.artified production centres and Bhandars; 

(e) if so, what procedure has been 
.evolved by the above body to inspect the 

working of its certified production centres 
and Bhandars. and 

(d) whether the Certification Committee 
of the Khadi Board so far cancelled the cer
tificate of any Bhandar or production centre 
for any infringement of the principles laid 
down by the Committee for the certifica
tion of hand spun hand woven genuine 
khadi ? 

The Deputy Minister of Productioa 
(Sbrl Sadsh Chandra): (a) Certificates 
are issued for production and sale of Khadi 
to such centres only as are run by (a) 
Charit~ble public institutions, (b) Co-opera
tive societies and (e) the State Govern
ments, prOVIded they conform to the rules 
and regulations formulated by the Certi
fication Committee of the Khadi Board. 
A copy of the rules is laid on the Table of the 
House. [Sec Appendix V, anneXUre No. III] 
The question of certification of other 
village industry products is under considera
tion at present. 

(b) Yes. 

(e) Zonal DireCIors, lpspec!ors and 
Auditors of the Khadi Board keep a watch 
over the certified institutions to ensure that 
prescribed rules and regulations are properly 
enforced. 

(d) During 1955-56 the Committee 
cancelled the certi3cates issued in favour 
of Gramudyog Khadi Sangh, Gaura 
Badshahpur and Johar Sahakari Vins 
Sangh, Musyari on account of certain irregu
larities detected in the work of those insti
tutions. 

Coal Mhles Laboar Welfare FUDd 
Orpnh-doa 

.~Lf. Shri Cbauupadhyaya: Will 
the Minister of Labour be pleased to 
state: 

(a) whether a copy of the findings 
of the Study Group constituted to en
quire into the working of the Coal Mines 
Labour Welfare Fund Organisation will 
be laid on the Table of the SabiIII; 
and· 

(b) the _ steps Government have so far 
taken to implement those recommenda
tions? 

The MiDis1er of Labour (Shri KIum-
dubhal Desai) : (a) No. 

(b) Most of the recommendations have 
been accepted and are being implemented. 

Nanpl FertIHzer Project 

{ Shri ErJshn ..... ·.,. JOIIhl 
.315. Shrl D. C. Shuma : 

Will the Minister of ProductIGa be 
pJeasc!ll to state: 

(a) what are the rec:ommendatioa in 
the PreliminIry Repom submitted by the 
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three foreign fums for the NBDgai Fertili
zer Project; and 

(b) the steps taken to implement these 
recommel'dations? 

The Deputy MbUster of ProductiOll 
(Shri Salish Chandra) : (a) The reports 
of two firms cover both the fenilizer and 
Heavy Water portions of the Project, while 
that of the third fum covers only the Heavy 
Water portion. Each of the three firms 
has recommended specified processes after 
considering several alternatives. 

(b) One of the firms, fJiz. Messrs Vitro 
Engineering Division of New York, have 
been engaged as Technic:al Consultants 
for the Project, and asked to proceed with 
the designing and engineering of the various 
plants. 

Five Year Plan Week CeJebradcJaa 

1316. Shri KrIsImacbarya Joebl : 
Will the Minister of IDformadOD aDd 
~ be pleased to state : 

(a) whether Mobile Units oo-operatJ:d 
with the State .Governments in celebrating 
Five Year Plan Weeks in 1955 and 1956; 
and 

(b) the number of States which celebra
ted the Weeks? 

The MiD1ster of JDformatbm ad 
B~ (Dr. KeUar) : (a) Yea. 

(b) 25 out of the 27 former 'A' , 'B' &: 
'C' States. 

PopularUadaa. ofU. N. O~ 

1317. Sbri ~ Jaebl : 
Will the PrIme MJaIster be pleased to 
state the StepS taken by Govcmment to 
popularise the objcctivea and purpoIIe8 
of United Nations and its apeciaIised 
agencies to create better internatiooal 
understanding? 

The Parlhmmtary s-y to die 
MiD1ster of EsterDal Aft'aIn CShri 
SacIath AD Ithaa): A statement giviDs 
the infonnation is placed _on the Table 
of the House. [See Appendix V, annexure, 
No. 112]. 
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Jute Manafactarera 
13190 Sbri KrisJmacharya Joshi: 

Will the Minister of Commerce aaell 
Couamer Industries be pleased to 
state : 

Ca) how many million tons of jute 
goods have been produced during 1956 
so far; and 

(b) the steps Government have 
taken to safeguard the interest of jute 
industries during the same period? 

The MiD1ster of Heavy lDdaatrla.
ad Commerce aDd Coaaamer In
~ CSbri MDrarJi Deeai): Ca) 
0'92 mi11ion tOJ18 during January to 0cto-
ber 1956. 

(bl A statement is laid on the Table 
of the House. [S" Appendix V. IIIlIlCXUI't 
No. 114J 

Hotels RUIl by Goft ....... _t 

13300 Paadlt D. N. Thrary: Will the 
Minister of WorM, IIouiq ad Sup
ply by pleased to state: 

(a) whether any hotels and hoateJa. 
U'C run hy Government eitker wholly' 
or in shale with others; and 

(b) if so whether any profit aeane
to Government from this buaiDeas? 

The ParJWaeatary SecretIIl'y to
die MiD1ster of WorD, IIouiq aDd 
Sapply CSbri P.S. NuIIar). Ca) Yes 
Sir. Government U'C running two Hotels 
1l8IIlcly. the Aahoka Hotel and the Hote1: 
Janpath in New Delhi and five Hostels 
oameiy western Court. ConstitutioQ 
Houae. Kotah House and Raisina Road 
Hostel in New Delhi and the CentraL 
Government Hostel at AIipore in Calcutta. 
The Aahoka Hotel is run by a Limited' 
Company in which others also have • 
share. The Hotel Janpath and the Hos
tels U'C owned by Government. 

(b) The HotelS started functioning 
only in October 1956 and It is yet too 
early to c:ampute the profits. Regarding, 
the hoatels tne question of profit doell, 
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not arise as accommodation is only allot-
ted to Members of Parliament, Government 
ofIiciaIs on duty and penons coming from 
outside to attend meetings and conferences. 

Quartera in Gole Market IIIIAl 
Minto Road 

1321. Shri D. C. Sharma: Will the 
Minister of Works, Housing IIIld Supply 
be pleased to state: 

(a) when the residential quarters 
in Gole Market and Minto Road areas 
were COIlSttUcu:d; 

(b) What is the normal life of these 
quarters; 

(c) whether it is a fact that most of 
the quarters have outlived their oor
mal life and are not safe for residen
tial purposes and require frequent repairs; 
and 

(d) if so, what steps Government 
propose to undertake which will sub
stantially iocrease the number of quarterS 
in these areas? 

The Parliamentary Secretary to 
the MiDIster of Worb, HouatDa IIIIAl 
Supply (Shri p. S. Naakar) I (a) DuriQg 
1915-:%5 and 1933-36 respectively. 

(b) About So yean. 

(c) No, Sir. Gole Market area quarters 
are safe for resideotial purposes but re-
quire heavy repairs BIUIWIIly. Certain 
quarterS in Minto Road area, where roofs 
CXIIltaio bricks or hollow brick tile fillers 
have, however, become unsafe and their 
roofs are being replaced by stages. 

(d) Govemment do DOt propose to take 
my steps in this direction so far as Minto 
Road area is concemed. As regards Gole 
Market area the proposal to demolish the 
ezistiog quarters and to put up double storey 
!lata at the site vacated, is under aamioa
tion. 

VburyN ..... 

1)aZ. Shri D. C. Sharma , Will the 
Minister of Worb, HouatDa IIIIAl Sapply 
be pleased to state : 

Ca) the total number of quarters 0c-

cupied by Government servaots in Vinay 
Nagar (East, West and Main); 

(b) what is the normal life of these 
quarters; 

Cc) is it a fact that a number of quar
ten in AB Block had cracked recently i 
and 

Cd) if so, what steps Government pr0-

pose to take to ensure prevention of such 
defective COIlSttUctiona in future? 

The ParUameatary Secretary to 
the Min1ater of Wo ..... HousiDg 8Dd-
Supply (Shri P. S. N ........ ) : Ca) 6534. 

(b) About 60 to 70 years. 

Cc) Yes, Sir. Minor cracks occurred 
in only four quarterS of A & B Block. 
Construction as such is, however not de
fective. The cracks occurred due to slight 
differential settlement and have been sui
tably repaired. 

(d) Does not arise. 

UDCmploymeat 

13230 Shri Ducblkotalah : Will the
Minister of Labour be pleased to sta
te: 

Ca) the number of UDelDPioyed per
sons registered throughout the CI01llltty 

in November, 1956; and 

(b) how many were given jobs during 
the same period? 

The MIDIater of Labour CShri 1tUa
dubhai n.at) , Ca) 1':%3,976 were regi .... 

. tered at the EmPloyment Exchanges. 

(b) 16,889 were placed. 

Princely Houaee In DeIbi 

1334- {=: ~P: : 

Will the Minister of Works, ~ 
IIIIAl Supply be pleased to state : 

Ca) whether agreement of any kind 
has been entered into by the Union Gov
ernment with the State Govenunent of 
Punjab in respect of the Patiala Houae, 
Jind House, Faridkot House, Nabha House 
and other properties of the princes in Delhi;. 
and 

(b) if so, the terms and conditions of 
the agreement? 

The ParUameBtary 8ecrdary to die 
MiD1ater of Worb, HouaiDg IIIIAl Sup
ply (Shri P. S. Naakar) : (a) and Cb). 
No formal agreements bave so far been exe
cuted with the Punjab Government in res
pect of the princely houses which are either 
on Ieaae or under requisition with the Uoion 
Government. However, information concern
ing these houses is given in the statement 
which is laid on the Table of the House. 
[s.. Appendix V, annexure No. 115). 
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Metal IDdustry in Kerala 

Ip6. Sbrl A. JC. Gopalaa: Will the 
Minister of Heavy IDduatrles be pleased 
to state: 

(0) whetheT Government'. aid had 
been sought by metal manl1fact>JlCJ'Il of 
KeraIa State for expansion of the metal 
Industry there; and 

(b) if so, with what results? 

The Minister of Heavy lDduatry and 
Commerce IIDd Consumer 1Ddu8trieB 
(Shri Morarji Desai): (a) and (b). It is 
presumed that the Member has in mind 
the aid sought by the Metal Industri~s Ltd., 
Shoranur. The position is that in response 
to representations that aid be given by 
Gov=ent to Metal Industries Ltd., 
Shoranur, for its rehabilitation, the Central 
GoveTnment sanctioned a loan of Rs. 75,000 
in November, 1955 To the Government of 
Madras for disbursement to the Company. 
The loan is repayable to the Central 
Government in ten equated annual instal
menIs of principal and simple interest at 
4 % per annuam . 

KhacU Gramod701r BhaVllll, New DeW 

I327. Babu RaDmaraYIID Singh: 
Will the MinisteT of Production be pleas
ed to state: 

(a) whether the sewing-machines 
beIonsing to the Khadi Gramodyog 
Bbavan, New Delhi are permanently 
kept in the Bhavan or these are sometimes 
shifted to any other plac:e outside the 
Bbavan; and 

(b) if these are shifted outside the 
Bhsvan, where and for what purpose? 

The Deputy Mhd8ter of PncIw:tioD 
(Shri Sadsh CIumdra): (8) and (b). 
Lack of sufficient accommodation in the 
premises of Khadi Gftmodyog Bhavan in 
Connaught Circus necessitates the shifting 
of sewing machines to other plac:es also 
such as the ~owns or the Manager's 
resideotce where tailoring work is done. 

As.mn .... PoK 08lce 

1.P8- Shrl M.l8IamuddiD. Will the 
MiniSter of CommanllClldona be pleased 
10 state: 

(a> whether the Post OfIice at Azmt-
~ in the Distriet of Purnea (Bihar) was 
shifted about two years back to a far-ftung 
comer of Alampur village thereby causing 
iDconvmicnce to the people of 
adjacent villages, panicuIarly during rainy 
season; 

(b) if 80, the reaaons which led to the 
ahiftina of Post 0fIia: &om Azmmapr 
to AIampur; and 



:1947 Written Answers 1948 

The MiDiater of Labour CSbrI 
Khandubhai Desai): Ca) and (b). The 
desired information is given below: 
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Cc) whether it will be again brought 
to its original place in view of the public 
demand? 

The Deputy Minister of Production 
(Shri Satiah Chandra): Ca) Azamnagar 
Extra Departmental Branch Office was 
·shifted to A1ampur village on the 26th 
August, 1952. Only a Local Board road 
·ten feet broad intervenes between the two 
viJlages and the distance between the old 
site of the office and the present site i. about 
one furlong only. Either of the villages 
are centrally situated with reference to the 
area served. 

Ch) The Extra- Departmental Branch 
Office was shifted from A2amnagar to Alam
pur village as the Extra Departmental 
Agent who accommodated the post office 
had to be removed for unsatisfactory work 
and no suitable Extra Departmental Agent 
at Azamnagar was availahle ",d so one was 
found at Alampur. 

Ce) Does not arise. No request has 
also been received for reshifting the office 
to its original site. 

Displaced Person_ in Parnes (Bihar) 

IP9- Shri M. Is1amuddiD: Will the 
Minister of Rehabilitaticm be pleased 
to state: 

Ca) whether any recent assesm1ent 
bas been made after the 1951 Censu. of 
the number of displaced persons living in 
the district of Purnea CBihar) inclusive of the 
transferred area; and 

(b) if so, their recent figures? 

The MiDiater of Rehabilitation 
·(Shri Mehr ChaDd m.-): C.) No. 

(b) Does not arise. 

1330 • Shri AI. l81amuddJD Will the 
Minister of Labour be pleased to ltate: 

Ca) the number of un~loyed Oft
duates, Under-Oftduates,· Matriculates 
and Non-Matriculates re8!stered with the 
Katihar Employment Hxchange (Bihar) 
during the yean 1955 and 1956 as far as 
available; and 

(b) how many of them got employment 
through that Exchange during the abo.e 
period? 

Category of 
applicant 

Number 
registered 

Number 
placed 

1955 1956 1955 1956 
Oan.- (Jan.-
Sept.) Sept.) 

I. Graduates 52 48 14 18 
2. Under-gradu-

ates. 76 60 13 20 

3. Matriculates 701 580 66 123 
4. APPlicants 

possessing qua
lifications of 
a standard 
below matri-
culation and 
illiterates. 5>866 4028 425 354 

TOTAL: 

P. and T. Oflices, Purnes 

1331. Shri M. lslam"ddiD: Will the 
Minister of CommUDlcations be pleased 
to state: . 

(a) the names of the places where 
combined offices (post and Telegraph) 
exist in the District of Pumea (Bihar) 
including the rransferred portion; 

Cb) wheth er Government are aware 
that rbey are inadequate for the District 
in relation to the area; and 

(0) if so, the steps that are being taken 
to increase tbe number of combined offices 
in that District? 

The Deputy Minister of ProduCt:lou 
(Slarl Satiah Chandra): Ca) A statement 
showing the required information is placed 
on the Table of Lok Sabha. [See Appendix 
V, annexure No. II6]. 

Cb) and Cc) • Proposals have since been 
sanctioned for opening Combined Offices 
at the following six places: 

I. Dharhara. 

2. Kodwa 

.3. Korha 
4. Nawabganj. 

5· Raniganj. 
6. Banoighat. 

Telegrapb facilities will be extended to 
more stations, if, on ~tiOD, the res-
pective proposals are found justified. 
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13330 ShrI T. B. VJttaI Rao: Will the
Minister of Productloa be plcued to 
state: 

(a) the munbcr of production centres 
for manufacturing Palm Gur and Khandsari. 
on Cottage Industry basis recognised by 
Kbadi and Village Industries Board and 
their location (State-wise); 

(b~ the amounts givCD to the All India 
Kbadi and Village IndWitries Board for 
development of Palm Gur and Khand
sari IndUlitry during the yean (.) 19S3-S4>· 
(;,) 1954:-55, (iii) 1955-S6, and (ifJ) ~~S6-
57 and how the amounts have been utilized. 
by the Board; and 

(e) the number of new production cen
trea proposed to be opened during the 
current financia\ year and their location. 
(State-wise) ? 
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The Deputy MiaJster of ProdactioIl 
(Shri Satiah Chandra): (a) to (e). A 
statement is laid on the Table of the House. 
rS.. Appendix V, IUUleXUl'e No. 1171. 

T-nes 
r Shri T. B. Vlttal Baa: 

~33"'.l Sardar Iqbal SIqb: 
\. Sardar Abrpurl: 

Will the Minister of Productioa be 
lIleased to state: 

(.) the number of tanneries recognised 
by the Khadi Board in India and their 
location (State·wise); 

(b) the total amounta gmnted to the 
.A11 India Khadi and Village 
Industries Board for development 
of tannery Industries 

during the years (.) 1953-54. (D) 1954-SS, 
(0.) 1955-56. (ifJ) 1956-57 and how the 
.amounts have been utilised; and 

(e) the number of new tanneries 
proposed to be opened during the current 

finnancial year and their location (Stare
wise)? 

The Deputy MiaJster of Prodadioa 
(Shri Sadah CIwuIra): (a) 

Name of State 

(As before 1-11-56) 

Andhra 
Bihar 
Bombay 
Delhi 
Hyderabad 
Madh,. Pradesh 
Madh,. Bhuat 
Orissa 
Pepsu 
Rajasthan 
Saurashtra 
Travancore-Cochin 
Uttar Pradesh 
West Benpl 

No. of 
Taau<:ris 

I 
3 
9 
I 

II 
:I 

IS 
I 
I 
6 

I 
2 • 

(b) Amounta sanctioned to and m. 
bursed by the Khadi Board:-

Year Amount sanctioned 
bv Government 

Amount disbursed 
byBoerci 

Grants 

Ra. 
11953-54 Nil 
11954-55 42,000 
1955-56 3,"'5,000 
:1956-57 2,89,500 

The amounts are being utilised for the 
following purposes: 

:(.) Purchase of land, sheds, tools and 
equipment etc. 

.(D) WorkiDg Capital for the tanneries. 

(e) 30 tanneries are proposed to be 
.opened during the current financial year. 
Of these 29 tanneries have already been 
.aIlocsted as per derails below:-

No. of 
Name of State Tanneries 
·(As before I-II-56) 

Ajmer 
Assam 
Bihar 
Bombay 
Bhopal 
H~~bad 
Himachal Pradesh 
.Madh,. Bhuat 
Orissa 
Punjab 
Rajasthan 
,Sauruhtra 

Total: 

2 
6 
I 
6 
I 
:I 
:I 
:I 
3 
:I 

----
Loan Gra~ts Loan 

Ra. Re.. Rs. 
N"d N"d N"d 

63,000 36,:>00 54,000 
4,75,000 3.67,500 4,6S,COO 
3,06,500 2,31,000 2,80,000 

Match IIldaatry 
13350 Shri T. B. Vittal Baa: Will the 

Minister of Prodv.c:tI.oa be pleased to 
lltate: 

(a) the number of production Cen
tres recognised by the Khadi Board manu
fJcturing match box on cottage Industry 
basis in India and their location (State-wise); 

(b) the amount sanctioned to All 
India Khadi and Village Industries Board 
for development of this Industry during the 
years C.) 1953-54. (D) 1954-55, (ii.) 1955-56 
and (iv) 1956-57 and how these amounts 
have been utilised; and 

(e) the number of new production 
centres proposed to be opened during the 
current financial year and their location 
(State-wise) ? 

The Depaty MIaJ8mr of ProcI1u:cal 
(Shri SatWa Claaaclra)1 (a) 

State No. of_ 

Andhra Pladesh 14 
Bombay :II 
Kerala 14 
Madhya Pradesh 8 
Uttar Pradesh :I 

Total '9 
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(1)) Year 

1953-54 
1954-55 
1955-56 
1956-57 
CUpto 

30. II. 56) 

Amount Sanctioned 

Grants 

Rs. 
31,000 
47>425 

7,44,]00 
9,61,380 

Loa,ns 

RB. 
1,60,000 
2,65,000 
9,36>400 

1I,80,000 

The amounts are being utilised for the 
following purposes:-

(i) Establishment of'D' Class Match 
Factories; 

(ii) Establishment of sale depots for 
marketing cottage matches; 

(iii) Training of workers and peripatetic 
demonstration patties; 

:: (iv) Publicity and propaganda; and 

~ (v) Research and Experiments. 

(c) During 1956-57,' funds have been 
sanctioned for the establishment of 200 'D' 
class match factories, but the allocation of 
102 centres only has been made SO far as 
indicated below:-

State 

Assam 
Andhra Pradesh 
Bihar 
Bombay 
KeraJa 
Madras 
Mysore 
Punjab 
Uttar Pradesh 
WestBengal 

Total 

No. of units. 

5 
5 

20 
5 

15 
5 

10 
II 
24 

2 

102 

CivU Aviation DepartmeatE~ 
UaioD, Bamrauli 

IJ36. Shri A. K. Gopalaa: Will the 
Minister of Comm1Ulicadoas be pleased 
to state: 

(.) whether Government have received 
any representation from the Civil Aviation 
Department Employees Union regarding 
circumstance and property tax imposed on 
the Civil Aviation Department Sta1f at 
Bamrauli Aerodrome; and 

(b) if SO, the decision taken thereon ? 

1be .MiJliater of Legal Main IUId 
ClvO Aviation (Shrl Patukar): (a) Yes, 
Sir. 

(b) I lay on the Table of Lok Sabha a 
copy of the reply sent to the Civil Aviation 

Amount disbursed 

Gra)ts Loa,s 

Rs; Rs. 
17,000 10,000 
34.580 2,64,000 

7,27,900 9,26>400 
3,81,II4 3,94,200 

Department Employees Union, which con.-
tains Government's decision on their re
presentation. [See Appendix V, annexure 
No. lIS]. 

Air Service Hyderabad-VisakbapatJllUl1. 

1337. Dr. Rama Rao: Will the Minis-
ter of Commwdcations be pleased to 
state: 

(a) whether Government are contem
plating to connect by air Hyderabad with 
Visakhapatnam v.a Vijayswada; and 

(b) whether Government have taken 
any decision about running a feeder service 
between Madras and Vijayswada? 

1be MiDister of Legal Affa1ra IUId 
CivU Aviation (Shrl Pataskar): (a) 
and (b). The Indian Airlines Corporation 
have under consideration plans to operate a 
feeder service Madras/HyderabadNijays
wada and to link Hyderabad with Visakha
patnam via Vijayswada. 

Trade Delegation From AfghlUllataD 

1338- Shri Ragh1lllllth Singh: Will the 
Minister of Commerce and Consumer 
lDdulltries be pleased to state whether it 
is a fact that a trade delegation has arrived 
in India from Afghanistan? 

The Mbdster of Heavy Industries 
IUId Commerce and Consumer Indns
tria (Shri Morarjl 0-1): No, Sir. 

Refined Patrol 

1339. Shri RamlllUUlda Du: WilT 
the Minister of WorD, Housing IUId 
Supply be pleased to state: 

(8) whether the rate of refined petrol 
is lesser at Bombay than at Calcutta; and 

(b) if so, the reasons therefor? 

1be Parliamentary Secretary to the· 
Mbalater of Works, Houslag IUId Supply 
(Shri P. S. Naskar): (a) Yes, Sir. 

(b) The reason for the higher price 01 
Petrol at Calcutta,-the difference being 
half-en-anna per gallon-is the higher ooean 
freight charges which are incurred in send
ing supplies to that port. 
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A. L R. Artiats 

1340. 8hri Bheekha Bbai: Will the 
Minister of 1Df'0rmadoli SlId Broadcut
iatr be pleased to state: 

(a) whether it is a fact that artists and 
writers are employed in service on yearly 
and monthly basis in Radio Stations; 

(b) if so, whether Government have 
received any representation in respect 
thereof; and 

(c) the action taken by Government on 
the representation? 

The Millister of 1Df'0rmadoli SlId 
BroadcaarinB (Dr. Kesbr): (a) to (c). 
As a rule artistes and writers are employed 
in All India Radio on the basis of a three
year contract and there are few cases where 
they have been employed on Yearly or 
monthly contract. The last representations 
received in this matter were in the years 
1949 and 1952. The policy has since 
been accepted of discontinuing the practice 
of givi"1r CO'1tracts on yearly or mo.,thly 
basis exceptLlg in cases of purely tem
porary or acting vacancies. 

Cottqe Industries 

1341. 8hrI RamBllBllda DaB: Will the 
Minister of Commerce SlId Ccmsumer 
Industries be pleased to state: 

(a) whether Government is contemplat
ing to set up a Board at the Centre as well 
in each State to devise ways and means to 
safeguard cottage industries like the manu
facrure of shoes, chappals and the tanning of 
leather; and 

(b) if so, the composition of such 
Boards? 

The Minister of Heavy Industries 
SlId Commerce SlId eoaaumer Indus
trie. (ShrI MorarJi Desai). (a) sed (b). 
No, Sir. However, in several States, there 
are Khadi & Village Industries Boards and 
Small Scale Industries Boards consisting of 
non-officials and officials. 

Civic ReceptiollS to DlatiaJruiahed 
Foreign Visitors 

1342 {ShrI RamachBlldra Reddl. 
• Shri N. R. MUDlowamy. 

Will the Prime MiIlister be pleased 
to state: 

(a) the amount of money spent out of 
the Central Government Funds on Civic 
receptions in Delhi to distinguished foreign 
visitors to India in 1956 so far; 

(b) the number of such receptions; 
and 

(c) the average expenditure per recep
tion ? 

The Parliam~tary Secretary to 
( the Minister of EuerDa1 Affairs (8hrI 
'.. Sadath Ali tCIum). (a) So far the Govem
\Bent of India have not incurred any expen
<!iture on the Civic receptions held in Delhi 
in honour of distinguished foreign visitors. 

(b) Six. 

(c) We have no information. 

Button Factories, MehBi 

1343. 8hri Bibhud Miahra: Will the
Minister of Commerce SlId Consumer 
Industries be pleased to state: 

(a) whether it is a fact that Mehsi 
(Champaran-Bihar) button factories are 
facing crisis because of the competition from 
plastic buttons; and 

(b) whether the production has come 
down during 1955-56 as compared to the 
year 1953-54? 

The Minister of Heavy Industries and 
Co_ and Coaaamer IndWltrlea
(8hrI Morarji Desai): (a) and (b). Yes, 
Sir. The production in the Button In
dustry in Mehsi in 1955-56 was less than 
in the previous year, but that Industry is 
now reported to be improving, as a result 
of the efforts made by the State Government 
to supply raw materials and facilitate market 
ing of finished products. The restrictive 
import policy now in force in respect of 
such buttons has also given a fillip to the 
Button Industry. 
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Ac:commodadoa. In Bhopal 

~344-A. Shri Kamath : Will the 
Minister of Works, Housbag and Sup
.ply be pleased to state : 

C.) the number of Central Govern
ment Officers, and Class III and IV 
employees who are still without accom
modation in Bhopal; and 

(b) the steps that bave been or are 
being taken to tackle the ptoblem satis
iilctorily ? 

. The ParUameDtary Secretary to 
"the Minister of Works, Housbag aDd 
Supply CShri P. S. Naskar) : Co) and 
. (b). Outside Delhi, Simla, Calcurta and 
Bombay the general practice has been 
for Ct;ntral Government Servanrs to make 
their . own arrangements. If necessary, 
this position will be reviewed consequent = Bhopal's becoming a State CaPItal. 

Fertillzer Factory at Naharkatla 

~34S. Shri Debendra Nath Sarma : 
Will the Minister of Productioa be 
pleased ro state : 

Ca) whether Government are contem
plating establishment of a Fertilizer 
Factory at Naharkatia in Assam ro utilise 
the gas available out of the new-found 
crude oil ; and 

(b) if so, whe'her any detailed scheme 
for the same has been drawn up? 

The Deputy Minister of Produc:-
1:iOD (Shri SBtish Chandra) :. (8) and 
.(b). Preliminary investigations are being 
made at present. 

IDdJaa MIui_ 

I34Ii. Shri Kamath I Will the Prime 
MiDiater be pleased to refer ro the reply 
given ro supplementary on Starred Ques
tion No. 147 on the 20th July, 1956 and 
state : 

Ca) whether the inspection tcsms ro 
Indian Missions abroad have secured the 
inIplementation of the recommendations 
of the Public Accounts Committee ; 

(b) if so, the details thereof ; and 

(c) if not, tbe reasons therefor ? 

The ParHameDtary Secretlb"y to 
the Minister of EsterDaI ~Afraln 
(Shri Sadath All Khan) : (a) to (c). 

. There is only one team of the Foreign 
Service lnspecrors and as at ptesent 
constituted its functions bave necessari
ly ro be of a restricted nature. During 
their inspect!on visits upto now the Fore
ign Serv1ce Inspectors have been engaged 
mainly in 

Cl) Making recommendations for 
fi xing Foreign Allowances after 

study of the local conditions and 
the living expenditure of the sta1f; 

(2) F.xamining buildings, recommend
ing purchase, sale and large sc::ale 
alterations in buildings and re
commending purchase of new cars, 

. furniture etc.; . 

(3) Commenting on administrative 
matters dealing with cases of indis
cipline and bringing to light the 
unsuitability of officers. 

While making their inspections, the 
Foreign Service Inspectors do, of course, 
always keep in view the observations and 
recommendations made by the Public 
Accounts Committee and the EstinIates 
Committee and bring to notice of Govern
ment such irregularities as they 
may discover during such inspection. 
The question of enlarging the Inspec
rorate to enable it to carry out more in
tensive and periodical checks and ro 
suggest better financial and budgetary 
control of Indian Missions abroad has 
been lmder consideration but the sbor
tage of personnel has so far stood in the 
way of expanding the scope of the ins
pections. 

HbutustaD Housbag Factory 

I347. Shri Kamath : Will the Minis
ter of Works, Housing and Suppt,. 
be pleased ro refer to the reply given 
ro Starred Question No. 321 on the 
:und November, 1956 and state : 

(8) the personnel of the Expert Com
mittee ; 

(b) whether the Expert Committee'. 
report has been considered ; and 

(c) if so, with what result ? 

The ParHameatary Secretary to 
the Minister of Wor .... Housbag and 
Supply (Shri P. s. Nukar) I (a) 
Chairman : 

Shri S. ~natban, I. C. S., Joint 
Secretary, Ministry of Works, Housing 
and Supply. (Secretary, Ministry of Com
merce & Consumer Industries, since 
25th September, 1956). 

Mem~r. : 

(I) Shri S. Ratnam, Joint Secretary, 
Ministry of Finance. {Financial Ad-
viser, Ministry of Finance (Defence) 
aince lSt November, 19551. 

(2) Maj. Genl. R. E. Aserappa, ER
gineer-in-Chief, India, or his represen
tative. 

(3) S. Sarup Singh, Director, NatioDal 
Buildings Organisation. 
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(4) Shri R. P. Barman, Chief Engi-
neer, Central Public Worles Department 
(Shri J. M. Rijhwani took over the mem
bership on Shri Barman'. retirement 
on 15-1-56). 

(5) Shri V. Venkataramayya, Chief 
Design Engineer (Civil), Railway Board. 
[Shri K. C. Sood, Chief Design Engineer 
(Civil), Railway Board took over the 
membership on 1-7-1956 from Shri Ven
btaramayyaJ. 

(6) Dr. Napraja Rao, Chief IndustrilIl 
Adviser to the Government of India, 
Ministry of Commerce and Industry. 
(Dr. S. P. Verma, Development Officer 
represented the Chief Industrial .Adviser 
in the Committee). 

(7) Shri P. M. Nayak, I. C. S., Deputy 
Secretary, Ministry of Production. (Shri 
K. 1'. K. Menon, took over the membr
shiP-from Shri Nayak on 30-1-1956). 

(8) Shri C. B. Patel, Housing Adviser 
to the Government of India, Ministry 
of Works, Housing and Supply. 

Joint Secr.tariu : 
(I) Shri R. P. Mhatte, General Manager, 

Hindustan Housing Factory (Worked 
as Secretary). 

(2) Shri R. Sundaram, Cost Accounts 
Officer, Ministry of Finance (I & C 
Div,). (He could not work on the Com
mittee due to illness from 1-11-1955). 

Shri A. P. V. Krishnan, Deputy Finan
cial Adviser, Ministry of Finance (Defence) 
and at present one of the DirectOR on 
Board of the Hindustan Housing Fac
tory (Private) Ltd., worked on the Com
mittee by special invitstion. 

(b) and (c). The n-commend.rions 
of the Committee of Experts are being 
aamined by Government. 

Paper M1l1 

I34L Shrl II. C. J ...... 1 Will the 
Minister of Heavy IDduatriea be pleased 
to state : 

(a) whether a paper mill is propoecd 
to be erected in the District of Shahdol 
(M.P.);. 

(b) if 10, at what place and when ; 

(c) how much paper and of what 
quality is likely to be manufactured by 
the aaid mill ; and 

(d) the number of workers to be em
ployed by the mill ? 

The Mlaiater of Heavy 1Dt11UtrIeIo 
aad Commerce aad Coanmer fa
cl1Utrlelo (Sbrl MOl'III'jI n..J) : 
(a, Yea, Sir. 

(b) At Burhar. The mill is ezpected' 
to be eatabliahed within a period of 2i 
years from the date of iauc of the Iico:Dce, 
viz. 12th June, 1956. 

(c) 100 tons of paper (M. G,:. M. __ F1 
Printing and wrapping) and umupIGI 
Carton Boards per day. 

(d) Precise informatinn is DOt 8ftiI-
able, but it is estimaTed that over 1,
persona. will . be employed. 

ee-t FactGrJ' at s.a.. 
13490 Slirl II. ~J.~ VII11 tile 

Minister of B...,. be P-
ed to state : 

(a) whether a Cement Factory is pr0-
posed to be erected at Satna (M. P.); 

(b) if 10, when it will be amatructed 
and when it will atart production ; 

(c) the ca~ty for productiaD of .. 
proposed mill ; IIDd 

(d) the number of workers to be __ 
ployed in the mill ? 

The MiDIater of Ilea.,. ........... 
.... Commerce .... C--_ fa
duatriee (Shrl Morarp DeeaI) t (8) 
and (b). Government have £8Ilted liceD
lICII under the Industries (Development 
& Regulation) Act, 1951 to two parties 
for serting up a cement factory each at 
Satna. One Of them is c:zpected to c0m-
plete the project and 10 mto production 
5rly next year ; the other pu1J has DOt 
made any progress 10 far. 

(c) The licensed total c:apadty of die 
two factories 5So,OOO tons per umam. 

(d) The number of' workers pnlpOIed 
to be employed in both the factories iI 
about 1700. 
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~ BU1 AUow.Dce to 
P. ar T. Staft" 

135L SbrI1t8math : Will the Mini&
ter Of Comm_fceU_ be pJeued to 
Imte f . 

(a) whether it il a ~ that the Postal 
ataft'" g;r~ in the Pachmarhi Bazar 
PoM Iuwe DOt !teen .... tedcom
penlBtoIy hill aDowence. whereas the 
ltd workiDII: in the Pachmarhi <Antotl
ment PoM Office have been granted the 
_; and 

(b) if 10, the re&IOD8 therefor ? 

TIle Deputy MiDJater of Prodv.c-
dOll (Shri S.dah ChaBdra) I (a) and 
(b). Payment of the compensatory (hill) 
8Uowaoce to the P. & T. ltd at Pachmarhi 
Bazar Post Office W1IB stopped by the 
Deputy Ac:countant-GcncaJ, Posq & 
T.sqrapbs, Naapur, in October, 1952 

for want of a certificate of physical con
tiguity to Pachmarhi Municipality from 
the Executive authorities of the Muni
cipality or <Antorunent. This certificate 
has since been furnished to the audit 
authorities and it is espe<.1ed this will 
settle the matter. 

DeveloP-.t Couacil for WooJlea 
TezdIea 

13530 Sardar Iqbal Singh : Will the 
Minister of Commerce and Conmmer 
Jacbutrie8 be pleased to state : 

(al the decisions taken at the meetings 
of Development Council for wooUeo 
Tatiles since its inception ; and 

(b l the steps taken by Government 
CIIl those decisions ? 

The MiDJater of lleavy bulu8IrIee 
and Commerce and Couumer ID-
cIuIries (Shri MonrJi Deaal) : (a) 
and (b l. A starement is laid on the Table 
of the House. IS .. Appendix V, aunemr.e 
No. I19J. 

Sub-POIIt OfIice, Bhadrak 

1353- Shri K. C. Jena : WiII the 
Minister of COmmUDicad..... be pleas
ed to state : 

(a) whether it i. a fact that the question 
of converting the Sub-Post Office of 
Bbadrat in the District of Balaaore, 
0riJsa, into a Head Office is under the 
consideration of Government in view 
of ita heavy transactions and a1ao because 
it has got a very good number of Bran
ches and Sub-Post Offices under it ; 
and 

(b) ir so, the latest date by which the 
matter will be ~ed ? 

The Deputy MbUator of ProchIct
dOD (Shri S.dab Chandra) I (,) and 
(b). The question of converting Bhadrak 
Sub Office into a Head Office is still under 
consideration of the Director, Poets & 
TeJe&raphs, Orilla. 

Sudf III rr- lDformadoll Bureau 

13Sf. Shri Kaaath : Will the Minis
ter of 1Df0rmadOD and Broadca8t!q 
be pleaaed to refer to the reply given to 
Starred Question No. 2196 on the 14th 
May, 1956 and state : 

(a) whether the U.P.S.C.'I nomi-
nees have become available in the. place 
of the officers of the PreIs Information 
Bureau who had not been selected. by 
U.P.S.C.; 

(b) wIsether some ofIicen are arm 
COIItlDUiDg in their posta on a tempo
rary bail ; and 

(c) if so, their number ? 
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The MIDJater of ~ormati_.of 
Broaclcaatiq (Dr. KeUar) : (a) 
Of the 12 posts mentioned in reply to 
Starred Question No. 2196 on 14th May, 
1956, Union Public Service Commission 

. nOIninees for 9 have become available 
and all except one have joined the posts 
and the remaining one i8 also expected 
to join within a few days. 

Cb) and C c). Of the three remaining 
officers who are still continuing, requi-
sitions are pending with the Commission, 
and the Commission have approved the 
continuance of one of them and have 
been kept informed of the continuance 
of the other two. 

Approved IJuU.D Utentare In 
U.S.S.R. 

1355. Shri XamatJi : Will the PrIme 
MInUter be pleased to refer to the 
Statement laid on the Table by the 
Minister of Parliamentary Affairs in 
reply to Starred Question No. 1576 on 
the 8th September, 1955 and state : 

Ca) whether the Vedas, Upanishads 
and the Gita are among the literature 
approved by the State ; and 

Cb) whether the ~ and fiDdings 
of Mahatma Gandhi, of Netaji Subhas 
Chandra Bose, and of Ramakrishan Vive
kananda are also among the approved 
literature ? 

The ParUamaatary ~ to 
the MInUter of BEterul Atfmn 
(SIIrl Sadath Ali 1CIuUl): (a) and (b). , 
As has been previously stated, there 
is no restriction or ban on the sale of 
Indian literature at Railway and other 
bookstalls in the U. S. S. R. nor, so far 
as is known, is there a list of approved 
foreign literature, though there may be 
lists of the books normally imported. 

Information about the books mentioned 
in the question is not amiable at present. 
But nonnally only Russian trana\ations 
of foreign books are available. Some 
Indian classics as for instance the Rama
yana and the Mahabharsta have been 
translated into Russian language and are 
amiable in the Soviet t!nion. 

I.N.A. Memorial SIDaapore 

1356· Sbri Kamath: Will ~e Prime 
MInlater be pleased to refer to the reply 
given to Starred Question No. 726 and 
supplementaries thereon on the 6th August, 
[956 regarding the constrUction of I.N.A. 
Memorial at Singapore and state whe
ther there has been any further progress 
in tile matter ? 

The ParUamClltary Secretary to 
the Mln1ster of Enernal Affaln (Sbri 
hdath Ali Khan): Our Commissioner 
in Malaya has made a formal approach to 

I 

the Singapore JGovernment in the matter. 
Their reply is awaited. 

Theft of 0ffidaJ DOCIUDCIlt 

1357. Sbri Kamath: Will the PrIme 
MhIwter be pleased to refer to the reply 
given to Starred Question No. 176 on the 
19th November, 1956 and state what 
further progress has been made in the in
vestigation and prosecution of the case 
relating to theft of official documents ? 

The ParIia.mcIltary Secretary to 
the Minl5ter of Enerul Affaln 
(SIIrl hdath Ali 1CIuUl): Police investi
gation has been rompleted. Proceedings 
for ro~al for offeIlccs under Section. 
2.01 380 411 IPC and Sections 3(1) and 
5(4) of the official Secrets Act are pending 
before the District Magistrate, Delhi. 
Some wimesses have already been examined. 
The proceedings are being held in camera. 

Newt_-ChWl Colliery 

13SS. Sbri Kamath: Will the Minis
ter of Labour be pleased to refer to the 
reply gtven to Starred Question No. 1948 
on the loth September, 1956 regardmg 
the Court of Enquiry appointed under 
Section 48 of the Indian Coal Mines 
Regulations, 1926 to enquire into the am
duct of the Manager held responsible for 
Newton-Chik1i Colliery disaster and state: 

la) whether the Court of Inquiry 
has lUbmitted its report; and 

(b) If so, what action has been taken 
thereon ? 

The Mln1ster ofLahour lShri 1CIuUld1I 
bhal DeuI): (a) No. 

(b) Does not arise. 

RebablUtadoll of Dt.p1aced. PerMU 
In Matlhya Pradeah 

, 1359. Shri Kamath: Will tbe Min-
ister of RehabflitatiOll be pleased to re
fer to the reply given to Unstarred Ques
ton No. 2531 on the 30th May, 1956 
and state: 

(a) whether the scheme for the 
rehabilitation of Displaced .. Persons 
from East Pakistan in Raigarh and Sur
guja Districts of Madhya Pradesh hal 
since been finalised ; and 

Cb) if so, the detail. thereof ~ 

The MInlater of RehaltWtatiOD 
(Shrl Mehr Chand Kiuuuuo): (a) and (b). 
No. A scheme for rehabilitation of 1,2.p 
displaced families from East Pakistan on 
an area of 7,875 acres in the districts of 
Raigarh and Sarguja has been I'CCelved from 
the State Government and is under con
SIderation. In Paralakote area of 
Baster district. the state Government hav 
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been requested to fOlmulate a scheme in 
_pea of 30,000 aCres of land .... lnch 1. 
Prim.-fad. suitable. Thi. is, h.'we\'er 
to be a long tettn project, as the area is 
located in the middle of a Reserve Forest, 
i. di1Iicult of access unless several srreams 
and rivulets are bridged and a proper road 
(nearly 50 miles) constructed, and would 
require considerable development. 

P_I for Sar&ical ApplJalu:ea aDCI 
AWed ProblelllB 

1360. Shri Kamath : Will the Min
iater of Co_erce and Conaumer 
&acburtriea be pleased to refer to the 
reply given to Starred Question No. 
~35 on the 221ld May, 1956 and State: 

(a) .. nether the Panel for the deve
lopment of the manufactUre of surgical 
appliances and allied problems in India 
has submitted its report; 

(b) if so the action taken thereon; 
and 

(c) whether a copy of the report 
will be laid' on the Table? 

The MIDIater of Heavy 1Dd1Utrlee 
aDCI Commerce and Coaaumer Ia-
dutriea (Shri MorarJI Deul): (a) 
No, Sir. 

(b) Does not arise. 

(e) Yes, in due course. 

Mercy Planea to EnPt and 
HIIDPJ'Y 

1361. Shri Kamath: Will the Prime 
MiDiater be pleased to state: 

(a) whether any relief has been sent 
by Government to Egypt and Hun
gary to alleviate the suffering in those coun
tries; and 

(6) if so, its kind and quantum in each 
case? 

The ParUamentary s.a-ry to 
the MiDiater of Ezternal Affain (Sbrl 
Sadath All 1Chan): (a) Ye •. 

(6) A statement i. laid on the Table of 
the House [SH Appendix V, annexure No .. 
120]. 
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Price of Laad at Bhopal 

1363. Shri Kamath, Will the Minister 
of WorD, HoueJna and Supply be 
pleased to .tate: 

(a) the price per acre of land for buil
ding purposes in Bhopal within mun
icipal limits on the 1st October, 1955, 
on the 1St January, 1956, on the 1St April 
1956, on the ISt July, 1956, and on the 
IBt October, 1956; and 

(b) how much land has been acquired 
by the Central Government since 1St J an
uary. 1956 in Bhopal within municipal limits 
and for what purpose. from whom and at 
what price ? 

The ParHameatary Secretary to 
the MiDiater of Worb, Houabaa and 
Supply (Shri P. S. Naabr): (a) and (b). 
Necessary infottnation is being collecte 
aud a statement will be placed on the Table 
of Lot Sabha when ready. 
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S.Q. Subject 
No. 

1435 Import of Steel . 1895-97 

1436 Chcaper Press Cable 
Rates 1897-98 

3 U.N.O. ObsctVers on 
Cease-file Line 1898-99 

1440 New Employment Ex-
changes • • 1899-1900 

1441 Bengal Salt Factories, 
Contai • 1900-01 

1442 Slum Clearance 1901~ 

1443 Low InlXlmc Group 
Housing Schemc 

1444 Emporia f9r Handi
crafts 

144S-A New Phillips Cha-

1902-03 

1203-04 

lengc Globe • • 1904-oS 
1446 Refugee Colony, Amar-

da (Orissa). • 1905-06 

1447 Khadi Gramodyog 
Bhavan, New 
Delhi • 

1449 Production of Coal 

1450 megal EntrY of Pakis
tanis into India 

1451 Refugees with Falsc 
Migration Certi-
ficates • 

1~ 

1907-08 

1908-10 

1910-12 

1452 Murder of Forest 
Officer in N.E.F.A. 1912-13 

1453 A.I.R. Audition Tcsts. 1913-14 

1454 PIinIing of Lok Sabha 
Proceedings . 

1455 Ex-employccs of P. 8< 
T. Department 
(TravanlXlle - Co
chin Statc) 

1456 PortugUcsc Encroach-
ment upon Indian 
Coast line and Air
space 

1458 Acquisition of Lands 
for Displaced Per
IODS 

1459 Handloom C10th 
1460 Documentary Film on 

1914-16 

Voting. • . 1923-24 

WRITTEN ANSWERS TO 
QUESTIONS.. 1924-66 

S.Q. 
No. 

1434 Report of the Chief 
Inspector of Mincs • 1924 

Sf". 

1439 

1457 

1472 
1473 

1474 

1475 

1476 

1477 

1478 
1479 
1480 
1481 

Foreign Tcc:Imic:al 
Assistance 

Inllo-Pakistan Agree
ment on Sbrinesand 
HoIyPlaces 

Newsprint Plants 

Indo-Pakistan Pass-

1924-2S 

port Facilities 1926 

Chakena Refugee 
Camp 1926 

Wage Boards 1927 

Post and Tclegraph 
Services Agzcemmt 
with China. • 1927 

Telep~ Lines • 1927-28 

News Bulletins of 
A.I.R. 1928 
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LOK SABHA
Friday, 21st December, 1956

The Lok Sahha met at Eleven of the 
Clock.

[M r. Speaker in the Chair] 
QUESTIONS AND ANSWERS 

(See Part I)

12.01 hrs.

MOTION FOR ADJOURNMENT

Relief measures in  flood- affected 
AREAS OF Eastern U.P,

Mr. Speaker: I have received notice 
ot an adjournment motion from Shri 
R. N. Singh and Shri Ramji Verma, 
which rea^  as follows:

“The total failure of the Gov
ernment in providing adequate 
measures to relieve food shortaj^e 
in the flood-devastated areas of the 
Eastern district of the Uttar Pra
desh and the consequences thereof 
in the form of widespread starva
tion prevailing all round, people 
forced to flee as refugees and 
foodgrains being sold at the Gov
ernment shops at prohibitive 
rates.” .

May I have any information regard
ing this from the Minister?

The Deputy Minister of Food (Shri 
M. V. Krishnappa): A similar motion 
was brought forward in the UJ*. 
A ss^ b ly  by Mr. Gainda Singh, the 
Leader of the Opposition there.

Mr. Speaker: When was it brought?

3888

Shri M. V. Krislmappa: It was on
the 17th of this month. The Chief 
Minister of UP. stated that the relief 
measures taken in Eastern Uttar Pra
desh were adequate, and there was 
enough of foodgrains supplied by the 
Central Government. Thousands of 
fair-price shops had been opened, and 
wheat was being sold at Rs. 13. That 
was the cheapest price at which wheat 
was available there.

Regarding the exodus of people from 
these districts, the Chief Minister had 
stated that even in normal times, the 
people from the eastern districts of 
Uttar Pradesh, like Gorakhpur, Basti 
and Deoria used to go to the neigh
bouring districts of the eastern States 
to get harvesting jobs, and then they 
used to come back. These areas were 
thickly populated, and diiring harvest 
time, they used to go to the neigh
bouring districts and get some employ
ment, and thai they used to come 
back.

It has been stated by the Chief Min
ister that the measures taken are 
adequate, and there is nothing like 
people going out from those districts 
because of starvation or unemploy- 
mait there.

On our part, we have sent a circular 
to all the State Governments tiiat they 
need not wait for help from us to take 
relief measures, because in some cases 
it may be very urgent. So, we have 
stated that they can spend any amount, 
and that the Central Government 
would be prepared to meet 50 per cent 
of the expenditure up to Rs. 2 crores 
and 75 per cent above Rs. 2 crores. 
So, it has been stated in the U.P. 
Assembly that things are ail right 
there.

£n September, we had given them
16,000 tons of wheat, in October 25,000
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[Shri M. V. Krishnappa] 
toils, and in November 33,000 tons. For 
this month, we have allotted them 
double the quantity in November, ^hat 
is, 66,000 tons, and we are running a 
special train by which wheat is being 
moved to these districts.

TTo ( f ^

’TTsfty:, 5nW T? , ^  ^  % 
f in r f  ^  ^  ?mrR

^  ^  ^  

^  ^  % 3?TT T̂T
\ H......(Interruptions).

Mr. Speaker: The hon. Member 
wants those persons who normally go 
away during the harvest season in 
search of employment, on accoimt of 
the thickness of population in that 
particular area to come back. Of 
course, hon. Members who are going 
to stand for election must induce them 
to come back and vote. Now, I am 
not saying that they must give any 
better inducement than the induce
ment of employment. Anyhow, these 
are all inevitable. The rest of the 
l>eople will choose, and whoever se
cure a majority from among the rest 
will be the best men.

In view of the statement, I find that 
this is a matter which is essentially 
the concern of the State Government. 
The State Governments are used as 
agents for the Central Government 
only in those cases where the subject 
exclusively belongs to the Centre. 
But this is a State subject. The Cen
tral Government have done their best. 
Even in advance, they have said that 
expenditure may be incurred up to 
any amoimt, and that up to a limit of 
Rs. 2 crores, they will contribute 50 
per cent, of the expenditure, and over 
and above Rs. 2 crores, they will con
tribute 75 per cent. So far as the 
actual management of the affair is 
concerned, such as the opening of re
lief shops, giving inducements to these

people to stay there and not to go in 
search of employment to other places 
etc., these are all entirely in the 
hands of the State Government.

Only recently, on the 17th of Decem
ber, there was a debate in which there 
was a reference to this matter in the 
U.P. Assembly, and the Chief Minis
ter of that State explained the position 
at length. In spite of that debate, he 
has not written to the Central Gov
ernment that very bad conditions pre
vail there, and that unless the Central 
Government come to their aid with a 
larger degree of co-operation, they 
cannot tide over the difficulty.

This ought to be a fonmi which is 
used for those purposes only when all 
other remedies are exhausted and the 
State Government think that they can 
no longer continue in office.

I cannot allow this adjournment 
motion.

PAPERS LAID ON THE TABLE
Statements show ing  action  takew by 

GtOVkrnment on assurances etc.

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table the follow
ing statements showing the action 
taken by the Government on various 
assurances, promises and undertakings 
given by the Ministers during tiie 
various Sessions shown against each:

(1) First Statement, Fourteenth 
Session, 1956, of Lok Sabha. [See 
Appendix V, annexure No. 121]

(2) Supplementary Statement 
No. VII, Thirteenth Session, 1353 
of Lok Sabha. [5ee Appendix V, 
annexiu*e No. 122]

(3) Supplementary Statement 
No. XIII, Twelfth Session, 1956 of 
Lok Sabha. [See Appendix V, 
annexure No. 123]

(4) Supplementary Statement 
No. XV, Eleventh Session, 1955 of 
Lok Sabha. [See Appendix V. an
nexure No. 124]
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(5) Supplementary Statement 
No. XVIII, Tenth Session, 1955 of 
Lok Sabha. [See Appendix V, an- 
nexure No. 125]

(6) Supplementary Statement 
No. XXIV, Ninth Session, 1955 of 
Lok Sabha. [See Appendix V, an- 
nexure No. 126]

(7) Supplementary Statement 
No. XXVII, Eighth Session, 1954 of 
Lok Sabha. [See Appendix V, an- 
nexure No. 127]

P rincipal and Supplem ental A g*̂fe-  
MENTS between GOVERNOR OP RA.TAS- 

THAN AND RESERVE B aNK OF INDIA 
The Minister of Revenue and 

Defence Expenditnre (Shrl A. C. 
Gulia): I beg to lay on the Table, 
under sub-section (2) of section 21A 
of the Reserve Bank of India Act, 
1934, a copy of each of the Principal 
and Supplemental Agreements bet
ween the Governor of Rajasthan and 
the Reserve Bank of India. [Sec 
Appendix V, annexure No. 128]

MESSAGES FROM RAJYA SABHA
Secretary: Sir, I have to report the 

following messages received from the 
Secretary of Rajya Sabha:

(i) ‘Tn accordance with the pro
visions of rule 125 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed 
to inform the Lok Sabha tltet the 
Rajya Sabha, at its sitting held on 
the 19th December, 1956, agreed 
without any amendment to the 
Employees’ Provident Funds 
(Amendment) Bill, 1956, which 
was passed by the Lok Sabha at 
its sitting held on the 8th Decem
ber, 1956.” .

(ii) “In accordance with the 
provisions of rule 125 of the Rules 
of Procedure and Conduct of Busi
ness in the Rajya Sabha, I am 
directed to inform the Lok Sabha 
that the Rajya Sabha, at its sitting 
held on the 19th December, 1956 
agreed without any simendment to 
the Electricity (Supply) Amend
ment Bill, 1956, which was pass
ed by the Lok Sabha at its sitting 
held on the 11th December, 1956.**

ARIYALUR TRAIN DISASTER 
T elegram  received ^  Sma K am a th

LAID ON THE T aBLE

Shri Kamath (Hoshangabad): 
Before you-4>roceed to other business, 
may I make one earnest submission 
to you for your close consideration? 
The other day, Shri Alagesan made a 
statement on the Ariyalur train disas
ter; and I told you and the House 
that I had mislaid Mr. Govindan*s 
letter. It was imfortunate, and I felt 
pained at it, that some of my col
leagues were chuckling rather scepti
cally at the time. Yesterday afternoon,
I got a telegram from Mr. Govindan, 
and I shall pass it on ymi for your 
consideration, and I also lay it on the 
Table of the House [See Appendix V, 
annexure No. 129]

The telegram reads as folows:
“REGRET YOU MISLAID MY 

LETTER PLEASE PRESS GOV
ERNMENT TO ORDER ENQUIRY 
INTO BURNING OF BODIES 
AND BURNING OF LADIES 
COMPARTMENT IN ARIYALUR 
DISASTER I AM PREPARED TO 
GIVE EVIDENCE LETTER 
FOLLOWS”
And it is signed by Mr. R. Govindan.
Mr. Speaker: The hon. Member must 

have waited till the letter had follow
ed.

Shri Kamath: Tomorrow is the last
day of this session.

Shri Alagesan made a very unfcur 
charge against me that I had tried to 
seek political advantage out of that. 
There was nothing of that kind. He 
did not even consult me before. Under 
the rules, I believe, even you might 
have suggested to me that he was 
going to make a statement, and that I 
could say something if I wanted

Mr. Speaker: The hon. Member was 
present here. Otherwise, he would 
have been sent for. Since he was 
present here, there was no need to 
^ d  for him.
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Shri Kamath: Before a statement
like that is made,  ̂I think under the 
rules or conventions the other Mem
bers concerned are always informed 
that the statement is going to be 
made.

Mr. Speaker: True. But the hon. 
Member was present here. Otherwise, 
I would have passed on the informa
tion to him.

Shrimatl Rena Chakravartty
(Basirhat): Prior intimation is given. 
I remember once before it had 
happened, and Shri H. N. Mukerjee 
was informed beforehand.

Mr, Speaker: That telegram may be 
filed.

Shri Kamath: When the letter
comes, I shall pass it on to you.

Shri H. N. Mukerjee (Calcutta 
North-East): On this matter of prior 
notice, I would like to submit to you 
one thing, and it is this that the 
Minister came forward suggesting 
that steps be taken on a question of 
privilege against the. particular Mem
ber, and naturally, the press gave a 
great deal of publicity to it. At the 
moment, I, for one, did not know that 
Shri Kamath did not have prior 
Intimation. If he had prior intima
tion, he might have told the Minister 
certain things which would have pre
vented our bruiting in the House cer
tain matters which should not be 
mentioned in the House before certain 
preliminaries are completed.

I look up to you as the custodian of 
our rights, and particularly of the 
Opposition who are so easily sneered 
at by certain elements on the other 
tide, I look up to you to safeguard our 
position. I did not happen to know 
that Shri Kamath did not have prior 
intimation. But I feel that it is for 
you to uphold our rights and privileges 
as far as this kind of serious charge 
and counter-charge is concerned.

Mr. Speaker: I fully appreciate the 
observations made by Shri H. N. 
Mukerjee. I have been repeatec^y 
telling hon. Members here that before

Ariyalur train dis- 3894 
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any hon. Member makes any such 
serious charge against any Ministry 
or department of the Government, he 
should also give intimation to the 
other side, to the Minister, so that he 
may come prepared and try to answer 
and to remove any difficulty in 
advance.

Shri Kamath: He
breach of privilege.

said it was a

Mr. Speaker: Whether it is a breach 
of privilege or not, this is a serious 
allegation that people are set fire to 
in compartment and so on and so 
forth. I have repeatedly suggested 
to hon. Members that with respect to 
any particular and serious charge like 
this, the matter may be communicated 
to the Minister concerned. After all, 
the ^nisters are not miles away, and 
whatever differences there were could 
have been removed. That was not 
done in this case.

Of course, so far as this is con
cerned, when a proper moticm comes 
in, I just ask the other side. It is not 
as if I do not communicate. There
fore, I have the least objection to 
follow this practice. Whichever hon. 
Member wants to make a serious 
charge against Government with res
pect to any particular matter, regard
ing whidi they have to be forewarned, 
may write to the Government and 
give them an opportunity to place 
their case before the House. I say 
this because whatever statement is 
made here is given currency in news
papers, and even though it may be 
explained later, the damage is already 
done. Therefore, this is an advice not 
only to the Government but also to 
the other side.

Shrimati Bena Chakravartty rote—
Mr. Speaker: Let the hon. lady 

Member be a Uttle more patient.

Therefore, whenever serious allega
tions are made, I will certainly insist 
upon hon. Members informing tne 
other side beforehand, and if still it 
is not cleared, tjien make the state
ment I shall certainly observe this
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rule, but it will be applicable to both 
sides.

The Minister of PaiUamentary 
Affairs (Shri Satya Narajan Slnha):
Two-way traffic.

Shri A. K. Gopalan (Cannanore): 
When we speak on Bills and other 
things, certain references may have 
to be made. According to your ruling, 
we will have to inform the other side 
about the charges beforehand. How 
can we write to them beforehand?

Mr. Speaker: The hon. Member
comes prepared with a letter written 
by somebody and then on the strength 
of that letter, makes certain charges. 
It is not something said casually in 
the course of the debate. When such 
a serious charge is made in respect 
of a particular matter and with res
pect to which the hon. Minister must 
come prepared, what is the harm in 
passing it on beforehand?

Shri H. N. Mukerjee: May I clarify 
the position? The docxmients which 
Shri Kamath referred to were received 
by me also but without a covering 
letter. Those documents were print
ed, and referred to certain proceed
ings which were reported in a parti
cular South Indian newspaper. Now, 
when we refer to that kind of docu
ment, we do not vouch for the accuracy 
of that particular allegation, but we 
merely want that Government would 
have its notice drawn to it. We do 
not make an aspersion on the bona 
/ides of Government.

Mr. Speaker: The misfortune is that 
the hon. Member was not here then. 
If Shri Kamath had merely said, ‘I 
find from a report in a newspaper 
about certain proceedings wherein 
one person, Shri Gk^vindan, who 
seems to have been an eye-witness 
said such and such thing*, that would 
have been another matter. But he 
said, ‘I have received from one Shri 
Gk)vindan a letter’.

Shri Kamath: There was a letter to 
me.

Mr. Speaker: The hon. Member, 
Shri H. N. Mukerjee, does not know

the full facts. He says* *Just one 
fine morning, we find something in 
some newspaper. What is the harm 
in referring to it?’ I have no objec
tion. But here the case is different. 
Shri Kamath said that he had received 
a letter from Shri Govindan contain
ing serious allegations. He should 
have given previous intimation before 
he made this allegation. Everyday 
we hear of so many reports. 'There 
is no harm in referring to them. But 
this is a peculiar case where an hon. 
Member said that he received a letter, 
and the other side said, ‘Show me the 
letter*, whereupon Shri Kamath said 
that he lost the letter, and I accepted 
his word.

When he merely based it on a news
paper report, the hon. Minister want
ed to say that it was a breach of 
privilege of the House.

Under these circumstances* let this 
be the rule for each side. Each side 
has to inform the other side in future 
whenever a serious charge is levelled, 
so that the other side may come 
equally prepared to answer the charge 
or plaint

Shri Kamath: May I have a clari
fication? Your ruling is an important 
and helpful ruling. But may I ask 
a question? Suppose we get a docu
ment on a certain subject in the 
morning. If it has to be passed on to 
the Minister, he will take time to go 
into it. Then what shall we do with 
that? What is the position?

Mr. Speaker: Even if he had not in
vestigated it, the hon. Minister could 
say: ‘I did not have time to look into 
it. ’Therefore, I seek the indulgence 
of the Chair to put it off for my ex
planation’. He could always make 
that statement, in which case Shri 
Kamath could easily say, *I showed it 
earlier to him. There have been two 
hours. He could have got the infor
mation on the tnmk telephone’. The 
Minister will be in a worse position 
than this if he had not been informed 
at all about it earlier.
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[Mr. Speaker]
Under these circumstances, let us 

Atop any further discussion on thig 
matter.

Shii Thana Pillal (Tirunelveli): I
rise to ask on the question which was 
discussed now..........

Mr. Speaker: That has been finish
ed. We cannot go into it again. The 
hon. Member is not concerned with it 
now.

Shri Thann Filial: No, Sir. I am
vitally concerned, because I come from 
that State.

Mr. Speaker: He did not take part 
in the discussion earlier.

ESTIMATES COMMITTEE
T hirty- fifth  to T hirty- seventh and  

F ortieth R eports

w« «iio mpn ( ’ frffswT?) :

fWPlfHfad W t f  ^  i  :

( t ) yftrfir ^

RreifTsff TT w tn r  STTT

(^ )  JTTTsnr

?tt)

BUSINESS OF THE HOUSE
The Minister in tlie Ministry of 

Home Affairs (Shri Datar): May I
make a special Motion? There is one 
Bill which has not been placed on 
today's agenda, but which is a matter 
of considerable importance. It is the 
Foreigners (Laws) Amendment BilL 
If you would agree, it may be taken 
up after the main business of today 
is over.

Mr. Speaker: If we find the time.

Some Hon. Members: Tomorrow.
Mr. Speaker: I believe one hour hat 

been allotted for it.
Shri Datar: Yes.

Mr. Speaker: That will be the
minimum for any Bill that is taken 
notice of by the Committee. But 
today we have got non-official busi
ness also.

Shri Datar: That is at 16*30 hours.
Mr. Speaker: If we finish the Bank

ing Companies (Amendment) Bill 
earlier, we can devote whatever time 
is left to that.

Some Hon. Members: It must stand 
over.

Shrimatl Rena Chakravartty
(Basirhat): The Minister of Parlia
mentary Affairs is here. We in the 
Business Advisory Committee have 
been asking him day after day to tell 
us what is the priority. He said, ‘That 
is none of your business\ It is our 
business. We come prepared to dis
cuss what we sf^ in the agenda paper. 
But we cannot immediately and sud
denly come prepared to discuss a Bill 
that has not been on the agenda. We 
can discuss it tomorrow; I do not think 
we should be asked to consider it 
today.

Mr. Speaker: Very well.
Shri Kamath (Hoshangabad): On a 

point of order with regard to the order 
paper. You will be pleased to see 
that the U.P.S.C. Report had been 
fixed for discussion today, but it has 
been postponed to tomorrow, the last 
day of this session. This is an 
important matter and I would request 
you to so arrange the business, or ask 
the Minister to do it, that this Report 
is taken up earlier, as the penultimate 
item. Then the House may sit as 
long as may be necessary to dispose 
of the Press Council Bill. That will 
be much better.

Some Hon. Members: Yes.
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Mr. Speaker: I will consider it. I 
requested Secretary to inform Shri 
Kamath that today it will be at the 
fag end. After 16.30 hours, we have 
2i hours for non-official business. 
Originally, it was to be discussed after
19.00 hours till 20.00 hours. So we 
put it off till tomorrow. But Shri 
Kamath might ha^e mentioned this to 
me when I adjourned it to tomorrow.

Shri Kamath: I only urge that it 
should be the penultimate item of 
tomorrow, if that is acceptable to my 
hon. colleagues.

Mr. Speaker: We shall consider
Some Hon. Members: There is no 

objection.
Shri Kamath: They do not object.

LEAVE OF ABSENCE
Mr. Speaker: So far as leave of

absence of Rt. Rev. John Richardson 
is concerned, we held over considera
tion till today. Now I want to place 
this matter before the House.

In their Nineteenth Report* the 
Committee on Absence of Members 
from the Sittings of the House recom
mended leave of absence to certain 
Members, including Rt. Rev. John 
Richardson. The consideratioii>of the 
case of Shri Richardson was held over 
as certain objections were raised in 
the House.

The facts of the case are that Shri 
Richardson has so far been granted 
leave of absence for 393 days from 
time to time on various grounds, for 
example, illness of wife and family 
circumstances, transport difficulties 
and pressure of work in the Diocese.

He has actually been present in the 
House for 361 days. He attended the 
last session of the House from 14th 
August 1956 to 13th September 1956, 
that is; up to the last day of the

Article 101(4) of the Constitution 
provides that if for a period of sixty 
days a Member of either House of

Parliament is without permission of 
the House absent from all meetings 
thereof, the House may declare hiJ 
seat vacant.

His present application for leave of 
absence relates to the whole period 
of the current session amoimting to 
Y9 days.

In his application for leave of 
absence, Shri Richardson mentioned 
as follows:

•'Under the Community Project 
our islanders had built a wooden 
bridge over a river. It was wash> 
ed away by a flood of heavy rain 
in the months of August and 
September, 1953. Again another 
attempt was made in 1954 and it 
met the same fate and on the 
same months.

Materials are now collected and 
also cement has been imported 
for the construction of a pwca  
bridge with concrete supports 
and span with iron. Our people 
have very little knowledge of 
masonry, hence my presence is 
badly needed to supervise the 
construction. The work is to 
commence now or else the cement 
will be spoiled by the damp 
climate of the place. The bridge 
is very important to connect the 
villages on the west of the island 
which are cut away from the 
only one hospital situated 15 miles 
away on the east coast.

I therefore beg to House to 
excuse my absence this session.**
While recommending leave to the 

Member, the Committee observed that 
the Member may be informed that 
work in Community Project in the 
constituency of the Member was not 
a sufficiently valid ground for asking 
leave for the entire period of the 
session. The relevant minutes of the 
sitting of the Committee containing 
these observations were also laid on 
the Table on 19th December 1950

The views of the Committee will b* 
communicated to the Member in 
course.
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[Mr. Speaker!
Havinit regard to all the circum

stances of the case, I take it that the 
House agrees with the recommenda
tion of the Committee that leave be 
granted to Rt. Rev. John Richardson.

He was absent not in the previous 
session. Even if he would be absent 
for the entire session now, it will 
only be 39 days, and therefore about
21 days will be remaining in the next 
session, which may last for four or 
five days, I think. If perchance, he 
absents himself for the next session, 
what will happen to him? Even if he 
loses his seat, he can stand for the 
next election.

Shii Kamath (Hoshangabad): He is 
nominated.

Mr. Speaker: Yes, he can be
nominated. Let us consider this point 
These are from which it is
difficult for people to come. There 
may be no other suitable person there 
who is available for our purpose. 
These are all the difficulties. Until a 
choice is made between allowing 

to go without repre
sentation, nominated or not nominat
ed, and allowing this gentleman to 
come as and when it is possible lor 
him to do so, I do not think the 
House will be hard upon this hon. 
Member.

Sliri K. K. Qasa (Diamond 
Harbour): As you said, there are 
difficulties, and from the statistics 
given, he has been absent for more 
t'hnn 50 per cent, of the sittings of 
the House. At least the Government 
will so advise the President that in 
& e matter of selection of a i>erson 
from those islands, a younger 
who is free from all those other diffi
culties and who will be able to 
attend the House should be chosen. 
These difficulties of transport etc. are 
there, and how can you change the 
top o^ p h ic character of the islands? 
If a tierson is absent for more than 
50 per cent of the sittings, what is the 
point df having such representation?

Sliri Pmmoose (Alleppey): Once 
he applied for leave because he bad

to discharge the duties as a priest and 
now he seems to be having engi
neering preoccupations. Andamans 
is really under the Government of 
India, who can supply the necessarv 
help and relieve this gentleman so 
that he may attend the Hou%. 
Anjrway, a deputation was here a 
few months back from Andamans 
and I hope they interviewed the Mi
nister also. They were complaimnc 
that their demands were not looked 
into favourably by this House. 
Therefore, we may grant this appli
cation now, but something must be 
done in the matter.

Shri K.EL Basu: They should have 
real representation.

Shri Pnnnoose: This gentleman’s
excuse is sometimes spiritual and at 
other times material.

Dr. Rama Bao (Kakinada): If we 
refuse leave now, it will not affect 
him materially in any way. But thJs 
hon. House must set a standard tor 
granting leave. That cement wiD be 
spoiled or something else will be 
spoiled is not sufficient justification 
for his continued absence, paTtx*- 
cularly from an area, which is not 
otherwise represented here. Without 
materially affecting or harming hmi 
in any way, we must maintain the 
dignity of this House by refusing his 
leave. *

Shri Mathew (Kottayam): Now this 
question does not arise because he is 
absent only for 39 days at a stretch. 
Therefore, I fail to see how the 
whole question of cement or spoiling 
of cement and other things are rele
vant, and how all those points raised 
by my good friends of the Communist 
Party are relevant to the present 
issue. There is no need now to raise 
the question of grant of leave.

Shri Pannoose: There is no Ques
tion of communism here. It is 
a question of leave being asked for. 
and even if it be for one day, we can 
have our say in the matter. That Is 
why it came to us.
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An Hon. Member: That is a pro> 
fessorial dissertation.

Shri Barrow (Nominated-Anglo- 
Indians): I would like to say this.
All Members of this House have the 
opportxmity of going to their consti
tuencies and coming back without 
anybody being aware of it because 
they have the transport facilities, but 
this particular Member does not have 
those facilities and, therefore, he is 
taking part in this project in all good 
faith, and being honest he has applied 
to the House in good faith for this 
leave. Any attempt on our part to 
make insinuations on him does not,
I think, savour of good manners or 
grace. Considering the peculiar 
circumstances of his case, had he not 
said anything, the 39 days absence 
now would not have affected his posi
tion. But because of the transport 
difficulties he is hot able to come 
and go and he has applied for leave in 
all good faith. He does not want to 
flout the authority of the House. In 
fact, he is coming to this House for 
permission, and I would request the 
House to grant permission.

Shri Raghavachari (Penukonda): 
rose—

Mr. Speaker: Enough has \)̂ en
said. I would request Shri Raghava- 
chari to sit down. Let us proceed 
with the other work. What I would 
urge upon the hon. Minister is that 
in case they are able to get another 
suitable person for the next nomi
nation, they will do so. But if a 
suitable person is not available^up- 
pose one is available who will be able 
to attend only 25 per cent of the sit
tings—you would prefer the man who 
is able to be here for 50 per cent of 
the days. In that case, the same man 
may continue, because that' is a 
choice between persons who are not 
available here. I think that the 
general sense of the House is to grant 
this leave.

Leave was granted.

BANKING COMPANIES (AMEND
MENT) BILL—concld.

Mr. Speaker: The House will now 
resume further consideration of the 
following motion moved by Shri T. T. 
Krishnamachari on the 20th December 
1956:

‘That the Bill further to amend
the Banking Companies Act, 1949,
be taken into consideration.”
Out of the total time allotted of 5 

hours, there is a balance of 3 hours 
and 58 minutes. Now it is 12-30 and 
so this Bill should conclude by 4-30— 
all stages of the Bill. Were any 
arrangements made regarding the 
stages?

Shri N. R. Mnniswamy (Wandi- 
wash): 3̂  hours for the first stage.

Mr. Speaker: One hour is already
over, that is, yesterday, and we have
2i hours left for the consideration 
stage, that is, at 3 o’clock the con
sideration stage will be over. How 
much time will the hon. Minister 
require?

The Minister of Revenue and 
Defence Expenditure (Shri A. C. 
Guha): Half an hour or 40 minutes.

Mr. Speaker: Let lum have just 
half an hour. I will call the hon. 
Minister at 2-30 p .m . to reply to the 
debate. The consideration stage 
should be over at 3 P .M . and the 
whole Bill must be disposed of at 4-30
P.M .

Shri Moitra, who was on his legs, 
might now continue his speech.

Shri M. K. Moitra (Calcutta North
West): Mr. Speaker, Sir, when the
discussion had closed yesterday—

Shri C. R. lyyunni (Trichur): I
request that time may be allotted for 
each speakfer; otherwise, there are 
people who are interested in this 
matter and they cannot get a chance 
to speak.

Mr. Speaker: 10 to 15 minutes for 
any ordinary Member. The group 
leader will have 20 minutes.
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Sliri Tnlsidas (Mehsana West): I
think 15 minutes will suit

Shri M. K. Moitra: Sir, when the 
discussion adjourned yesterday, I was 
developing the point that out of the 
funds at the disposal of the banking 
Companies only 2 per cent, is advanc
ed for agriculture while 49 per cent, 
is spent on commerce and 35 per cent, 
on industries. You can very well 
understand that India is an agricul
tural country and these banks from 
which help is required for developing 
agriculture advances only 2 per cent, 
of their credit for that purpose. From 
this one can conclude how the banks 
are interested in developing agricul
ture which is the mainstay of the 
people.

I shall now refer to the 35 per cent, 
of investments on industries. You 
will see that big industrial houses 
have set up their own banks and in 
these banks, they draw dei>osits at 
lower interests. They also utilize 
these credit facilities at lower inter
ests for developing their own indus
tries.
12.32 hrs.

[S h r i  B a h m a n  in  the Chair']

I may here mention that the bigger 
banks in our country are associated 
with big industrial houses—I should 
gay ‘industrial families’. The United 
Commercial Bank is linked with the 
Birla group, the Central Bank and the 
Bank of India with the Tatas, the 
Punjab National Bank with the 
Dalmias and Jains, the Hindustan 
Commercial Bank with the Singhanias, 
the Indian Bank with the Chettiars, 
the Hindusthan Mercantile Bank with 
the Jalans, the Hind Bank with the 
Goenkas and so on and so forth. Thus 
the banker-cum-industrialist becomes 
assured of two-end profits in return 
for the “public service” he renders 
and the "depositors interests” he looks 
after.

This Bill proposes to clothe the Gov
ernment with certain powers, so that 
some of the evils that have crcpt in 
the banking business may be removed.

But everything depends on how the 
law is administered and not on how 
the law is framed. Everyone knows 
that the Government have a soft 
corner in their hearts for these big 
industrial houses, and there is a feel
ing in this country that in the ad
ministration of this law the same soft 
feeling will repeat itself.

The Bill proposes to reduce the 
salaries of men at the top A top man 
in the banking industry, now gene
rally draws about Rs. 1,50,000 per 
year, besides various other amenities. 
Of the entire staff in the banking 
business about 5 per cent, at the top 
absorb nearly 30 per cent, of the 
total of the establishment charges, 
while the remaining 95 per cent, are 
left with the residue. The Govern
ment wants to stop this, and therefore, 
they like to have power in their 
hands, but what is the provision they 
have made? I refer to clause 2 of 
this Bill. In clause 2 they have made 
cumbersome efforts to reduce the 
salaries of these top men. What is 
more curious is the fact that they 
have added an explanation, where 
there is a loop-hole through which 
every effort to reduce the remunera
tions and emoluments will prove 
futile. I here refer to the explana
tion given in page 2 which reads as 
follows:

“For the purpose of sub-clause
(iii) of clause (b), the expression 
“remuneration” , in relation to a 
person employed or continued in 
employment, shall include salary, 
fees and perquisites but shall not 
include any allowances or other 
amounts paid to him for the pur
pose of reimbursing him in res
pect of the expenses actually in
curred by him in the performance 
of his duties.”

What is this? On the one hand, 
you want to restrict the remunera
tions and the overpayments to these 
top men, and on the other hand, you 
create a loop-hole through which these



extra remunerations can be drawn by 
these top men. This is a lacuna in 
the law which will be taken advan
tage of by these people. (Interrup
tion). Allowances can be drawn in 
various ways. I have experience of 
striking the balance-sheets and I know 
how skilfully they are shown in them.
Government have made certain pro
visions for getting information about 
the working of banks. The Govern
ment will fail, because these provi
sions of law have been made in such 
a way that they wiU prove insufficient 
for extracting the information re
quired. . ‘ ^
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I am referring to secret reserves 
which the banks possess and I will 
not make any sweeping generaliza
tions. I will quote from the Labour 
Appellate Tribunal. What they say in 
paragraphs 82 and 83 of their judg
ment is as follows:

“There are two circumstances 
which militate against our secur
ing proper insight into the finan
cial state of the banks. We refer 
in particular to (a) the tmdisclosed 
or secret reserves and (b) to the 
manner in which it is permissible 
in law for a banking company to 
exhibit its balance sheet” , the exis
tence of such secret reserves 
which have not been disclosed 
prevents us from gathering fuH 
picture of the financial position of 
a bank. The Bank of India in 
one year transferred a sum of 
Rs. fifty lakhs from undisclosed 
reserves to the general fund— 
quite a sizeable amount which 
makes us wonder how much more 
of such undisclosed reserves the 
Bank of India had, and also as 
to the volume of undisclosed re
serves which other banks indivi
dually have been able to create, 
factors, which are material in as
sessing the capacity of the banks 
to pay the proper level of wages 
to its employees.”

“The other difficulty with which
> we are confronted at the outset 

is the manner in which a bank is 
permitted to present its profit and

loss account___  The income side
is read ‘income (less provision 
made during the year for bad and 
doubtful debts and other usual 
and necessary provisions)’ . . . .  
Bad and doubtful debts are 
understandable; but the ‘other 
usual and necessary provisions* 
which banks are now per
mitted to deduct before showing 
their net income removes from 
our scrutiny a portion of profit 
which might have a material bear
ing on the issue of the capacity 
of a concern to bear a particular 
wage structure/’

“and it is manifest that no en- 
dl|l?vour would be successful to 
ascertain the true financial posi
tion of a bank unless the profits 
are disclosed before the other 
usual or necessary provisions are 
deducted.”

It is a remark made not by a mem
ber of the Opposition like me but by 
eminent Judges who were appointed 
by this Government to constitute the 
Labour Appellate Tribunal.

The Crovemment proposes to ap
point some observers. Will they be 
able to extract the information re
quired from the banks? We know 
that the employees of the Reserve 
Bank are not, like Caesar’s wife, 
above board or criticism. In Calcutta 
while there was a run on the Lakshmi 
Industrial Bank you probably know 
what happened. The Reserve Bank 
refused to make any advances against 
the gold deposits it had with tlie 
Reserve Bank. The newspapers of 
Calcutta severely commented on this 
action of the Reserve Bank of India. 
They went so far as to say that this 
step was taken by the Reserve Bank 
of India to help the Punjab National 
Bank. That was the opinion of the 
press.

I know that the friends of the bank
ing magnates will come froward in this 
House and say that no paper should 
be laid before these observers be
cause the business secrets of the banks
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will come out. Even the Commerce 
of the 15th December has made the 
suggestion that by this law the busi- 
Qess secrets of the banking companies 
will be out. We want to know these 
secrets and the Appellate Tribunal set 
up by the Govemmenrwanted to know 
them because they wanted to know 
the capacity of the bank to make cer
tain expenditure. They do not know 
what the actual financial position of 
the bank is and whether the balance 
sheet has really been window-dressed 
or not

So, I will say that nationalisation 
alone can check and remove all the 
evils that have crept into the banking 
business. This Bill, I must say, has 
been prepared to circumvent that 
nationalisation. I have read with 
great interest the criticism that has 
been made by the Banking Federa
tion’s Chairman, Shri Bhabha, who 
says that this is a measure to introduce 
nationalisation by back door. I will 
say that this is a Bill to circimivent 
nationalisation. People have been 
oyin g for nationalisation. The em
ployees have been crying for nationali
sation. Nationalisation alone can 
drive out the evils. To confuse the 
people, the Government have come 
out with this Bill. People asked for 
bread and the Government have come 
with stones instead.

Slni Bhagwat Iha Azad (Pumea 
cum Santal Parganas): I support
wholeheartedly the provisions of this 
Bill though I am not satisfied with 
this limited measure. The earlier 
banking is nationalised, the better for 
the country. Yet, I feel that these 
provisions will go a long way to curb 
the regrettable and undesirable actions 
done by the banking companies to 
sabotage our Second Plan. I need not 
go into the details of the provisions 
in this Bill but I will certainly state 
the facts to justify why these changes 
and amendments are necessary. The 
banking companies should themselves 
agree to these provisions. They are 
so harmless. If I say that there 
should not be excess remuiferation,

they will stand and say: “We do not 
want excess remuneration.” Then, 
where is the objection if it is said that 
there should be no excess remunera- 
ton?

Then, it is said that a person can
not be a director if he is director of 
other companies which together can 
exercise voting rights in excess of 
twenty per cent, of voting rights in 
the banking company. If I am a lord, 
I can take things in my hand and do 
certain things. There is a banking 
company which announces a capital 
of Rs. 4 crores. You are a director of 
that banking company and if you are 
having so mary concerns, immedia
tely it can be subscribed. Then, you 
can say: “Look here, how sound is the 
position of the bank.” Therefore, I 
think that they should accept the 
povisions* of this Bill in their own 
interest.

There is no harm in saying that the 
Reserve Bank would give directions 
from time to time. The Reserve Bank 
has been accepted in this country as 
a specialised institution which has got 
the highest knowledge regarding bank
ing. The banking companies in the 
country should not in any way be 
apprehensive of the directions of the 
Reserve Bank if they are correct in 
their dealings and if what they say 
is true and if their actions are in the 
public interest. But, if their dealings 
are not clean and if their statements 
are not correct, and it seems they are 
not clean and not correct—^why should 
they raise a hue and cry in this 
House as well as outside that the pro
visions here are very wide and so on? 
The provisions are in the best interest 
of the public of this country in the 
context of the socialist pattern of 
society that we want to have in this 
country.

My friend, Shri Thomas, wanted to 
refer the matter to the Select Com
mittee. He has the best of motives. 
But, his suggestion will defeat the 
purpose of this Bill because we are 
now going before the electors for our 
examination. There will perhaps be



3911 Banking Companies 21 DECEliIBER 1956 (Amendment) Bill 3912

hardly a fortnight in coming March 
when there will only be vote on ac
count. Then, there will be a session 
in May. So, there will be some five 
or six months and the Bill will serve 
no purpose unless it is passed here and 
now. By that time our friends who 
know the ways to manoeuvre would 
put their entire money in unproductive 
channels and post themselves as direc
tors and take loans on four per cent, 
or 4*5 per cent. They will completely 
upset the equilibrium if they know 
that these provisions will come into 
effect after five months. The remu
neration may go up by five hundred 
per cent. So, it should not be refer
red to a Select Committee. It should 
be passed here and now.

We should not go into the details 
about the activities of these companies. 
Nonetheless, we must say that the 
certificate given by the public to 
these banking institutions is not a 
bright one nor is it an efficiency certi
ficate. The number of depositors re
present one per cent, of the total 
number of insurers in the country. 
We want that the directors or the 
manager should be appointed accord
ing to the wish of the Reserve Bank. 
We want it because in the past these 
people had the least care for the in
terest of the country. I will give only 
one instance. Are they opefting their 
offices in the distant parts of the coun
try to attract small customers? Do 
they care to see that the development 
is carried on in this country and tke 
First Plan works out successfully? 
They have shut their eyes to the 
Second Plan. They have only one 
motive: as much remuneration as 
possible. Their attitude is: give loan 
to your friends and relations and other 
companies and make as much profit 
as possible. If Shri T. T. Krishna- 
machari wants more powers. I am pre
pared to cast my lot with him and 
the Government. I can bring him to 
book in this House rather than my 
other friends whose only motive Is 
personal interest. The interest of the 
Government is the public interest 
If Shri Krishnamachari wants more

powers we are prepared to give them 
to him; but let him not complain later 
that he has the powers but could not 
bring these friends to book. Once 
you have the powers you must deal 
with them strictly. You must have 
a heart as soft as a rose for the public, 
but so far as these people are concern
ed you must be as strong as steel» if 
you want to check the undesirable 
manoeuvres of these banking instlr 
tutions.

Let us now examine the progress 
of banking in our coimtry. In 1947 
there were 4,819 offices of these banka. 
In 1954 they had come down to 4,041. 
That means within seven years 800 
offices were closed. These 4,041 offi
ces are concentrated in 1,003 places: 
40 per cent, of the offices are in 64 
places. Does this not indicate the 
^oss negligence and the inefficiency 
of these companies which are run by 
certain persons in their own interest? 
The concentration of these offices and 
the manner in which their business 
is conducted go to show that they 
do not want to help the country, but 
to help themselves.

We know that the commercial banks 
of this country have failed to reach 
the small customers, with a view to 
tapping the resources of the common 
man. The banking institutions have 
completely failed to cooperate with 
the Government to implement the 
Five Year Plans. They do not help 
the Grovemment; they do not help 
the country. My deeper regret is 
that they have absolutely no plan to 
canalise the so u rc e s  of the country 
for the implementation of the Second 
Five Year Plan. They have not given 
us any picture as to how they are 
going to tap the resources of the 
coxmtry. {Interruption) My hon. 
friend laughs. I would like to have a 
straight answer from him as to how 
the banking institutions of this coun
try are going to help the Government 
for the public good, for the implemen
tation of the socialist pattern of 
society. I do not wish on this occasion 

« to quote the voluminous figures in my



3913 Banking Companies 21 DECEMBER 1956 (Amendment) Bill 3914

[Shri Bhagwat Jha Azad]
possession of their bad deeds and mis
deeds which go to show that dozens 
of them are linked like a chain to take 
every drop of the resources to be in
vested for their purely personal in
terest. That has been admitted on the 
floor of the House. I have very often 
given details of their nice dealings?

What programme have the banking 
institutions got for the next five year? 
Can they at least tell the Grovern- 
ment: we are prepared to remove our 
defects; we are prepared to go ahead 
for canalising the resources of the coun
try with a view to raising the standard 
of living of the common man and 
achieving the socialist pattern of 
society. It is a well known fact that 
the banking institutions in our coun
try suffer firstly on account of their 
discourteous service. They have no 
trained personnel and carry on with 
outmoded methods of banking. We 
would have been glad if at least there 
is an attempt to improve. But they 
would not do it.

Since independence the economic 
and political structure of the country 
is undergoing revolutionary changes. 
The Government of India is commit
ted to the progressive distribution of 
wealth and income to the different 
strata of society. The multi-purpose 
schemes which have been implemeftfed 
have brought about prosperity in the 
rural areas. Schemes like Bhakra 
and Mayurakshi have brought new 
life to rural areas. But not one bank
ing company has cared to mop up 
these resources for the Plan. They 
have continued to concentrate Tiheir 
efforts in big towns and cities. They 
have not cared to go to the villages 
where resources are available, where 
people are prepared to contribute to 
Govenment to make the Five Year 
Plan a success. So, I would like to 
emphasise that the banking institu
tions have failed completely in their 
piupose. They have not given any 
help to Government to implement the 
Five Y*?ar Plan, the underlying idea 
of which is the achievement of the 
socialist pattern of society. On the.

other hand the banking companies 
have been run for personal ends. A 
director of a Bank in Kanpur gets 
almost 50 lakhs at a low per cent 
of the loan given by a Delhi bank; 
the Director of the D^hi bank reci
procates. I will not name them. The 
loans are given at very low rates of 
interest. On account of competition in 
deposits there small banks have to 
raise their rates of interest. These big 
giants compete with these small banks 
for deposits. This naturally leads to 
the upsetting of the economic equili
brium. It is, therefore, high time 
that we took strong measures to curb 
their shameful dealings, to curb their 
desire for personal profits and to curb 
their manoeuvrings.
12.54 hrs.

[M r. Speaker in the Chair]

Thess friends ask; “Look, what can 
we do?” They fought with the poor 
clerks. They were not prepared to 
part with a pis for these clerks; but 
for themselves they have hundred and 
one allowances, as was pointed out by 
my hon. friend Shri Moitra just now. 
All that the Reserve Bank will see is 
that they are not paid any excessive 
remuneration. It only says: “Look 
here, I am here, if you need my advice, 
I shall send you directions for your 
administration.” Why should they 
grudge? The Reserve Bank will de
pute an officer to attend the meeting 
of a bank. Why should they grudge 
it? If their hands are clean; if their 
dealings are pure, if their intentions 
are above board, why should they be 
apprehensive of these powers? They 
are apprehensive of these powers be
cause up till now neither their deal
ings nor their motive, nor their inten
tion has been clean. They have al
ways been directed to one interest and 
that interest is the private sector. I 
would not say I do not want the 
private sector. Even in that sector 
there are several persons who have 
not the privilege of having the direc
tion of banking institutions. Why, 
are not the whole of the private sector 
entitled to have loans from these
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banking companies at reasonable rates 
of interest? But a dozen of these 
friends manage the entire show and 
have lion’s share of the loans.

Therefore I say we are prepared to 
give all the power that Shri T. "T. 
Krishnamachari wants. But I warn 
him; once you get these powers you 
must remove all the undesirable fea
tures of these banking institutions 
and see that they are run for mopping 
up the resources for the implementa
tion of the socialist pattern of society. 
By the time the next Parliament 
meets, they should hear a better ac
count of the working of these banks.

You must have a heart as soft as 
a rose for the public, but you must 
have a mind as strong as steel for 
these friends and we are prepared to 
make your hands as elastic and 
powerful as you want it to be.

I support the provisions of this Bill.
13 hrs.

Shri Tulsidas: Sir, I need hardly
stress the importance of this Bill 
which seeks to give drastic powers to 
the Reserve Bank and the Govern
ment in relation to the banking insti
tutions in this country. This Bill was 
introduced in this House only* a few 
d?.ys back, as you know, and we are 
called upon to pass it at one stroKe 
within a few hours. During the 
course of the discussion on the Fin
ance Bill last week, I had pointed out 
to ypu, Sir, the alarming trend to
wards hasty legislation which has be
come an everyday feature in this 
country. You will remember that I 
have been opposing this dangerous 
tendency on the part of the Govern
ment, of bringing before the House 
in hasty manner important legislation 
which undoubtedly affects the various 
aspects of economic life of the coun
try, particularly in the functioning of 
the non-government or the people’s 
sector. I am sorry that the Finance 
Minister failed to appreciate my point 
of view and plea for reference to 
Select Committee of the Finance Bill 
which had inevitably introduced far- 
reaching changes in permanent sta
tutes like the Income-tax Act and

other Acts. And the present Bill, 
as I _ said earlier, introduces far-reach
ing changes in the structure and 
working of the banking institu
tions in this country. It will be 
in the fitness of things if such 
a Bill is referred to Select Com
mittee, which alone can go through 
the intricate details of this matter. 
My friend Mr. Thomas has already 
pointed out the importance of refer
ring this Bill to Select Committee, 
and I am really surprised that 
my hen. friend Shri Krishnamachari 
is not willing to accept that position. 
The other day he mentioned in a de
bate that I am one of the super-demo
crats. I would rather like to have 
that chaige as being a superdemocrat, 
than that I am changing or tending 
towards totalitarianism! I fail to 
understand why he does not prefer to 
send this Bill to a Select Committee. 
That is a very healthy practice. After 
all, you know that most of the meas
ures that we have enacted have first 
been referred to Select Committees 
where a number of changes have been 
made, after looking into the pros and 
cons of the various measures that 
the Government brought forward.

I am not here to defend anybody, 
but I would like to point out how the 
banking industry in this country has 
developed* and how it has come up. I 
am afraid the House and the Mem
bers here do not appreciate the im
portance of this industry and how it 
has been brought up to its present 
level within a short time.

Before independence most of the 
banking was in the hands of foreign 
banks; most of the business was in 
foreign banks. The Indian commer
cial banks today possess nearly 80 
per cent, of the total banking deposits 
of the country. Of the total advances 
required for financing the nation*s 
economy, 73 per cent, have been 
made available by the Indian com
mercial banks. Nearly 12 per cent, 
of the total public debt of India—of 
approximately Rs. 350 crores—is held 
by Indian banks. They have been the 
Aain props of the treasury business 
and they have not lagged b ^ n d  in
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assisting and supporting the forma
tion and development of industrial 
ventures in this country. In the great 
task of mobilising the savings of the 
country, the Indian commercial banks 
had to pioneer into the interior of 
the country where banking was non
existent and to educate the people in 
the banking habit and to provide 
banking services at considerable cost 
to themselves, entailing them a great 
amount of hardship. It cannot be 
denied that such enterprise requires 
vision, energy, foresightedness and, 
above all, zest My friends here do 
not know what banking is and, there
fore, do not understand the facts. 
They would only..........

Shri Feroze Gandhi (Pratapgarh 
Distt.—^West cum Rae Bareli Distt— 
East): He only knows the consequen
ces.

Shri Tulsidas: You have a zest of 
coming in the same category.

Shri Feroze Gandhi: Yes, I am in 
the same category. I am proud of it.

Shri Tulsidas: Sir, I will come to 
him afterwards. He has a particular 
friendship and he wants to think that 
the whole House, the whole commu
nity is of that type.

Shri Feroze Gandhi: That is wrong.
Shri Tulsidas: If there are one or 

two Members of this House who have 
misbehaved, does that mean that the 
whole House misbehaves?

I would like you to please under
stand this. These measures have 
been brought, because the hon. the 
Finance Minister thinks that there are 
certain bad things which have been 
done by certain banks and he wants 
to prevent these things. He told us 
yesterday that it would be a tactical 
error on his part if he does not have 
this Bill passed immediately, because, 
having disclosed his hands the banks 
would take advantage of the weak
nesses, which he considers it is not in 
the interests of the economy of the 
country to allow. May I point out to 
him that the Reserve Bank and the

Government of India have so much 
power today that if any bank mis
behaves, the Finance Minister or the 
Governor of the Reserve Bank can 
wring the neck of the bank?

Shri Feroze Gandhi: No,
The Minister of Finance and Iron 

and Steel (Shri T. T. Krishnamachari)
Get our neck wnmg!

Shri Tulsidas: The hon. the Finance 
Minister today is in a mood not to 
accept anything. He wants today 
that whatever he has said, it must be 
kept, no matter who says anything, 
because he thinks that whatever he 
says is right. Naturally, he has the 
support of the Members and, apart 
from the support from this side and 
that side, he is certainly at a much 
better advantage.

An Hon. Member: Except from the 
capitalists.

Shri Tulsidas: He mentioned to me 
that personally he likes to deal only 
with a foreign bank, he does not trust 
any other bank, and he Ukes no other 
bank except a foreign bank. He likes 
a foreign bank because it looks to the 
personal interests and so on. May I 
tell him that in spite of all the handi
caps they had, the Indian banks have 
achieved quite a lot? And I am sure 
as Finance Minister he would not, he 
cannot, deny that statement that 
Indian banks have achieved a certain 
amount of things.

Shri T. T. Kridmamachari: In. any 
event, I have no worth while account 
now!

Shri Tulsidas: Anyway, that does 
not matter. He is entitled to say what 
?ie Ukes.

Among the achievements of the 
banking system, I may refer only to 
a few. The volume of deposits of 
Indian scheduled banks has gone up 
from Rs. 114 crores in 1935 to Rs. 625 
crores in 1955. And the volume of 
advances has risen from Rs. 39 crores 
to Rs. 285 crores. At pesent it is 
estimated that there are 6 iakhj? of 
shareholders of the different banks.
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small and big, largely belonging to the 
midcQe classes. And the number of 
depositors is estimated to be about
0 million—only in the Indian banks. 
It is the faith and confidence in the 
small banks on which the entire bank> 
ing structure is built up. I am sure 
the House does not appreciate that 
banking is a thing which is like a 
glass house. It evolves gradually and 
becomes bigger and bigger; it cannot 
grow suddenly. It has to have the 
public confidence. People talk about 
‘big banks’. They came into existence 
fifty years ago, and after fifty years 
they are now called ‘big banks’. For 
twenty or thirty years they remained 
small banks. The public had confi
dence and they put in their deposits. 
It is not possible here, just as in any 
other industry where you just put in 
the machinery and start work and the 
factory begins working, here even if 
you have the machinery, the most im
portant aspect is that you must have 
the confidence of the people. Unless 
the people have confidence, they 
would not put in deposits. And unless 
deposits are there, the banks will not 
become big. People say that the-big 
banks take away the money and give 
a small rate of interest. May I remind 
the hon. the Finance Minister and 
also the hon. Members, and particular
ly my friend Shri Punnoose that if 
he would like to borrow monfy from 
anybody else among the public and 
opens an institution and offers 10 per 
cent, of interest he may not get even 
one pie, because the confidence of the 
people is not with him. I am sure that 
in any institution of that kind, I would 
get one per cent., because the people 
will come to me with confidence. 
Therefore, please understand that this 
is not a thing which you can leam 
just as any other thing. This is a 
thing which is very delicate. It is a 
delicate machinery. Please under
stand that banking, as I told you, is 
like a glass-house. If you have a 
slight crack, the house breaks, and it 
is very difficult to build it up again. 
The banking industry has to be built 
up in a very slow process and they 
have done it in this country in spite

of foreign competition. Until 1947, 
practically the entire foreign exchange 
business was in the hands of foreign 
banks. Today, more than 35 per cent, 
of the business is in the hands of the 
Indian banks. The Indian banks have 
opened branches all over the coimtry 
and all over the world. They ihave 
opened branches in the Far East, in 
the Asian countries and in Africa and 
in England. If the Government 
wants them to go ahead with other 
parts of the world, they will certainly 
go. It is a question of flying the flag 
of Indian banking in other parts of 
the world. I can tell you that if you 
are running down the banking industry 
in this coimtry, it will recoil on this 
coimtry in the matter of earning 
foreign exchange.

the hon. Member, living in glass
house, is throwing stones.

Shri Tulsidas: I am not throwing 
stones. I am sorry that my friend 
the Finance Minister has always got 
this habit of trying to take out some
thing which is not correct. I am "fidt 
throwing stones. I am trying to bring 
home the points. He does not want 
to understand them. I am sorry that 
as a Finance Minister he should say 
so. He should know much more than 
what I do.

Shri Bhagwat Jlia Asad: He knows 
much more than you.

Shri Tulsidas: He should be able to 
understand and appreciate my point 
of view in a better way and ndt 
give me this retort. Does he realise 
that if any stone or anything is 
thrown on the banking system, it will 
recoil on the economy of this country? 
Does he realise that you have got to 
earn foreign exchange which is invi
sible in companies like banking, 
shipping and insurance? Because a 
particular bank has done certain. 
things, he should not hammer that 
the whole banking institution in this 
country is bad or anything like that 
Is it fair to do so? In spite of handi
caps, the banking industry in this 
country has achieved certain things. 
Here are the facts. The Reserve
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Bank has already admitted it. It has 
said that the banking industry in this 
country has done certain things and 
has achieved something in spite of 
several handicaps. In spite of all that, 
the hon. Finance Minister goes on 
hammering, day in and day out, by 
trying to say that the whole sector is 
completely useless.

My friend Shri Bhagwat Jha Azad 
just now mentioned an instance about 
a bank. Of course, there may be 
one or two banks of that nature. I 
do not say, ‘No.’ But the Govern
ment have enough powers and they 
can exercise those powers. But when 
they cannot even exercise those 
powers, they want to take more 
powers. The question is, who is to 
administer it. It is not the hon. 
Finance Minister. The hon. Finance 
Minster, Shr T. T. Krishnamachari is 
not going to be a perpetual element 
in this coimtry. These powers are 
going to be permanent and therefore, 
if such powers are to be taken by 
them, let them be with anyone who 
comes in as the official of the Reserve 
Bank! The BiQ shows that the only 
people who understand banking are 
the officials of the Reserve Bank, 
and that they will be able to 
direct the bankers as to how to do 
their banking business. Is this the 
proper way of doing it?

Only yesterday, Sh^i A. M. Thomas 
pointed out certain things. He said 
that while the Banking Companies 
Bill was being passed in this House, 
Dr. John Matthai and my friend, Shri 
T. T. Krishnamachari who was then 
on this side of the House, wanted cer
tain things to be done. He pointed 
out that the very fact that an investi
gation is laimched against a bank 
maans ruin. That is enough to ruin 
the bank. What I say is, if you have 
got a complaint, you may send an 
observer. You can ask for every 
information, and the Reserve Bank has 
alrea4^ said in its report that the 
banks on the whole have co-operated 
fully in this respect. If that is so, 
what is the necessity for these powers 
in the Bill? I do not understand*

Yesterday, I was trying to under
stand the speech of the hon. Finance 
Minister. He only said that the Law 
Ministry wanted these powers to be 
included and that therefore these 
powers must be taken, and that in one 
or two cases these powers were neces
sary. Perhaps legally it was not pos
sible for the Reserve Bank to take a 
particular action. But then I may say 
that we have passed the Company 
Law. The new Companies Act is ap
plicable to all banking companies. The 
Banking Companies Act is of course 
applicable to the banks but the Com
panies Act is also applied to the bank
ing companies, because the banks are 
corporate companies. If that is so, 
I do not understand why these extra
ordinary powers are taken now. 
Where is the question of inspection 
and information to be given in the 
Banking Companies Act? All the 
information is given to the Reserve 
Bank, and the Reserve Bank have 
pointed out very clearly in their 
reports that the co-operation that the 
banks have given them is so nice that 
thej  ̂ will be able to carry on and 
improve the conditions of banking.

I have got with me here a brochure 
which the Reserve Bank has publish
ed. It is entitled **Trend and pro
gress of Banking in India during the 
year 1955.” What does it say. At 
page 26, it says:

“It is gratifying to note that by 
the exercise of the powers imder 
the Banking Companies Act and 
particularly as a result of the 
periodical inspection of banks, and 
the timely and preventive mea
sures taken by the Reserve Bank 
the position in general of banks 
as well as banking in India has
been steadily improving-----As a
result of following a cautious 
policy and the insistence on a 
fairly high standard of financial 
soundness on the part of banks 
before they are considered eligi
ble for a licence in terms of sec
tion 22 of the Act, a substantial 
measure of improvement has been
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effected in the banking systems 
during the last five years. . . .  An 
effective surveillance over the 
banks which are still to be 

.licensed is being maintained, and 
the rectification of the defects 
observed in their working actively 
pursued, thus forcing them to im
prove their affairs and qualify 
them for a licence.

Some of these banks are work
ing under suitable conditions im
posed on them by the Reserve 
Bank which include replacement 
of the chief executive officer by 
a suitable person and the appoint
ment of a Banking Adviser, cur
tailment of the powers of parti
cular persons in the Board of 
Directors, the recalling of any 
advances or group of advances 
which have undesirable features 
as well as restrictions on the 
grant of further advances. As a 
result of the various regulatory 
and remedial measures taken by 
the Reserve Bank, a gradual im
provement in the financial position 
as well as methods of operation 
of a number of unlicensed banks 
is being achieved___

Thus, although the defects do 
still exist in the working of certain 
banks, the various corrective mea
sures already taken are gradually 
bearing fruit, and the banking 
system in this country has been 
steadily improving” .
With the existing powers, as I have 

pointed out, the Reserve Bank has 
already taken action against certain 
institutions, and the banks are co
operating. But here is a new lagisla- 
tion. They want to enlarge the very 
powers. I do not understand why this 
trend of trying to get thirsty of 
powers and then coming forward and 
saying, "We want still more powers” 
should continue. It is not possible or 
desirable to exercise still more powers 
and to administer on the activities 
such powers in the way in which an 
institution would like to, and in the 
way in which there could be no harm 
done.

There has been a certain amount of 
general approach in this House as 
well as outside, and the Finance 
Minister also has fallen into the same 
habit of trying to run down practical
ly the whole of the private sector and 
calUng it a bad sector. He thinks 
everybody is bad in this country and 
nothing else remains. Well, we are 
of the same stock in this cotmtry, no 
matter whether it is the Communist 
or the Congressman or myself, an Inde
pendent. Let us not run down each 
other. We want this country to deve
lop as fast as possible. Let us all get 
together. We have defects. We do 
not say, “No” . But let us reform 
those defects in a manner in which 
no harm is done to the country’s pro
gress. I do not say that there are no 
defects in the banking system. But 
let us realise that the Reserve Bank 
has already taken certain actions and 
the banking companies have tried to 
co-operate with the Reserve B a ^ . 
There may be one or two banks w h i^  
may not co-operate well. But still, 
the Reserve Bank has got powers to 
stay them and they can stop the 
licence. They may stop that bank. 
They have these powers already and I 
for one do not understand that there 
is any necessity for taking extra 
powers. If it is a question of merely 
grabbing powers and trying to have 
as much of bureaucratic regimenta
tion as possible, a time will come 
when that bureaucratic regimentation 
must go. After all, I do feel the time 
will come when even the politicians 
and the Ministers will have to eat 
from the palms of these very bankers. 
It is all right today when we have a 
Minister like Shri T. T. Krishnama- 
chari, who has a certain amount of 
boldness and initiative and tries to do 
certain things, which others cannot 
do. After all, we have accepted the 
principle of democracy in this coun
try and everybody has to live. You 
can do certain things by public co
operation. You may improve the 
morale of the people and try to per
suade them not to do certain things. 
I do not say “no” to it. But, merely 
because one bank misbehaved, the 
y^ole community should not be 
punished. It does not mean that the
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whole community is bad. You expect 
that community also to do a certain 
work in this country.

I am quite willing to assist the hon. 
Finance Minister in stopping certain 
bad things. I am prepared to show 
him the ways by which certain things 
can be achieved; but, it is no use try
ing to say all the time, “We must 
have more powers first; then we will 
see about it” , without giving any 
valid reason for it. I do feel that it 
is necessary to send this Bill to a 
select committee. Nothing is going to 
be last, after all.

A n  H on. M em ber: Time.
Shri Tqlsidas: There is plenty of

time. Even if it takes six months, no 
banking company is going to take any 
action. If any banking company mis
behaves, the Reserve Bank has got 
enough powers to stop the bank. So, 
where is the necessity for passing this 
Bill hastily?

It has been said that everybody 
goes to the court. Naturally, if the 
powers are utilised in a manner which 
is ultra vires of the Constitutioi^ 
people go to the Supreme Court for 
justice. Every citizen of the country 
is protected by the Constitution. 
Therefore, why should we also not go 
to the court? It is wrong to give the 
reason that the people, go to the 
courts. If there is any injustice done, 
naturally we have every right to go 
to the Supreme Court and ask for 
protection. If we pass legislation in 
this House without even considering 
the Constitution, then people will 
have to go to thejcourt for protection.

There has been a certain amount of 
talk about the high salaries paid to 
the managers. You will realise that 
a few years ago, an Indian bank 
could not get an Indian manager, and 
there were foreign managers. It is 
only now that we have been able to 
get the managerial class for our banks 
and you go and hamper them. Do 
you realise what harm you are doing? 
I remember very well there was a 
time when banks could not find top 
men in this coimtry. The managerial

class has just come up. Now practi
cally all the Indian banks have Indian 
managers, except one or two. Stilt 
there is (^rth of trained Indian per
sonnel to manage our banks. I for 
one do not believe that in this coun
try, nationalisation has achieved a n v - 
thing. Let us take the State Bank. 
It was nationalised becaiase the 
Indian commercial banks were not 
able to go to the rural areas. I would 
like to know from the hon. Finance 
Minister to how many rural areas the 
State Bank has gone. It still remains 
the same old Imperial Bank and 
functions in the same manner. We 
wanted nationalisation for the sake of 
making available credit in rural 
areas, because it was not possible for 
the commercial banks, with their 
limited resources, to go to the rural 
areas. But that purpose has not 
been served by nationalisation. There 
is no use in saying that everything 
should be nationalised. It does not 
help anybody in this country. There
fore, I feel it is no use trying to 
belittle the managerial class of this 
country. There may be one or two 
bad cases; I do not say “no” . But, let 
us not put down the whole commu
nity. They have just come up. In 
an institution where I am Chairman, 
the bank manager was drawing 
Rs. 40 per month, when he entered 
the Bank. He became manager 
drawing Rs. 4,000 only after 40 years 
of service. It is just impossible for 
any body to become a manager. Of 
course, in a State institution, it does 
not matter who comes as the manager. 
Any bureaucrat can become the 
manager of a bank, a shipping com
pany, an insurance company and 
everything. But, in private institu
tions. it takes years and years of train

, ing be " ire a person becomes the 
manager. It is not easy for anybody 
to become manager. For instance, to
day I cannot manage the railways. 
(Interruption). I do not have expe
rience in it. But in the case of banks, 
I can manage them in the larger in
terests of this coimtry much better 
than any of my friends on the right 
Therefore, it is no use trying to run 
down the people in this country.
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There are different clauses here for 
which I have moved a number of 
amendments. At every stage I win 
move the amendments and try to ex
plain how this will harm the interests 
of banking in this country. I once 
again say that it is no use saying, **we 
want the powers first; then we will 
think about it” . I think it would be 
much better if these powers are not 
taken, because people will co-operate 
with them. I think the powers will 
do more harm than good. It is no 
use trying to take more powers, 
because there is no necessity for it. 
The hon. Minister himself said yester
day that there is public co-operation. 
When there is public co-operation, 
why do you take these powers? There 
is no reason for taking them and there 
is no reason also to do it in this hasty 
manner. I said yesterday, “the heavens 
will not fall” and I still maintain that 
the heavens will not fall if you postpone 
this, because you have enough powers. 
No bank can take the risk of going 
against the directions of the Reserve 
Bank. If any bank does it, it will be 
in a soup. Therefore, I would repeat, 
do not take more powers. Let us see 
how they are working. Later on, 
if you find that additional powers are 
necessary, take them. I have no ob
jection to it. It is no use takin^as 
much powers as anybody would like.

I will explain my amendments at 
the appropriate stage.

Shri Pimnoose (AUeppey): In spite 
of the valuable sermon on the virtues 
of banking and bankers given by my 
friend who has just finished, I remain 
as one who thinks that Government 
have to take a very firm stand with 
regard to banking. It has been men
tioned yesterday and today also that 
the hon. Minister has now changed the 
position he took when he was an ordi
nary Member of this House. I would ask 
hon. Members, what has brought 
about this change. It would have 
been surprising if it had not happen
ed, f̂ he had not changed. In a plan
ned economy, as one who is holding 
a responsible position, as one who is 
the Finance Minister, he has to take

certain steps. He cannot allow the 
banking sector to be in the private 
hands as it used to be. My com
plaint is that the Finance Minister is 
not prepared to go as far as he should. 
In fact, what is required today is 
that the banks should be nationalised. 
As was said by the previous speaker, 
I do not claim to know the intricacies 
of banking and its niceties. But, I 
know that it is a very important 
sector, a very strategic position in the 
economy of any country. In a  
planned economy, you cannot do any
thing unless you have got absolute 
control over banks and banking, 
because that is the life line. They can 
do several things, they can control 
investment, they can manipulate the 
price trends, they can do wonderful 
things both right and wrong. As 
such, a Government which claims that 
it is in charge of a planned economy, 
should necessarily take a positive 
stand on banking. It is not a ques
tion of throwing mud at bankers or 
banking. My hon. friend said that 
there may be one or two misbehav
ing. I would have agreed with him if 
he had put it the other way. There 
may be one or two who are behaving. 
A vast majority of them, of course, 
for no fault of their own, driven by 
motives of private interest and profit, 
behave in a way that won’t be helpful 
in a planned economy. Therefore, 
the logical step that the Finance 
Minister should have taken was to 
nationalise the banks. But, today, 
what he has done or what he is doing 
may be characterised as hunting with 
the hound and nmning with the hare. 
He tries to make it appear that he is 
going to be firm with the banks. The 
nation is likely to believe on the eve 
of the general elections, that big 
bankers and big banks are going to 
be under the grip of the Government. 
But, at the same time, I am afraid, 
the situation will not be helped. I 
have no doubt about the shrewdness 
of the Finance Minister. I have 
absolute faith. But, I have my doubts 
that the bankers are more shrewd and 
they will find ways and means to 
manage in their own way in spite of 
the ^trictions that he tries to 
impose.



3929 Banking Companies 21 DECEMBER 1956 (Amendment) Bill 3930

[Shri Punnoose]

With regard to the motion for re
ference to a Select Committee, I can
not imagine a more disastrous propo
sal, because the tragedy will be 
complete if this is postponed. As he 
said yesterday, he has shown his 
cards. By the time we come to the 
first reading and second reading after 
the report of the Select Committee, 
the banks will have played their 
game all right. Shri Matthen knows 
it. That is why I opposed it yesterday 
when Shri A. M. Thomas made the 
proposal. To send the Bill to a Select 
Committee is something very wrong 
in the circumstances.

As regards the proposals made here, 
most of them are acceptable to us. 
But, certain things have not been made 
clear. This cannot be a step that will 
do away with the necessity of 
nationalisation of banks. He will have 
to do it. This Finance Minister or 
another Finance Minister will have 
to take that step, if we want a steady 
progress in a planned economy. What 
is happening is this. He has already 
given some annoyance to the bankers. 
He has already displeased them. They 
think that he is making inroads. At 
the same time, they can run the show 
as they like. The control of the 
Reserve Bank is there. It is good that 
the Reserve Bank has greater control.
In that also, I do toot know how far 
it will be useful to keep our banking 
in a healthy conditions. Because, big 
banks have their pull. Everybody 
knows that in the whole economy, 
they have got a pull. With the 
Reserve Bank officials also, they have 
their pull. There were complaints 
that the Reserve Bank is particularly— 
hard and harsh in the case of small 
banks while the big banks have their 
easy way with the Reserve Bank.

I am reminded of the banks in 
Kerala. When the Bank Award Com
mission had given its report, they 
said that the Award was not imme
diately applicable to banks in Travan- 
core-Cochin. They recommended that 
there should be a commission to exa
mine the case of all the banKs in 
Travancore-Cochin as a whole. They

wanted all the conditions to be studi
ed and proposals made. That was in 
July, 1955. After some time, a com
mission was appointed and I am told— 
it is well known—that a report was 
submitted to the Government in 
August last. Five months have pas
sed or are nearly over. Still, we 
know nothing of what has happened, 
whether the Government have accept
ed the recommendations or what the 
recommendations are. In fact, it is 
extremely unfair, to say the least, to 
the Members of this House particular
ly from Kerala and also to the bank
ing interests in that area as well as 
to the people to ask them to have 
their say on these proposals without 
knowing what recommendations have 
been made by that commission, be
cause, that report is supposed to 
throw light on the working conditions 
of the banking system there. How 
can we say whether these proposals 
can be applied to the banking system 
there or not? I do not know why 
such delay is taking place. There is 
grave sinxiety about it. The bank 
employees are agitated over it. They 
are sending letters and telegrams to 
Ministers and Members. Some time 
back, at the close of the last session, 
the Labour Minister was pleased to 
tell me that in a few days, the report 
will be published. Months have 
passed; still it is not published. I am 
told that two powerful organisations 
of bankers in that area, the Travan- 
core-Cochin Bankers’ Association with 
its headquarters at Kottayam and the 
Kerala Bankers’ Association with its 
headquarters at Trichur which Shri C. 
R. lyyunni knows very well, are mov
ing heaven and earth to see that the 

“**recommendations that are supposed to 
be favourable to the employees are 
not implemented. I am also told, if 
I am not revealing something secret, 
that the Finance Minister is also being 
approached by these interests to see 
that these recommendations are not 
implemented. I hope he will not lend 
his ear to such bad counsels. In the 
first place, this report is to be pub
lished if we have to give any sort of 
informed opinion about the proposals 
as applied to the banks in that area.
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There are certain big problems in 
our area. As Shri A. M. Thomas said, 
in Travancore-Cochin itself, we have 
got nearly 160 banks, but only Rs. 26 
crores by way of total deposits. So, 
what to do with these small banks?

Siri A. M. Thomas said yesterday 
that these banks have been very use
ful to the rural people. In a sense 
they have served that purpose, but we 
come across instances, thousands and 
thousands of instances, where whole 
families have gone to ruin because of 
the exploitation of these banks, 
because some of our banks are the 
worst type of moneylenders. This is 
also well known. So, the proposals 
of the Commission have to be exa
mined carefully before these propo
sals can be applied in toto or in part 
to those banks.

In the Statement of Objects and 
Reasons, one of the objects given is: 
“to check the payment of excessive 
remimeration to bank employees on a 
consideration of all relevant factors” . 
I do not know to which employees 
the Minister is referring. If he is 
referring to the big posts and fat 
salaries given to sons-in-law and 
prospective sons-in-law and brothers 
of prospective sons-in-law and all 
that, I can imderstand, because we are 
so familiar with such things. ]^ a n  
from my memory give instances of 
whole families being absorbed in these 
small banks. If that is his intention 
we are with him. I hope it will not 
come in the way of giving a living 
wage or a fair wage to the employees. 
I am sure that is not what he has in 
mind. Therefore, these proposals on 
the whole are welcome and I hope 
they will be accepted.

The other thing that the hon. Min
ister said yesterday was that banks 
require a certain amount of personal 
attention and personal concentration. 
Is it his contention that the Govern
ment cannot do it at all? If that is 
so, I think the future of our planning 
is rather dismal. I believe he did not 
mean that. Certainly banking re

> quires it in a larger measure, but 
commercial and industrial imder- 
takings also require a certain amount

of personal attrition and concentra
tion which is not normally required 
in governmental affairs. We have to 
develop the cadre and the means and 
the organisation to give that personal 
attention and concentration. I believe 
that the proposals will not come in 
the way of nationalising the banks at 
an early date. In fact, I beUeve that 
banking is so important that you can
not allow private interests to remain 
there. It can do no good. It can only 
do harm to the national economy 
since we have got a planned economy.

Everybody knows that the Finance 
Minister, when he wants to do some
thing good, can do it with speed and 
force. He has got the grit to do that. 
Only I am afraid he is a little too 
late with this proposal. Probably he 
does not want to make it appear that 
he has shifted, given up certain old 
ideas. I want him to take more 
courage. When there is a change, let 
him accept it. From our side he will 
get all support. Also, large masses 
of people will like that banks and 
banking are in the hands of Govern
ment. Not that mistakes must be 
committed. There should not be any 
mistakes, and our machinery should 
be put in trim. Naturally there 
should be the personal attention and 
concentration necessary for such a 
system. I wish that the hon. Minister 
takes speedy measures for that also.

Sliri Jhnnjhiinwala (Bhagalpur 
Central): At the outset I cannot con
ceal my feeling that in spite of the 
fact that Government should have full 
power to stop all shady things,—I 
shall be the first to support the Gov
ernment in taking all such powers— 
to do it in such a hasty way and at 
the fag end of the session does not 
appear to be very happy. This creates 
a sort of bad psychology among the 
people when we cannot get full time 
to examine things properly.

Day before yesterday the Finance 
Minister took power to impose excise 
and other duties. It had my full 
support and I congratulate him. I 
lilce^that whenever he wants to do a 
thing, he does it wholeheartedly. That
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is a thing which is required in order 
especially to improve the economy of 
our coimtry in a businesslike way. 
But, here as I said, the Members 
should have been given full time to 
consider all the clauses. The propo
sal of my friend Shri A. M. Thomas to 
refer it to the Select Committee was 
not in the spirit that he wanted to 
see that this Bill was not passed. What 
we want is that this Bill should have 
been brought a bit earlier. We should 
have been given an opportunity to 
scan things properly and then, certain 
suggestions which cannot be discussed 
properly in the whole House could 
have been better discussed in the 
Select Committee and certain impro
vements made in the Bill so that the 
powers could be properly exercised. 
In the case of the imposition of the 
exercise and other duties which I was 
mentioning, there was a provision 
that even when Parliament was sit
ting Government could issue a notifi
cation. We all felt that it was wrong 
and Pandit Thakur Das Bhargava 
pointed it out and the amendment was 
accepted by the Finance Minister. 
Similarly, in this there are many 
powers which have been given to the 
Reserve Bank, but when we got to 
the Companies Act we find there aye 
sufficient powers and if the Govern
ment administers that Act properly 
there is no necessity, to take so much 
power in their hands. Even if there 
was necessity, some slight amend
ment and improvement here and there 
would have been sufficient.

The other day the Government, 
while moving the taxation proposals, 
had taken power for compulsory de
posits and the Finance Minister con
fessed that he had scanned all the 
provisions of th^ Companies Act and 
it was not possible for him to get hold 
of the shady things and therefore he 
was taking that power. But I would 
submit to the Finance Minister that 
he should be more strict in the admi
nistration of the powers which he has 
already taken and see whether those 
powers are properly administered or 
not. Taking more power every day 
does not create a very good psy/cho-

logical effect in the minds of the 
people, and it creates unnecessary 
scare.

Yesterday my hon. friend Shri A, M. 
Thomas was pointing out that when 
discussion was going on on the parent 
Bill, the hon. Finance Minister and 
also Shri A. C. Guha who were sitting 
on this side had criticised it and given 
their arguments. I do not want to 
dilate on those points here and take 
the time of the House unnecessarily, 
but I shall expect that the hon. 
Finance Minister has taken all those 
things into consideration. I hope the 
Minister will, in the course of his 
reply, enlighten us on those points 
that had been raised against the pro
visions of this Bill in the earlier dis
cussions.

Now, two points of view have been 
expressed. One is from the side of 
Shri Tulsidas who has said that this 
is nothing but nationalisation. In his 
opinion, the taking of so much power 
is nothing but nationalisation. The 
other view is that this is nothing but 
circumvention of nationalisation. I say 
that Government do not want these 
powers for the sake of nationalisation. 
Of course, if they want to nationalise, 
there is nothing to prevent them from 
doing so, and I would say that they 
should go in for nationalisation of the 
banking industry if they feel that it 
is necessary in the interests of the 
country. So far as the question of 
circumvention of nationalisntion is 
concerned, I do not think this is cir
cumvention. My hon. friends opposite 
have given so many instances to show 
why nationalisation is necessary. But 
I would point out that Government 
want to do things in a democratic 
way. In the present state of mixed 
economy, they only want to control the 
shady things and do away with shady 
things. So, there is no question of any 
circimivention. In fact, as I said at the 
very beginning, there has been no such 
necessity. But this is only a desperate 
attempt on the part of Government to 
clothe the Reserve Bank and the 
department concerned with larger 
powers.
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As a matter of fact, in spite of this, 
what Grovemment want to prevent will 
happen. Grovernment want to prevent 
corruption, for instance. Now, corrup
tion is there among so many banking 
companies. With all due respect, -I 
would submit that, after all, tiie people 
in the Reserve Bank are also h u m a n  
beings; they have also got their h u m a n  
frailties and weaknesses; they have 
also got the personal touch with peo
ple. So, I am afraid there will be 
much of corruption even when Gov
ernment give so much power to them.

Shri B. Das (Jaipur-Keonjhar): 
Why do you suppose so?

Shri JhoBjhimwaU: The hon. Mem
ber can give instances. The result will 
be that those people who will have 
push with the Reserve Bank people 
will get the upper hand, and will go 
scot-free. And, as my hon. friends Shri 
A. M. Thomas and Shri Punnoose have 
said, I also feel that it is the small 
people and the small banking concerns 
who will suffer. The people in the 
Reserve Bank have got very big ideas, 
and they think only in terms of crores 
of rupees; they have got no ideas of 
one lakh, two lakhs or three lakhc of 
rupees. They would think that those 
people who are dealing in crores are 
good people and are all righ^* and 
there is nothing against them; and 
those big people will go on doing the 
shady things with impunity and they 
will escape. It is only the small people 
who have no approach to the Reserve 
Bank people, that will suffer.

Now, what is the position even 
under the present administration of the 
Companies Act? I know the Finance 
Minister is very busy, and he does not 
even get time for proper sleep. He 
looks into things very minutely, when
ever anything is brought to his notice. 
In spite of that, many big people 
escape, and the object with which the 
Companies Act was framed is not 
being carried out. In spite of the 
Finance Minister’s great desire to see 
that justice is done to the shareholders,
I would say that he is helpless. That 
is why he wants more and more 
powers.

But he has to consider whether the 
taking of more and more powers is 
going to help him at all. If he t h in k s  
that these private concerns are no good 
and they cannot be improved, let h im  
nationalise them. Otherwise, in my 
humble opinion, whatever power 
Government may have, they must 
exercise it properly, and they must 
make the people feel that they have 
to reform themselves. As the Finance 
Minister himself has said again nnH 
again, it is only with the co-operation 
of the f>eople that we can develop our 
country, we can develop our inihistry 
and we can improve our economy. But 
I do not know why he loses sight of 
those people for administering whom 
more and more powers have been 
taken by Government Why is it that 
those people have not been improved? 
The Alinister has to pause an ri con
sider.

I fell strongly that whatever powers 
Government have are sufficient. My 
hon. friend Pandit Thakur Das Bhar- 
gava says that I do not understand it 
from the legal point of view, but I 
would say that if CJovemment exer
cise the power which they have got, 
and the Reserve Bank exercises the 
power which it has got, and they are 
vigilant in their work, there would not 
have been any necessity to have 
brought forward this BiU.

This will create unnecessary scare 
in the market and among the people 
there.. After all, we have to improve 
toese people also, and they should be 
improved by Government administer
ing the powers which they have in 
the proper manner so that those people 
who are working in the right manner, 
and honestly and bona fide may feel 
that they will not suffer.

But just the opposite thing is hap
pening. Shri Tulsidas was saying that 
the Finance Minister has said, *I have 
to take these powers in my hands, 
because these gentlemen even for a 
small thing go to court, and unneces
sarily create trouble in the way of 
proper administration*. I fuUy agree 
with the Finance Minister. I do not 
agree with Shri Tulsidas when he says, 
*We are governed by a Constitution!
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[Shri Jhunjhunwala] 
when we feel that justice is not being 
done to us, we have to seek redress in 
a court’. I agree that if justice is not 
done to these people, they have to 
seek redress in a court. But if they 
try to circumvent the spirit of the law, 
then in that case, as good citizens, they 
should not go to a court. They should 
try to mend themselves; they should 
have a proper code of conduct for 
themselves, so that Government may 
not unnecessarily take the trouble of 
coming forward before this House for 
taking more and more powers which 
unnecessarily create trouble and which 
do not help in any way.

Now, the powers that are being 
taken are for the following purposes. 
The first of them is:

*To check the payment of exces
sive remuneration to bank em
ployees on a consideration of all 
relevant factors;” .

This is all right. But I agree with 
Shri Tulsidas when he says that in the 
beginning it was rather diflRcult to get 
on a low remuneration a good man 
who would be able to manage the 
banks properly.

The second object is:

“To make the e a t in g  restric
tions on exercise of voting rights 
in the hands of individual share
holders applicable to banks which 
are now exempt from such restric
tions;”.

14 Hrs.

I agree that the Reserve Bank should 
take this power. But I do not know

whether this power will be properly 
exercised by the Reserve Bank or not. 
That is a thing which has to be seen. 
There is nothing here provided in this 
Bill, if any wrong is done by the 
Reserve Bank in the exercise of its 
discretion. Nobody has got any power 
to go to the Government on appeal. I 
think some provision should be pro
vided here, that if any injustice is 
done, if any harsh treatment is shown

by the Reserve Bank to any other 
bank, they should have the power to 
go to the Government in order to place 
their grievances.

Similarly, so many things can be 
said on other provisions also. I will 
do that w'hen the clauses are taken 
up.

With these words. Sir, I support the 
Bill and, in the end, I would again say 
that these things should not have been 
done in a hasty manner.

Shri Matthen (Thiruvellah): Mr.
Speaker, Sir, I am very glad that my 
Comrade friend, who is not here now, 
gave his wholehearted support to the 
hon. Finance Minister. I hope he will 
repeat this policy very frequently in 
future.

I am not a capitalist, much less a 
banker.

Knmari Annie Mascarene (Trivan
drum): Now.

Shri Bilatthen: Whatever might have 
been the background, Madam. I said 
this—and the hon. Finance Minister 
knows it very well—so that he may 
appreciate my observation to be more 
objective than an ordinary lay Mem
ber of this House.

I am prepared to give my all-out 
support to the hon. Finance Minister 
in all his efforts to maintain the inte
grity and efficiency of the banking 
system of India. If things are so bad 
as was vehemently put by my friend 
Shri Bhagwat Jha Azad, I am even 
prepared to support the hon. Finance 
Minister in nationalising the whole 
banking system.

But, is it necessary? My immediate 
reaction, Sir, to the Bill, to be frank 
with you, was not very happy. My 
reaction was just like the reaction of 
the previous speaker, Shri Jhunjhun
wala. The repercussions of ̂ his drastic 
step, I am afraid, it is impossible to 
visualise at present. Anyway, I am 
asking the hon. Finance Minister: is 
it fair to take advantage of this
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House at the fag end of the session to 
rush through an important Bill with 
such drastic powers? I am not oppos
ing the provisions, I must tell you that. 
I do not know how many times w b  
have been ringing for quorum. Even 
friends interested in putting questions 
are not present. The other day my 
friend Shri D. C. Sharma was not 
here; he was not in his seat when his 
name was called. More Members are 
absent than present. This is mainly 
because of the coming elections. I my
self was advised by some of my friends 
to go to my State at this critical time. 
But it is so far off that I thought, I 
better leave it to the goodwill of other 
people. More than that, at the fag end 
of the session, everyone is busy with 
some lobby work because he has to 
return to his State. I tell you, Sir, I 
get my legs tired by going this side 
and that side to meet this Minister 
or that Minister, maybe for a small 
thing. On the top of it, every evening 
there are lots of inevitable social 
engagements which, morally, one has 
to give or accept. In any case, I must 
admit that I have not been able to 
give much thought over this Bill, and 
that is why I ask the hon. Finance 
Minister, in whose fairness I have 
abundant faith— have known him for 
more than a quarter century; he is 
sporting, he is fair, he is courageous 
too— t̂o refer this Bill to a Select Com
mittee. I support the proposal of my 
friend Shri A. M. Thomas.

There are several matters that can
not be very openly discussed in this 
House for obvious reasons; I perfectly 
appreciate that. Sections 2, 3, 4, 7 and 
8, I am afraid, do not help the develop
ment of the personality of the chief 
executive. The general managers of 
banks, as my friend Shri Tulsidas just 
now said, have certainly risen up to 
that stature and compare favourably 
with the general managers of foreign 
exchange banks who have been domi
nating all these years. In such a short 
time, in hardly less than ten years I 
must tell you they have been able to 
reach up to a staRe and compare 
favourably with any bankers. I under
stand, not only business in India but

even foreign exchange business has 
been captured more or less by Indian 
banks. That is something to their 
credit. My fear is that these clauses, 
which I mentioned just now, impair 
the personality of the chief executive. 
The hon. Firiance Minister himself 
knows it very weU. Certainly, these 
measures are not going to encourage 
them to take up this job and be com
pletely under the control of the 
Reserve Bank. For example, take th « 
“enumeration of emoluments paid to 
them in the profit and loss account**. Is 
it absolutely necessary? Has not the 
Reserve Bank powers enough to check 
the defaulting ones and take thpm to 
task?

Here again, if the hon. Minister feels 
that it is necessary, the situation is so 
bad, a national emergency has come 
in, I will be the first man to go all out, 
as I said, at first to support it even to 
the extent of issuing ordinances, lest 
this matter can’t wait till the next 
session, to protect the banking system 
from those d^gers. If the Bill goes to 
a Select Committee, that will be an 
opportunity for the hon. Minister to 
explain its implications and convince 
us that the provisions made therein 
are necessary which, obviously, he can
not do in the House.

Shri Bhagwat Jlia Aiad: We are
convinced.

Shri Matthen: There are some hum
ble friends who are not so intelligent 
as my fr i^ d  and who are not convin
ced. I am repeating again, Sir, that I 
am not opposing the Bill. I am in full 
sympathy with the Bill. I am only 
telling the House my immediate re
action which may be wrong. I am open 
to conviction. After all, it is only an 
interval of just three months. There
fore, in all earnestness I would request 
the hon. Minister to refer this Bill to 
a Select Committee and resort to any 
emergency provisions for preventing 
frauds or other difficulties that he has.

About small banks, I believe, my 
friend Shri Bhagwat Jha Azad said 
very vehemently and passionately tbst 
the socialistic pattern has not been 
fbUowed by the banks. I thmW he ia
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[Shri Matthen) •
right At least in the case of small 
banks the Reserve Bank’s attitude has 
not been very helpful. The tendency 
is to treat them as problem institu
tions. Is it consistent with the socialis
tic pattern? Is it consistent with the 
spirit of the Rural Banking Enquiry 
Committee Report? A positive attitude 
must be adopted towards small banks 
which alone come to the help of the 
rural people. At least the part played 
by these small banks in small towns 
and rural areas—especially in South 
India and, particularly in my own 
State—shoxild be realised.

In my State, rural banking has been 
practised long before the Reserve Bank 
thought of appointing a Committee to 
go into it  There has been the practice 
of the socialist pattern before the 
socialist pattern was approved by 
Parliament. The large number of the 
healthy middle class that you will find 
there is due to a very large extent to 
the finanrifll help given by the small 
banks.

I will just dte one example. I re
member in my early days that from 
one end of the State to the other, 
financing was done by moneylenders 
from outside the State, giving money 
at very usurious rates of interest. In 
addition to interest, p^p le  had to pay 
some commission. Then they were 
asked to bring so many other things. 
In every town or important village, 
there was a moneylender who was 
known as the Himdi merchant That 
was about 30 years ago.

Then, Sir, the small banks came on 
the field. I am glad to say that in ten 
years every one of the moneylenders 
disappeared from my State, though 
stiU you find these moneylenders in 
several other parts of India.

Why did these moneylenders have to 
go away? Because these small banks 
came on the scene and they treated 
people better, more humanely. They 
lent money at a lower rate of interest. 
Today most of the banks, are issuing 
money at about 6 or 7 per cent. This

is all due to the service rendered by 
the small banks. The large number of 
tea estates, rubber estates, big and 
small, cardamom estates and other 
estates owe their position to the help 
given by the small banks.

Today the Reserve Bank is follow
ing a policy which is certainly not 
suited to this region. I can tell you 
that we have developed a pattern of 
banking which is not like the U.K. pat
tern or system of banking. I am sure 
the hon. Minister knows very well 
what I said just now, but the Reserve 
Bank has not been able to appreciate 
that.

What was the position in Germany 
when (Germany was undeveloped? In 
the beginning stages of German indus
try, the German banking system was 
not like the U.K. banking system. They 
used to give large advances to people 
on land and on personal security. 
Today they may no*̂  need it  But I can 
tell you that in our poor country, 
people have not got anything better. 
The large commercial banks, as Shri 
Bhagwat Jha Azad, pointed out, cater 
to the richer and richer classes. The 
poor and middle class people, the im
provement of whose economic condi
tion is the main object of the Govern
ment, according to the Second Five 
Year Plan and the socialist pattern of 
society, are not helped by the large 
banks. I am not saying anything 
against them, but they cannot open 
their branches in every village. It 
won’t pay them. It is these small banks 
which can go to every locality and 
open a branch there. TTiey are better 
fitted to do it by reason of their 
experience in the field.

So my request to the hon. Minister 
is to look into this matter and give 
some help to these people in order to 
develop the economy of the larger 
countryside.

My hon. friend, Shri Punnoose, was 
referring to the T.C. Banking Com
mittee’s Report. That Report has not 
yet been published. But I hear that the 
Report is mostly coloured by the
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Reserve Bank attitude which I criticis
ed just now. Unless there are some 
practical bankers knowing this kind of 
rural banking business, the Reserve 
Bank will never be able to help them. 
This is a very important matter which 
I submit for the consideration of the 
hon. Minister; at any rate when that 
Report comes in for consideration and 
decision by Government, I would sub
mit that an opportunity be given to 
the two bankers’ associations of my 
State, the Travancore-Cochin Bankers* 
Association and the Malabar Bankers' 
Association to have a discussion with 
the hon. Finance Minister.

As I said, I have abundant faith in 
the fairness and chivalry of the hon. 
M aster and I hope and trust that he 
will accept the amendment for refer
ence of the BiU to the Select Com
mittee.

Shri Mohiaddin (Hyderabad City): 
The Banking Companies (Amendment) 
Bill is of vital importance, and I am 
sure that it has b^ n  introduced after 
considerable thought and consideration 
for the solution of the problem of 
banking in India as a whole.

Shri Tulsidas argued at length 
against the whole principle of the Bill. 
He is not in favour of any interference 
by the Reserve Bank or by the Gov
ernment in the working of joint stock 
banks. With one sweep of hand, he 
condemned the whole House for not 
appreciating the seriousness of inter- 
fereiice with the banks by outside 
parties. He said that the bank was a 
very delicate instrument, a very deli
cate plant. He compared it, I suppose, 
to a glass house. I fully agree with 
him that banking is an extremely deli
cate plant which has to be nurtured 
and nourished with care and love and 
with great precaution. But I remember 
that when the Reserve Bank was 
authorised under the Reserve Bank 
Act and the Banking Companies Act 
to inspect banks, there was a similar 
protest that this was an unwarranted , 
interference in the working of private 
institutions.. At the s ^ e  time, we

have seen that the system of inspec
tion of banks by the Reserve Bank has 
proved of very great value and has 
resulted, I am sure, in very great 
improvement in the method and work
ing of the banks as a whole. The 
power of inspection has been exercised 
with great care, and it has done good 
to the whole country.

Now, having experience of the work
ing of that power of inspection, I think 
the powers that are being given to the 
Grovemment or the Reserve Bank now 
will prove ultimately to be of greater 
benefit and use for the progress of 
banking institutions in India. After all, 
banks rely on deposits received from 
the public, and the Government and 
the Reserve Bank have a right and a 
duty to see that the money which is 
deposited in the banks is properly 
used, and the power which vests in 
the banks is not misused. It is for 
these purposes that the clauses of the 
amending Bill are intended to arm the 
Reserve Bank with the necessary 
powers.

Now, the Reserve Bank is being 
armed with these powers and I fully 
welcome it. But I hope the Finance 
Minister will consider whether the 
Reserve Bank itself is fully equipped 
and is in a position, as far as its 
officers and other departments are con
cerned, to exercise these powers in an 
impartial mangier. As I have said, so 
for, the powers have been exercised 
in an extremely impartial manner, and 
I have not heard any serious com
plaint. But more powers are being 
concentrated in the Reserve Pb>nir of 
India, and we have got to see that the 
Reserve Bank of India itself is in a 
position to exercise those powers im- 
partiaUy, fairly and in the general 
interest of the nation as a whole.

There is a general saying that there 
must be an inspection of the inspec
tor himself. Who inspects the Reserve 
Bank? The Board is nominated by 
Government. . .

s u  T. T. JU^manuKAari: I do.
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Shrl Mohlnddin; That is what I was 
mentioning. The Finance Minister may 
have the chance of inspecting; but has 
the Finance Minister the time to 
inspect the Reserve Bank?

Shri T. T. Krishnamachari; He has.

Shri Mohiuddin: I am happy that
the Finance Minister has asserted that 
he has the time.

Mr. Speaker: Who inspects the 
Minister?

Shri T. T. Krishnamachari: All hon. 
Members of the House.

Mr. Speaker: Therefore, at some
stage you must give power to some
body, to the Finance Minister.

iSfiri Mohiuddin: I am making this 
criticism with a view to offer some 
constructive suggestion. I am glad that 
the Finance Minister has the time and 
he has intention of inspecting the 
Reserve Bank and taking interest in 
the working of the Reserve Bank.

Shri T. T. Krishna
already been twice

machari: I have 
to the Reserve

Bank ever since I took office, which 
would beat the record of any of my 
predecessors.

Mr. Speaker: Let the hon. Member 
give his suggestions.

Shri Mohiuddin: I was gomg to sug
gest that with the concentration of 
these powers with the Reserve Bank, 
we might examine the constitution of 
the Reserve Bank or the Board of the 
Reserve Bank itself. I was going to 
suggest that the Board may be made a 
functional Board. The Reserve Bank 
has now got to deal with rural credit 
side. It is dealing with commercial 
banks and there are so many other 
very important fimctions. The Gover
nor and the Board have full power 
imder these various Acts which vest 
in them great responsibility. I was 
therefore suggesting that the Finance 
Minister may examine the possibility 
of making the Board a functional 
Board so that the Board, while 4>eing

jointly responsible to the Government 
and to this House, may at the same 
tnne have the facility of having 
specialised directors for looking after 
particular aspects of the banks.

In this connection I might also men
tion that the deposits of the commer
cial banks are, of course, increasing 
gradually. In 1955, according to The 
Trend and Progress of Banking in 
India, the deposits had increased by 
Rs. 91 crores but the credit expansion 
is much more than the increase in the 
deposits. That was the situation in
1955. In 1956, in spite of considerable 
decrease in the circulation of currency, 
the deposits have not increased as was 
expected. As pointed out by the 
Reserve Bank Report, which I men
tioned before, the result is that the 
banks tend to draw on the cash that 
they hold, or the investments that they 
have made in the securUies so that 
they may have more funds to meet 
extra demands for advances. The 
position of advances in 1956 is already 
very acute and with the progress of 
the year 1956-57, with the progress of 
heavy investments arising out of the 
Five Year Plan, the position may be
come still more acute, and the rates 
of interest may go up.

I am drawing attention to these facts 
only in a general way and I wish to 
suggest that although these clauses 
are necessary to control the working 
of the banks, I wish that the whole 
question of the progress of banking 
should be examined to see that the 
banks make progress with that speed 
and rate which is necessary for the 
development of the country as a whole.

With these words I fully support 
the amendment of the Act, and I do 
not agree with the proposal that it 
should be referred to a Select Com
mittee.

Pandit Thaknr Das Bhargava (Gur- 
gaon) rose.

Mr. Speaker: So far as hon. Mem
bers are concerned, not only in the 
third reading stage but also in the 
clause-by-clause consideration stage, I 
will give them an opportunity to speak. 
Now I call on the hon. Minister.
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Shri T. T. Krisbnamachari: The
main motion before the House is that 
it should be referred to a Select Com
mittee with instructions to report at 
the beginning of the next session. If 
hon. Members had really voted down 
this measure, it would have had the 
same effect. I could have brought it 
up again six months afterwards. 
Instead of that, some hon. Members 
want me to refer this to a Select Com
mittee and then bring it before the 
next session, which session will not be 
able obviously to consider this 
measure, and thereafter the Bill must 
lapse. I really cannot imderstand what 
rational reply I can give to the hon. 
Member who moved the motion for 
referring this Bill to a Select Com
mittee.

Shri Matthen: Why can’t we con
sider this in the next session?

Shri T. T. Krishnamachari: It is
true that the motion was tantamount 
to negativing this particular Bill
before the House. I think my hon. 
friend, Shri Tulsidas, is certainly 
entitled to some admiration from me, 
because his opposition was straight
forward, and he said “I do ndt want 
this measure; would heavens fall
without this” ? Heavens have never
fallen on tragedies much worse than 
what is happening in the banking 
world. The only safety about heaven 
is that it never falls. I understand my 
hon. friend, but I cannot understand 
my hon. friends who want this motion 
to be accepted, and then for us to go 
through a farce of a Select Committee 
knowing full well that that Com
mittee's Report is of no use. There 
will be another BiU; there will be 
another Select Committee or the Bill 
will be considered at the third Select 
Committee. I have gone to some 
trouble to understand what is behind 
all this. If you say: “We do not want 
the Bill” , that, of course, I can under
stand. ..

Shri Matthen: Certainly not.

Shri Kamath (Hoshangabad): On a 
point of order, unless I misheard the

hon. Minister, he said “the farce of a 
Select Committee” ........

Shri T. T. Krishnamachaii: I said 
that it would be farcicaL

Shri Kamath: I would only ask you 
to consider whether it is proper to 
use the word ^arce* with reference to 
a Committee of the House.

Shri Feroze €hm dhi: At this stage it 
would be farcical. It is correct to say 
*the farce of the Select Committee*.

Mr. Speaker: The reference has not 
been made to the Select Committee 
and the hon. Minister has cast no 
aspersions on the Select Conmiittee. 
On the other hand, he is anxious that 
the Select Committee should do its 
work properly and that it will not <^d 
in a farce. I am sure the hon. Minis
ter is anxious that the Select Com
mittee with all its weight should go 
into this matter properly. He felt 
that the Bill which contains 50 or 60 
clauses, when it is sent to the Select 
Committee and asked to look into it 
for a day will be a farce; it will not 
be doing justice to the Select Com
mittee or to this House. He said there
fore it would be better to prevent any 
such abuse other than quarrel, with it 
after it comes out with the report

Shri T. T. Krisbnamachari: The
language we have to use is rather 
difficult; it is a foreigners* language. 
Therefore, I can feel the hon. Mem
ber’s anxiety and if he says that in 
the weight of opinion it should be 
withdrawn, it is a different matter.

An Hon. Member: No.

Shri T. T. Krisbnamachari: If he
says that so far as this question Is 
concerned, I approve of the Bill, but 
do not want to push the Bill this time, 
that may have been better; I think 
even th^t would have been better than 
the Select Committee Motion. I would 
have appreciated if he had said: Do 
not push it before this session; let an 
opportunity be given to the various 
institutions that are likely to be 
affected, so that they can re-adjust



3949 Banking Companies 21 DECEMBER 1956 (ATnendment) Bill 3950

rShri T. T. KrMinamachari]
their position and we may bring in a 
new BiU; eitlier we must completely 
overnaul what they have done or we 
should allow the status qu6. I do not, 
say that any hon. Member who has 
put forward the suggestion of a Select 
Coiranittee had any mala fide inten
tion. Nobody has. I am aware of their 
bona fides but nevertheless they 
ttiought that this was not the right 
time or the time is not opportune. 
Much play has been made by my hon. 
friend, Shri Thomas on the ejBPect of 
the original Bill, I mean the BiU which 
ultimately became an Act. There were 
ttiree Select Committees and I had 
participated in two of them and I had 
not the good fortune to participate in 
the third one. I therefore asked for a 
report of the Select Committee. Mine 
is not a long record of legislative work; 
it started some time in 1937 and it is 
only a matter of 20 years. During these 
20 years, it may be that I have said 
many things which are contrary or 
even contradictory to the views that 
I hold today; I might have given ex
pression to many things and I have 
forgotten what I said then. In fact, 
ttiat is why when I saw this parti
cular reference, both the original and 
the one after the Select Committee 
had reported, I find that the persist
ence that I had at that time has been 
lost, that during the intervening 
period, “between 1949 and perhaps
1956, I lost the fervour and enthu
siasm that I had for re-shaping the 
economy o f this country in the matter 
in which I wanted to do at that time. 
I shall read my speech here. I wanted 
a dividend limitation in respect of 
banks and said that the bank’s divi
dend must be restricted to 9 per cent., 
and I complained bitterly against a 
former and very distinguished prede
cessor of mine for whose judgment and 
integrity I have the highest respect 
I said that he is not doing the proper 
thifig. I would like to quote again. I 
offer my apologies for what I might 
have been doing— f̂or my misdeeds.

want this Government not to 
experiment on sociological ideas;
I want them to embark on them.”

I think I have probably forgotten 
all this in the amendment. If I do not 
want to embark on this idea, I should 
be untrue to the speech that I made 
in 1949, namely that I am not in a 
position to support the motion before 
the House and say that this motion 
must be got through, provided the 
House should permit us to allow this 
motion to go through.

That is what tny hon. friend, Shri 
Thomas said of my having partici
pated in the Select Committee by the 
amendments that I sought to move. I 
do not remember that I appended a 
minute of dissent to the motion.

Mr. Speaker: What harm is there if 
the hon. Minister changes?

Sliri T. T. Krtehnamachari: No, Sir. 
I agree that there is no harm in chang
ing, but it appears that in the interval, 
I have changed for the worse, and if 
I have changed for the better, I do 
not think my hon. friend can blame

1 come again to the point which I 
mentioned in 1949 that I do not want 
to experiment with sociological ideas; 
I have no desire to experiment with 
them. This Government has embarked 
on them and I think, we must go on 
with i t

Therefore, what Shri Thomas stated 
was not qmte relevant because I have 
said nothing there which could be 
held up against me, even, assuming 
that I have the right to change— Î 
think everybody has the right to 
change—I say once again I have not 
pursued the path which I objected to 
in 1949 as a private member. I do not 
know if I am doing justice to my 
present office in regard to the ideas 
that I had at that time.

An Hon. Member: Now we wish
you to embark upon that.

Shri T. T. Krtehnamachari; I have 
already explained yesterday why 
these amendments are necessary. Of 
course, I cannot give instances. I know 
the instances, but I cannot give them 
by saying Bank A or Bank B. Even
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oday in regard to one particular set 
j f  institutions, I had asked for some 
report. I found that in spite of every
thing else, some one person is corner
ing some particular bank and he 
wants to amalgamate some three 
banks.

Therefore the opposition of my hon. 
friends to the Bill being put through 
now, which I thought was what those 
who are supporting the Select Com
mittee motion want to do, is not a 
correct one. I have already explainea 
that. I had not brought forward this 
Bill to allow the jrtatus quo to remain; 
it may be that some harm may hap
pen or continue to happen but it 
would not be aggravated. My hon. 
friend Shri Punnoose explained very 
clearly how I am going to proceed 
with the Bill and certainly every loop
hole would be plugged in so far as 
my intentions covered by the preseni 
Bill are concerned. Shri Thomas men
tioned about the failure of the Reserve 
Bank in regard to Travancore-Cochln. 
There is no bank in Travancore- 
Cochin which the Reserve Bank has 
recognized, barring one bank. Yes, 
Sir. It is true they have not issued a 
licence. Nonetheless the banks are 
functioning—at least most of them. 
Mention has been made that the 
Reserve Bank was of the opinion S at 
the banks have fulfilled their func
tions in the proper way, as laid down 
in the Banking Companies Act; They 
have not negatived the licences and 
the banks are functioning. What else 
is needed, I cannot see, unless it be 
that my hon. friend thinks that by the 
imprimatur of the Reserve Bank ink 
being attached to the particular bank
ing institutions the stature is in some 
way safeguarded. I cannot see what 
harm has happened.

Another point has been mentioned 
by several speakers, particularly by 
my hon. friend Shri Tulsidas. He said 
the Banking Companies Act is there; 
yoiir powers are there; why don’t you 
use those powers? Why do you want 
these powers now? I do not want to 
appear somewhat amateurish in trying , 
to put it in the form of a sylloi^sm:

The forms are there. Why take these 
powers? If the powers are there, why 
should I not use them? Why have the 
Bill anyway? I do find that there are 
certain difficulties in the operation of 
the provisions, even in a limited form, 
in regard to the banking companies. 
But, I am not quite sure in my mind 
that the Companies Act gives me 
powers to check abuses where the 
abuses are not between the manage
ment and the shareholder. That is tte 
defect which I think the Companies 
Act still has in many respects. I had 
no time to come to the House with an 
amendment of it. In any event I can
not come with an amendment until I 
have worked the Act for at least a 
full year. In-some cases, we are merely 
seeking to burden ourselves in order 
to give our sanction for the appoint
ment of a manager on Rs. 430. As I 
told this House yesterday I found in 
the Government’s correspondence, an 
Under Secretary of the Company Law 
Administration had to give permission 
for the appointment of ^  person on 
Rs. 430. It is completely meaninglesi; 
it is not our intention at all. When 
big things change hands some peopK' 
try to get hold of companies and we 
find that we are completely powerless. 
We can go up to a point but that point 
does not mean the logical end. We 
cannot stop the misuse of the privi
leges of a person who has temporarily 
acquired a control over the shares. I 
cannot say now as to how it is to be 
amended. It does happen that the 
emphasis so far as the Company Law 
is concerned is primarily to take the 
interest of the shareholders and there
fore the same thing could not be 
applied in the same way to the banks. 
Our intention originally was to pro
tect the interests of the deposit holders 
but now we want to use these powers 
as a tool for the purpose of control
ling the economy of the country. It is 
something much bigger. Therefore, it 
is no use saying: “You have it already. 
Why don’t you use it” ? They are 
particular provisions in the Act. If, 
inadvertently, I had used them, I am 
perfectly sure that the parties con
cerned would be asked to go to the 
courC and render whatever action I*
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[Shri T. T. Krishnamachari] 
try to take infructuous. So, I can tell 
this to the hon. Member. U that is so, 
why do you object to the Bill? I think 
it is not so; I have been advised it 
is not so and I find it is not so.

I must also at the same time express 
my gratitude to friends like Shri 
Bhagwat Jha Azad and Shri Mohiud- 
din for the valuable support they gave 
to this measure. So far as Shri Tulsi
das is concerned, he did not pin-point 
any particular aspect of this measure. 
His was a general speech which could 
have been fitted into any occasion ^ d  
I am waiting for the wisdom and light 
he may throw on the particular provi
sions of this Bill in addition to what 
he has indicated or rather the cards 
that he has placed on the Table by 
the amendments he has moved.

The hon. Member on that side men
tioned something about the Travan- 
core-Cochin Banking Enquiry. The 
report has been submitted to the Gov
ernment. The consideration of that 
report has reached an advanced stage 
and I cannot say whether the decision 
of the Government would be made 
known within a particular time. We 
will try to do it as early as possible. 
Naturally, the concerned interests will 
have to make their representation. 
But, I can tell Shri Punnoose, if he 
will trust me, that,^whatever acUon 
Government will take, will be fair to 
all parties concerned.

So far as the provisions of the Bill 
are concerned, I do not think the hon. 
Members have made any particular 
reference to any particular provision. 
1 do not think it is necessary for me 
to deal with them now.

Though I have asked for half-an- 
hour, I think I have taken barely 
fifteen minutes and I do not think that 
I will take the time of the House any 
more at this stage.

Mr. Speaker: The question is:
“That the Bill be referred to a

Select Committee consisting of
Pandit Thakur Das Bhargava,
Shri C. P. Mathew, Shri D. C.

Sharro, Shri N. C. Kasliwal, Shri 
Raghunath Singh, Shri K, P. Tri- 
pathi, Shri Radha Raman, Shri- 
mati Tarkeshwari Sinha, Shri 
Anandchand, Shri C. P. Gidwani, 
Shri P. T. Thanu Pillai, Shri K.
C. Wodeyar, Shri Mulchand Dube, 
Shri B. Ramachandra Reddi, Shri 
Tulsidas Kilachand, Shri M. S. 
Gurupadaswamy, Shri K. K. Basu, 
Shri H. V. Pataskar, Shri A. C. 
Guha, Shri T. T. Krishnamachari, 
and the Mover, with instructions 
to report on the first day of the 
first week of the next Session.”

The motion was negatived.

Mr. Speaker: The question is;
“That the Bill further to amend 

the Banking Companies Act, 1949, 
be taken into consideration.”

The motion was adopted.

Clause 2.— (Substitution of new section 
for section 10)

Shri Tulsidas: I beg to move:
(i) Pages 1 and 2—

omit lines 23 and 25 and 1 to 4 
respectively.
(ii) Page 2, line 25—

for “salary, fees and perqui
sites” substitute “salary and fees”
(iii) Page 3, line 7—

for “thereon shall be final for 
all purposes”—

substitute “ thereon shall be 
considered by the Board of 
Directors of the banking com
pany; in the event 6f its dis
approval by the Board it shall 
be laid.before a special general 
meeting of the share-holders 
whose decision shall be final 
for all purposes.”

(iv) Page 3, lines 6 and 7—
for “the decision of the Reserve 

Bank thereon shall be final for all 
purposes,” substitute:

“and decision thereon has 
been taken by the Reserve Bank,
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the linking company may with
in 30 days of the intimation of 
the decision of the Reserve 
Bank appeal to the Ministry of 
Finance whose decision shall be 
final for all purposes.”

Shrl C. R. lyymml: Sir, I beg to 
move:

Page 3—
omit lines 4 to 7.

My point is this. Certain powers are 
granted to the Reserve Bank to say 
whether a remuneration is excessive 
or not. It is said that what the
Reserve Bank says is final and it 
should not be questioned in a court 
of law. It says here:

“ (3) If any question arises in 
any particular case whether the 
remimeration is excessive within 
the meaning of sub-clause (iii) of 
clause (b) of sub-section (1), the 
decision of the Reserve Bank 
thereon shall be final for all pur
poses.”

Firstly, there may not be many 
cases. Then, even if for any reason, 
the Reserve Bank comes to the con
clusion that the salary is abnormal or 
not just or improper, the party con
cerned can go to the court of law. 
Why should he not? Why sb̂ >uld 
there be a final settlement of the mat
ter by the Reserve Bank? If the 
Reserve Bank does it properly, there 
may not be any complaint. But, if 
the party is aggrieved, that the deci
sion of the Reserve Bank is not cor
rect or just, he should have the right 
to go to the court. Unless there are 
several grounds and material for the 
aggrieved party to go to the court, he 
will not go. Why should he be pre
vented from doing that? I beg to 
submit that this sub-clause should be 
deleted.

Mr. Speaker: These amendments are 
before the House.

Shri Tulsidas: Regarding my
amendment No. 7, the dispute between 
the employees of the banking com
panies and their employers in India 
has been a very well known affair. 
The settlement of the question of pay

ment of bonus and other employment 
problems of the banking empioyeei 
has taken no less than five to six years 
and still the question has not been 
adequately solved. The banking com
panies have appealed to the Supreme 
Court on the question of pajrment of 
bonus to the banking employees. The 
matter is still sub judice. Is the Gov
ernment entitled to legislate e v « i on 
a matter which is sub judMce in some 
court? The words in the proviso con
template the award, settlement 01 
claim of a future bonus dependent 
upon the profits of the banking com
panies and in any event they are to 
be objected to as they would be con
strued by industrial courts as an 
authority to make such awards. In 
the case of industrial concerns, such 
awards have been made and may well 
be made without danger. In the case 
of a banking company, such a practice 
would be deplorable as the bank’s pro
fits are to be ascertained after provid
ing for contingencies. On the one 
hand it could not be known what con
tingency may have to be provided for 
in a future year. On the other hand, 
it would not be advisable to allow an 
enquiry into it whether the provision 
for a contingency made by the bank's 
management was excessive. If the 
proviso is allowed to become law, it 
will lead to making public a number 
of facts which it would not be advis
able from the point of view of bank
ing companies to disclose. I may say 
why it is not possible to make certain 
facts public. As the hon. the Finance 
Minister knows banking companies 
have to make a certain amount 
of provision for contingencies. Now 
it so happens that certain ad
vances have been made and those 
advances may have become bad 
debt. These contingencies are provid
ed for that reason. Besides, a few 
years ago when the bank rate was 
changed and certain banks had secur
ed their investment in government 
securities they had a tremendous fall 
in the evaluation of securities and 
these contingency funds which they 
had as secret reserves were not suffi
cient for the banks to meet the depre- 
dalJon in government securities. In
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[Shri Tulsidas] 
view of that I think that this proviso 
should be removed and should not be 
incorporated until at least the Sup
reme Court has given a decision and 
then the matter may be brought up. 
Otherwise this will again lead to a 
dispute between the employers and 
the employees. The present dispute 
has continued for the past five or six 
years and has not been resolved. 
Therefore, I would suggest the dele
tion of the first proviso to the new 
section 10(1) of clause 2. I am sure 
the hon. Minister will pay S3rmpathe- 
tic attention to this important prob
lem and will be good enough to accept 
my amendment.

Shall I speak on the other amend
ments also?

Mr. Speaker: Yes.
Shri Tulsidas: My other amend

ments are 10, 13 or 12,' relating to 
remuneration.

This clause seeks to empower the 
Reserve Bank to restrict the total 
remuneration available to a manager 
or a chief executive of a banking 
company. The Reserve Bank is em
powered firstly to decide as to 
whether remuneration of a chief exe
cutive in a particular case is exces
sive or not. It appears that the 
Reserve Bank will compare the remu
neration of the chief executive in 
private banking concerns with the 
remimeration available to the chief 
executives in the State owned banks 
like the State Bank of India and will 
bring down the total remuneration to 
a level obtaining in them. They may 
also compare their salaries with the 
salaries paid by foreign exchange 
banks who are here. It has to be real
ised that they are merely managers of 
branches here; but the remuneration 
they get is much higher.

Shri T. T. Krishnamachari: What is 
the amendment of the hon. Member?

Shri Tolsidas: I am moving 13 first 
and then if he does not accept it I am 
coming to 12. That is the alternative.

I know he won*t accept anyone of 
them. But I would like him to consi* 
der them.

As he himself pointed out, the com
pany law provides that remuneration 
paid to a manager is subject to the 
approval of Government. He said 
that the Company Law administration 
had to deal with approving of appoint
ment of managers under section 387. 
Now this provision is being brought in 
in the Banking Companies Law.

Now the Explanation to this proviso 
says:

“For the purpose of sub-clause
(iii) of clause (b), the expression 
“remuneration” , in relation to a 
person employed or continued in 
employment, shall include salary, 
fees and perquisites but shall not 
include any allowances or other 
amoimts paid to him for the pur
pose of reimbursing him in res
pect of the expenses actually 
incurred by him in the perform
ance of his duties.”

What I am objecting to is this. If 
he includes salaries and fees I can 
understand. With regard to perqui
sites, I would like to explain to him 
that the Board of a Bank has to rely 
on Bank Managers and Chief Execu
tives with regard to the entire amount 
of the depositors’ money. These peo
ple are people who have been trained 
for years. They have been receiving 
a certain amoimt of perquisites. Some 
banks give houses or flats. Then they 
have other perquisites. The foreign 
exchange banks also allow these per
quisites. Now I would like to explain 
why it is necessary to allow such per
quisites. Bank executives have to 
deal with representatives of fo re i^  
banks who come to them; they have 
to meet them, they have to entertain 
them.

Shri T. T. Krishna^p^hari: May I
point out that there is nothing to 
prohibit the Reserve Bank from allow
ing these perquisites and treating 
them as remimeration. What the



3959 Banking Companies 21 DECBBIBSB 1956 (Amendment) BUI 3960

Explanation does is only to give a 
definition of “remuneration” . There is 
nothing to prevent the Reserve Banik 
from taking into account all the facts 
that my hon. friend mentions, I do 
not know what is wrong in including 
them, unless it be that my hon. friend 
says that perquisites should not come 
within the purview of the Reserve 
Bank in assessing the remuneration.

§hn Tulsidas: That is what exactly 
I am saying—perquisites should not 
come under the purview of the 
Reserve Bank.

Shri T. T. KrishnaiMffhari; Why
should it not? The only method by 
which we can check a very large area 
of perquisites is by bringing it under 
the purview of the Reserve Bank. 
Perquisites are taxed. The Company 
Law also provides for it.

Mr. Speaker: The hon. Minister
'ised the word “taxed” a little out of 
olace. All that he wants to say is that 
he should control perquisites.

Shri T. T. Krishnamachari: My hon. 
friend says “Oh the perquisites would 
be brought under the purview of the 
Reserve Bank,” It does not mean
anything. Take the case of a ^ m -
pany, which pays Rs. 6,000 as remu
neration. of which Rs. 1,500 are treat
ed as allowances and Rs. 1,500 as per
quisites. The Reserve Bank will take 
the entire picture.

Shri Tulsidas: I am only trying to 
explain to him.........

Shri T. 1. Krishnamachari: He is
explaining to a person who knows
what the hon. Member has in mind.

Mr. Speaker: In no shape or form 
should it exceed some amoimt which 
is considered reasonable and not 
excessive. It may vary with the indi
vidual bank, the amount of deposits, 
what the bank can afford to pay and 
all that. But the idea is tliat large 
sums should not be allowed to be 
taken away as perquisites. I am not 
justifying it. I have no place.

15 Hrs.

Shri TulsMas: My amendment No. 
13 is to the effect that the decision of 
the Reserve Bank thereon shall be 
considered by the Board of Directors 
of the banking company; in the event 
of its disapproval by the Board it shall 
be laid before a special general meet
ing of the share-holders whose deci
sion shall be final for all purposes. I 
would like to explain that, after aU, 
the shareholders of a bank are also 
interested in a person who is looking 
after the entire interests of the bank
ing institution. When the Reserve 
dank makes a* certain observation 
with regard to remuneration, the 
shareholders will naturally accept 
those things. My hon. friend will say 
that among the shareholders there 
may be people controlling the shares. 
But I may point out that imder the 
Companies Act, any one person can
not hold more than a certain percent
age of shares in an aggregate with a 
banking institution. Even under the 
Companies Act he has to disclose the 
beneficiary or beneficial interest of a 
shareholding with a particular bank. 
And a person does not hold, directly 
or indirectly, more than a particular 
number of shares. Therefore, the fear 
of a few persons trying to dominate 
the shareholders’ meeting is not cor
rect. And I would say that this parti
cular direction on the part of the 
Reserve Bank would be approved by 
Che shareholders, if the board of direc
tors do not approve it.

If that is not acceptable, I have 
another amendment which suggests 
that if decision thereon has been taken 
oy the Reserve Bank, the banking 
company may within 30 days of the 
mtimation of the decision of the 
Reserve Bank appeal to the Ministry 
of Finance whose decision shall be 
final for all purposes.

I have these two amendments. I 
do not know which he would like to 
accept. I think that amendment No, 
13 would be more appropriate, parti
cularly when the shareholders will be 
able to appreciate the point of view of
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[Shri Tulsidas]
the Reserve Bank with regard to 
remuneration. I hope my hon. friend 
will accept any one of these amend
ments.

Mr. Speaker: Is there any hon.
Member who has not had an opportu
nity of speaking and who would like 
to speak on this?

Shri C. R. lyymmi: Opportunity
should have been given earlier, not on 
these matters.

BIr. Speaker: I will finish the
clauses early, and in the third reading 
Allow opportunities to Members.

Shri T. T. Krishnainachari: Regard
ing Shri lyyunni’s amendment which, 
in the order, would come last, it is 
with reference to the proposed sub
section (3) which reads as follows:

“If any question arises in any 
particular case whether the remu
neration is excessive within the 
meaning of sub-clause (iii) of 
clause (b) of sub-section (1), the 
decision of the Reserve Bank
thereon shall be final for all pur
poses’*.

But he says ‘No, it should be justi
ciable’. He says: Whatever limit that 
the Reserve Bank puts, the affected 
party should go to a court; why should 
the Reserve Bank have the final say? 
Perfectly logical. The only trouble is 
this. So far as the existing sub-sec
tion 10(2)—of which this is the
amendment—is concerned, that parti
cular sub-section also says, “If any 
question 2u*ises in any particular case 
where there is a remuneration etc.”— 
word for word it is the same thing. 
So, it is a provision which already
exists, and therefore I do not think 
we are agreeable to make it justi- 
ciablft

Then, the first amendment moved by 
Shri Tulsidas seeks to omit lines 23 to 
25 on page 1 and lines 1 to 4 on page
2, that, is the proviso. The proviso 
reads:

"Provided that nothing con
tained in this clause shall apply to

the payment of any bonus by any 
banking company in pursuance of 
a settlement or award arrived at 
or made under any law relating to 
industrial disputes or in accord
ance with any scheme framed by 
such banking company or in 
accordance with the usual practice 
prevailing in banking business” .

15-04 H rs.

[P andit T hakxjk D as B hargava in 
the Chair]

The amendment that we have made 
in the Bill is due to the fact that there 
was a doubt which was expressed 
whether an employee in a bank will 
be eligible for bonus. That is one of 
the matters of doubt before a court of 
law. But we are not attempting by 
means of this amendment to make this 
provision retrospective. If we should 
do so, we will be offending very deeply 
the proprieties in this matter. But 
this is because there is a doubt— ŵe 
have no doubt about it in our mind. 
So the future is being safeguarded. I 
am not, therefore, prepared to admit 
the argument of my hon. friend that 
we should eliminate this proviso, in 
order to confirm really an impression 
which we never carried in our minds.

As I said already while he was 
speaking, we do want perquisites to 
be included in the scope of salaries 
and fees. Therefore, I am not pre
pared to accept his amendment with 
regard to perquisites.

Then, amendment No. 13 which he 
has moved is an extremely novel 
amendment. Here is a question of the 
Reserve Bank fixing the salary, remu
neration, perquisites and other allow
ances, and every conceivable kind of 
benefit that a bank manager or execu
tive gets in relation to the general 
economy of the country. And 
that is why the Reserve Bank 
acts in this matter. And my 
hon, friend says that it must be by 
means of an appeal to the board of 
directors, and from the board of direc
tors they must go to the shareholders, 
and the sharehoklers’ opinion must be
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exercised by the proxy-holders. I am 
really amazed that my hon. friend 
should have ever thought that any 
sane legislature would accept an 
amendment of that namre. I am afraid 
I cannot accept it.

Shrl Tulsidas: What about the alter
native amendment?

Shri T. T. Krishnamachari: The
alternative amendment is there. As 
% matter of fact, my hon. friend, if 
he is affected tomorrow, would write 
a letter to the Finance Minister. And 
it does not need a person to be a mem
ber of the legislature. Here I have a 
telegram, for instance. Of course, the 
powerful interests have no difficulty. 
Even the people who are not powerful 
can write to the Government and they 
can review the matter. We have not 
abdicated Government’s rights in 
regard to this matter. Govern
ment is always open to receive any 
appeal, any letter asking for a review 
of anything. And if we feel that an 
injustice has occxirred, naturally we 
will look into the matteh And I can 
say that so far as I am concerned, I 
am looking into most of these things 
whenever a complaint occurs,

Mr. Chairman; 1 shall now put the 
amendments to vote. Shall I pui Mr. 
lyyunni’s amendment No. 41?

Shri C. R. lyynimi: I do not press it.
Mr. Chairman: Has the hon. Mem

ber the leave of the House to with
draw his amendment, No. 41?

The amendment was, by leave 
withdrawn.

Mr. Chairman: I shall put amend
ment No. 7 of Shri Tulsidas Kilachand.

The question is:
Pages 1 and 2—

omit lines 23 to 25 and 1 to 4
respectively.

The motion was negatived.

Mr. Chairman: I shall now put
amendment No. 10 of Shri Tulsidas 
Kilachand. '

The question is:
Page 2, line 25—

for “salary, fees and perqui
sites” substitute “salary and fees” .

The motion wa  ̂ negatived.

Mr. Chairman: I shall now put
amendment No. 13 of Shri Tulsidas 
Kilachand.

The question is:
Page 3, line 7—

for “thereon shall be final for 
all purposes” ,

sustitute “thereon shall be 
considered by the Board of 
Directors of the banking com
pany; in the event of its dis
approval by the Board it shall 
be laid before a special general 
meeting of the shareholders 
whose decision shall be final for 
all purposes.”

The motion was negatived.

Mr. Chairman: Then there is amend
ment No. 12.

J Shri Tulsidas: I am not pressing it.
M i . Chairman: Does the hon. Mem

ber have leave of the House to with
draw the amendment?

The amendment was, by leave 
withdraion.

Mr. Chairman: There is no other 
amendment. I shall now put clause 2 
to vote.

The question is:
“That clause 2 stand part of the 

BiU” .
The motion was adopted.

Clause 2 was added to the Bill.

Clause J—(Substitution of new section 
for section 12)

Shri Tulsidas: I am moving amend
ments Nos. 17, 18, 19, 21 and 22. I beg 
to move:

(i) Page 3—
, omit lines 29 to 34.
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(u) Page 3, line 40— 

omit “or” .
(iii) Page 4— 

omit lines 1 to 3.
(iv) Page 4, line 8—

omit “whether directly or indi
rectly” .

(v) Page 4, line 12— 
omit “general or special” .

The proposed sub-section (3) pro
vides that “Notwithstanding anything 
contained in any law for the time 
being in force or in any contract or 
instrument no suit or other proceeding 
shall be maintained against any per
son registered as the holder of a share 
in a banking company on the groimd 
that the title to the said share vests in 
a person other than the registered 
holder” .

My amendment No. 17 is to remove 
this proposed sub-section (3). The 
eifect of this proviso will be to bar a 
beneficiary shareholder of a banking 
company from maintaining a suit by 
his title to the shares. There is no 
reason why the normal legal rule 
should be departed from in the case 
of shares of banking companies. It 
will deprive a person of his property, 
to which he is legally entitled. If this 
provision is meant for fihding the true 
ownership of the shares, section 307 
of the Companies Act contains suffi
cient provisions for investigating the 
ownership of shares, in companies. I 
therefore feel that sub-section (3) of 
the prot>osed section 12 of the princi
pal Act, together with part (b) of the 
proviso will cause unnecessary discri
mination between the banking com
panies and other companies. Section 
307 of the Companies Act gives suffi
cient scope to the authorities and the 
necessary power to detect benami 
holdings of shares resulting in control 
of directorship.

I have studied the report of the 
trend and progress of banking in India 
for several years and I do not find 
any serious complaints by the authoii-

ties in respect of irregularities emanat
ing through benami holdings of shares 
and resulting in the control of direc
torship. The provisions sought here 
are nothing but an attempt or thirst 
for powers for the Government to 
impose another rigour of the law.

I would like to understand another 
aspect of this provision. I would like 
to point out that the banking com
panies also hold shares in other bank
ing companies, as nominees of the per
son who holds shares. They may have 
some investments and they may like 
to hold shares in another banking 
company and ask another banking 
company to hold shares in the name 
of another banking company. Then 
what will happen? Nobody can have 
a suit against the banking company 
who holds shares on behalf of that 
person in another banking company. 
If this sub-section is retained, then 
the bank can immediately say that 
those shares belong to them and then 
nobody can file a suit against the 
banking company. There are banking 
companies who hold shares in other 
banking companies on behalf of their 
clients. If this proviso is there, then, 
automatically the person concerned 
has no suit against the banking com
pany. I hope the implication has been 
realised in this respect.

Then, my amendment No. 18 arisen 
in consequence of my amendment No,
17. I have tabled amendment Nos. 17 
to 19 for this reason. Why should the 
right of the shareholder who holds a 
share be taken away? It is his own 
property even though it may be in 
the name of any banking company. 
Therefore, I would like this sub-sec
tion to be deleted, along with the 
other changes in the proviso which I 
have already mentioned.

I now come to amendment Nos. 21 
and 22. Under sub-section (4), every 
chairman, managing director or chief 
executive officer of a banking company 
is required to furnish the Reserve 
Bank returns containing full particu
lars of the extent and value of his 
holding of shares, whether directly or
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indirectly, in the banking comi>any. 
There are sufficient powers in the 
hands of the Government to prevent 
the use of benami holding of shares in 
banking companies for acquiring con
trol and direction. There is also the 
provision that no suit shall be main
tained against a person registered as 
the holder of a share in a banking 
company. I feel that this provision 
is unnecessary, namely, the provision 
saying “directly or indirectly” . It is 
unnecessary and meaningless. I have, 
therefore, asked for the deletion of the 
words “whether directly or indirectly” 
and “general or special” .

Similarly, I have attempted through 
my amendment No. 22, as already said, 
the removal of the words “general or 
sjjecial” . I have attempted to improve 
the position of the Reserve Bank by 
providing that they should pass an 
order to the particular bank asking for 
a statement of particulars about the 
shareholdings of their officials. It is 
impossible to conceive of the Reserve 
Bank passing a general order of this 
nature. I do not want the words 
“general or special” .

Shii T. T. Krishnamachari: You are
dealing with all the amendments?

Shii Tulsidas: Yes; If you want me 
to deal with them one by one, I dcMiot 
mind it.

Shri T. T. Krishnamachari You are
dealing with No. 22 now. I am pre
pared to accept amendment Nos. 22, 
24 and 25.

Shri Tulsidas: What about the
amendment No. 27? I think you 
should accept that also.

Shri T. T. Krishnamachari: I said I 
accept amendment Nos. 22, 24 and 25.

Shri Tulsidas: With regard to
amendment No. 21, my difficulty is 
with regard to the words “directly or 
indirectly” .

Shri T« T. Krishnamacliari: You have 
finished No. 21. You may pass on to 
No. 22.

Shri Tulsidas: For clause 3, my
amendments are up to 22 only.

Mr. Chaimum: Amendment Nos. 28 
to 27 are to clause 4. For clause 3, 
there are no amendments beyond 
amendment No. 22.

Shri Tulsidas: Amendment No. 22 is 
to clause i.

Shri T. T. KrftBhnamaffliMyl«
other ones are to clause 4. I said I 
am prepared to accept all the three.

Mr. Chairman: The hon. Member
has moved amendments to clause 3 
and not to clause 4.

Shri T. T. Krî ĥll1>lt̂ a#»l̂ al̂ » 7^0
clause under discussion is No. 3. The 
amendments which, I said, I would 
accept are Nos. 22, 24 and 25—No. 22 
to clause 3, and Nos. 24 and 25 to 
clause 4. I am sorry I should not hav» 
mentioned it before the clause is dis
cussed, but they are more or less con
sequential.

Mr. Chairman: Am I to imderstand 
that the hon. Member has moved all 
his amendments to clause 3—Nos. 17,
18, 19, 21 and 22?

Shri Tulsidas: Yes.

Mr. Chairman: Amendments moved:
(i) Page 3—

omit lines 29 to 34.
(ii) Page 3, line 4 0 -  

omit “or*’
(iii) Page 4— 

omit lines 1 to 3.
(Iv) Page 4, line ft—

omit “whether directly or indi
rectly”
(v) Page 4, line 12— 

omit “general or special”
Shri T. T. Krishnamachari: The t o t

in this series of amendments is No. 17. 
The hon. Member wants to omit iin*w 
29 to 34. These relate to the proposed 
sub-section (3) which reads as follows:

“Notwithstanding anything con
tained in any law for the time 
toeing in force or in any contract 
or instrument no suit or other
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proceeding shall be maintained 
against any person regist«red as 
the holder of a share in a bank> 
ing company on the ground that 
the title to the said share vests 
in a person other than the regis
tered holder” .

This is an attempt to deal with 
benami holdings. My hon. friend does 
not like it. We want to deal with 
benami holdings in this way. That is 
why we want a provision. It is fairly 
clear.

Shri Tulsidas: I have explained that 
benami holdings can be dealt with 
under the Companies Act. There is 
no difficulty.

Shri T. T. Krishnamachari; The
thing is this. If it is already there, 
why should the hon. Member object 
to this provision here? If he finds 
ttiat it is already there, he cannot 
object to it

Shri Tnlsidas: The point of mine is 
this.

Shri T. T. Krislmamachari: I have 
not got second sight. Somehow, I am 
able to read the hon. Member’s mind 
so easily.

Shri Tnlsidas: You may be able to 
read it. But I am afraid the hon. 
Minister does not understand another 
aspect of it. I just now mentioned 
that the banking company can also 
hold shares on behalf of his clients 
in another banking company. What 
will happen to that?

Shri T. T. Krishnamachari: It should 
not do it. That is all. If it is really 
a question of benami holding—

Shri Tnlsidas: It is not a question 
of benami holding. It is a question of 
genuine holding.

Shri T. T. Krishnamachari: The
position 50 far as this is concerned is 
this. The illegality of the possession 
can be remedied ^  the shares being 
re-transferred to the person who 
owns.

Mr. Chairman: It is not quite clear. 
Does not the last s«itence say: **on the 
ground that the title to the said share 
vests in a person other than the regis
tered holder” ? It only relates to 
benami.

Shri Tnlsidas: A banking company 
can hold shares in another banking 
company, who is a registered share
holder. Suppose Bank A holds shares 
in Bank B, on behalf of a person who 
is a client Then, as it is, the client 
has no right on Bank A. Then what 
will happen?

Shri T. T. Krishnamachari: Either
the bank holds it as an agent or it 
holds it in its own name. The whole 
position has got to be made clear. 
Where it is a subject-matter of legal 
proceedings, I really cannot under
stand what the hon. Member says.

In the case of minors and lunatics 
mentioned in sub-section (3)(b), I am 
afraid the position must be safeguard
ed in regard £b anybody who holds 
shares on behalf of minors and lima- 
tics. '

The other amendment is that a bank 
' should not get any information 
whether directly or indirectly. These 
words “directly or indirectly” occur in 
line 8 on page 4. The sub-section 
reads like this:

"Every chairman, managing 
director or chief executive officer 
by whatever name called of a 
banking company shall furnish to 
the Reserve Bank through that 
banking company returns contain
ing full particulars of the extent 
and value of his holding shares, 
whether directly or indirectly ,** 
etc.

The hon. Member says this should not 
be there. Actually, the holding of all 
such shares is tied up to this benami 
holding. Therefore, I cannot accept it.

I shall accept amendm^t No. 22. 
I realise the force of his argument 
that in all these cases, action must
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be taken singly and not generally. 
Therefore, I accept this amendment, 
No. 22.

Mr. Chairman: No other amend
ments are being moved.

The question is:
Page 3— 

omit lines 29 to 34,

The motion was negatived.

Mr, Chairman: The question is: 

Page 3— 
line 40, omit “or*\ ,

The motion was negatived.

Mr. Chairman: The question is: 
Page 4— 

omit lines 1 to 3.

The motion was fiegatived.

Mr. Chairman: The question is:
Page 4, line 8— 

omit “whether directly or in
directly” .

The motion was negatived. ^

Mr. Chairman: The question is:
Page 4, line 12—

omit “general or special” .

The motion was adopted.

Mr, Chairman: The question is:
*That clause 3, as amended, 

stand part of the Bill” .

The motion was adopted.

Clause 3, as amended, was added 
to the Bill

Clame 4^ (Insertion of new sec
tion 12A).

Shrl T. T. Krishnamachari; I will 
accept amendments Nos. 24 and 25. 
The hon. Member may speak.

Shri Tolsidas: I beg to move;
(1) Page 4, line 18— 

omit “general or special ’̂.
(2) Page 4 -
(i) line 17—
omit “banking companies gene

rally or” .

(ii) line 18—

omit “in particular^.
(3) Page 4, line 24—

for “the order** substitute:
“the order; at such meeting all 

the directors, or the director or 
directors named by the Reserve 
Bank, as the case may be, shall 
retire fr<wn office but shall be 
eligible for re-electicm”. '
(4) Page 4, line 28—

after “Any electian** insert 
“duljr".

I am not speaking on amendments 
24 and 25. I will speak on amend
ments 26 and 27. It is said here:

"The Reserve Bank may, by 
general or special order, require 
banking dompanies generally or 
any banking company in parti
cular to call a general meeting of 
the shareholders of the company 
within such time, not less than 
two months from the date of the 
order, as may be specified in the 
order or within such further time 
as the Reserve Bank may allow 
in this behalf, to elect in accord
ance with the voting rights per
missible under this Act fresh 
directors, and the banking com
pany shall be bound to comply 
with the ordei."

I want to add these words:
“at such meeting all the direc

tors, or the director or directm  
named by the Reserve Bank, as 
the case may be. shall retire from 
office but shall be eligible for 
re-election.**

If the election of directors is ther i, 
these people retire and they may not
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be elected. Some of the directors 
may be eligible for re-election. You 
are taking away the whole power.
You may be against one or two direc
tors. There is the entire board. I 
would say that some of the directors 
should be eUgible for re-election. 
That is what I want to say in this 
amendment No. 26.

As regards amendment No. 27. the 
wording here is. “Any election
held___ It should be “duly held” .
Under this clause, an election shall 
not be called in question. It should 
be ‘election duly held*. These are 
the two amendments. One relates to 
the language and the other one re
garding directors that the Reserve 
Bank may not like to go out. They 
should be eligible for re-election.

Mr. Cbairman: These amendments
are now before the House.

Shrl T. T. Krishnamachari: So far
as amendment No. 26 is concerned, 
there is nothing in the Amending Bill 
to prevent them frcwn standing for 
election. I do not want any doubt to 
be there on that question. I will 
accept amendment No. 27.

BIr. Chairman: No other amend
ment is being moved. ’Rie question 
is:

Page 4, line 16— .
omit “general or special” .

The motion was adopted.

Mr. Chairman: The question is:
Page 4—  •

a ) line 17, omit “banking com
panies generally or*'.

(ii) Une 18, omit “ in particular” .
The motion was adopted.

Mr. Chairman: Amendment No. 26.

gliri Tnlridas! It is all right. If he 
says that they are eligible for re
election. 1 have no objection.

Mr. Chairman; So, he wants to 
withdraw? <•

Shri Tulsidas: Yes.
The amendment was, by leave, 

withdrawn.

Mr. Cliairman: The question is:
Patre 4. line 2 8 -

offer “Any election” insert “duly” .
The motion was adopted.

Mr. Chairman: The question is:
“That clause 4, as amended, 

stand part of the Bill.”
The motion was adopted.

Clause 4. as amended, was added to 
the Bill.

Clause 5 it?os added to the BilL

Clause 6^ Amendment of section 
27.

Shri Tulsidas: I beg to move:
Page 5, lines 19 to 21—

/or “or affairs of the banking 
company (including any business 
or affairs with which such banking 
company is concerned)” substitute 
“of the banking company” .

This clause seeks to empower toe 
Reserve Bank to call upon banking 
companies to furnish statements and 
information relating to the business 
or affairs of the banking company. 
This provision also affects others such 
as the large number of depositors and 
clients. The words ‘affairs of the 
banking company (including any 
business or affairs with which  ̂ such 
banking company is concerned)* em
power the Reserve Bank to include in 
it the affairs of the clients and other 
private parties with whom the bank
ing concern may be dealing. I really 
cannot see how this provision justi
fies the intention of the Government 
in setting things right as regards the 
banking concern. Do the Govern
ment desire to intrude into the affairs 
of private parties by the backdoor by 
asking the banking concern to pro
vide in form ation  as regards the busi
ness relations as between the bank 
and its clients? According to the
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Government do not have this inten
tion. If it is so, they should accept 
amendment No. 28 which will provide 
for the Reserve Bank power to en
quire about the business and at the 
same time deny opportunities to go 
into the affairs of the clients and 
other parties dealing with the bank
ing concern.
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You know very well that a banking 
company is a matter of trust between 
the bank and the clients. It is not 
proper that the trust which a client 
puts in the bank should be disclosed 
to anybody else. I know well in a 
particular case,—I am talking of some 
time ago— t̂his independence was 
shown. It was concerning a bank in 
a former Indian State. An official of 
the State, being a director of the 
bank, wanted that the accoimts of a 
particular client should be shown to 
the directors. I had particularly at 
that time enquired whether it is the 
legal right of a director to go into the 
affairs of a client The directors 
have a right to go into the affairs of 
the bank or particular policies with 
regard to the grant of loans and ad
vances given to a particular client. 
To go into all the accounts of the 
clients is a breach of trust as between 
the client' and the bank. I do not 
think that the intention of the €k)v- 
emment is to go behind and see the 
client's accounts, private parties’ 
accounts by this method. It that is 
not the intention, they should accept 
this amendment. They will have 
power to get all information with 
regard to the banking company. Why 
go further than that? That is why 
I say the affairs of the parties should 
not be brought into purview here. I 
hope I have made myself clear.

Shrl T. T. Krishnamachari: I have 
explained when I was moving this 
motion yesterday, the scope of clause 
6. The position is, that it is not a 
question of our wanting the affairs 
of clients to be known to all and 
sundry. Here is a bankers’ bank 
which is inspecting the bank and 
wanting certain information. After 
all, the present position under section

27 is that they are not prepared to 
divulge the nature of the parties. In
formation about the parties.

Shri Tulsidas: They are bound to.
Shri T. T. Krishnamachari: In

it is actually impossible. Supposing 
there is an account which the bank 
says is good and the Reserve Bank 
has all the infonnaticm in its posses
sion to say that it is not even doubt
ful, but it is bad. It might be of the 
order of about Rs. 20 to Rs. 25 lak-hy 
which will tilt the scales in favour 
or against the soundness of the bank
ing company. I think surely the Re
serve Bank must have the power to 
know who the party is and to assess 
whether the party is sound, whether 
the balance-sheet as disclosed is a 
correct one. If they had put in really 
unsound accounts as being not even 
doubtful but good, then the total 
amount of assets that will be realis
able that will make the bank safe is 
a thing they will not know. A  ̂ a 
matter of fact, in actual practice we 
have found it is not possible to get 
adequate information so as to assess 
how the bank is being run and the 
worth of the bank. I am afraid if 
this thing is taken away, very jx^ssib- 
ly some of the provisions that we 
have put in, the structure which we 
want to build up so that the Reserve 
Bank would be able to know what 
each bank is doing and therefore act, 
all that would be rendered infruc- 
tuous.

Mr. Chairman: The question is:
Page 5, lines 19 to 21—

for “or affairs of the banking
company (including any business
or affairs with which such banking 
company is concerned) ” substi
tute “of the banking company” .

The motion was negatived.

Mr. Chairman: The question is:
“That clause 6 stand part of the 

BiU” .
The motion was adopted.

Clause 6 was added to the Bill.
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Clanie (Insertion of new sec
tions 35A and 35B).

Shrl T. T. Krishnamachari: I beg 
to moT«:

(i> Page 5, line 35—
for “the banking” substitute 

**any banking*'.
(U) Page 6, line S—

after “re-appointment'" in
sert “or remuneration**.

(iii) Page 6, line 21—

for **^othing contained in 
section 268 or section 269** substi
tute:

“Nothing contained in sections 
268, 269, 310, 311 and 388 (in so 
far as section 388 makes the pro
visions of sections 310 and 311 
apply in relation to the manager 
of a company)” .

(iv) Page 6, line 30—

for “section*’ substitute “sub
section**.

Shri Tnlsidas: I beg to move:
(i) Page 5, lines 37 and 38—

omit “banking companies gene
rally or to” .

(ii) Page 5, line 38—

for “banking company in parti
cular” substitute *l>anking com
pany**.

(iii) Page 5, line 40—
omit “the banking companies or".

(iv) Page 5, lines 40 and 41—
omit “as the case may be” .

Mr. Cbaimum: These amendments
are before the House.

Shri Tulsidas: *The powers given 
to the Reserve Bank under this 
clause are not only wide and 
ambiguous looking to the objec
tives for which such directions 
may be' issued by it to the banking 
companies. I welcome amendment 
No. 1 of the hon. Finance Minister In 
this connection. However, I feel < that

these wide and arbitrary powers to 
the Reserve Bank under this clause 
will impair the trust and confidence 
of the general public with regard to 
the autonomous status of the banking 
concerns. If we read this clause along 
with the provisions of clause 6 and 
other clauses, it is clear that the bank
ing concerns will become almost sto
oges of the Reserve Bank, they will 
become the agencies of the Govern
ment and the Reserve Bank, and will 
be deprived of their autonomy of 
internal administration.

As you know. Sir, progress of bank
ing largely depends on the confidence 
of the general public in banking con
cerns. This confidence is a phycho- 
logical phenomenon depending on the 
action and reaction of the human 
material which goes into the working 
of this concern. I have always main
tained on the fioor of this House that 
the provisions of any law, however 
prefect it may be, have always a limi
ted effect if it is to be useful to the 
general community. Whatever may 
be the powers in the armoury of the 
law, if the human element which is to 
carry through the processes of work 
connected with the developmental ac
tivities in economic life feels doubtful 
about its place and position in the 
scheme of things, it would be difficult 
for the Government to ensure the 
compliance of the requirements and 
expectations both in letter and spirit 
even though the law may give them 
the power to direct human activities 
in a particular direction. The Grov- 
emment can ignore basic psychologi
cal aspects only to the detriment of 
general standards in economic life 
which would inevitably fall as a re
sult of their over-zealousness to make 
the law rigorous. T^at I have said 
about the psychological factor is 
largely true in respect of banking be
cause if a feeling gains ground in 
the public mind that banks have no 
autonomy in their day to day affairs, 
that they are subject to intensive 
control by governmental authorities, 
the public confidence will receive a 
setback and this will react adversely 
in the further progress of banking in 
this country.
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Amendment 32 is about banking 
companies generally. I am again 
saying here that if they want the 
power to issue directions to one par
ticular bank, let them not use it 
generally.

Shri T. T. Krislmaiiiacharl: The
same thing. Consequential.

Shri Tulsidas: It is the same thing.

The hon. Minister has already ac
cepted a few amendments which were 
of a general nature. These are conse
quential, and I hope all these amend
ments will be accepted by the hon. 
Minister. "

Shri N. R. Muniswainy: I have not
moved any amendment, but I oppose 
some of the main amendments sought 
to be introduced in the Bill.

The proposed section 35B(1) states 
that revision in the terms of appoint
ment or re-appointment of a mana
ging director or director will not be 
valid unless approved by the Reserve 
Bank, and with regard to new ap
pointments or re-appointments of 
managing directors, manager or chief 
executive officer the previous approval 
of the Reserve Bank is necessary. I 
am opposing this because such a ^ ro - 
vision requiring the previous sanc
tion or approval of the Reserve Bank 
for the appointment of a managing 
director etc., violates basic democratic 
principles. It looks as though the 
power of veto is vested with the Re
serve Bank without any correspond
ing responsibility or liability. Ordi
narily, the Reserve Bank is given 
wide powers and it can certainly 
exercise them. Ordinarily the direc
tors are responsible to the share
holders or depositors— n̂ot the Re
serve Bank. if the Reserve Bank 
is given such wide powers of veto 
over appointment, reappointment, 
remuneration etc., it would mean that 
the moral or legal responsibility is 
vested with one quarter, namely the 
directors, while the power of veto is 
vested in some other quarter, namely 
the Reserve Bank. There will be two 
differait masters. The Reserve Bank' 
should only supervise and see that

money Is not mismanaged, that no 
misfeasance or malfeasance takes 
place. I do not find any basic prin
ciples relying on which we can vest 
these powers in the Reserve Bank. 
The vesting of these powers should 
ordinarily be only in the interests of 
the bank, or to see that the national 
iriterests or the interests of the depo
sitors are safeguarded. I would 
therefore request the Finance Minis
ter to at least throw some light as to 
why this principle is violated that no 
res{>onsibility is added to the Reserve 
Bank while giving this additional 
power.

I request that this proposed section 
35B(1) may be withdrawn, and th« 
rest put to vote.

Shri N. C. O uitt^jee (Hooghly): 
It would have been much better, 
possibly more straight forward, to 
nationalise banking ccxnpletely than 
to have such wide and expansive 
powers as are given in the proposed 
sectifMi 35A. Just look at the powers:

**Where the Reserve Bank is 
satisfied that—

(a) in the national interest; 
or

(b) to prevent the ailair* of 
of any banking company 
being conducted in a 
manner detrimental to 
the interests of the depo
sitors or in a manner 
prejudicial to the in
terests of the banking 
company; or

(c) to secure the proper 
management of the bank
ing company generally;

it is necessary to issue directions 
to banking companies generally 
or to any banking company in 
particular, it may, from time to 
time, issue such directions as it 
deems fit......... ”

The Reserve Bank, so far as I 
know, has continued power of ins
pection and control of banks wiiiefa
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has been fully utilised. Indeed, in 
the annual reports of the Reserve 
Bank it has been stated more than 
once that the general administration 
of banking companies in India has 
considerably improved, and where 
there was need for stricter control 
over the affairs of a bank, consider
able conditions were imposed, and sr 
far as we know, there has been no 
difficulty created. The reports of the 
Reserve Bank do not indicate that 
they suffer from any lack of authority 
or power to act, and act properly, and 
to control undesirable trends in bank
ing policies in India. Therefore, we 
are objecting to the vesting with 
such wide, and, if I may also say, un
canalised power.

Of course, you know as a member 
of the legal profession that these 
words ‘in the national interest’ con
vey very little. Then, we have the 
words:

“to prevent the affairs of any
company being conducted in a
manner detrimental to the in
terests of the depositors..........**.

So, it is really giving them a blank 
cheque to issue any directions to 
banking companies generally or to 
any banking company in particular. 
I think there is some force in Shri 
Tulsidas’s suggestion. If the hon. 
Minister will pay some attention to 
it, it Tcsy be that the possible scope 
of the mischief may be restricted. 
Take power in a particular case; if a 
particular banking company is mis- 
b^aving or thwarting or non-co
operating or not acting according to 
your wishes, then you can issue direc
tives and those directives shall be 
binding, and, therefore, they will 
have a statutory effect. But why do 
you take such very wide and exten
sive powers which may, cripple the 
initiative and which may treat them 
as if they are disqualified propriet^>rs, 
as if they ought to be under a court 
of wards, as if they have misbehaved 
so badly that they do not deserve to 
function; if so, take power; nationa
lise them thoroughly, weed them out

completely, wipe them out from the 
private sector, and do as you have 
acted in the case of life insurance 
companies.

There is also considerable force in 
what my hon. friend has just now ob
served. What is this power that you 
are taking?

“No appointment or re-appoint
ment of a managing or whole
time director, manager or chief 
executive officer by whatever 
name called, shall have effect un
less such appointment or re-ap
pointment is made with the pre
vious approval of the Reserve 
Bank.” .
Now, the directors or the trustees 

are elected; therefore, they have got 
some sense of responsibility. They 
are clothed with statutory powers and 
responsibilities, and, therefore, they 
are liable. Am I to understand that 
really you cannot appoint any whole
time director unless you get the ap
proval of the Reserve Bank? After 
all, it means the approval of only one 
official of the Reserve Bank. Is that 
a proper check? Are you not tight
ening the screw too much? It so 
happened, of course, that no Select 
Committee could be appointed to go 
into this question. Therefore, it is 
very difficult, because we cannot get 
the real facts, to know how far the 
situation demands such very wide 
powers to be conferred on the Re
serve Bank.

This will mean that the banking 
companies to a large extent will be 
paralysed and will be bereft of the 
sense of responsibility which should 
be entrusted to them; and too many 
fetters and too many curbs on the 
day-to-day working and functioning 
of banks will make their operations 
difficult. I do not know how it will 
react on the banking world, but, 
surely, no respectable bank with any 
amount of self-respect, which has not 
misbehaved in the past and which 
has had some reputation, which has 
served the public well and which has 
never betrayed the depositors or its
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constituents, would agree to these 
powers being conferred on the Re
serve Bank; those banks will certain
ly mind this kind of power being 
given to the Reserve Bank whereby 
the Reserve Bsink can say, cut down 
this salary, cut down this appoint
ment, and so on. Vetoing power is 
always treated with a good deal of 
resentment by the private sector.

As my hon. friend has pointed out,— 
and there is a good deal of force in 
what he said—this specialised mecha
nism of banking flourishes on trust 
and credit. Therefore, that mecha
nism should not be tampered with 
too frequently, especially at the dir
ection of outside agencies which may 
imperil initiative and destroy the 
creditworthiness of bank.

Shri U. M. Trivedi (Chittor): There 
is great force in the opposition to this 
D rov is ion  in  clause 7. Unfortunately, 
the halting process of nationalisation 
is responsible for this motley of 
thinking.

Under proposed section 35-B (1) (a) 
no amendment of any provision re
lating to the appointment or re
appointment of a managing or whole
time director or of a director not 
liable to retire by rotation or ^ f a 
manager or a chief executive officer by 
whatever name called, shaJl have 
effect unless approved by the Reserve 
Bank. In this, provision has already 
been made that if you make any 
amendment of that nature, it must be 
approved by the Reserve Bank, That 
means that once you have agreed to 
the method to be adopted in getting 
this recruitment done or in making 
any amending provision of that 
nature, it will have to be approved by 
the Reserve Bank. Once that is done, 
I see no justification whatsoever for 
the provision in sub-section (1) (b) 
which says that even if such an ap
pointment is made after the amend
ment of the rules or even be
fore the amendment of the rules, 
under the rules as they stand, such 
pppointment will not have effect with
out the previous approval of the 
Reserve Bank.

How is this previous approval to be 
sought for? In other words, you are 
opening the door to corruption, job- 
b ^ ,  nepotism and grafting. Who 
will give this previous approval? Are 
we going to know, or for the matt^* 
of that, is anybody going to know 
wMch candidates have appUed, who 
will be selected, and how they will be 
approved? In other words, if certain 
candidates are selected who are of an 
exceptional merit, but who do not suit 
the taste of the Government in power 
or of the party in power who are the 
ultimate controlling authority over ihe 
Reserve Bank, they will simply veto 
it, saying, *We do not agree to the 
appointment of these men.*. Already, 
we are having this blanket power in 
the case of appointment of certain 
persons in Government service. Al
though on paper it is written that for 
purposes of appointment in Govern
ment service, caste, class, creed, race 
and religion will not count at all, yet 
it ^  an every-day affair that a Tnnn 
with a little tinge attached to hhn of 
a particular party is being refused ap- 
piontment. If he is honest enough to 
admit that he belongs to a particular 
party or that he had at any time be
longed to a particular party, he will 
be told, *AU right, we will not have 
you\ If he is dishonest enough to 
secrete that fact___

Shri N. C. Chatterlee: Or, he can
join the Congress.

Shri U. M. Trivedi:___ and get ap
pointed, then immediately his antece
dents are called for, and after verifi
cation, he is told "You hid this fact 
from us that you belonged to such 
and such a p ^ y .  So, it is not be
cause that you belonged to that party 
that we do not want to give you this 
appointment, but because you hid this 
fact from us. Therefore, you go out*. 
So to begin with, if he says that he 
belonged to such and such a party, he 
will not get a job. Similarly, if he 
hides the fact first and later on it is 
found that he had belonged to a 
particular party, he will not get the 
job because he had hidden the fact 
If tliat is the operation which it going
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on today in the day-to-day adminis
tration; it stands to reason that w h «i 
such bjg appointments are concerned, 
that is, appointments in a banking 
concern, such as the appoint
ment of a director or manager 
or a chief executive officer, which are 
all kiq>ortant aj^intments, which. 
carry high salaries and big responsi
bilities, and are key appointments, 
they will be made at the sweet will 
of Government, and everyone who 
counts for anything will have to know 
to the wishes of tiie Government of 
the day; they will have to become 
mere sycophants, and they will have 
to be of that temperament only.

Therefore, my contention is that in 
this democratic form of government, 
either you decide once and for all that 
you will nationalise all the banking 
companies and make a clean slate of 
the whole picture saying that you do 
not want to have them, or do not take 
such wide powers as these. Other
wise, there is absolutely no justifica
tion whatsoever for conferring these 
powers on the Reserve Bank. Even 
with the best of intenticms, this clause 
is going to hit hard the people who 
are ultimately going to be recruited.

Now, leave aside, for the moment, 
the case of the director. A  director 
will, of course, be an elected person, 
yet his choice is left in the hands of 
the Reserve Bank; even if he is elect
ed by the shareholders, the Reserve 
Bank may not accept it. In the case 
of a manager, however, the position is 
diiforent; he is a man of particular 
qualifications, and he is chosen be
cause of those qualifications. If, in 
spite of these qualifications, h^ is told, 
‘All right, we do not approve of your 
choice’, there is no provision whatso
ever for any reasons to be recorded 
in writing why the Reserve Bank re
fuse to give their approval to the ap
pointment of that man. It is an ab
solutely clean power that has been 
given to the Reserve Bank; a clean 
slate has been given to the Reserve 
Bank that they may not approve. 
^Iliere are no reasons whatsoeveir to be 
recorded in writing.

In this very clause, if there were a 
provision to the effect that no one who 
has become an insolvent or who has 
entered into composition with his 
creditors will be allowed to become a 
director, that would have been wel
come; we could have appreciated it. 
Similarly, if a man has been convict
ed of moral turpitude, we could have 
provided that he will not be allowed 
to become a director. We could have 
appreciated such a provision. But 
there is no provision here to the effect 
that the Reserve Bank while acting 
imder this provision will record any 
reasons for not approving of the 
choice.

The absolute power that is given is 
resented, and I hope the Finance 
Minister will see his way to delete 
this provision completely from this 
Bill.

Then in 35A, it said: “Where the
Reserve Bank is satisfied------” You
know very well that at the time of 
the discussion of the Preventive De
tention Bill, this was the very word, 
‘satisfied’ over which we had the 
greatest fight. ‘Satisfied’ means whose 
satisfaction?

Shri N. C. Chatterjee: Subjective
satisfaction.

Shri U. M. Trivedi: It is subjective 
satisfaction.

Start N. R. Muiyswamy: What is the 
standard of satisfaction?

Shri N. C. Chatterjee: WiU and
pleasure.

Shri U. M. Trivedi: How is it to be
satisfied? If it had been said: “Where 
the Reserve Bank is satisfied on 
reasonable groimd’, then there it would 
have been something. But here the 
power is given to the Reserve Bank 
to be satisfied, and to decide that it is 
satisfied. Everything will be in the 
dark. The provision is of such a 
nature that under the guise of thin 
word, things may be done in a con
cealed way. It may be mala fide'̂  
satisfaction, may be satisfaction for a 
concealed object and may not he i 
of detection.



Mr. Chairman: All right.

Shri Tek Chand: With tii« spirit
underlying this measure, I am in 
agreement, but about the soundness 
of the s p e ^ c  provisions, I feel a little 
sceptical

This is a measure well conceived, 
but in its execution, it may create 
difficulties and in some of its conse
quences, it may turn out to be disastr
ous. Therefore, it would have been 
better if the matter had been referred 
to a Select Committee who would 
have examined it clause by dauae 
would have been in a position to sug
gest to the Government the shape and 
form it should take, preserving the 
ipte»t and the purpose that it has got.

Banks are brittle like glass they 
deserve the caption, T o  be handled 
with care'.

Shri T. T. Kriflhnamachaii: We put 
them in cotton w ool
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Then this power is being given in 
the ‘national interest*. *National in
terest’ is the vaguest of terms. Every
thing is in *national interest*. Even 
taking away is in ‘national interest*. 
If it had been said ‘Whenever the 
Reserve Bank so desires, they could 
take over the management of a bank
ing company, that would have been 
fine and I could have understood it. I 
would rather support that position. 
But here the position is pregnant with 
the difficulties that are there, bribery, 
corruption and other various nefari
ous things which may be underlying 
the whole object.

Perhaps the Finance Minister may 
be a very honest man. He is an 
honest man. But the difficulty is that 
we will not be able to have the same 
B^nance Minister and the same part> 
in power, and we do not know what 
will happen next.

Under these circumstances, giving 
this power to persons who will not be 
motivated by bona fide purposes is 
not a desirable thing. It is not a 
desirable power that is contemplated 
to be given.

Shri Tek Ohand (Ambala-Simla): 
rose—

Mr. Chairman: We have already 
spent too much time on this. It is 
now ten minutes to 18-00 hours. We 
propose to dispose of this Bill by 16-30 
hours.

Shri Tek Chand; The Speaker was 
kind enough to give some sort of assur
ance that those who could not get an 
opportunity earlier would be given 
one at this stage.

Mr. Chairman: The difficulty is that 
now only a few minutes are left.

Shri Tek Chand: I shall be grateful 
if a few minutes are given to me.

Mr. Chairman: If there is time left 
at the third reading stage, I shall cer
tainly give the hon. M em ^r a chance.

Shri Tek Chxmd: A few minutes 
may be given now.

Shri Tfk Chand: So far as banking
concerns are concerned, I do feel that 
toe interests of the depositors and the 
interests of the shareholder^ have to 
be safeguarded at the hands of those 
who are responsible for conducting 
the affairs of the banks. These are 
propositions well known, to “wrtiich I 
subscribe with all the power at my 
command. But I feel that the Reserve 
Bank, whereas it deserves to be ade
quately armed, ought to be anned 
with protective armour rather tiian 
destructive armour. That is to say, 
the object should be that the Reserve 
Bank retains the power wiiereby the 
banking companies should be permit
ted to grow, should be permitted to be
come strong and should be nursed up 
in a climate of confidence. Any other 
attempt, whereby the Reserve Bank 
may be in a position to stifle the 
banks and create panic among the 
investing public, will be detrimental 
to the banking principle and banking 
practice as such. With these remarks, 
I wish to invite the pointed attentioa 
of the hon. ftOnister to elans* 7.
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The first thing is the expression, 
*Whepe the Reserve Bank is satisfied
that in the national interest___*. I fe^
that in retaining the word ^ tio n a l’, 
the hon. Minister has not reserved 
for himself adequate power. He 
would have had ad^uate power if the 
word *public’ had been used, because 
national interest i s  a Tare eventuality 
when interference i s  called for but 
public interest is a matter where he 
may be able to interfere, oftener, and 
to better effect.

•nien in sub-clause ( l) (b ) ,  I do not 
understand the retention of two words
with f i im i la r  m o a n in g

“Where the Reserve Bank is 
satisfied that to prevent the affairs 
of any banking company being 
conducted in a manner detrimen
tal to tiie interests of the deposi
tors or in a manner prejudicial 
to the interests of the banking 
company” .
The well-known canon of interpre

tation of statutes is that when two 
different words are used, they are in
tended to carry different meaning. To 
my mind, the retention of the word 
*deterimental’ would have been benefi
cial and the word ^prejudicial’ ought 
not to have been there. The word 
‘detrimentar ought to have governed 
the interest o f depositors as well as 
the interest of the banking company. 
I do not see any point in saying that 
the Reserve Bank will issue the neces
sary directives if it entertains any 
apprehension that the conduct of the 
affairs of the banking company is 
going to be detrimental to the interest 
of the depositors but not if it is detri
mental to the interest of the banking 
company. It is contradiction in terms. 
Therefore, it is highly desirable that 
the language should be predsdy 
examined so that it may be accurately 
used at a later stage.

Then I come to item (c), which 
•ays:

**Where the Reserve Bank is 
satisfied that to secure the proper 
management of the banking com
pany generally, it is necessary to

issue directions to banking com
panies generally or to any banking 
company in particular, it may, 
from time to time, issue such 
directions as it deems fit, and the 
banking companies or the banking 
company, as the case may be 
bound to comply with such direc
tions,”

16 hrs.

The same object could be carried 
out if the language had been differ
ent and the words ‘directions* or 
‘directives’ are a little too vague. Is 
it in the nature of a mandate which 
is obligatory or is it in the nature of 
a directive, the disobedience to which 
does not incur any serious consequen
ces? But assuming from the intent 
of the language used that it is of a 
mandatory nature and amounts to 
substantial interference according to 
the ideas of the Reserve Bank, then 
I wish that at least there should have 
been a provision of the nature of a 
“show cause” provision, that is to say, 
before any directive of this charact^ 
is issued which substantially Inter
feres with the banking practice. Hxe 
banking companies generally or a 
particular banking company might at 
least be given an opportunity in order 
to show cause why a directive o u ^ t 
not be there. Once the direction is 
issued and it is then decided to vary 
it, then of course, it will be open to 
the banking company to make a rep
resentation. A provision ought to 
have been there that a representation 
could be made before it was finally 
decided to issue those directions. 
Therefore, to my mind there is a lacuna; 
there should have been a provision 
whereby it should have been open 
to the banking company concerned to 
make a suggestion or to give its ex
planation or to satisfy the Reserve 
Bank that the directive of the nature 
contemplated ought not to be there. 
The expression “Where the Reserve 
Bank is satisfied”  relates to the sub
jective satisfaction of the Reserve 
Bank.......  j
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Shrf T. T. Krishnanuufiarii The hon. 
Member is still in tiie early stages of 
the particular clause. I am afraid 
that by the time he finishes it will be 
4-30.

Mr. Chairman: I request the hon. 
Member to conclude as early as possi
ble; he wanted only 2 minutes and he 
has taken about 10 minutes.

Shrl Tek Chand: Very good. Sir. I 
submit that if it is the desire that 
even a little beam of light that might 
be directed should be screened ofif, I 
am willing to conclude in a second 
and I submit that it is very much 
better to examine the provisions more 
carefully, closely and with circum
spection rather to bring in amend
ments later when substantial damage 
has been done to the very cause whidi 
it is intended by this very Bill to 
serve.

Shrl T. T. . Sq
as Shri Tulsidas’s amendment Nos. 32, 
33, 35 and 36, are concerned they are 
not on all fours with the amendments 
that I have accepted in regard to 
clauses 3 and 4. Two separate phrases 
are being used, i.c. *banking com
pany’ and ‘banking companies’ ; I 
mentioned yesterday that delibe
rately used them when dealing with 
particular section. There were cer
tain instances where we could not 
deal with a particular act of a bank, 
namely when they declare a divi
dend under section 36. This section 
does not permit the Reserve Bank to 
take action; there are other prac
tices; there was also another case in 
which the position was different 
The question was about certain ad
vances about which we had to ask 
them not to do it  These things are 
dons. If it is actually a matter where 
a single company is concerned, the 
notice will issue. If a numl^r of 
cases are covered then it will be a 
general direction and the banks are 
not affected or completely unconcern
ed about it. I do not think I am in a 
position to accept Shri Tulsidas’s 
remuneration” .

In general criticism of this parti
cular clause, I am glad that we had 
the benefit and the wisdom of three 
distinguished members of the« legal 
profession; it may be that it started 
with melodrama and ended with 
semantics. I am glad they have not 
chosen to give their advice on this 
particular clause. It is undoubtedls 
the crux of the whole scheme; it is 
this clause which is the most import
ant one and naturally it has drawn 
the attention of the lawyers. Of 
course, we are taking powers. I do 
not deny it. The question is whether 
this Bill should be modified accord
ing to the advice given by the dis
tinguished members of the legal pro
fession such as my hon. friend, Shri 
Tek Chand or the whole thing should 
be just as it is and not be touched. 
If you do that, to use if I may borrow 
the language used by my hon. friend 
“the heavens would faU’ ', that kind of 
melodramatic approach is all right; 
sometimes a lawyer has no brief and 
he talks for a long time and melo
drama is useful if started at a high 
pitch and so you throw up your voice, 
so that people think that something 
very big and something whi<di is a  
tragedy is being enacted; you have got 
to portray it. This, I am afraid, is 
something which does not require any 
reply. I do not think the hon. Mem
bers require them, because I find that 
they have gone away and are not in 
their seats. The clause is a good one 
and it is the crux of the whole 
scheme of amendments and it should 
be there.

Mr. Chainnan: The question is: 
Page 5, line 35—

for “the banking” substitute 
“any banking” .

The motion was adopted.

Mi , Chairman: The question is; 
Page 6, line ft—

after “re-appointment”  insert “or 
(remuneration*\)

• The motion was adopted.
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Mr. Chafrman: The question is:
Page 6, line 21—
for “Nothing contained in section 

268 or section 269” substitute: ,

“Nothing contained in sections 
268, 269, 310, 311 and 388 (in so 
far as section 388 makes the pro
visions of sections 310 and 311 
apply in relation to the manager 
of a company)” .

The motion was adopted.

Hr. Chairman: The question is:

Page 6, line 30—
/or “section” substitute “sub

section”.

The motion was adopted.

Mr. Chairman: Does Shri Tulsidas 
want me to put his amendments?

Shri Tulsidas: Yes, Sir.

Mr. Chairman: The question is: 

Page 5—
lines 37 and 38— 
omit ‘^banking companies generally 

or to” .

The motion was negatived.

Mr. C h a ir m a n :  The question is: 

Page 5, line 38—
for “banking Company in parti^- 

lar” substitute “banking company .

The motion was negatived.
Mr. C h a ir m a n :  The question is:

Page 5, line 40—
omit “ the banking companies or” .

The motion was negatived.

Mr. C h a ir m a n :  The question is: 
Page 5, lines 40 and 41— 
omit “as the case may be” .

The motion was negatived. r

Mr. Chaimum: The question is:
“That clause 7, as amended, 

stand part of the Bill.**

The motion was adopted.

Clause 7, as amended, was added to 
the Bill.

Clause 8.— (Am endm^t of section 
, 36).

Shri Tulsidas: I beg to move:

Page 7—
Omit lines 3 to 19.
This is also one of the very im

portant amendments to section 36. 
My hon. friend did not accept my 
amendment Nos. 32, 33, 35 and 36 and 
under section 36 he takes extraordi
nary powers. Sub-clauses (ii), (iii) 
and (iv) clothe the Government with 
such arbitrary powers and I consider 
it is most novel and I do not think 
that any coimtry has got these special 
powers. On the one hand the bank
ing companies* directors are respon
sible to the shareholders and to the 
depositors and on the other hand the 
Reserve Bank has got the right to 
depute one or more observers to re
port on the conduct of the affairs of 
a banking company. The meeting of 
the Board of directors takes place 
where the affairs of different clients 
are discussed and so on and so forth. 
Now there is going to be an observer 
on behalf of the Reserve Bank for 
every bank. The hon. Minister has 
not accepted my amendments and he 
is going to have section 36 applied to 
every bank. Under this, he can send 
officers to every bank and require 
the Board of Directors of the banking 
company or any committee or any 
other body constituted by it to give 
in writing to any officer specified by 
the Reserve Bank in this behalf at his 
usual a:ddpess all notices of, and other 
communications relating to, any meet
ing of the Board, committee or other 
body constituted by it. Look at the 
powers that they take. I can under
stand if it was meant for any parti
cular purpose or any particular case.
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But here they take the powers for, 
everybody. The clause says—

“appoint one or more of its ■ ' 
officers to observe the manner in 
which the affairs of the banking 
company or of its offices or 
branches are being conducted and 
make a report thereon;”

The power has been taken to such 
an extent that it will do more harm 
than good to the banking structure of 
this country. As I said, there is a 
human element. Just as in banking 
companies, there may be officers also 
in the Reserve Bank who may be in
clined to utilise these powers in a 
manner which will do harm to the 
banking structure of this country. I 
cannot understand why these powers 
are taken and I do not see any 
reason for their taking these i>owers. 
In the first speech which I made on 
this measure, I said that'the Reserve 
Bank has utilised some of these 
powers, of supervision, etc., in a 
manner, for which they have been 
able to make amends. Why do they 
want to have these powers in the 
hands of these officers? How will 
they, these officers, administer them?
I do not know how they are going to 
administer the powers. No matter 
what the hon. Finance Minister says, 
—he says he will look into it most 
carefully, and see that the power is 
not used in a manner which will 
harm the interests of the banking 
companies—my fear is that the Minis
ter is not really considering the ques
tion from the point of view we are 
putting. In our opinion it is bound to 
harm the whole banking structure of 
the country in a very bad way. I am 
sure my hon. friend, the Finance Min
ister, will consider this aspect and 
accept my amendment No. 39.

Mr. Chairman: Amendment m ov^ :
Page 7—
omit lines 3 to 19.

Is amendment No. 40 going to be
moved?

Shri C. B. lysnmnl: I do not- want 
to move it, Sir.

Shri Bamachandra Beddi (NeUore): 
I shall be very brief. I get my 
chance very rarely to speak.

I wish to point out to the hon. 
Finance Minister that having taken 
power, tmder clause 7 or section 35B 
of the Act, to api>oint every possible 
officer in the bank and also in an in
direct way to supervise the entire 
system of the working of the bank, 
it seems to be extraordinary for the 
Government to think of having further 
powers under clause 8. Clause 8 
speaks of deputing one or more of its 
officers to watch the proceedings at 
any meeting of the Board of Directors, 
requiring the Board of Directors to 
give in writing to any officer specified 
by the Reserve Bank all notices and 
other communications relating to any 
meeting of the Board, appointing one 
or more of its officers to observe the 
manner in which the affairs of the 
banking company or of its offices or 
branches are being conducted, re
quiring the banking company to 
make, within such time as may be 
specified in the order, such changes 
in the management as the Reserve 
Bank may consider necessary etc. 
All these things seem to be not only 
unnecessary but also very super
fluous, after having taken powers 
under clause 7. It looks as if the 
entire clause 8 seems to be drawn 
in a Draconian way. This clause 
takes powers to supervise, observe 
and direct also. This unseemly in
terference seems to be imnecessary 
and unwanted. If that is the nature 
in which Government want to super
vise the working of banks, it is much 
better that they liquidate the banks 
or take over the management of 
such banks, supersede them and ad
minister the whole thing themselves.

This sort of watch-dog policy 
seems to be very unnecessary, and I 
would earnestly request the Finance 
Minister to drop the clause entirely 
or, if it need be, to recast it in such 
a manner that it is less draconian 
and less harmful to the banking en
terprise itself. I am not interested 
in any banks myself. We know that 
the Directors’ meetings are kept «



5 ^ 7  banking Companies 21 b|Cfik!^ER 1956 (Amendment) M l  3998

[Shri Ramachandra Reddi] 
secret The meeting is held in 
secrecy, and any violation of the 
secrecy would be repugnant to the 
very system of the working of any 
bank or any other company of that 
type. This clause amounts to un
necessary interference in the inter
nal working of the company as well 
as unnecessary observation and look
ing into the secret working of the 
company.

Further, what surprises me is that 
there is no time limit placed for this 
observation. Clause 8 evidently 
thinks of having an eternal super
vision over the working of the 
banks. If there is a time limit with
in which this supervision can be 
had and later on cut off, 1 can un
derstand it. The clause does not say 
anything definite about the way in 
which it is going to be exercised and 
the way in which such supervision 
and vigilance will be ended within a 
I>articular period. This clause seems 
to be unnecessary, and I therefore 
earnestly request the hon. Finance 
Minister to recast the clause. Some 
of these amendments do show that 
it would have been very easy for 
the hon. Minister to get through this 
BiU if it had been sent to the Select 
Committee and the Select Committee 
sat over it and did their business 
within a couple of hours.

Shri T. T. Krishnamachari: The
objection is basically to the entire 
section. I was explaining yesterday 
this particular section at some length 
and mentioned how one follows the
OthCT.

In this particular matter, all that 
is asked for is to send an observer— 
it is not a question of appointing a 
director—to watch the position. The 
other things follow.

Here it is said that the directors* 
meeting should be kept a secret. It 
is precisely so as bank directors are 
colluding there. They s^y that this 
question of secrecy it«elf is a bar

against reform. The idea is that it 
should not be kept a secret against 
the Reserve Bank. The Reserve 
Bank must know what is being done 
in secret. The power that you have 
in the foregoing section to ask for 
the approval of the appointment of 
the chief executive does not fit in 
here. The chief executive might be 
appointed, but the Board of Directors 
might do things in their own way. 
We have instances of very big banks 
in which the chief executive and the 
Board of Directors are at variance. 
It may be that in one particular 
case the chief executive is in the 
wrong and in another case the Board 
of Directors are in the wrong. The 
mere fact that we have some kind of 
a power over the appointment of the 
chief executive is not something 
which does not make it necessary for 
us to know what is being done in 
Board meetings, what kind of ob
servation is necessary and how we 
are to get the information. The 
arguments advanced by hon. Mem
bers do not seem to arise from an 
appreciation of this fact. I 
therefore, unable to accept my hon. 
friend’s amendment.

Shri N. R. Mimiswamy: One small 
clarification. The hon. Finance Min
ister has said that the function of 
these observers is to see what is 
being conducted in the Board meet
ings. But here I find that the com
pany must see that those officers, 
who are so deputed, are heard at 
such meetings. I want to know whe
ther these observers will observe the 
procesdings simply or whether they 
should be given an opportunity also 
to say something to the Board of 
Directors.

Shri T. T. Krishnamachari: I do
not know what my hon. friend wants.

Mr. Chairman: The point is clear 
if you read the clause. They should 
be heard.

Shri N. R. Muniswamy: I want to 
know whether they should «ay any
thing at that time.
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Shri T. T. Krishnamachari: The
wrhole point is this. They would not 
vote. If they want to correct certain 
things, they will have to express their 
opinion.

Mr. Chairman: The question is:
Page 7—
omit lines 3 to 19.

The motion was negatived.

Mr. Chairman: The question is:
‘That clause 8 stand part of 

the BiU.*’

The motion was adopted.

Clause 8 was added to the Bill. 
Clause 9 was added to the Bill.

Clause 10.— (Insertion of new 
section 46A)

Mr. Chairman: There is an amend
ment by Shri lyyunni.

Shri Tulsidas: I want to oppose
this clause. '

Shri U. M. Trivedi: I want to say 
a few words.

Mr. Chairman: I am only asking
if the hon. Member is moving his 
amendment.

«
Shri C. R. lyyonni: Sir, I beg to

move:
Page 7, line :
omit “and any other employee” .

This clause is all embracive. In 
the bank, there will be a number of 
employees. In addition to the chair
man, director, auditor, liquidator, 
manager and others, there is a peon 
also. For some small mistake, he 
will be taken to task. It is not 
like a Government office. People 
will rush to the chairman and say 
that such and such person has taken 
such and such amount from him and 
that man would be sent to the 
police. He can be removed. The 
others, chairman, etc. are all high 
officials. If they misbehave that is a 
different matter. In the case of 
small fries, it will be toe much. So,

I want the omission of the words 
'and any other employee’. The others 
may be retained. This will exclude 
the smaller people. It is a small 
thing and without knowing anything 
something may happen to them. They 
shall be deemed to be public servants. 
I do not know exactly what the 
meaning is. There are certain safe
guards in the case of other public 
servants. With regard to these 
people, there are no such safeguards. 
A man may do something bona fide 
If he is a public servant, it will be 
condoned. But, will the same safe
guards apply in the case of a person 
who is deemed to be a public ser
vant? It is not clear. So, I beg to 
submit that this amendmient may be 
accepted.

Mr. Chairman: Amendment moved:
Page 7, line 3 4 -

omit “and any other employee” .

Shri U. M. Triyedi: Sir, whosoever 
drafted clause 10, must have drafted 
it with a si>ecial puipose. There is 
no doubt. There is great force in 
the suggestion made by Shri Tulsidas 
that the object in view is nationalisa
tion by the back door. It says that 
every chairman, director, auditor, 
liquidator, manager and any other 
employee of a banking company 
shall be deemed to be a public ser
vant for the purposes of Chapter DC 
of the Indian Penal Code. Certain 
things can be done bona fide. If the 
public servant has committed an 
offence, you must obtain the permis
sion of the Government before the 
man is prosecuted. Section 161 of 
the I.P.C. should be read with the 
Corruption Act. The further provi
sion there is that such a complaint 
will be lodged by the Govemment. 
Such a complaint cannot be lodged 
without the sanction of the Govern
ment. The investigation cannot be 
carried on by any person other than 
the Deputy Superintendent of Police. 
Further, the trial also cannot proceed 
before a particular type of Magis
trate. Here, this person will not be 
debarred from standing as a candi
date for the Lok Sabha or the Rajya
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Sabha; he is not a public servant for 
this purpose. Only in a certain 
event, the whole machinery of the 
police will be let loose upon such a 
person declared as a ‘public servant’. 
An example was given by Shri 
lyyunni. There is great force in it. 
After aU, there would be peons also. 
All of them are to be treated as 
•public servants', not for the purpose 
of giving them some protection. If 
somebody comes and beats him in 
the course of performing his duties, 
he is not protected. No protection 
has been granted to them but only a 
liability has been put on them. It is 
all take and no give. There is no 
protection afforded to the man for 
discharging the onerous duties.

I think the hon. Finance Minister 
is a very considerate person and 
should apply his mind to this posi
tion and find things out for himself.
It is not that the provision ipso facto 
is bad. I was looking at the impli
cations-----

Mr. Chairman: May I just point
out to the hon. Member that this 
Bill should end at 4-30? Does he 
want that all the other provisions 
should be put together and guillo
tined? I have no objection to do so.

Shri U. M. Trivedi: I bow to the
wish of the Chairman.

Mr. Chairman: There is no question 
of my wishing. The House accept
ed the time and we should stick to 
it.

Shri U. M. Trivedi: Let this go on 
for one hour tomorrow.

Mr. Chairman: Order, order. The 
time given by the Business Advisory 
Committee will be over at 4-30. The 
House accepted the proposal He has 
already advanced his arguments and 
now he is talking almost on extra
neous matters. He may kindly con
clude.

Shri U. M. Trivedi: I am pomting 
out the redundancy of the provision 
and also the extremely conflidting

nature of the provision if this comes 
to play. The words ‘legal remunera
tion* are defined in the ej^lanation 
to section 161 of the IPC.

“The words *legal remunera
tion’ are not restricted to re
muneration which a public ser
vant can lawfully demand, but 
include all remuneration which 
he is permitted by the Govern
ment, which he serves, to accept”

Is this public servant getting that 
legal remuneration as per the defini
tion given here? If not, how are you 
going to prosecute? My contention 
is this. Let us not make a law 
which will be difficult to operate. 
There will be difficulties in giving 
effect to it. That is why I submit 
that the pros and cons of the whole 
situation had not been looked into. 
This provision is not at all necessary 
in this Bill.

Shri T. T. Krishnamachari: I have 
nothing to say.

Mr. Chairman: The question is:
Page 7, line 34—
omit “and any other employee” .

The motion was negatived.

Mr. Chairman: The question is:
‘That clause , 10 stand part of 

the Bill” .
The motion was adopted.

Clause 10 was added to the Bill.
Clause 11 was added to the Bill.

Clause 1 2 ^  Amendment of section 
50).

Mr. Chairman: There is an amend
ment to clause 12.

Shri T. T. Krishnamacbari: It is a
consequential amendment.

Amendment made: Page 8— 
for clause 12, substitute:

*12. In section 50 of the princi
pal Act, for the words, brackets,
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figures and letter “contained in 
sections 10 and 16 or by reason 
of the compliance by a banking 
company with any order given to 
it under sub-clause (ii) of 
clause (d) of sub-section (1) of 
section 36” the following shall be 
substituted, namely: —

“contained in sections 10, 12A,
16, 35A, 35B and 36 or by reason 
of the compliance by a banking 
company with any order or 
direction given to it under this 
Act” . *

— [Shri T. T. Krishnamachari}

Mr. Chairman: The question is:
“That clause 12, as amended, 

stand part of the Bill” .
The motion was adopted.

Clause 12, as amended, was added 
to the Bill.

Clauses, 13, 14 and the Schedule 
were added to the Bill.

Shri U. M. Trivedi: On a point *01 
order, there is no quorum.

Mr. Chairman: The bell is being
rung. Now there is quorum.

Mr. Chairman: The question is:
“That Clause 1, the Enacting 

Formula and the Title stand part 
of the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and 
the Title were added to the Bill.

art: Sir, ISlori T. T. Krishna
beg to move:

“That the Bill, as amended, be 
passed.”
Mr. Chairman: The question is:

“That the Bill, as amraded. 
be passed.”

The motion was adopted.

COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS

S ix t y - seventh R eport

Shri Bamachandra Reddi (Nellore): 
Sir, I beg to move:

“That this House agrees with 
the Sixty-seventh Report of the 
Committee on Private Mqnbers’ 
Bills and Resolutions presented 
to the House on the 19th Decem
ber, 1956.”

Mr. Chairman: The question is:

T h at this House agrees with 
the Sixty-seventh Report of the 
Committee on Private Members* 
Bills and Resolutions presented to 
the House on the 19th Decem
ber, 1956.-

The motion was adapted.

OLD AND INFIRM PERSONS' 
HOMES BILL*

Shri Krishnaoliiurya Joshl (Yadgir): 
Sir, I beg to move for leave to in
troduce a Bill to provide for the pro
tection and maintenance of old ^ d  
infirm persons under Directive Prin
ciples of State Policy.

Mr. Chairman: Hie question is:

“That leave be granted to in
troduce a Bill to provide for tiie 
protection and maintenance of old 
and infirm persons under Direc
tive Principles of State Policy.”

The motion was adopted.

Shri Krishnacharya Joshi: Sir, I
introduce the Bill.

•Published in the Gazette of India
2, dated 21-12-56 pp. 1187—91.

Extraordinary Part II—Section
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MOTOR TRANSPORT LABOUR
BILL—Concld.

Bfr. Cliakiiiaii: The House will now 
proceed with the further considera
tion of the following motion moved 
by Shri Gopalan on the 7th Decem
ber, 1956:

‘That the Bill to regulate the 
conditions of motor transport 
workers, be taken into considera
tion.”

Out of two-and-a-half hours allott
ed to this Bill, fourteen minutes have 
already been availed of on the 7th 
December 1956 and two hours and 16 
minutes are now available. Shri 
A. K. Gopalan may now continue his 
speech.

Shri A. K. Gopalan (Cannanore): 
Sir, the other day, according to the 
advice of the Chair I promised to 
restrict my measure to the condition 
of the workers employed in the 
private motor transport, that is the 
private sector of the industry. I 
have written to the Speaker to that 
effect and I propose to make two 
minor amendments.

Mr. Chairman: When a Bill is
allowed to be moved, the House get* 
into possession of that Bill and any 
amendment to be made by the hon. 
Member is subject to the wishes of 
the House, subject to any decision 
being taken by the House in regard 
to those amendments. I will allow 
him to make his speech. If the House 
does not agree to the withdrawal of 
those portions, I am* afraid the Chair 
will not be able to help him. The 
House is in possession of the Bill now. 
As soon as it is introduced it becomes 
the property of the House and the 
House alone can determine if the hon. 
Member should be allowed to with
draw certain portions of it. Subject 
to that I allow the hon. Member to 
make his speech.

Shri A. K. Gopalan: The other day 
I spoke of the importance of this piece 
of legislation being passed in this 
session. It was only the other day 
this House discussed the Mortor Vehi
cles (Amendment) Bill for two da^s.

Certain important amendments were 
made in that Act, because in the com
ing years road transport is likely to 
play more and more important 
part. The main amendment which we 
made in that Act related to discipline 
among transport operators, but noth
ing was done to improve their con
ditions of service, though the hon. 
Minister promised that a comprehen
sive Bill would be brought forward.

C What I wish to impress on Govern
ment in this connection is that road 
ransport cannot be developed unless 
and until you improve the cpndition 
of the road transport workers^

fin  the Tripartite Standing Labour 
Committee it was unanimously agreed 
both by the representatives of Gov
ernment and the employers that there 
must be improvement in the condition 
of workers. During the last few 
years we have in this House passed 
so many measures giving protection 
to different kinds of workers, but for 
the workers employed in the motor 
transport industry, though it is impor
tant in the social and economic life 
of the country, no legislation has been 
undertaken.^ Tlie conditions of service 
of plantation labour, dock labour and 
other workers have bi^n to some 
extent improved. But in the case of 
this important category of workers 
there has been no legislation during 
the past four or five years. This Bill 
seeks to improve some of their con
ditions of work.

Ê ven the I. L. O. has recommended 
that the working hours of the operat
ing crew must be only eight hours a 
day and they have pointed out that 
the working hours of the <^>erating 
crew in India is the h ipest in India. 
Even according to the Mortor Vehi
cles Act which was passed in the Bri
tish days the crew were expected to 
perform only nine hours of steering, 
duty, but in actual practice they work 
from fifteen to sixteen hours. The 

r amendment which we recently pass-
% ed to the Motor Vehicles Act did not

even this matter. Chapter V
" says that there should not be more

than forty-two-hours of work in a
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week; not more than seven hours in 
one day; and every worker should 
have an interval of rest of at least 
half-an>hour after four hours of work. 
These are very reasonable changes.

Workers in other industries have 
got eight hoiirs a day. The I. L. O. 
itself has said many years ago that 
the working hours should not exceed 
eight hours a day.

As far as the transport workers are 
concerned I do not wish to go into 
the question of the technicalities, but 
there are certain mechanisms regard
ing the working. For instance the 
brake is now on the side of the driver 
and he has to pull it backward and 
forward. That gives him some more 
exertion and he will not be able to work 
as before when it was a footbrake. 
As a result of the change in the 
mechanism it is very difficult for the 
transport worker to work for more 
than seven hours. ZSo, in regard to 
the working conditions, the changes 
that are pointed out here are very 
essential if he is to do his work satis
factorily. Or else there may be acci
dents and other things. Because, by 
this hard work, when he is not able 
to work for th^ whole day according 
to the changoi mechanism in the 
motor bus, certainly there will be ’feicci- 
dents and there will be loss of life, 
and also the man cannot work for 
more years. *3 So, regarding the work
ing hours, there must not be more 
than seven steering hours per day. 
Actually, seven hours steering work 
means that he will have to work for 
more than that time. Because, he 
cannot start the work as soon as he 
comes. He has to be there at least 
half an hour before he begins steer
ing; also, when the bus completes 
working he will have to be there for 
half an hour to see that it is in work
ing order. So, seven hours steering 
actually means eight hoiirs of work. 
That is why it has been put as seven 
hours steering, which means that he 
will have to put in one hour more 
of work.

Then I wish to refer to the medical 
facilities. Chapter II makes provision

for the same. And the provisi<m 
made is that where there are 150 
transport ̂ workers in any service, the 
medical facilities provided should in
clude a regular disp«isary and a 
medical officer attached to it perma
nently. There are big transport com
panies in our country where there are 
a large number of transport workers. 
Here in Chapter II it is provided that 
in regard to medical facilities there 
must be a dispensary and a medical 
officer attached to it permanently. 

Qiecause, when there are accidents or 
some other things, unless there is a 
dispeisary from which they can get 
some medicine and also a medical 
officer attached to it, they cannot get 
any medical help.l Where the number 
is 150 transport workers or more, this 
must be provided.

Chapter HI relates to canteens. And 
it is provided that where one hund
red workers are ordinarily employed 
one or more canteens shall be provid
ed and maintained by the employer 
for the use of the workers. It is also 
provided that the Central Grovem- 
met may make rules for the mainte
nance of the cante^is and other 
matters. And there must be a mana
ging committee with representation of 
workers in the committee who will 
decide about the kind of food, the 
charges and other things. That is 
also very essential. Because, the 
thansport workers being hard labour, 
they must get good food which must 
also be cheap. That is why in regard 
to canteens certain provisions are 
made.

Chapter IV is about rest houses 
and reading rooms and recreation 
facilities. In big transports the places 
of halt will be in some places which 
will not be in the town but which will 
be somewhere in the rural areas. The 
transport workers will get no facili
ties for rest and sleep, and if they do 
not get good rest and sleep they can
not work properly. If they work on 
the steering without sleep, it will 
cause trouble. Regarding rest, even 
at the places where the buses halt at 
night time, there must be rest houses 
with facilities. And in the rest 
hoiAes there must be facilities for
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these people, who are always in the 
bus, to read and understand some
thing. Otherwise they will have no 
opportunities and they will be cultu
rally and educationally very backward 
not understanding anything. Because, 
they have no opportunity to read or 
hear others reading. But in the rest 
houses they will, naturally, have a 
tendency to read something. So, 
these rest houses must afford this 
facility.

As regards the other clauses, Chap
ter V deals with overtime and over
time wages. Clause 11 provides that 
hours worked in excess of seven hours 
a day or forty-two hours a week. 
should be counted as overtime, and 
subject to the yearly limit of one 
hundred and twenty hours, the
amount of overtime in any one month 
shall not exceed forty hours. Som e
times it may be that to get more 
money they may work overtime, but 
that will weaken them. So, as far as 
overtime is concerned, not only is 
provision made for payment of over
time at twice the ordinary rate of 
wages when it exceeds seven hours a 
day or forty-two hours a week, but 
they must never be allowed to exceed 
forty hours of overtime in any one 
month—subject to the yearly limit of 
120 hours. Because, if it exceeds that 
limit and some service employs the 
man—because the man concerned will 
also be anxious to get twice the wages 
as overtime and the en4>loyer also 
may want it— it will certainly affect 
the health of the worker. In fact, it 
win not only affect his health, but it 
will be ruinous from the point of 
view of the common life of the peo
ple. That is why though it is stated 
that overtime wages must be paid at 
twice the rate, it is restricted to forty 
hours in a month.

The spread-over is the next provi
sion, whidi is contained in clause 12. 
It provides that the period of work 
of any worker shall be so arranged 
that inclusive of his interval of rest, 
it shall not spread over more than 
nine and a half hours a day. Because, 
after the seven hours steering work, 
if he is asked to do some other work.

and it goes to more than nine and a 
half hours in the total, that means 
that his capacity and ability will go 
down, and so there must be a limit as 
far as the spread-over also is con
cerned.

The last provision in this Chapter 
IS about night work and wages for 
the same. I need not explain it. It
IS very clear. The provision made is 
that night work must begin at 7 p. m. 
and that all night work shall be paid 
at twice the ordinary rate of wages.

Then I come to Chapter VI which 
deals with leave with wages. This is 
very important. It is very necessary 
that after his hard work, the trans
port worker must have rest. It is 
therefore provided that every person 
employed in a motor transport who 
has completed a period of continuous 
service therein shall be allowed 
during the subsequent period of 
twelve months leave with full 
pay or wages at the rate of fifteen 
dajrs casual leave, thirty days privi
lege leave and twelve days festival 
holidays including national holidays 
which come under the Negotiable 
Instruments Act. This leave should 
be given with wages, and it is neces
sary also that he must be able to 
avail himself of this leave. The 
twelve months* continuous service 
should be deemed to have been com
pleted if the worker has during the 
said period of twelve months put in 
not less than one hundred and eighty 
days of attendance, and the period of 
the leave should be inclusive of the 
weekly days of rest. These are the 
provisions about leave. Leave with 
wages should be given, and the worker 
must have the benefit of enjoying the 
leave.

So far as sickness leave and sick
ness benefit is concerned, subject to 
any other rules that may be made in 
this behalf, it is said in this provision 
that the transport worker shall be 
entitled to obtain from his ^ p lo y e r  
sick leave with full wages for a period 
of fifteen days and half wages for 
any period over fifteen days and upto 
one month, provided a qualified medi
cal practitioner certifies to that effect.
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Then, provision is made in clause
16 in regad to accidents. Every now 
and then we hear about accidents in 
the p a p ^ . It is provided here that 
if personal injury is caused to a work
man, a r i^ g  out of and in the coune 
of employment, his employer shall be 
liable to pay him wages for the period 
or periods during which he has been 
forced to remain without work. This 
is very important, because when there 
is no restriction about overtime, when 
there is no restriction about spread- 
over, and when there are no restric
tions about the working hours, and 
when they are made to work for 
fifteen or sixteen hours, we find that 
on many occasions there are accident? 
and when these accidents occur, the 
workers are just left without any 
help, p ile  employers’ liability to pay 
wages during period or periods of 
injury caused by accidents should be 
realised very well. It is very impor
tant that workers, when there is any 
accident, should not be abandoned. 
There must be some regulation as far 
as these accidents to the workers are 
concemedTA In the Bill, it has been 
provided that wages for the period or 
periods during which he has been 
forced to remain without work, should 
be given.

Then the question arises as^to the 
provident fund, gratuity, etc., on which 
I do not want to dwell at length. I 
would only say that all these benefits 
must be given.

I am glad that there is a Standing 
Labour Committee and I leam that it 
is meeting somewhere at the end of 
this month, and I hear that they are 
going to discuss this matter and going 
to bring forward some legislation. 
The other day, the Deputy Minister 
said that they are going to bring 
forward a legislation. I want to know 
whether they are doing it, because, 
as I said before, nothing has been 
done so far. We have amended the 
Motor Vehicles Act. Some of the 
clauses in that Bill deal with punish* 
m «it for the transport workers, say
ing that they should be detained, etc., 
for certain acts.J^ut, at the same 
time, nothing has been done for ^ e

development of road transport in this 
coxmtry. Certainly, the condition of 
workers should be taken into con
sideration and the same amenities 
that are given to other classes 
of workers should be given to 
the motor transport workers^ I want 
to emphasise this, because fne other 
day, the Deputy Minister said that 
long before Shri Vittal Rao and Shri 
Gopalan brought this Bill forward, he 
had thought of it. It is not because 
he had thought of it earlier that I am 
emphasising this now. The Govern
ment must see the condition of wor
kers and it is because of the condi
tions of the workers that I want the 
Grovemment. to do something in this 
regard.

Even now, it is very late to do 
this. For the last five years, the 
Government did not think about it.
It is very sorrowful to note that the 
Government have done nothing re
garding this important motor trans
port industry with respect to the 
woi^kers. Even now, at this last 
moment, if the Government will 
accept the reasonable provisions that 
are contained in this Bill, and bring 
forward a Bill, certainly we will be 
very glad. I am sure that the Gov
ernment will see to it. If the Minis
ter says, “Certainly it would be done 
immediately,” then, even if you do 
not take this Bill into consideration 
and pass this, I shall not mind. If 
the Minister will only* say that this 
thing has been delayed, and delayed 
for many years, that this will be taken 
up immediately and that the most 
important provisions at least which 
are contained in this Bill will be , 
accepted, namely, the provisions re
garding working hours, sickness, leave 
and other things—and are implement
ed immediately, certainly, no more 
discussion on this Bill need be neces
sary. If there are any provisions 
which cannot be accepted, then, let 
the Minister come and say which are 
those provisions which cannot be 
accepted and why. If he thinks that 
certain provisions may be accepted, 
it is for him to say what the Govern
ment, even at this late hour, thinks 
^ u t  this piece of legislation.
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M r. C hairm an: Motion moved:

**That the Bill to regulate the
conditions of motor transport
workers, be taken into considera
tion” .

I think that in view of what has 
fallen from the hon. Member who has 
moved for consideration of this Bill, 
it is better that the Government make 
a statement. The hon. Member said 
that if he is satisfied with a state
ment by the Minister, we may not 
proceed with the Bill. Not that I am 
oi^pased to speeches being made, but 
only in order to save time, I felt that 
I could make that suggestion.

S evera l H on. M em bers rose.

Shrl A . K . G opalan : After the reply 
by the Minister, we could see to it

BIr. C hairm an: But, if the hon. 
Members who have just now stood 
up want to make speeches, I would 
request them to be very brief.

S hri T . B . V itta l B ao : (Khammam): 
Yes, 10 minutes.

M r. C hairm an: Yes; Shri Vittal Rao 
may speek.

Shri T . B . V itta l B ao: Mr. Chair
man, this is a Bill which has been 
brought forward by the leader of our 
party, Shri A. K. Gopalan, for pro
viding for statutory provisions for 
regulating the cwiditicms of service 
of motor transport workers. I shall 
be very brief. tA s long as 20 years 
ago, the International Labour Organi
sation adopted a convention. Though 
we have been a member of the Inter
national Labour Organisation, we 
have not yet ratified it. Today, there 
are 3,50,000 workers employed in the 
road transport industry. It has been 
recognised that the road transport 
workers should be given the facilities 
that are accorded to workers In th^ 
factory or mines or in the plantations. 
We are not asking for anything better 
than what is provided for other wor
kers governed by the various Acts.

We have been raising these ques
tions for a long time. In 1954, ' the

Deputy Minister of Labour* with some 
authority, said that the Government 
was thinking of it. We waited for 
nearly a year, but that promised 
assurance was not impleoaented. Then 
I and my leader brought forward a 
Bill. The Bill was introduced in Sep
tember, 1955. In February^ 1956, it was 
discussed in this House. Then also 
the Minister gave an assurance that 
they would bring forward a legisla
tion. After that what happened?

(•The Standing Labour Committee met 
in Delhi in April, 1956. They imani- 
mously recommended that legislation 
should be undertak^ But m any 
months have passed. It has not come.

Only in the last session—13th ses
sion—in the month of ^ptem ber, in 
reply to a supplementary question of 
mine, again, the Deputy Minister of 
Labour, with a little amount of gusto, 
said that the legislati^ cannot be 
brought forward through a brain 
wave. All these years> the measure 
has been pending. It cannot come 
through a brain wave, as he put it. 
It was said that they are in consulta
tion with the labour organisations. 
All such things were said. But till 
this day, nothing has come out.

I only want to quota one instance.
C Even in the State transport services, 

where it is said that the workers are 
paid better ot that their conditions of 
service are a little better, a driver who 
takes the bus at 4 o’clock in the 
morning and reaches his destination 
at 12 o’clock, is again asked at 
1 o’clock or 2 o’clock to take another 
bus and he is asked to maintain the 
connection to the railway train. I 
met those people. I have worked 
among such people. I know with 
what volume of strain they work, 
and yet, statutory^^rovisions are not 
available to them.^

Rest hours, paid holidays and over
time wages are all normal in our 
coimtry. But why should these peo
ple be neglected? I teU the House 
definitely that there is something 
wrong in the Ministry of Labour. It 
must be overhauled. They have
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always been delaying legislation in 
regard to labour—^whether it is an 
amendment to the Payment of Wages 
Act, or it is an extension of benefits 
under the Employees’ Provident Fund 
Act or whether it is an amendment 
to the Workmen’s Compensation Act. 
They delay thmgs'even after j;lt has 
been decided by the Labour Ministers’ 
Conference and the Indian Labour 
Conference which is a tripartite orga
nisation and the supreme body in this 
country in relation to labourJ They 
delay things. This Ministry is most 
inefficient. I want the Prime Minis
ter, the Leader of the House, to look 
into it and overhaul it so that at least 
the conditions may improve.

Mr. Chairman: Shri V. P. Nayar.
Shri Achaihan (Crangannur): 

There was a convention that after one 
Member from that side has spoken, 
one Member from this side may be 
called.

Mr. Chairman: The debate is not 
over. I do not want to be directed 
by the hon. Member in the matter of 
choosing one Member from this side 
or one Member from that side. The 
discussion has not been exhausted. 
The hon. Member may be allowed to 
speak if he catches the eye « f  the 
Chair. Shri V. P. Nayar.

Shri V. P. Nayar (Chirayhikil): 
I want to .make a few general obser
vations. "Hie Bill ought to be certain
ly non-controversial and if the Grov- 
emment cannot find their way to 
accept it, I submit that it is only 
because it comes from the Opposition.

Sir, as comrade Shri T. B. Vittal 
Rao pointed out, there is an unxmder* 
standable procrastination in the 
matter of labour lagislation in this 
country. It is unfortunate these 
350,OCM) workers have not so far had 
the benefit of any law. 1 was amused 
the other day when Shri Abid Ali, 
the Deputy Minister, said that legisla
tion does not come from brain waver 
I would not quite agree with that 
because the essential pre-requisite 
for a brain wave is brain itself, the 
existence of which I seriously doubt

having seen the manipulations of the 
Ministry*., . .

17 hxs.
Mr. Chairman: As a matter of fact»

as you know, the hon. Member is 
entitled to make any remarks he 
likes. But he is going beyond limits 
in making remarks like these. After 
all, we are at the fag end of the 
session. Now, we should not give 
ourselves to saying some things which 
are absolutely unpleasant to every 
person who hears. It would be better 
if the remarks are couched in a 
much more moderate language.

Shri V. P. Nayar: I wish to do so. 
But, it is rather painful to know the 
very hard lot of these motor drivers.

You know that the recent trends in 
the motor transport industry is to 
make bigger and bigger buses. Whe
ther it is a bus or lorry, especially 
in the public transport, you will find 
that, when 10 years ago you had only 

 ̂ 3—ton trucks or 3—ton biises, at 
present, it is 8 or 9— t̂on vehicle. I 
know some of the practical difficul
ties which have increased the work 
load. That is not being appreciated. 
For example, if a drivier took out a 
3—ton truck or a 3— t̂on bus, the 
seating capacity was limited to 23. 
Today, what do you find? Even in 
Delhi, you can see how the buses are 
built. They are so long that you 
enter through the back and even 

 ̂ without th,e bus moving, you reach 
the destination. The man at tlje 
steering has much more responsibili
ty.

His nerves will alwajrs be in 
extreme tension. He is carrying 100 
persons. In the olden days, there 
was only the sfeating capacity. Today, 
there is the seating capacity, there is 
the standing capacity, there is hang
ing capacity and in some buses, there 
is also a sandwiching capacity also. 
Is this the condition in which the 
drivers have to work? It is common 
knowledge that in a 10—ton bus, 
when the driver applies the brake to 
stop the bus, he has necessarily to 
use jiore of his energy, however much 
efficient the brake system may be.
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[Shri V. P. Nayar]
You will also find that in all these new 
buses, the position of the bears has 
been changed. It is far behind. One 
has to stretch his hand backward and 
change the gear. One can understand 
that in these buses, the gears have to 
be changed five times. Wherever the 
bus stops, the driver has to stretch 
his hand backward and pull the gear. 
Improvements have been made in the 
buses. What for? These big buses 
have been made in order to make the 
running cost low. You are using 
diesel which is harmful according to 
my information. I raised the ques
tion the other day also. Govern
ment say, we have not enquired 
whether the use of diesel is injurious 
to the driver. This is a matter which 
has to be looked into. The drivers* 
plight, I submit, is something which 
we do not generally appreciate. What 
is the position of a driver? He has no 
security of service. Even the hon. 
Minister knows what will be the 
spread over duty of his own driver. 
When he comes to Parliament, when 
we are here, the driver has to wait 
outside. If it is summer, you can 
imagine, there is not one shed even 
before Parliament for the driver to 
wait. We have taxi stands, where we 
can get hundreds of taxis. But, is 
there a single shed under which a 
driver can take refuge when he has 
no customer? ThiS is a thing which 
we ignore. The driver’s work is a 
very strenuous one. Here in India 
you find that when the Motor Vehicles 
Act can be amended, section 65 has 
to be retained, fixing the duty at the 
wheel at nine hours. What is the 
real position? Take the case of an 
officer. The driver has to report to 
his boss at 9 o’clock in the morning 
and be waiting outside some club till 
the owner goes home. What is he paid 
for that? Is he npt a human being? 
Speaking about cars, the owners or 
proprietors insure the cars. There is 
third party insurance. If there Is 
some damage in a car as a result of 
some accident, that lifeless thing also 
is protected. But, the htmian being 
who is in charge of it is not protected 
by the owner. Is it not ridiculous? 
This applies in the case of not only

the drivers, it applies also in the 
case of conductors. Their work 
load has also increased. If he had 
to issue tickets for 30 persons some 
years ago, he has to issue tickets to 
100 persons now. Is he paid more for 
that? There is absolutely no protec
tion for the bus crew. They are 
working in miserable conditions. 
There is no question of delaying legis
lation any longer because we all know 
that it is very vitally required. This 
industry is very vitally required for 
building up our nation. It is not as 
if the Railways can deliver the goods. 
They cannot. This Industry has to 
develop. In this context, when all 
things are developing, I say that the 
Government, despite ̂  the assurances 
given here which were pointed out by 
my hon. friend, have not bestowed 
any serious thought over this issue. 
I have some experience of this and 
I vinderstand their problems also. 
What about a car which has to go 
overnight? If the I. L. O. has adopted 
8 hours steering a day, I personally 
think, that in India, under our tropi
cal conditions, during certain parts of 
the year, it should not even be eight 
hours. Just imagine a Delhi trans
port bus. A driver gets into the bus 
at 11 o’clock in the morning on a hot 
summer day. How long can we 
expect him to be at the steering? We 
cannot even go from here to North 
Avenue for our lunch. It is so hot. 
This man has to be at the wheel for 
8 hours. It is unimaginable. He will 
be literally fried in the heat of Delhi. 
We want, therefore, restrictions in 
regard to that.

Does Shri A. K. Gopalan’s Bill sug
gest anything which the Government 
cannot do? Does it raise any issue on 
which there can be any controversy? 
I submit that, having regard to the 
non-controversial nature of all the 
provisions here, which are very good 
and which the Government should 
have no hesitation in accepting. Gov
ernment should accept this Bill and see 
that the transport workers, who have 
been neglected so far by the Govern
ment, get at least some protection.
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They will have medical facilities, they 
will have the little conveniences which 
the other workers enjoy, they will 
have their duty hours fixed and they 
will also have their insurjince paid by 
the owners of the cars which they 
drive, '

I do not want to go into public 
sector. But, I want to give the Minis
ter a warning also, that because this 
matter is not being looked into pro
perly by the Centre, the State imder- 
takings also have a trend which is 
vey harmful for the country. We 
know how the Transport Enquiry

- Commission report in the matter of 
the State Transport in Travancore- 
Cochin was implemented only in re
gard to the provisions which were 
injurious to the workers while those 
provisions which were beneficial were 
never touched. Because there is no 
Central legislation, the States and the 
private operators think that they can 
do anything with the workers. There 
is no question of security of service. 
The moment you ask a driver to go 
away, he goes. He cannot go to a 
court of law in the present circum
stances. This attitude must change. 
I appeal to the hon. Minister to atone 
for what has been done and 
to bring this legislation imme^ately.

Shrl Achiitliaii: Mr. Chairman, we 
had the experience of an outburst in 
this winter season in Delhi of tiie 
brainwaves of Comrades V. P. Nayar 
and T. B. Vittal Rao. I am not going 
to reply to those outbursts.

Comrade T. B. Vittal Rao very 
strongly criticised the Labour Minis
ter saying that he is very inefficient. 
It is everybody’s knowledge in the 
country that the two persons who are 
now manning the Ministry are the 
best and most experienced men in 
that line, better than comrades Shri 
V. P. Nayar and Shri T. B. Vittal Rao, 
having worked in the labour organi
sation from the very beginning of 
their life ... r . .

Shri T, B. Vittal Eao: We agree.
Shri Achathan: -----in the busiest

parts of the country where, labour

organisation originated. Te come and 
say after five long years, after we 
have witnessed the large number of 
labour welfare measures in this coim- 
try, is not proper. We can be proud 
of the attitude taken by the Govern
ment in the matter of the improve
ment of the poor conditions of labour 
of all categories, private, public, fac
tory, mines etc. They say because the 
Government did not bring forth a 
Bill within one month or two months, 
the Prime Minister must fly back 
from Washington to see that some
thing is done about these Ministers; 
tiiis is simply fantastic.

Coming to the BiU, it is a good 
measure. We have seen during the 
last so many years in India both the 
Central and State Governments have 
brought forward a number of labour 
legislations for every category. We 
have, for example, dealt with many 
aspects of the welfare of factory 
workers—their wages, compensation, 
remuneration etc. Shri T. B. Vittal 
Rao is an expert in the mine work
ers labour organisation also. Even 
yesterday he raised a discussion and 
in a very sjrmpathetic way the Labour 
Minister replied that that also will be 
looked into. State Governments and 
labour organisations have to be con
sulted and necessary non-controver- 
sial measures must be brought for
ward so that as soon as possible tiiey 
may be implemented in this country. 
Simply saying here to bring forward 
such a measure will not do. It is not 
that system of Government that we 
are having here. I do not think there 
was any laxity on the part of the 
Ministry in bringing forward such 
measures.

I must congratulate Shri Gopalan 
on b r in ^ g  forward this measure. I 
do not know what the reactions of the 
Government will be. It has got a 
number of good features. With the 
coming Five Year Plans there will be 
an increase in the number of trans
port vehicles in this coimtry. We are 
now constructing a number of roads 
connecting the interior parts of the 
country. It is a sign of the economic
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[Shri Achuthan] 
development of the country. The 
transport vehicles must ply on all 
these routes for the transport of pas
sengers as well as goods. E v«i the 
Railway Ministry here openly says 
they will not be able to cope with the 
heavy transport work during the 
Second Five Year Plan. So, it is high 
time that transport workers are given 
some security.

Even now I do not think where 
there is a well organised labour orga
nisation of transport workers, tiie 
labourers can be dealt with in any 
way according to the whims and fan
cies of the private employers. We 
have seen in our area also that own
ers who have more than 150 lorries, 
trucks and buses cannot deal with a 
simple employee as they hke,, because 
there will be an organised strike, and 
the workers take the assistance of the 
labour organisation of the State Gov
ernment concerned. I have seen. I 
was a legal adviser of a transport 
service which has got more than 30 
buses and 25 lorries and a few cars. 
There in my capacity as Adviser for 
more than five years I have not seen 
a single employee dismissed. We will 
not give room. It is not also possible 
nowadays to deal with them like 
chattel So, do not paint such a hor
rible picture of the poor plight of the 
labourers.

It is good that the provisions of this 
Bill should be adopted and enacted. 

[ l  know it will add to efficiency. Not 
only that. If such measures are 
adopted, more educated people will 
be tempted to come in. With regard 
to conductors or drivers or mechanics 
we must so have the rules and regu
lations that even educated people, 
school finals and intermediates who 
are without any work may be attract
ed. That also I think is h i ^ y  neces
sary.^ Either this Bill may be accept
ed, "W a better measure may be 
brought forward without much loss of 
time so that all the welfare amenities 
to be given to the labourers may be 
guaranteed and adequate provision 
made, and punishment may be m et^

out to the employers who do not pro
vide such amenities.

We have enacted the Shops and 
Establishments Bill. Moreover, I do 
not think that even now imder the 
Standing Orders Act, in a workshop 
an employer can evade providing 
these labour welfare measures. They 
must have canteens and other facili
ties. I have seen all these things in 
my place. I do not know the position 
in other places. Facilities like rest 

'houses, reading rooms, clubs have to 
be provided, and I think no employee 
will allow himself to be treated as 
mere chattel or a two-legged animal. 
That is not the position.

So, I appeal to the labour Minister 
to examine the provisions of this Bill 
and adopt it if possible as it is or with 
such amendments as he thinks fit. 
About 3i lakhs p>eople are now em
ployed in this industry and more will 
be employed in the future because im
provement of transport will be an im
portant factor in the economic deve
lopment of this country.

I have also another suggestion to 
make. There are a number of em
ployees in the water transport ser
vices. In my State I have seen boat 
services from one place to another, 
and in many other places also. In 
my place particularly I have seen 
goods and transport traffic carried for 
jnore than 200 miles at a stretch—I 
do not know whether the Labour 
Minister knows it—from Emakulam 
to Alleppey, h*om Alleppey to Quilon, 
from Quilon to Kottayam, from Emia- 
kulam to Crangannur etc. There also 
there as employees, drivers, workmen 
etc. So, it will be better if the Minis
ter after taking into consideration all 
these aspects of the transport services 
of this big country brings forward a 
measure including all these categories 
of employees, giving them welfare and 
protective benefits so that the stand
ard of efficiency may be increased 
and they may have a better outlook 
on life.

I thank Shri Gopalan for bringing 
forward the Bill and I request the 
hon. Minister to consider it sympathe
tically.
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Dr. Rama Rao (Kakinada): May I 
speak? ^

Mr. Chairman: Is it necessary now?

Dr. Rama Rao: Just five minutes.
We have plenty of time.

I am glad the Bill has the unani
mous support of the House, and I 
hope the hon. Minister will accept 11 
with such amendments as he likes. I 
am sure the hon. Mover of the Bill 
will accept any amendment the Gov- 

,emment wants. The Bill is limited 
to the private sector for constitutional 
reasons. Therefore, I am sure if the 
Labour Minister objects to any point, 
the hon. Mover is sure to accept it 
and amend the Bill to that extent. 
Which provision of the Bill can any
body object to I want to know. If 
you think certaiii provisions are going 
too far, you can amend them. I need 
not go into details because the other 
speakers, Shri V. P. Nayar and Shri 
Vittal Rao have spoken. Even the 
hon. Member fwm  the Congress 
Benches has accepted that no provi
sion in the Bill can be objected to. 
Therefore, I am bare the hon. Mem
ber will accept iL

Secondly, there -*re many labour 
laws which art not implemented 
effectively especia^jy in the private 
sector. ■ Hie transport workers are 
helpless in many States. For instance, 
workers on the lorries have to work 
for long hours at night which is very 
serious, and many accidents are due 
to the strain involved and due to not 
implementing the rules and regula
tions concerning public transport. 
Therefore, I hope the Government 
will accept it

As I have alrtady mentioned in 
connection with another Bill, at least 
the bus transport must be nationalis
ed. However, in this connection I 
only want to point out that a limita
tion on the hours of work is essential, 
and intervals between certain periods 
as mentioned here— ĥalf an hour*  ̂
rest after four hours continuous work 
etc.—are necessary for efficiency and

safety not only of the transi>ort work
ers but also for the travelling public. 
Many accidents are due to over-strain. 
Therefore, I hope the hon. Minister 
will accept it with such amendments 
as he thinks fit

The Minister of Labour (Shri 
Khandabhai Desai): At the outset I 
would like to state that I am in sym
pathy with the intention of this Bill. 
However, I could not understand the 
excitment and the intemperate langu
age that Shri Vittal Rao indtQged in 
today. It may be due to some deterio
ration in the state of his health this 
afternoon.

As f »  as the working of the Labour 
Ministry, or its efficiency or otherwise 
is concerned, it is for the three 
million odd workers to judge. From 
what I have observed, they are 
reasonably satisfied with the working 
of this Ministry. As far as this par
ticular Bill is concerned, tiie initia
tive was taken by Government, and 
th^question was discussed at our own 
initiative before the Standing Com
mittee in April. And it is at our ini
tiative, and, if I may say so, moral 
pressure, that we have been able to 
get the acceptance, even by the em
ployers, of the principle of protecting 
the transport workers in the country. 
Immediately after that, we drafted a 
legislation and sent it on to the States, 
for their comments^ on the 30th June.

Shri T. B. Vittal Rao, a good parlia
mentarian as he is,, must know that 
this is a Concurrent Subject On a 
Concurrent Subject, we cannot act in 
Delhi as autocrats and put in any 
legislation that we like. That is exact
ly what my colleague the Deputy 
Minister said when he said that it 
cannot be done by a brain-wave. We 
work through a democracy and 
through a Constitution. We took only 
two months at the most in drafting 
that legislation, which had been sent 
on to the States for their comments, 
whatever they may be. Of course, 
we are not bound down if they do 
not«concur. But, anyway, their views 
ought to be known by us.
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[Shri Khandubhai Desai]
We also took steps even at that 

very Standing Committee to see that 
the interests of the workers and their 
viewpoints also were ascertained, and 
it was at my suggestion that it was 
decided that after we receive the 
comments of the States in the matter, 
a tripartite committee of employers,^ 
employees and the Centre will geti 
those comments and finalise the Bill. \ 
We expect to get the comments soon. 
Some of the States have already sent 
their comments, and we shall consti
tute a committee to look into the 
legislation.

This House will recall that it has 
already passed a law enabling the 
Government to extend the Employees* 
Provident Fimd Act to any employ
ment So, even if the legislation is 
not passed in this respect, as far as 
the provident fimd law is concerned, 
it can be applied. There was a lacuna 
in the original law, which, fortunate
ly, has now been set right; the Bill 
was passed only the other day in the 
Hajya Sabha.

As far as compensation is concern
ed, the transport workers are gov
erned by the compensation law. As 
far AS the Pajonent of Wages Act is 
concerned, I know that the power had 
been given to the Stfites to exteid the 
law, and a large nimiber of States 
have extended it.

Dr. Rama R ^ : There are too many 
loopholes.

Shrl Kbandnbhai Desal: In every 
legislation there will always be loop
holes, and it is always the duty and 
obligation of this House as well as of 
the State legislature to plug the loop
holes whenever they come to light. 
Otherwise, if some Brihaspati makes 
some law which will work for eter
nity, then there will be no need for 
any Parliament or any State legisla
ture. Anyway, that is besides the 
point.

As far as the nationalised sector of 
transport is concerned, according to our 
informattcrn—I am open to correc
tion—in most of the larger States

which have nationalised transport, 01 
where transport has been taken over 
into the public sector, and in some of 
the mimicipalities like that of Bombay 
and Ahmedabad and such other 
places, most of the provisions which 
Shri A. K- Gopalan has sought tu 
include are being carried into effect, 
even though there is no legislation. 
There are canteens; there are restric
tions on hours of labour; ther®. is rest 
period; there are provident fimd 
regulations, even thoug>> the Act does 
not apply; there is gratuity also.

But, as far as the private operators 
are concerned, T clo admit that the 
conditions of the workers require to 
be protected. It is at our initiative, 
and 01 course, that of the organised 
labour movement too, that Govern
ment have decided to bring in a Cen
tral legislation, so that uniformity 
will be maintained throughout the 
country. The Study Group in order 
to get the draft legislation and the 
comments which are received from 
the States will study this and I hope 
it will finalise the draft legislation 
soon.

I would like to say to the labour 
enthusiast—I am also one of the 
oldest trade imionists who has work
ed in the labour movement for the 
last thirty-five years—that any hur
ried legislation or any hurried statu
tory liability or obligation, sometimes, 
according to my experience, frus
trates the very object we have gbt in 
view, and, therefore, the question of 
legislation has to be considered very 
carefully.

srnft
So, we must understand that it is a 
serious matter. I do agree with Shri 
A. K. Gopalan that as far as social 
and labour legislations are concerned, 
there is no question of taking credit 
one way or the other. Whenever 
suggestions come, from whatever 
source they may be, if they are good 
suggestions, they have to be accepted, 
and they are being accepted. As far 
as the party to which I belong and 
this Goverament which is an elected



4027 Motor Transport 21 DECEMBER 1956 Labour Bill 4026

government, are concerned, we have 
taken good things from everyone, but 
scrupulously rejected stunts and slo
gans, because they are not to be 
something in the Act, and what we 
want is something to be concretised, 
which will benefit labour, which will 
benefit the people and which will 
benefit everybody.

As I have said in the beginning, I 
am in sympathy with the whole inten
tion of this Bill which Shri A. K. 
Gopalan has brought forward. The 
committee will look into the question, 
and Government will finally consider 
some of the suggestions which have 
been incorporated in the Bill; they 
will, of course receive our very seri
ous consideration.

As far as the amendments to the 
Payment of Wages Act, the Compen
sation Act, and the Minimum Wages 
Act, etc., are concerned, Shri T. B. 
Vittal Rao, even though he has full 
knowledge of how things are moving, 
had been rather harsh. He should 
not have been so harsh. If those 
friends on the opposite side, both 
here and in the other House, had been 
a little circumspect, I have no doubt 
in my mind that I would have brought 
forward, or would have been enabled 
to bring forward all my legislation, 
that is to say, amending legislation 
which are already ready. But, owing 
to lack of time before this House, and 
also because—of course, I should not 
say that—they have arrived in demo
cracy to speak out whatever they like, 
for as many hours and for as long a 
time as they are entitled to theoreti
cally, I could not bring in all the Bills 
which are already finally drafted.

We are the first elected Parliament. 
As you know, during the last five 
years, we have seen through many 
important laws which, I believe, have 
got priority over amendments to 
existing laws, which have already 
protected workers. I anxiously want 
that workers should be protected 
still more and that if there are loop
holes, they should be plugged. But 
then priority of business of this House 
has also to be considered. I have no 
quarrel with the Business Advisory

Committee or any other body for 
taking a lot of our time. But that is 
the only reason why some of those 
amending Bills, however much we 
desired, could not be got through.

I hope that with the sort of assur
ance which I have given to Shri A. 
K. Gk)palan, he will not press his 
motion to a vote, because if the 
motion is pressed to a vote, I would 
very reluctantly have to oppose it, 
because I cannot accept everything 
that is said there.

Shri Kamath (Hoshangabad): Re
luctantly.

Shri V. F. Nayar: Why not malfP 
suitable amendments?

Shri Khandnbhai Desai: He has
moved the Bill but if it is made into 
law, I have got to administer it; and 
if I feel that it is impossible to be 
carried out, I would have to oppose 
it as a whole.

Shri A. K. Gopalan: I thank the
Labour Minister for the kind words 
that he has said. I also thank him 
for the promise that legislation would 
be brought forward very soon. He 
also said in his speech that the initia
tive was taken by Government. This 
is very good, but it would have been 
better if the initiative that had been 
taken by Government had resulted in 
bringing forward a BiU and passing 
it into law in this session itself. Then 
certainly it would have been good for 
the workers, for the Government and 
for the country as a whole.

I would like to answer one or two 
points. He referred to ‘credit’. I 
would not have said anything about 
it but for a very bad incident a few 
days ago when the question of pay 
scales of insurance employees was 
discussed. Then another hon. Minis
ter openly said in this House—‘I will 
do anything for the workers. But I 
do not want the credit to be taken by 
so and so and also by the party which 
will exploit it later’. This being the 
way in which our attempt to bring in 
some legislation or motion for discus
sion in the House is interpreted.



4029 Motor Transport
Labour Bill

21 DECEMBER 1956
I

Rules Committee 4030

[Shri A. K. Gopalan] 
namely, that it is only to exploit the 
situation for our party, I was forced 
to refer to it. Otherwise, I would not 
have made a mention of that.

As far as the nationalised industry 
is concerned, the Minister has said 
ttiat some of the provisions are 
already there. I want to point out 
one thingf In Travancore-Cochin, this 
industry is nationalised. As regards 
the provision for overtime, the work
ers today are not working overtime. 
A certain Committee was appointed 
and that Committee gave a report 
according to which overtime allow
ance given to the workers was denied. 
So they say that they cannot work 
undertake overtime work. The pro
vision that had been there is now 
denied. Not only that, the workers 
have given notice of a token strike 
for the 5th or 6th January. A  few 
months ago, there was a strike.

One answer for these strikes that 
take place in the country, whether 
in this industry or that industry, is 
the existence of the party to which I 
belong in this coimtry. But is it the 
only answer that can be given? Why 
is it that in spite of what that orga
nisation has been doing to pacify the 
people, the workers do not agree?

As far as the nationalised industry 
is concerned, I want to inform the 
Labour Minister ttiat some of the 
most important provisions which we 
have in view are not there in the 
State concerns. Some provisions are, 
of course, there, but the most impor
tant provisions Eire not there. So 
there î  also that difficulty.

*nie Minister has promised to look 
into it. So there is no use in putting 
this motion to vote and seeing that 
it is not carried. That would not 
benefit the cause of the workers. It is 
better that we wait for another six 
months. If by then Government do 
not l^ing forward the promised legis
lation, we can bring forward the 
same Bill. c

 ̂ I do not want to go into details, but 
I say this much that even after hear
ing the speech of the Labour Min
ister, I am not convinced that it was 
because of lack of time that he was 
not able to bring forward a BilL 
Several Bills have been brought for
ward. Even yesterday and the day 
before, we had important Bills before 
us conferring arbitrary powers on 
Government as far as taxation is con
cerned. So if the Government really 
wanted to bring forward such a Bill, 
there would be nothing standing in 
the way. That is a fact which we can 
all understand.

Mr. Chairman: He said that the
States had not sent in their opinions.

Shrl A. K. Gopalan: If the Gov
ernment want that the States should 
do something, I do not think it will 
be difficult for them to get it done; 
I do not think it will be difficult for 
them to get an answer from the 
States this way or that way. Anyhow, 
I only say that I am not ccHivinced 
that there was not enough time to 
bring forward this legislation. If the 
Government wanted, they could have 
brought in a Bill before the end of 
this session. Anyhow, I do not press 
my motion. I again hope that all the 
clauses in this Bill as well as the 
principle of the Bill will be accepted 
by the Labour Minister.

Mr. Chairman: Does the hon.
Member seek the leave of the House 
to withdraw the Bill?

Shri A. K. Gopalan: Yes.

The Bill was, by leave, withdravm.

RULES COMMITTEE 
Seventh R eport

Shri Ragliavachari (Penukonda): I 
beg to lay on the Table of the House, 
under sub-rule (2) of rule 306 of the 
Rules of Procedure and Conduct of 
Business the Seventh Report df the 
Rules Committe«.
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CODE OF CIVIL PROCEDURE 
(AMENDMENT) BILL

Shri M. L. Dwivedi (Hamirpiir 
Distt.): I beg to move:

“That the Bill further to amend 
the Code of Civil Procedure, 1908, 
be taken into consideration” .

^  m  \ ^
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^nnr ^»r *r r̂̂ nRrr *ft^,
^  ^  ^  ^  (qRislfM+K fer 5TPT 
^ 5 ^  ^HiHdT, ^ ft»n  ^  ?ft ^

¥ t  3FT% %  ^rnr ^ 1%  q>nff ^

r̂nr ^  % r̂nr ^  ^
^  %  f^TVT fV^TRt ^

^  *i5t q n ir f  qn" q ^  ^  %  qR r wr
TO 

I ^hr
^ "«pm  q r  ? r r  f ^ r ^ l  ix  
^ f t l W  t  ‘ ^  w m K



4035 Cii7il Pro- 21 DECEMBER 1956
cedure

(Amendment)
Bill

4036

3̂TRfV ^ i dHi?qj^
15̂  aiM «TT ^  3TT̂  t  ftr arf%  ^
f e n ’ ll 5?»nr f% qr ^  i ^  ' tt 

VTcrdVT WTPTT W  t  
wrt( ^^TTf » r f  I  I O T iT  ^  ^
<rr r*iHdl % ^  ^  ^  ^ T R T  5Ti7T T̂RTT 

%fV«T ^TIWT ^  ttppt ^  *Tî  ^ 
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“87 (b). The provisions of sec

tion 85 and of sub-sections (1) 
and (3) of section 86 shall apply 
in relation to rulers of any former 
Indian State as they apply in re
lation to the ruler of a foreign 
State/’
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|?TT t  :—  .
“guarantees haye been given to 

the rulers under the various 
agreements and covenants for \be 
continuance of their rights, digni
ties and privileges. The rights 
enjoved by the rulers vary from 
State to State and are exercisable 
by them within and without the 
States. They cover a variety of 
matters ranging from the use of 
red plates on cars to immunity 
from civil and criminal jurisdic
tion and exemption from customs 
duties, etc. Even in the past it 
was neither considered desirable 
nor practicable to draw up an ex
haustive list of these rights. Dur
ing the negotiations following the 
introduction of the scheme em
bodied in the Government of India 
Act, 1935, the Crown Department 
had taken the position that no 
more could be done in respect of 
the rights and privileges enjoyed 
by the rulers than a general as
surance of the intention of the 
Gk>vermnent of India to continue 
them.”

^rfWR f  ?fh: ^  ?r ^  ^
^  ^ ^  T̂TT #

t  I ^  ^  I
^  frf̂ T̂ >TT ^  I

I «TFT ^ 3 ^  ^  rTT^#=r
i  §§  f  ^  ^  ?  ‘ 
t  ^̂ T̂ TRT ^ fw r f  ^

srrar ^
fe n  I  I ^
^  ^  I  *̂t
^  5SfpT ^  ^  ^  ^  t  *
^  % ?rrT ^  ̂  ̂  W
|tr  f  T f  I ^  ^  ^

T?: ^

iT T T ^ ^  TO I
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% ?RRT

^ y k ^ f  ^

t  ^  ^  f k ^  ^  I %m 5̂TR̂
^  Î RT SRHX ?t ^ '5RWT % 

f%2TT 5RfJTT %

irt ^  <3̂ T f

^  ^<yiO

I < I t l y V ^ ^ H T R T  
^  W  I 5RT ^  # ? T H T  ? *T R

 ̂ r̂f%?T Q?̂ Y ^rT ^  ^  

f  ?ftT ^  ftr ^  mWTTor ^TPlfTV t  
^  ^  ^  ^  r̂«l«nK ^  !Tî  ^  f  f%

Tnmrf ̂ ftr ^ft#
y q i i r  3 r r ^  ^  ^\ ̂  ^  ? i t t -

VFePT ^ 3TRT ̂ "IcIT ^  9 ̂  3̂RT ̂
P̂*l«( % 'THI Sg^RT M̂ ai ^ ^̂ rnriT 

M«al ^ Î RT % w f y®KiNK
^  TO UTcft t  ?ftT ^  CTTiRT 
% ?TRr ft  fir^ »if simTHir 
^  «A }^\  W : ^  I  I 2T̂  51IPT
5 ^ 1 , iT̂ ^TTiKV t̂f?rsTR%

^ ’»TT fap ITTT
f  I i[¥ f¥FiT % tohnfw-

^  «IN W  ^  TMPlflf ^  fW  flT I  
f̂ TR’ ^  'sR̂ T ̂  ^ I

X(N #  r̂f̂ iTPT #  f m  I  ftp

I ?TFT  ̂ ft»T|tr 

^  Ml Pin f̂ PlTT *?T

^  ?rrT ^ Ĵ3i 3ZT4PTT *FT ft̂ TT ^PfT 
pft^PR ftrm ^  I %f¥?r 4  +^Hi f  
ft? 5^ «ft
?ftr 5̂ ^  ̂  5WT wrtt ̂  ^  ^

^ TT^uft % ^  ^  «rr.%

iffl^ ^T#T
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?TR ^  ^  ^  TT̂  ^  WnVY TO
V T ^  ^  I ^  %  T R f  ?Tsft ^
ft> #  ?TR TO TO «ftr fTTT ^  

siTO

T O  I TJĴ  #■ t  f  ft? 5 I H
trrs T T n ’ s T R f ^  ^  ^ r^ w d i i 
<TTT sfrrgfT % 1?̂  5rr^
T O H  ^  >ft I
V{ snrof irnr % f t ^  *i?w

^  I ^  ^  V

« T O  « r r ^  «ft 5T^ ^  ^  t
%ftx ^  *«Ptf v^  %  i f t  ? T ^  

t  1

^  # -mt̂ ai 5  ft» p̂fr

? T T 5 T t T m ^
^  TPT iRT T #  ^ TO *  TO T^ 
* T ^  I 1HTOT ̂  VT V fix  ̂  I

^  ^  ^  T9T I  iftr ^
vr ^ ftit ^ ^  ̂  feW fi »T  ̂̂  TO?T

f  I ^  ^  ^  %TFT ^  y r V R  ^

¥»rr ^  ^ ^  ?rrs ^ftnrr
*TT ^  T ^  ^  ^  T ^  ^FTT I

vt qrf^nn^ #  >ft ipTT 
Tw ^  ^ ?wnr % ?wnr Tf ^  ^  %#\r 

T T  f q n * ^  ^ R V R  V P T T  ^  ^ rf I 
^  ^  STK ^PRJT «TT 
ivTTxfhr Tiurt ^  5ffTV grrr, ^ w r , frtr

I ^ R w  t̂TTT %  ^ P T  ?  V n R  I
T̂̂ <**HH ^7?sT T f *nn iftnrrr 5f rnnr 

*fV o t h t  fn rr a ? ft  *F t  ifft wx f t ^  i 
^  ̂  ftjrft  ^  f + ^  V R ^ h T T T S iT ^ f v s f tiT  
^FT fen" n̂n" iflr ^ v  •r t -Tw r  v n  ^  
ĴTMH T̂T̂ nrr i r̂nr

5775f t  ^  i fr c  ^ n flT  ^
«fRPtr 3 R  T f # ,  ^ft ^  ^  ^  J F iftr  w  
^srrWt I i h n m  v t  ^  ^ T f|[v
ftp^^n ifir% *w *T T ^ I
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^  ^ ^ g T̂>T4 I ^  
*PTT5T^WF%|^cft^fq'*IT<% iTR 

I 1 F R  H T T  ^  W R i f T ^
VT«Tr ^ ?ft ̂ »T ^

^  rTT^ ^  ^ n r  * T ^  I ?TT3r ^ *n x T
if^̂ f arm ^  ^  11 ’Tfef

^  ^  f  ĉftr
fSRfTtt 5TR TO f , *̂TTft ^

11 ^  t ,
^  3 T ^  ^Ht ?n% f , #  (̂TTT̂r 

^  citO'^I % f  *ftr ^  ft»
ifTTRT ̂  ̂  ̂  ̂ nrfir 2fr?: T ^  11 ir^ qr 

ir^ ifhn m  vnrffN^ ^  t  i 
^  ̂  ^tt q̂TTT ̂  5̂ rnr i h n ^  t
^  ?TT?ft TR ^  WŜ HTT ?Ti|)f

T̂irT̂  3T^H irtY ^

i=h  r̂r?ft TPT ^  4 I
ftr?FR:?TrT 

<tf^ <fcT sh" f̂t ^  -hW
^  ^  ?p|  ̂ ^  t  ^ftr ^

^  F#Nnx I f^ftr

§ s r ^ f w « T T , ^  i«n^
^ IT ^ T n T 5 T ^ ^ ^ ^ I^  W l^ -
h r  ^  ^  ^  ^  ^
?  f t r ^  T(ft imrfhT t  #  ^  ^
ipt 3pW rfh: ^  ^  ^

I ^  MRMfiiT ^  ^ m w  
ft) iriT ^  ^  ^  I
eft firr w f  ^  ^  ^rr^ ̂  ̂  ^
?  t e  VT TTcr f  ^  ^
UT̂  1̂  f  «ftr ^  ^

f  I ^
^  ft«rf?r 5Tflf I

^  ^  ^  T̂R̂ r ^  miRT I, ftr fTTT
?̂T T̂Rff ^  in f^  ^F*"

^  ^rsfr % ^  ^  ^  fmrnv ^

iTR%5n45!T^n:?rrj 
^  «rrr *pt

^  I ^  T O  ^ T O c * O T

^  I

Mr. Chainnan: Motion moved:
‘That the Bill further to amend

the Code of Civil Procedure.
1908, be taken into consideration” .

Start Tek Chand: (Ambala-Simla):
Mr. Chairman, Sir, I offer my sincere 
felicitation to the hon. Mover of 
this Bill. I congratulate him because 
his endeavour is to remove a stigma 
and a stain from our Code of Civil 
Procedure. So long as the provisions 
to which objection has been raised are 
retained on our statute book, they are 
a standing black spot, a blemish— 
apart from the fact that this provision 
is an inroad upon the principle of 
equality so far as citizens are con
cerned. It is also misconceived, be
cause its genesis is no longer there.

This privilege that was given to the 
Rulers of Indian States had a history 
behind it. The history is that they 
were once recognised as Rulers, and as 
their States were treated foreign ter
ritories, they were given a privilege 
that is well known to publish inter
national law under the name of ‘Ex
territoriality* or ‘Immunity of Jurisdic
tion’. That such a principle is 
necessary and desirable in the interest 
of comity of nations, admits of no 
doubt. But when that status is lost, 
that is to say when the foreign status 
of a Sovereign or of the Head of a 
State is lost, there is no reason left 
why these privileges should be re
tained. Such privileges, imder the 
doctrine of immunity of jurisdiction, 
are given not only to the Monarchs of 
Kingdoms and Presidents of Republics, 
but also to Ambassadors, Envoys and 
even High Commissioners, because 
they represent the Head of a foreign 
and *a friendly State. They enjoy
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those privileges. Their house is sup
posed be upon a i>ortion of the land 
belonging to the sovereign State and, 
therefore, the house of an Ambas
sador is sacrosanct. So far as their 
man-of-war is concerned, even if it 
were in oiir maritime belt, it is sup
posed to be a floating island of the 
foreign country, even in our waters. 
All these reasons which are necessary, 
desirable, worthy of retention, are 
parts and parcel of public interna
tional law.

You might have kept these privil
eges so long as' they had not acquired 
the status of the citizens of this 
country. But once they become citi
zens of this coimtry, in logic, in rea
son, there appears to be no ground 
why one citizen in this land should 
exercise certain privileges which in 
their origin, in their history, belong 
exclusively and entirely to a foreign 
Monarch or the Head of a foreign 
State. The reason is no longer there. 
How is it open to you to adhere to 
the privileges and bestow upon them 
privileges which no longer belong to 
them?—because they have ceased to 
be Heads of foreign States.

Now, Sir, so far as the applicability 
of this principle is concerned, you 
have created a privileged class. I do 
not mind conferring privileges upon 
a class so long as the bestowal of that 
privilege does not take away the basic 
and fundamental rights of another 
citizen. I may not object to privileges 
of an absolute character, but to pri
vileges of a relative character, I cer
tainly tak6 exception. Confer any 
such privilege upon them; if you want 
that they may  ̂ have guns without 
licences I do not mind it. If you want 
that they should have gun salutes, let 
them have them. If you want that 
their cars should carry red plates, I 
would not object. But if you are con
ferring upon them a privilege by 
denying me a corresponding right, I 
have just reason to object.

What is conceived of in this Bill, 
I have had several occasions to d«al
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with them professionally in my prac
tice as a lawyer. What happens? My 
experience of a professional character 
is fairly extensive vis-a-vis the petty 
rulers whose states have now merged 
into Himachal Pradesh. There were 
rulers with full ri^ ts, but with an 
annual income starting from a couple 
of thousands down to Rs. 400 a year. 
They were in the enjoyment of full 
rights of ex-territoriality. What hap
pened? A large number of them led a 
penurious existence. They would come 
and borrow monies. I know some of 
them borrowed money even as little as 
Rs. 200. When the unfortunate man 
in whose favour a promissory note had 
been executed by this Lilliputian ruler 
and the creditor wants his loan back, 
the answfer is given to him, not by the 
ruler, but by my hon. friend there, 
the hon. Minister. The answer given 
to the man, on his behalf, is, “He is a 
foreign monarch. He is not amenable 
to the jurisdiction of the civil courts 
of this land. Therefore, you may oe 
driven to insolvency, Mr. Plaintiff; it 
does not matter. But the couple of 
hundred rupees that he owes you can
not be touched” . Several times I have 
approached the Ministry with applica
tions, with petitions, praying that I 
sent to you a copy of the original 
promissory note. I sent to you also 
half a dozen or a dozen letters in 
which he has acknowledged his in
debtedness to this unfortunate man. 
The only defence of the Ruler is, ‘The 
Government o l  India shelters me and 
screens me and though I owe you 
money,; under this section I can snap 
my fingers at you and say, 1 am 
above you, because I enjoy the privi
lege of ex-territoriality or immxmity 
of jurisdiction from the courts of this 
country'.”

I do not see any logic, I do not see 
any policy, I am not aware of any 
h i^  principles as to why this privi
lege should have been conferred, and 
when conferred should now be retain
ed, and why invariably, permission 
has never been given to institute a 
suit against a ruler. Now, these suits 
relate not only to the cases in wblcb
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the Ruliers have incurred debts, not 
only where they may be guilty of torts, 
but also to breaches of contract. Any 
type of civil suit is barred. I can well 
conceive of a case when this holder 
of a privilege can run over a child or 
an old man, fracture his leg and dis
able him, maim him and kill him. If 
a suit is instituted for recovery of 
damages which suit lies against every 
wrong-doer against every tor-feasor, 
the reply which is given by the law 
of this land is, ‘he is a privileged per
son’. He is permitted to break the leg 
of a pedestrian; he is allowed to kill 
anybody as a result of negligence. If 
you institute a suit for recovery of 
any damages sustained because of the 
loss of life or loss of limb or loss of 
leg, the law of this land says, you 
cannot do so, you have no status in a 
court of law. The doors of the law 
courts are barred against you. You 
cannot knock at the door of a court 
You may engage counsel, you may pay 
court fee, you may be willing to incur 
all the obligations that the law lays 
on a citizen. But, so far as relief 
against this privileged person is con
cerned, that relief is not available 
against him.

I am aware of another case which 
I recall to my mind. There is a rujer— 
there was at least a ruler^whose 
name I have no intention to distflose, 
a rake and a rou’e who had been 
guilty of all the diabolical crimes that 
one can think of, who belonged to this 
privileged class of this type of princes. 
He had committed grave and serious 
breaches of contract. All that his 
victim wanted the Government to do 
was, to look at his papers, and then 
to decide it for itself, at least persuade 
him to pay up the money if State was 
satisfied. If its conscience was satisfied 
that the claim of the plaintiff was just; 
then bring some sort of pressure, 
some sort of persuasion upon this 
privileged gentleman. With the utmost 
of difficulty, and after several refusals, 
this permission was granted. What was 
the result? It became absolutely im- 
necessary for the plaintiff to go to a 
court of law. He sent his emissary

* saying, he was willing to pay, let there
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be a compromise. Therefore, the only 
shield they have, the only protection 
you are giving them, the only screen 
that there is, is this particular provi
sion, a provision intended in its origin, 
and intended even today, for heads 
and representatives of foreign States.

Not only that. This is a privilege of 
a reciprocal character. The history of 
international law is full of any num
ber of instances. It was reciprocal in 
the sense that the head of this State 
or representative of this State enjoys 
g im ila r  and corresponding privileges 
when in the foreign State and that 
privilege is being reciprocated when  ̂
the head of the foreign State or the 
representative of the foreign State 
happens to be in this land. It was of 
a reciprocal character. Just as the 
Ambassador of this great country 
enjoys immxmity of jurisdiction 
whether it is of a criminal or civil 
character in foreign countries, a 
similar immimity of jurisdiction is 
being extended by us to the represen
tative of a foreign State in our land. 
So far as these rulers are concerned, 
they have no State. Their State is 
gone. Where is the question of reci
procity? What is the privilege that 
you get in exchange for conferring a 
privilege on them, which they have 
been gratuitously having? Therefore, 
you can understand and appreciate the 
enormity of this law when you realise 
tiiat they have a privilege recognised 
in law to commit any act which Is 
tortious, to commit any civil wrong, 
any breach of contract. In short, they 
are absolutely at liberty not only not to 
recognise your laws, but to snap their 
Angers at your law, scoff at your laws. 
So far as rights in torts are concerned, 
they can defame anybody ad lib. Yet, 
if the person defamed wants to sue 
them for libel, the court will help
lessly wring its hands and say: "No 
relief, go away” . They can abduct a 
person. They can seduce a girl. If the 
seduced person institutes a suit for 
damages for seduction, our courts will 
say: “We are helpless. We cannot give 
you any succour, any relief’ .

(Amendment) 4048
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S hrl T ek  C hand: They can as a
result of a negligent, tortious act 
deprive a person at his limb or life. 
The civil courts will say: “You have 
no civil rights against the dvil wrongs 
done by him to you” . How can we 
tolerate it? What is the reason, what 
is the logic, to what purpose is this 
bounty, why this generosity, what for 
is this magnanimity? You may keep 
on conferring one privilege after an
other, but the privilege erf immimity 
of jurisdiction is beyond my compre
hension. I cannot see any reason  
behind it. I cannot see any equity 
behind it. I cannot see any good basis 
or foundation for it. Therefore, in 
endorsing-..

Shri K. K. Basn (Diamond Har
bour); You must end with thai.

S hri T ek  C hand: May I go on with 
my swan song?

Therefore, I submit that whUe 
endorsing this Bill the hon. Minister 
should appreciate and should realise 
that such privileges, in any country 
where there is no reciprocity, where 
the question is not vis-a-vis any 
foreign rulers, are imknown, unrecog
nised. Pray remove this taint, remove 
this stigma, remove this blemisn.

S hri H . N. M n k erjee  (Calcutta 
North-East): I am happy that at the
fag end of the session we are discuss
ing Shri Dwivedi’s Bill for amending 
our Civil Procedure Code and remov
ing from it what is a crying anomaly.
I am hoping that we pass this Bill 
unanimously and that Government 
does not come forward with pettifog
ging technical objections which are 
perhaps the only pseudo arguments 
which can be employed against this 
Bill.

18.18 Hrs.
[S h r i B a r m a n  in  the Chair]

This Bill is more than overdue 
because I feel it is our duty to remove 
from our laws certain rather ugly 
birth-marks which have been left in 
our Constitution and in our ways of 
administration on accoimt of the fact 
that we won our freedom which was 
the result of a kind of compromise
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which imperialism imposed upon us.— 
the kind of immunity which the Rulers 
of Indian States have got, the kind of 
anomaly which Shri Dwivedi’s Bill 
seeks to remove by deleting section 
87B and by placing the Rulers of the 
former Indian States on a par with the 
rest of the citizens of India before the 
civil law of the land. This kind of 
anomaly is merely a symptom of the 
kind of administration we have had 
before and because we have inherited 
certain things which were passed on to 
us at the time of the transfer of power, 
they are still with us. But it is more 
than time that we remove this kind of 
anomaly. It is more than time that 
we realise that the idea of princedom 
is a hangover from the past. We have 
already taken some very striking steps 
for eradicating that hangover.

We have nothing against the mem
bers of the former Princely Order. In 
this House there are some of them 
who are very estimable individuals, 
but it is only fair to them and to the 
country that invidious distJnotions of 
the sort which they enjoyed are re
moved, and therefore this Bill which 
wants to remove a certain kind of dis
parity certainly should appeal to 
everybody in this House and in the 
country.

We know very well how the exis
tence of these disparities is a kind of 
vulgarity. The advertisement of the 
Princes’ ostentatious separateness from 
the rest of the people is a variety of 
vulgarity which this country surely is 
not going to tolerate.

I know that it might be pointed out 
that imfortunately there are certain 
provisions in our Constitution which 
conceivably militate against Govern
ment accepting this Bill. I know that 
reference might conceivably be made 
to article 362 or article 291 where cer
tain assurances have been given in 
regard to the rights and privileges of 
of the Rulers of the former Indian 
States. But I say that even if we con
sider that these articles are something 
of a hindrance, I feel that if we inter
pret these articles properly, if, for
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Example, we try to understand what 
the Intention of the Constitution was 
when the expression ‘due regard* was 
employed, then we shall find out that 
we can very well, in spite of these two 
articles, go ahead and pass this BilL

We have been told in article 362 
that:

“ ......... due regard shall be had
to the guarantee or assurance
given under......... ”

certain convenants or agreements to 
the Rulers of Indian States. .It is 
nowhere said in the kind of obligatory 
fashion, which would have been used 
if that was the intention of the Con
stitution, that every single item of 
those privileges which the Rulers of 
Indian States enjoyed in the British 
period would all be obligatorily con
tinued. We are only to give due 
regard, that is to say, we are only 
going to take some kind of conside
ration in regard to the contiijuation 
or otherwise of these privileges. I 
feel, therefore, that, as far as these 
two articles are concerned, there 
should not be a rigid literal lifeless 
interpretation of the sort that might 
have been commimicated to my friend 
the Minister in the Ministry of Home 
Affairs, but I feel that in view«of the 
feeling in the country, in view of the 
opinion in this House, which is fairly 
obvious, he should accept this Bill.

I say this also because of another 
very important reason. In a few days’ 
time we shall be in 1957, and then we 
shall celebrate the Centenary of our 
War of Independence of 1857. If we 
recall the history of the so-cared 
princely order in India, we shall find 
out how the princes were buttressed 
by British rule in order that they 
might checker-board the whole of 
India, in order that they might enable 
Britain to carry on its policy of divide 
and rule, and just in order to further 
its own imperialist interests. Britain 
had invested these members of the 
princely order with certain special 
privileges and rights.

Now, these special privileges and 
rights are redolent of an aonosphfere

which we detest and especially in the 
Centenary year of 1957. I think Gov
ernment would be well advised in 
agreeing to the principles of the Bill 
which has been put before the House 
by Shri M. L. Dwivedi. I feel that, 
particularly in deference to tne feel
ing in the country, this Bill which 
wishes to remove a disparity which is 
glaring, this Bill which wants to 
delete an anomaly which absolutely is 
intolerable should be acceptcd by the 
House unanimously and Government 
should put no spoke in its wheeL

Shri D. C. Shamia: To me this Bill 
presents a very simple problem, and I 
want to seek an answer to that prob
lem from myself as well as from the 
Minister in the Ministry of Home 
Affairs. The problem is this. Do we 
want to have in India two types of 
citizens, or do we want to have in 
India only one type of citizcn? The 
citizenship of free India, of India, 
which is a sovereign democratic 
Republic, means political equality. 1 
think all the citizens of India enjoy 
that political right They have the 
right to vote. Everyone has the right 
to vote. It also means, if I imder- 
stand it aright, equality of oppor
tunity. I believe that that equality of 
opportimity is being extended in ever- 
widening circles in this country. It 
also means economic equality, and I 
believe our new policy of the socialist 
pattern of society guarantees to every 
citizen this economic equality also. 
But more important than any one of 
these privileges or rights is equality 
before the law.

Sir, I read the proceedings of inter
national assemblies and I find that 
they are always harping on one thing, 
that there should be the rule of law. 
The rule of law means that law is not 
discriminatory in its nature. Law is 
like the sun which shines upon all in 
the same way.

But when I find this kind of thing 
in India, I feel that it is a kind of 
legal illegality. I believe that this 
legal illegality should be done away 
with as early as possible. I do not 
want to go into the instances which 
my hon. friends have given. But I
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believe that the kind of immunity 
which we have conferred upon the 
former rulers of our Indian States is 
detrimental to the free and effective 
functioning of democracy in India.

My hon, friend, Shri Tek Chand, was 
just saying that they could abduct a 
person and he could not claim smy 
damages for it; that they could seduce 
somebody and she could not claim any 
kind of damages for it  I tiiink Shri 
Tek Chand is a lawyer of great 
eminence and he knows what he is 
talking about.

Shif K. K. Basn: Did ^ e  hon.
M «nber doubt it before?

Shri D. C. Sliarma: I have never had 
any doubt about the eminence of 
Shri Tek Chand as a lawyer, as I 
have no doubt about the eminence of 
Shri K. K. Basu also as a lawyer.

What I mean to say is that this kind 
of privileges should be done away 
^ th . In the good old days and bad 
old days—I do not go into the merits 
of that phrase— ŵe used to divide 
India into Britis;^ India and piincely 
India. When we had our independence, 
we did away with princely India. By 
several methods, we tried to absorb 
that India into what we call India now. 
All honour to those persona who 
absorbed them. At that .time, we gave 
them certain concessions and privi
leges. When you want to have a 
rupee, there is no harm in giving an 
anna back. So we gave them a few 
annas back so that we could have the 
whole of it to ourselves. In that way, 
those privileges are there. But now 
the time has come when they should 
be taken away. It is because I find 
that these rulers are now functioning 
as full-fledged citizens of India. Some 
of them have gone into hotel business, 
some of them have gone into auto
mobile business, some of ^em  want to 
contest elections and some of them 
want to do other things. They are 
now behaving like any other citizens 
of India. They have taken to giunful 
professions, and they have shed the 
0amour of those privileges whifih 
they enjoyed under a foreign ruler.
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As my hon. friend, Shri H. N. 
Mukerjee, has said just now, these 
persons were kept there to strengthen 
the strangle-hold of alien rule upon 
our country. They were propped up, 
they were boosted and they were for
tified in their position. They were 
kent going so that th<b hold uf the 
alien rulers should be as firm on India 
as possible

Now, the alien rulers are gone. 
Freedom has dawned and everything 
is undergoing a change, a change for 
the better. I feel that in India every
thing is undergoing a kind of sea- 
change, and the change is beUer. It 
is a legal anachronism, constitutional 
anachronism, that these persons should 
not be subject to those civil laws to 
which 1 am subject, to which anybody 
else is subject, to which even our 
Prime Minister is subject, to which all 
our big persons and even my friend, 
Shri Datar, are subject, to which all 
of us are subject. I do not know why 
those laws to which all of us are sub
ject, should not apply in their case.

I wotild like to ask one question of 
Shri Datar. I agree that in the Con
stitution we did this, we did that, but 
we have been amending the Constitu
tion; we have amended it 8 oi: 9 times 
— Î do not remember the exact arith
metical figure2-but we have changed 
the Constitution so that it may pro
mote greater democracy in India, pro
mote greater equality in India. We 
have done all that for that reason. 
Why should we stick to the sacrosanc- 
tity of the Constitution only in the 
interest of the rulers who at one time 
enjoyed all these privileges? More
over. I would say that when you read 
the Code, you find that these rulers 
have been bracketed with foreign 
ambassadors and foreign envoys, that 
is, they come in a class which is not 
indigenous, which is not of the soil 
of this country, which is not of Bharat, 
try but they have been bracketed with 
those persons who come from other 
countries, they have been bracketed 
with foreigners. They might have 
been foreigners at one time because



this princely India was so at that 
time. But these ex-rulers should 
themselves come forward and say “We 
do not want to be bracketed with them, 
we do not want to have the stigma 
of being foreigners placed upon us 
and we want to be absorbed into the 
civil economy, or if I may say so, the 
political economy on a wholesale basis 
which is here in India” . I think it is 
up to them also to say that.

I find that many rulers have sur
rendered a part of their privy purses. 
Some of them are in the process of 
doing so. Our Prime Minister once 
addresed an appeal to them, and I 
know some of them, two I know, did 
respond to that appeal very gaierous- 
ly. They said that they would give up 
a part of their privy purses.

Shri Achuthan (Crangannur): Has 
anybody annoimced so?

Shri D. C. Shfima: A few of them 
did say that. It is one thing to sur
render money—of course it is a good 
thing to surrender money—but the 
best thing is to surrender a privilege 
which has the stigma of iiaving a pri
vilege accorded to him at a time 
which is reminiscent of the days when 
India was not free India, bi^ was 
subject India.

There was a great social writer of 
England, Brailsford, who wrote a book 
called Rebel India, and others also 
wrote other types of books. We are 
not now living in India which is 
bound; we are living in India which 
is free. I think these are reminders of 
the foreign rule which should be done 
away with.

I think and I have heard on the 
floor ot the House people getting up 
and saying “Why are the statutes of 
foreign rulers still there?” Of course, 
I do not know what the policy of our 
Government is with regard to statutes 
of foreign rulers here, but there are 
some persons who want that these 
statues should not be there in the 
streets and other places In India, and 
that you should remove the statutes 
of the foreign rulers.
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The rulers who are in enjoyment of 
these privileges remind us of the days 
when India was ruled by foreigners. 
These rulers should be asked to sur
render all those privileges.

•I submit very respectfully that one 
of the freedoms which a human being 
cherishes most is equality before law. 
I think it is the basis of civilisation, 
freedom and everything. It is on tiiis 
basis that some of the revolutions have 
been fought in this world. This prin
ciple should be given effect to all 
along the line. No person should enjoy 
any kind of superiority. Only by 
abolishing this privilege can we come 
to the conclusion that we have only 
one type of citizenship in India and 
not more than one type.

Shri Kagml (Sultanpur Distt.—North 
cum Faizabad Distt.—South West): 
There is no doubt that some protection 
has been given to the princes and 
foreigners under the Constitution. 
There is also no doubt that the princes 
and the ex-rulers had the privileges 
which they had at one time. But the 
question is what has been brought by 
Shri Dwivedi and Shri Tek Chand. Are 
they at all within the scope of the 
privileges that are being given to these 
ex-rulers who are now natoab-be- 
mulak. They have not got buHdings 
to reside but in India. They have got 
no property outside India. They can
not trade but inside India, where they 
had to carry on every business of 
theirs. Then, can they be allowed to 
have any of those privileges?

Let us examine the privileges ^ a t 
they have been granted. Section 85 
gives only the privilege of appointing 
an agent to carry on a particular work 
inside India. Any other person in India 
has got that privilege. I do not think 
we grudge this.

The next section is section 86. Now, 
there are two privileges that are grant
ed to them. Sub-clause (1) says:

“No ruler of a foreign State may 
be sued in any court otherwise 
competent to try tiie suit except 
^ ith  the consent of the Central 
Government certified in writing 1^



4057 Code of Civil Pro
cedure

21 DECEMBER 1956 (Amendment)
BiU

4058

[Shri Kazmi]
a Secretary to that Government*' 
Sub-clause (3) says:

“No Ruler of a foreign State 
shall be arrested under this Code * 
and except with the consent of the 
Central Government certified in 
writing by a Secretary to that 
Government, no decree shall be 
executed against the property of 
any such Ruler ”

There is an exception to both these 
in sub-section (2) which says:

“Such consent may be given 
with respect to a specified suit or 
to several specified suits or with 
respect to all suits of any specified 
class or classes, and may specify, 
in the case of any suit or class of 
suits, the court in which the Ruler 
may be sued, but it shall not be 
given, unless it appears to the 
Central Government that the 
Ruler—

(a) has instituted a suit in the 
Court against the person desiring 
to sue him..........”

We may leave ttiat.

Then—“ (b) by himself or
another, trades within the local 
limits of the jurisdiction of the 
Court’\

Which is that gentleman who is living 
inside India, who is borrowing money, 
who is carrying on trade? Even if he 
were a foreign Ruler, sanction must be 
given for instituting a suit against him 
if he carries on business or trade inside 
India.

Then “ (c) is in possession of 
immovable property situate within 
those limits and is to be sued > 
with reference to such property or 
for money charged thereon” .

Now, every ex-Ruler, if he owns 
any immovable property, it is inside 
India. Any suit that is to be broug&t 
against him is to be brought in respect

of that immovable property that is in 
India.

And “ (d) has expressly or im
pliedly waived the privilege 
accorded to him by this section” .

My submission is that the kind of 
transactions that have been mentioned 
by my friend, and which are conceiv
able, are factual transactions 'w^ich 
are entered into by these ex-Rulers 
with the citizens of India. They are 
also citizens of India. Now, had they 
got any suit outside India, some pro
tection would be granted that in res
pect of this, sanction of the Central 
Government would be n ece^ry . But 
when they cease to reside outside, then 
the Central Government must make it 
clear that sanction will be given in 
every case. There is no question of 
any privilege. It is a question that 
today, under section 86(2), they are 
contravening every o l̂e of the provi
sions. And as such, I would submit 
that it is not for the Central Govern
ment to give them any privilege.

As a matter of fact, the privileges 
that are contemplated by articles 362 
and 291 are absolutely different privi
leges. What does article 291 say? 
Article 291 says:

“W h^e under any convenant or 
agre^nent entered into by the 
Ruler of any Indian State before 
the commencement of this Consti
tution, the payment of any sums, 
free of tax, has been guaranteed 
or assured by the Government of 
the Dominion of India to any 
Ruler of such State as privy 
purse—

(a) such sums shall be 
charged on, and paid out of, the 
Consolidated Fund of India” .

The money will be paid; only the 
method of payment has been specified. 
And then—

“ (b) the sums so paid to any 
Ruler shall be exempt from all 
taxes on income.”
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This is a matter which is between 
the States and the Ruler. The pub
lic has nothing to do with it. They 
have taken something and granted 
something in lieu of that. Therefore,

article would not come in here.
Now comes article 362 which says:

‘‘In the exercise of the power of 
Parliament or of the Legislature 
of a State to make laws or in the 
exercise of the executive power of 
the Union or of a State, due 
regard shall be had to the 
guarantee or assurance given 
under any such covenant or 
agreement as is referred to in 
article 291 with respect to the 
personal rights, privileges ^ d  
dignities of the Ruler of an Indian 
State,”

My submission is, does article 291 
contemplate any such guarantees? It 
does not contemplate. I have read out 
article 291. It does not contemplate 
this guarantee with respect to the 
personal rights, privUeges and digni
ties of the Ruler of an Indian State.
I do not think the hon. Member 
would contend that “personal rights” 
means the right of cheating others. Is 
that personal right the right of cheat
ing others, the right of abducting peo- 
pie? ^

Shri Nand Lai Sharma (Sikar): 
That wiU not be civil. It wiU then be 
criminal.

Shri Kazmi: But it will give rise 
to damages. Adultery is one of the 
offences which may result in damages. 
Not cheating.

Shri U. M. Trivedi (Chittor): 
Neither is kidnapping.

Shri Kazmi: According to you
cheating is a thing which is to be 
treated as a privilege!

Shri Nand Lai Sharma: Cheating is 
an oflaice,

Shri Kazmi: I can realise the money 
either by a civil suit or by taking 
criminal action. The word ‘cheating’ 
is used by me now in the general
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common sense- A  person who has 
executed a promissory note and has 
refused to pay money is called a 
cheat.

Shri U. M. Trivedi: That will be
too much.

Shri Kazmi: Then will that be a 
privilege? Is it something better or 
worse? T h ou ^  my friends disagree, 
the questiwi, however, remains. Per- 
s<Mial rights do not involve taking 
money from others illegally and 
retaining it themselves and not 
returning it. Privileges do not mean 
the enjoyment of property of others 
without any civil liability.

So far as the question of dignity is 
cMicerned, the only question is of 
arrest I have already submitted that 
so far as arrests and civil liability out 
of contractual obligations are concern
ed, they are not at all protected by 
any of the articles, articles 291 and 
362. As such, my submission is that 
so far as the present practice is con
cerned, it contravenes the provisions 
of article 14 of the Constitution. 
Article 14 of the Constitution lays 
down as follows:

“The State shall not deny to 
any person equality before the 
law or the equal protection of 
the laws within the territory of 
India” .
So far as article 14 is concerned, it 

is an article not only protecting 
minorities against the majority but 
also protecting the majority against 
the minority. We cannot say that a 
person who have advanced money to 
an ex-ruler is also entitled to the 
protection of realising that money 
through the court He cannot be 
deprived of the right of realising tht 
money through the court only because 
these persons happen to be in a 
majority. I say it is all right for a 
minority to be protected but the 
majority has also to be protected 
against the high-handedness of the 
minorities.

Shri Nand Lai Sharma: Suppose 
none is protected?
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Sbii Kazmi: Then it goes out of the
Constitution. So, the present practice 
of the Government in not giving the 
sanctions is a contravention against 
the provisions of article 14 of th#» 
Constitution and it is not in conson
ance with any of the articles. As 
such, I think the present Bill will 
remove that doubt and difficulty and 
would clarify the position. I support 
the Bill.

Shri Ramachandra Beddi (Nellore): 
I shall be very brief in this matter 
This Bill has not come a day too soon 
and I think, the Government must 
have, by this time, made up its mind 
to accept a Bill of this kind. It has 
been before the country and befor«» 
this House for over eight months by 
now and I think Govemmant must 
have, by this time, thought fit to 
accept a Bill like t ^ .

There was a time when the rulers 
th ou ^t that they were rulers. Now 
that they have been liquidated, they 
are more anxious..........

Slirl U. M. Trivedi (Chlttor): 
They are still rulers under the Consti
tution.

S M  Bamacfaandra Reddi: They are 
ex-rulers.

Shri U. M. Trivedi:
ex-rulers.

Rulers: Not

Shri RamacliandTa * Beddi: For
certain purposes alone the term 
*rulers* seems to be there, for 
example, when they have to receive 
privy purses and so on. But, as 
regards protection against the law, it 
does not seem to be any more neces
sary for them. It is the common law 
of the land that should apply. I do 

 ̂feel that most of them are anxious 
to be known as commoners rather 
than as rule^.

Shri U. »L Trivedi: Some of them.
Shri Ramachandra Reddl: If there

was any protest against this law, I 
think, some of the ex-rulers, who are 
Members of this House, must have 
been present here to protest against

it  I am only trying to tell the House 
and the hon. Minister that at this 
stage, they feel shy to be called 
rulers for all purposes and they d  ̂
not want this protection to be conti
nued. The continuation of the centra
lisation of this power seems to be 
unnecessary and it should be left to 
the courts to deal with them likt 
common men. Of all people, I do not 
see any reason why the Congress 
Grovemment, which stands for 
equality, freedom and other things, 
should persist in maintaining this 
particular section in the Civil Proce* 
dure Code. I would, therefore, urge 
upon the hon. Minister to accept this 
Bill and see that these people wh& 
are anxious to be commoners, arc 
allowed to be commoners.

Shri Sadhan Gupta (Calcutta— 
South-East): Mr. Chairman, this
Bill, . as Shri Ramachandra Reddi 
said...........

Mr. Chairman: There are seven
minutes more. The hon. Member can 
speak and continue on the next 
occasion or he may say concisely 
whatever he wants to say.

Shri Sadtian Gupta:..............has not
come a day too soon. I should think 
that the Bill is at least a fortnight too 
late because it should have been dis
cussed thoroughly and passed by this 
House before we break up for about 
tiiree months or so,

1 would have supported the Bill on 
considerations which have been 
brought out by Shri Tek Chand, con
siderations of the absurdity of 
allowing a certain section of the peo
ple of this country to commit tort or 
break contracts with impunity. He 
has given a catalogue of how indivi
dual persons had to face difficulties 
in instituting suits against rulers, in 
obtaining permission of the Central 
Government to institute such suits 
and so on. But, so many other more 
important principles are involved and 
vehemence of sentiment is involved 
in this matter, that these inconveni
ences, great thou|^ they are, simply 
pale into insignificance. I would
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support the Bill principally on the 
ground of the disgraceful history 
behind the provision that is sought to 
be deleted, and also because of the 
disgraceful principles involved in it.

You know, Sir, the history of these 
provisions. The British had need of 
the Princes. They did not care a 
straw for them when it concerned 
their own interests. They deposed 
them, installed them and humiliated 
them whenever they wanted, when it 
suited them. But they had need of 
them to keep down the people, and 
therefore in the eyes of the people 
they wanted to glorify them with 
many devices like the 21 gun salutes, 
19 gun salutes and so on, and in addi
tion, they wanted to hold them up 
before the people of this country as 
Rulers of the same status as foreign 
sovereign rulers. That is why they 
had enjoyed these immunities from 
proceedings in the courts of India.

One would have thought that with 
the coming into force of a Republican 
Constitution, we would have made a 
complete break with that past, but it 
is a great misfortime that far from 
doing so, we perpetuated the same 
thing. Shri Mukerjee has described it 
as an ugly birth-mark. I must pain
fully say that it is worse than a b i ^ -  
mark, because it has b e ^  stamped 
on us after the coming into force of 
the Constitution.

You know, Sir, that this section 87B 
was introduced in 1951 by an amend
ment to the Civil Procedure Code. I 
know it carries into effect, it continues 
the old provision in a different way, 
but the point is that a Government 
professing to be a democratic Govern
ment of the Republic of India has not 
felt it a matter of shame to enact 
such a piece of legislation. It is 
against this that we revolt, and it is 
against this law introduced by our 
own Government that we have to 
stand today, that we have to express 
ourselves most vehemently.

What I am apprehensive of is that 
the Bill may not be accepted by the 
Government. I have my reasons for

having this apprehension. Because, 
whenever the question of Prince is 
taken up, whenever questions are 
asked about their private property, 
about the extent of the property they 
command, the answer has been that it 
is against public interests to disclose 
it. When the Princely Order is ccm- 
cemed, when the ex-Rulers are con
cerned, there is some kind of hide 
and seek in the Government, some 
kind of suspicious behaviour which 
makes me apprehensive. That is why 
I think that in spite of the general 
support, I should say the unanimous 
support from ail quarters of this 
House, this Bill may not have the fate 
that it deserves to have. But I would 
add my voice to the strong voices 
that have come forth from different 
parts of this House.

I am also aware that c(uistitutional 
difficulties will be paraded. Interpre
tations have been given of articles 
362 and 291 by Shri Mukerjee and 
Shri Kazmi, and those interpretations,
I submit, are quite reasonable, but 
even apart from interpretations, if 
there is any difficulty in the Constitu
tion, I would plead for an amendm^t 
of the Constitution for removing this 
blot, rather than parading this Consti* 
tution as a bar to this BilL There is 
no doubt that whatever the Constitu
tion is or whatever the clause in the 
COTistitution is, if the interpretation Is 
that a Bill of this kind would be 
ruled out by the Constitution, then 
the Constitution goes against the 
spirit of the democratic sentiments of 
th^ people, it runs counter to and it 
completely contradicts the democratic 
sentiments of the people. This should 
not be alipwed and even a docmnent 
like the Constitution should jdeld to 
the democratic sentiments of the peo
ple. And if the Government brings 
forward an amendment to the Consti
tution on those lines, then they would 
have the thanks, the congratulations 
of all , sections 6t the pec^le, and 
whichever side of the House we 
belong to, we can assure that we will 
join hands in carrying into effect the 
requisite amendments to the Consti
tution.
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Now, there are assurances; assur
ances might have been given to 
Rulers regarding protecting their 
personal privileges, but those assur
ances have no moral value. Those 
assurances are entirely out of 
harmony with the prevailing circumst
ances in the coimtry. Therefore, I 
would strcmgly plead that this BiU 
should be accepted, and if there is 
any constitutional bar—I do not agree 
there is a bar—that bar should be 
removed, and the Bill should not be 
ttirown out on that ground.
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We are not prepared to see a Bill 
of this kind thrown out on technical 
grounds. We want our sentiments to 
be respected. We want the democratic 
aspirations of the country to be res
pected and it is only that way that 
Government can make good their 
profession of being a democratic 
government. Otherwise, their profes
sions will be in very great doubt.

19.02 hrs.

The Lok Sahha then adjourned UU 
Eleven of the Clock on Saturday, the 
22nd December, 1956.
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MOTION FOR ADJOURN
MENT . . . .

In view of the statement made 
by the Deputy Minister 
of Food (Shri M. V. Kri- 
sbnappa),the Speaker with
held his consent to the 
moving of an adjournment 
motion given notice of by 
Sarvashri R. N. Singh and 
Ramji Verma regarding the 
alleg^ failure of the Go
vernment in providing 
adequate measures to re
lieve food shortage in the 
flood devastated areas of 
the Eastern districts of 
the Uttar Pradesh.

Columns

3887—90

PAPERS LAID ON 
TABLE . .

THE
3890—91

The following papers were laid on the 
I sole I—

(i) A copy of each of the following 
statements showing the action taken by the 
Government on various assurances, pro
mises and undertakings given by Ministers 
during the various sessions shown against 
each :

(0 First Statement

(»0i) Supplementary 
Statement No.VII

(f»0 Supplementary 
Statement No. XIII

(iv) Supplementary 
Statement No, XV

(v) Supplementary 
Statement No. XVIII

(vi) 5 upplement*^ Ninth Session, 
Statement No. XXIV 195 ,̂ of Lok

Eighth Session,

Fourteenth Ses
sion, 1946, of 
Lok Sabha.

Thirteenth Ses
sion, 1956, of 
Lok Sabha.

Twelfth Session)

Eleventh Session,

Tenth Session,
1955, of Lok

(rni)l _  ^
Statement No. XVII

(2) A copy of each o f the Principal 
and Supplemental Agreements between 
the Governor of Rajasthan and the Reserve 
Bank of India, under sub-section (2) of 
section 2iA of the Reserve Bank o f l  
Act, 1934.

Columns

MESSAGES FROM RAJYA 
SABHA  ̂ . . . . 3891
Secretary reported the follow- 
^^bh^° messages from Rajya

(1) That Rajya Sabha had 
agreed without any amend- 
m nttothe Employee’s Pro
vident Funds (Amendment)
Bill, passed by Lok Sabha on 
the 8th December, 1956.

(2) That Rajya Sabha had 
agreed without any amend
ment to the Electricity (Sup
ply) Amendment B ^, 
passed by Lok Sabha on 
the nth December, 1956.

REPORTS OF ESTIMATES 
COMMITTEE PRESEN

TED ......................................3897
Thirty-fifth, Thirty-sixth, Thir 

ty-seventh and Fortieth Re
ports were presented.

LEAVE OF ABSENCE . 3899—3903 
Bishop Richardson was 
granted leave o f absence from 
the sittings of the House for 
the entire period o f the 
Fourteenth Session.

BILL PASSED . . . 3904—4003
Further discussion on the 
motion to consider the Ban
king Con^Mnies (Amend
ment) Bill was continued.
The motion was adopted 
and after clause-l^-dause 
consideration the Bill was 
passed, as amended.

REPORT OF COMMITTEE 
ON PRIVATE MEMBERS*
BILLS AND RESOLU
TIONS ADOPTED . . 4004
Sixty-seventh Report was 
adopted.

PRIVATE MEMBER’S BILL 
INTRODUCED . . . 4004
Old and Infirm Persons,
Homes Bill by Krishnachar- 
ya Joshi.

PRIVATE MEMBER’S BILL 
WITHDRAWN , . 4005—30
Further discussion on the 

motion to consider the Motor 
Transport Labour Bill by 
Shri A. K. Gopalan was conti
nued. After discussion the 
Bill was withdrawn, by leave

• of the House.
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Columns
REPORT OF RULES COM
MITTEE—LAID ON THE 
TABLE . . . .4030

A copy o f the Seventh Report 
was hud on the TaWe.

PRIVATE MEMBER’S 
BILL UNDER CONSIDE
RATION . . . .  4031—66

Shii M. L. Dwivedi moved 
the moticm to conader the 
Code of Civil Procedure 
(Amendment) Bfll (Omis
sion Section SjB), The 
discastion was not concluded.

AGENDA FOR SATURDAY 
22ND DECEMBER, 1956- 
Consideration and passing of 
the following:
1. Amendment made by Raj- 
^  Sabha in the Faridabad 
Dwelopment Corporation

2. Delhi (Control of Buil
ding Operations) Conti
nuance Bill.

3. Slum Areas (Improvement 
and Qearance) BilL

4. Delhi Tenants (Temporary 
and Protection) Bill.

5. Delivery of Books 
(Public Libraries) Amend
ment Bill.

Column*

4070

As passed
byl^jya
Sabha.

Discussion on motion 
Report of U.P.S.C.
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